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LOK SABHA DEBATES

LOK SABHA

Friday, March 13, 1970] Phalguna 22,
1891 ( Saka)

The Lok Sabha met at Eleven of
the Clock.

[ MR, SPEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS

SHRI A. SREEDHARAN : On a
point of order....

SHRIT K. N. TIWARY : The practice
has been that during the Question Hour,
we do not raise any points of order.

SHRI A. SREEDHARAN : On a
Point of information.

SHRI A, S. SATGAL : It will be a new
Policy if you are going to allow points of
order during the Question Hour,

MR. SPEAKER : There can be no
point of order during the Question Hour,

SHRI A. SREEDHARAN : There
are some press reports that you are conte-
mplating to resign. We would like to know
whether you have taken such'a decision or
not. We shall be very sorry if you resign.

MR. SPEAKER : After the Question
Hour, be can raise it and not now.

SHRIE. K. NAYANAR : If it is not
true, then it must be contradicted.

SHRI SHEO NARAIN : We have not
started the business at all. How can there
be a point of order 7

SHRI A. SREEDHARAN : We have
seen  press reports  that the Speaker is

2

going to resign. Naturally, we are exercised
overit. That is why we are asking whether
you are going to resign,

SHRI CHENGALRAYA NAIDU :
Even the business of the Houschas not
started. How can there be a point of order
in a vacuum 7?7

AN. HON. MEMBER : This kind of
cheap popularity should not be sought.

MR. SPEAKER : The practice and
convention is that no other matter is taken
up during the Question Hour or before
the Question Hour except questions or
points relating to questions.

“Enquiry into Fire Accident in the
Dutch Ship at Bombay Dock™

*42]. SHRI B. K. DASCHOW-
DHURY : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether any enquiry was held in
regard to the fire which broke out in the
Duich ship at Bombay Dock on  the 31st
Deccmber, 1969; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFATRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINSH) : (a) and (b), An enquiry
was held into the fire which broke out in
hold No. ITof m. v. ‘ARENDSKERK'—
a Dutch Ship—at Bombay Docks on the
3ist December, 1969. The Report is under
oxamination in the Directorate General of
Shipping, Bombay.

SHRI B. K. DASCHOWDHARY :
Apart from the inquiry which the hon.
Minister has referred to, may I know
whether it is a fact that this ship had no
business to go to the Bombay dock and if
30, whether Government have any  machi-
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nery to prevent unwanted ships from com-
ing into the territorial waters of our coun-
try ? May Ialso know how long it will
take to complete this inquiry and whether
it will befinished within & reasonable
time or not or whether it is only a formal
inquiry ?

SHR1 IQBAL SINGH : This ship had
to discharge its cargo at Bombay. There
were about 50 tons of cargo which this
ship had to discharge at Bombay and so, it
had to go to Bombay.

Regarding the inquiry, [ would like to
state that it is a statutory inquiry under the
Merchant Shipping Act; there arc two parts
of it; there was no luss of life, and so,
there is an inquiry into the accident; the
second is commercial; the insurance
companies, the assessors and evalualors
etc. have to send their reports and then
only the inquiry can be finished.

SHR1 B. K. DASCHOWDHARY :
May 1 know the tonnage to which damage
was caused by this fire, and whether the
imported goods  which caught fire werce
meant for our country or for other count-
ries, and whether Government  have any
responsibility to replace the goods
lost ?

SHRI IQBAL SINGH : In that hold,
there were 250 tonnes out of which 50
tons were for India and the balance for
Ceylon and other countries. About other
holds, we do not know; we can only know
about the hold from which the ship had to
discharge cargo for our country. Regarding
the inquiry, it is commercial inquiry and
it will goon, and itisa semi-judicial
procedure, and, therefore, it takes some
time.

SHRI TENNETT VISWANATHAM :
What was the cargo ? :

SHRI1 1QBAL SINGH : As far aawe
know, in that hold there were cotton
bales, waste cotton, rubber goods, perfumes,
mall bage, medicines. bottled spirits and
paper bales.
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SHRI SRADHAKAR SUPAKAR :
About 120 years ago, Maharaja Ranjit
singh had said, looking at the expansion
of the British Empire, gay &9 §/ 14T
Similarly a famous economist has said
that in a few years to come, all the taxation
measures in the States will be substituted
by this lottery. How far do Government
agree with this proposition ?
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SHRI VIDYA CHARAN SHUKLA :
1 have nothing to sad.

SHRI A. SREEDHARAN : Gambling
is inseparably linked with life. There is
an element of gambling in everything,
even in the birth of a baby....

SHR1 PILOO MODY : Andin the
election of a president,

SHRI A. SREEDHARAN : Starting
of lotteries has blazed a new trail in
public finance, in that governments are
able to mobilise resources without addi-
tional taxation, I am proud that Kerala
is the pioneer in this ficld. In view of the
fact that several lakhs or crores of rupees
have come to the State exchequer due to
lotteries without additional taxation, will
the Central Government also adopt this
example and start lotteries?

SHRI VIDYA CHARAN SHWKLA :
No, Sir.

SHRI PILOO MODY : No guts Sir.

sl weswTRET ¢ e Wi,
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SHRIR. BARUA :In the land of
Buddha and Gandhi values have changed
very fast, and the State lottery is one such
thing. May [ know from the hom-Minister
in what other civilissd Governments and
States State lottery business is also condu-
cted ?

SHRI VIDYA CHARAN SHUKLA :
Much worse things are done, The State or
Federal Governments run gambling houses.
We are not doing that,

st qwer e ;s ngven, &
WIE ATeqH § g FA ¥ A wrgar
§fF o aw aed ¥ weere wfenlt
szl g€ 7wl gw Ay ¥ s fore
et ®i f oF are, v ATw a oty
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ad s qedr e g AT A A€ & 0
Jremd ¥ Al wE )

SHRI ANANTRAO PATIL : May 1
know from the Minister which State is get-
ting the maximum income through lottery,
and what that amount is ?

SHRI1 VIDYA CHARAN SHUKLA
With your permission I shall read out the
revenue derived by various States. The
revenue raised so far from State lotteries
is as follows :

Assan—Rs,  5,55,436, Haryana—Rs.
2,04,74,197; Kerala—Rs. 36572 lakhs;
“Jammu and Kashmir Rs. 9.72 lakhs;
Maharashtra—Rs.  613.03 lakhs: punjab--
1,85 lekhs: Rajasthan—Rs. 91,90,978;
Tamil Nadu—Rs. 10,80,10,323; Uttar
Pradesh Rs. 1,52 83,000 (approximately);
and west Bengal— Rs. 38.20,585,

1 know
subscribes 1o the

SHRI P. G.SEN : May
whether the Minister.
view that it is an outlet for black
money and the purchaser of  tickets
remains in  high . hopes month by
month of getting it 7

SHRI VIDYA CHARAN SHUKLA :
1 do not think it has any thing to do with
black money becauseit comes in ones and
LW0S.

SHRI TENNETI VISWANATHAM :
May 1know why the hon. Minister was
not pleased 10 mention Andhra Pradesh ?
I purchased a ticket and lost,

~ SHRI N, SHIVAPPA : These lotterics
have bacome the best means of occupation
for a few rich persons. They invest thous-
ands of rupees and purchase thousands
of tickels and the lottery goes in favour of
them; the poor classes had been suppressed
and oppressed. Thus alot of mischief is
being done by the lotteries. [s the Central
Government going to evolve any policy to
check this mischief behind the lottery
system formulated by various States ?

SHRI VIDYA CHARAN SHUKLA :
As 1 éxplained earlier we have no authority
fo check these sthemes. These schemes

MARCH 13, 1970

Oral Answers 12

are devised by various State administra-
tions. We are only concerned with either
allowing the lotteries to go on ér not
allowing the lotteries to go on. As a matter
of . policy we have been giving permission
to any Statc Government which wants to
run a lotiery.

SHRI HEM BARUA : [s it not a fact
that lotteries run by the State Government
give the impression that the Government
has gune bankrupt and theretore it has gone
in for lotteries and if so may I know whe-
ther the Government have tried to dispel
the doubts about bankruptcy ?

SHRI VIDYA CHARAN SHUKLA :
[ do not think that lotteries have given rise
to any such impression,

ot feiwd : T § F Fad awratdT &
A § AfUg wiwEl & 9ge 7 W agi ug
wmefrat of #fwq g7 wiefeqi & gl @1
TATH AT 47 ag A qeqre i Awraran
F 99 T AT F@r ff | § A G
7 qae FEW o ag T A W
HAE T M w0 T  f¥ %A
Fefrd] ¥ Faeaeq 378 A SATH BT AT
4T UK qEATHT Fi &0 wid fHqg 9§ 99-
ael, W ATTaTe, FATE TR AT F7TaT-
a1 arfz & oo 47 sma ?

it oo o g wiAdTe gas T
7 di w3l & I9% X qui ¥ F qgwa g AR
& wauar g i wow woel F1 AAEAE
qaEq & GOTT FT AT SAF T A0hRC

Deployment of C.R.P. asd B.SF. In
States

*423, SHRI S. K. TAPURIAH : ‘Will
the Minister of HOME AFFAIRS be
pleased lo siate :

(a) whether the Centre has the consti-
tutional right to post the Central Reserve
Police and the Border Security Force in
any of the States on the apprechension of
riots without prior intimation to or agree-
ment of, the concerned state; and
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. (b) if 30, whether the Force <o posted
Is supposed 1o assist the local machinery
of assume full charge of the situation ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
(a) and (b). A statement contaning the
requisite information is laid on the Tablc
of the House.

Statement

Both the Border Security Force and
Central Reserve Polic Force are locaied at
Convenient centres of the country by the
Central Government. and in practice the
cooperation of the State Government is
sought in the cstablishment of such
centres. However, the Central Government
are free constitutionallv 1o station their
armed forces, which include the C. R, P.
and B. 5. F. Whercver they consider
appropriate  and to move them from one
locality to another,

Use of Naval, Military or Air Forces
or any other armed forces of the Union
such as BSF and CRP, in aid of civil
power is within the competence of the Cen-
tral Government, Itis alco the duty of the
Central Government to protect every Statc
aguinst exaternal aggression and internal
disturbance, as provided in article 355 of
the Constitution.

Units ol Border Security Force and the
Central Reserve Polic are made available
to State Governments, at their request, on
any apprehension of disturbance and
they function in aid of the civil authorities.

SHRI S. K. TAPURIAH : Before I
ask my question, T would like to point
oul that part (b) of the main question
has not been answered in the siatement.
If he clarifies that also, 1 will put my
supplementary,

SHRI Y. B. CHAVAN : I think that
if you read the whole statement carefully,
you will find that pari (b) of the guestion
has also been replied to,

SHRI S.K. TAPURTAH : In view the
fact that the Home Mimister has agreed
that the Central Government is free 10
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post the CRP or the BSF to wherever he
thinks it is specially required, and in view
of the fact that the Chielf Minister of
West Bengal has time and again said that
thete has been a complete breakdown of
law and orderin the State--and our Home
Minister here also, treading very cautio-
usly, had admitied that there has been
degeneration of law and order : T can
understand the reasons why he did not use
the word ‘breakdown’ but I am sure  he
belicves thut—and in view of the fact that
large-scale murders, loots, dacoities, rape
and arson are laking place in West
Bengal cven in day light, will the Govern-
ment set the people at  rest by clarifying
and defining what are the sriteria required
when it considers that a situation has arisen
when the CRP hasto besent to  those
areas to take over charge of the situation
where the law and order has broken down ?

Secondly, in view of the ullerances
by various partics 1o the United Front in
West Bengal aboul the breakdown of law
and order, will the Centre Swe Motu,
send their CRPto West Bengal and take
lhe siluation under their control ?

SHRI Y. B. CHAVAN : The stale-
ment explains the constitutional position.
As we have said, we are certainly constitu-
tionally authorised to station our forces in
whichever part of the country we think
they are necessary and appropriate. The
CRP is meant to besent in aid of ' the
civil power and so, naturafty,—

SHRI S. K. TAPURIAH : West
Bengal has no civilised government; The
Chief Minister himselll says so.

SHRI Y. B. CHAVAN : You may
argue about that with the Chief Minister
of West Bengal; why are you arguing with
me 7 (Interruptiow) I said that they are
sent only in aid of the civil authority.
When the civil authority asks for it, certa-
inly we will give them.

SHRIS. K. TAPURIAH : Since the
Home Minister says that he would do it
only when it is asked for by tho State
Governments, in view of the fact that West
Bengal also is a border State, and he had
admitted thst arms aid from outside India
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is also flowing into West Bengal, and
since the Home Minister agrees that there
has been degeneration of law and order in
West Bengal, did he have any talks with
the Chiel Minister as to whether West
Bengal Government wants any assiatance
of the CRP or the BSFin West Bengal,
espcially in the strategic areas like Durga-
pur and Farakka where cases of sabotage
have been discovered ? Did he discuss the
question of offering any assistance to the
Chiefl Minister of West Bengal ?

SHRIY.B. CHAVAN : I did not try
to seck any information about it.

SHRIS. K. TAPURIAH : Did you
offer any assistance ?

SHRI PILOO MODY : I thought that
was your job.

SHRIY: B. CHAVAN : | know what
my job is !

SHRI P. GOPALAN : May I know
from the hon. Minister whether the State
Government or the IG of Police of the
State Government has got the power to
take disiplinary action against the CRP
Personnel for brach of discipline. Secondly,
isit a fact that the power of deployment
of the CRP is being left in the hands of
the State Government irrespeclive of the
merit of the issue for which it is being
employed ? If so, may I know whether
the Government is a ware of the fact that
in Kerala the State Government is wusing
the CRP to suppress the legitimate trade
union activities. . ..

SHRI A. SREEDHARAN : That is
not true. He is using this House for malig-
ning the State Government, Law and order
is the responsibility of the State Govern-
meat and it will be maintained at any
ocost. , .. (Inferruption) The burning of buses,
the attack on persons eic. have to be
suppressed by the State Government with
all the powers at its command. ..(futerrup-
tioms) Further, the State Government is
not here to answer such allegations,

SHRI P, GOPALAN : 1 would like
to know whether the government is aware
that even the legitimate trade union stru-
gglos of the workers arc being brutally
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suppressed by the State Government with
the help of the CRP....

SHRI A. SREEDHARAN : Burning
of buses is not a trade union activity. The
trade unions have nothing to do with
this; workers have nothing to do with this.
It is done by the paid goondas of the
Marxists,

SHRI P. GOPALAN : If the Marxists
are goondas, he is a Pucca goonda.

SHRI HEM BARUA : Sir, can a mem-
ber call another member a goonda 7

Mr. SPEAKER It is an unparlia-
mentary word. Iam sorry it has been
used. I would request both of them to
withdraw that word.

SHRI P. GOPALAN : Sir, he used
the worg ‘‘goonds™ first; let him withdraw
it.

SHRI A. SREEDHARAN : I did not
use that worde. Tt is their culture the
culture of the gutter.

MR. SPEAKER: 1 would request both
of them to withdraw that word. Let Shri
Sreedharan do it.

SHRIP. GOPALAN : Let him with-
draw it first. 1 cannot withdraw it unless
he withdraws it.

SHRI A.SREEDHARAN : As [ said,
1 did not call any body goonda.

MR. SPEAKER : | would request
Shri Sreedharan to withdraw that word.
Itis unparliamentary and T cannot allow
it.

SHRI VASUDEVAN NAIR : Sir, I
rise on a point of order. When any State
Government, whether it is the State
Governmeni of Kerala or the Home
Minister of the State Government of
Bengal, Shri Jyoti Basu, wants the Cant-
ral Government lo send the CRP or the
army to tackle the law and order situation
in the respective States, then that conti-
gent or the CRP or the army is under the
complete jurisdiction of that State Govern-
meat. Is it allowable for the members of
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this House to discuss the incidents that
happen as a result of the activities of the
police force when they are acting under
the orders of the State Governments ?
Now, hon. Members are wanting to drag
in such incidents in this House. We have
no objection if you allow a discussion
on any such matter; then we can pay them
back in their own coin. But that is not the
point at issue. Can such a discussion take
place here ?

. MR.SPEAKER : 1 have requested
the two hon. Members to withdraw a word
which they have used which is unparliamen-
tary. Both of them are matire members.
I hope they will withdraw it.

SHR1 P. GOPALAN : Let him with-
draw it first, because he used it first. Then
1 will withdraw it.

SHRI HEM BARUA : Shri Sreedharan
did not call anybody a goonda.

SHRI P. GOPALAN : If he can say
that the marxists are goondas then T can
also speak in the same language.

MR. SPEAKER : May I request Shri
Sreedharan to withdraw that word ?

SHRI PILOO MODY : Sir, he did
not accuse anybody. Before you give your
ruling I think you should understand what
has happened. . Shri Sreedharan has  used
the word ‘‘goonda” in an abstract sense. I
do npot think itis an unpariiamentary
word. I have used it many times myself.
Several of my friends have also used it in
the House,

MR. SPEAKER :1 would request
hon. Member not to interfere when others
are asking  questions. Now, Shri
Gopalan

SHRIP. GOPALAN : The Minister
has stated in his reply that the CRP is
deployed whenever the State Government
apprehends some riot taking place. There-
fore, I would like to know from the hon.
Minister whether itis a fact that the lives
and propert'es of the South Indians are
insocure inl the Stats of Maharashtra end
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if s0 whother the CRP will bo used in that
State to maintain law and order.

SHRI Y. B. CHAVAN : I think the
hon, Member has not read the statemeat. [
have laid on the Table of the Heuse, I
have explained the constitutional position
of the Government of India 10 make use
of the armed forces. Asl have said, it
is the right of the Central Government to
station theso armed forces at whatever
places they think it appropriate, but the
use of these forces can be made only in aid
of civilian authority, These forces can also
be used for the protection of the Central
Government property, projects ete. I have
stated only the general position, I have
not made any statement with referencs to
any particular  State because that will
depend upon the facts of each case.

SHRI P. GOPALAN : Sir, my ques-
tion has not been answered. I have specifi-
cally asked whether the State Government
has got the power to take disciplinary
action against the CRP personnel for
breach of discipline. That is irrespective
of the merit of the issue for which it is
being employed.

SHRI Y. B. CHAVAN : It depends
upon the facts of each case.
SHRI P. GOPALAN : What about

the first part of my question. Has the
State Government got the authority to
take discplinary action ?

MR. SPEAKER : Ho has replied to it.

SHRI E. K. NAYANAR : Sir, the
Minister is evading a reply.

MR. SPEAKER : He has said that it
depends on each case.

SHRI Y. B. CHAVAN : He s asking
for my legal opinion. I cannot give legal
opinion like that,

oft gro wre frwrd : s a Y B
# qufy afifenfa & af § fir wgt o ordf
w1 sy § 37 & Wi otz fww
aff o awft § ot ot § & @ off
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weeft &1 & ST e g R wa et
TTF § qew warie FrA i qfeadw 3%
¥ a1 A fret aCg T FTR @ oatTodtoagt
ez w4ft faw # i iz 9 aedfafedt
¥ g FH AT GEH | AT LA qAHE A
& & aga & o fafreet o wr wed §
f 37 & agt & Tz ardT Taua @
& wk & o Ay 9X Afadew wW gE
wifgd | w0 ¥ aga ol &y T £ A
g W faquew ©r W & fa ww
Wl o

SHRIY. B. CHAVAN : I can only
sxplain  the general legal position. I
do not know what exactly he hasin mind.
Even unasked by the State Governments the
armed forces can be used in two circumstan-
ces when there is external aggression or
there is & state of emergency when the State
authority has to be protectied against inter-
nal disturbance. But, in the normal circu-
mstances, these forces can be used only on
the asking of the State Governments.

ot vy fomd : woft aErew A wa fE
T FEY ¥ wETE T 5T F g
& o fownted ord o &z foork
i BT R ST ¥ & 1 el st
oft e A A Fy e oow @ oA
T AN fFaT ST § I R g A
@t smgaT §, awa @ I, Iw oA
foreirardy Trow wosTd W gvefr &1 & s
wrgat § 6w ag wd feafa § frsmo
oY foredarft aar gy ot § 7 W o Sfew
T efe T I 07 fET g ooy
FTET! ¥ TrAw ® AT, W IE F e
wY foredard garer gy vt @ a fad
W FORT ¥ fasmrt et § 7

SHRI Y.B, CHAVAN : By and large
_ It ihink, the position is correct.

ot 7y P @ T w7 FEc A
i | T wra) ¥ folr e o
¢ v et § a7 i weerc f 7
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T A% HAT Aig A P Agh ¢ uF q@
wdi ¢ ¢ fe forderd aw vl
EYT & 1w ey ET T AT wfgd

=it srzw fagrdt aroadt : wq s #
LIRSl i

......

sitwy fomd : Troreary & gaw F fr
fqe wE

ot arzw fagrdt aroddy : g ¥ 9w
dow ok oform & vt werE @t
TIEGA JTC A%gr o1 f& gardy
fortrardr 746 8, &2« fod qfem go dte
gart &

SHRI Y.B. CHAVAN : I have not
evaded the reply. 1said, by and large what
Shri Vasudeven Nair said is correct; that
means, by and large the responsibility is
that of the State. But in certain cases
depending upon the facts, possibly. ...
(Interruption)

st =y fomd : avf ox Aot w7 A
FART TG & | N FAre Ay AETE &)
AT TXEEAR & gvo AT gfEw  eer
swfas s g7 & FTEA-TERAT w9
i &, gAY afiw Ao fagim 9w
®Y AT gl & avAr Ty wTETY, IR
gl & a1 37 BXF wr A arer 7 ? o
#To Yo JTTH a@w WA § 1 wW AT
Foredrmrdt 2y & a1 T BoRTRY WY R 7

SHRI Y.B. CHAVAN : Whenever
they act under theorders of the State
authority, naturally the full responsiblity
is of the State authority. There is no
doubt about it.

SHRI1 PILOO MODY : Then, explain
the Rajasthan incidemt.

o won awin : v W I ¥
st fiear @ fs b wof fentft ot
£ vy § 1 T 7 Ao wng 1 AT
B A TR WORL F ST TS AT
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¥ s fpur § ) oy oow wORTT AT
siqwfa & faar o st 59 o Y WG
g 7 ufzgr o gar v Ao s R 7

SHRI Y.B. CHAVAN : I have said
very often and I will try to repeat it again
that it is the right of the Central Govern-
ment to station forces wherever they like
but their use in certain situations can be
made only if the State Governments ask
for it.

ot ay fowd : 3 i & fF T
TR T EIY FHA FT §EA & qIHA GG |

it geraarey wigw: & @9 W
FT FEATE | ATT A9 WHW FLAW A

qfga |

SHRI CHINTAMANI PANIGRAHI :
T would like to know from the hon. Minis-
ter as to which are the States which have
asked for the aid of the CRP in the last
one year for the maintenance of law and
order and how many times.

SHRI'Y. B, CHAVAN : 1 have not
got the list with me but there isa large
number of States which have asked for it
and we have gone to their help. Gujarat,
Maharashira, Kerala, Rajasthan and many
other States have asked for it.

SHRI J. M. BISWAS : I understand,
the CRP personnel have been posied in
‘West Bengal at different centres, such as,
Farakka, Durgapur and Midnapore Dis-
rict, In Midnapore they have been posted
to beat back the Naxalites. T want to know
whether they have been posted in West
Bengal with the consent of the Home Mini-
ster of West Beagal.

SHRI Y. B, CHAVAN : | would like
to ask the hon, Member to make a distine-
tion bolween stationing of (orces amd
posting of forces which has a definite mea-
ning.

SHRIJ. M. BISWAS : Have the CRP
personnel been deployed in West Bengal
with the consont of the Home Minisier
there ?
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SHRI Y. B. CHAVAN: Wherever
forces are stationed in Bengal, they are
stationed at our own authority, For
example. we bave stationed them st
Barrackpore and Midoapore. Thal s
done at the Government's own decision.

SHRI J. M. BISWAS : 'What about
Durgapur and Farakka 7

SHRI Y, B. CHAVAN : I have said
about Durgapur. We have stationed them.

it T dew g AW & e
awre ¥ wgr @ fe wfawm & arw 355
& wqae 439 foxd gfew w1 W
fpar wr wwar § 1 W O fowr & e
aE ATFA §T AT gEAw fewwiw @,
TAEMI & @Al § ReArq dHT GwT
NI & /& § 1 SO ¥ wgiw g &
w21 § f& ag w4 dw fafaw oafafrom
7 wgraar & fod Ao Wi § ) W T
fem<@w grdi & a1 Iq TT WAL I WY
forsiaréy wqr ¥t &owre o gnfy & &
IAFT AT H@r T TG F7 AT TTRTC
w0 f e g% ow Tos fueala § 7
fewaa feeaw feg @ as g
Tifgd ? gowr folg AT WTT ar wim
T HiT ? feeT e o feerd aw
¢, fvaet wifii QY ard’, war LEer
@t faufwr gam @ 7 dmrwr Y s
oo feerddfry €Y o €1 Wy v
7g TEY awad & i 355 & sty wroark
A ®i e feeEd § & v agt
sriart #¢7 %1 gaq Aff avwar §?

SHRI Y. B. CHAVAN : The hon.
Member has tried to evolve some sort of an
arithmetical formula for deciding whether
there is internal disturbance or not. There
camnot be sny mathematical propesition.
Itis a question of making a judgment,

particularly, political judgement of the
situation.

oft wwk w0 O wolt o @@ T
TEd & WO W @ 1 Wt TT R wwwr
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wart fir R 22 areat ¥ gfea & fog feenr
¥ ey w00 q¢ fEY ¥, 9T ¥ &l
ST ke ST A wgt o dgw
foad ofae §, sed oo fraor @ 2 1.

SHRI A, SREEDHARAN : Who told
you all these things ? (Imterruprion) This
should not be allowed. ... (Interruptions)

SHRI VASUDEVAN NAIR : I rise on
a point of order. . .. (Interruptions)

ot ok WA e W
LR &

ot wy form d : ag A aFTes qgt wwd
Qg wir o g 7w

) SHRI A. SREEDHARAN : This can
not be allowed. How can you a'low all
" this ?

MR. SPEAKER : Mr. Fernandes you
ask a questicn without any introduction.
After aH, the Members are entitled to ask
questions.

SHRI VASUDEVAN NAIR : The
supplementary should be asked in a pro-
per form.

SHRI MADHU LIMAYE : The, ‘pro-
per form" will be determined by Mr.
Vasudevan Nair. ....(Interruptions)

SHRI YASUDEVAN NAIR : Not by
you or your chelas.

SHRI MADHU LIMIYE : The Spea-
ker is there,

SHRI VASUDEVAN NAIR : I know
that. But this is not the way.(Interruptions)

oft wok R e : AT S gE Y
wrr wlfy W v ? AT W qReTH o
B g amivtsorsx v aw §

ot =y femir : 43T wowTT o T
U @® § e g et R
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SHRIJ. M. BISWAS : It isa lic....
(Interruptions)

SHRI VASUDEVAN NAIR : Heis a

liar, \Interruptions)

MR. SPEAKER : Order, order. Mr.
Fernandes, rather than adding any intro-
duction to it, why don't you ask some
question 7 (Interruptions) why don't you
address the question to the Chair ? you
can ask whether he has received any
complaint or not. That is enough. Why
do you add any introduction to it ?

ot o SR el el F A
aqT A7 | At TR A q@ qaran fE faE
22 ¥ # ¥ ®r gfaw & Taw qew
H! 7Y g .. .. (Swaww)

ol ferex |1 o U Oz A
ATET, ¥ | (WG ) FA WAATT qIET,
=t qrgRET AGI, F OF FET HIAAG
&I B qAEAT, “qrsIT A% f2 we
TR, ‘AT oy fr we F FEr
MY T 9EH TH UFAANT E1 s(Trerar-
et FIe far g Scsw A e &
RIS AT ¥ | TG ATT 03T F AT A
wrdwe foerd o @ Wi wfawm § ot
e fFgrary ¢ & awar g feosm
TW A H AAr T T (@A)

MR, SPEAKER : Well, if he mcant by
‘liar’ a person who tellslie, it is absoluicly

unparliamentary. If he meant ‘lawyer’ a
person knowing law.,... (Inferruptions)

o e W1 oreme WERY, fow
HAAT 36 A T TRV T LR
fear g, ag oA WAt & 1 AW IT &
T wi ff I ¢ AT w
& ar “an” 1 e IR “aread” sy
&, o ang I+ ag wer wiftw AW & fag
w2 | (vwawm)

MR. SPEAKER : Iam sorry, if he
said that he is a liar telling a lic, it is DOt
parliamentary.
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SHRI VASUDEVAN NAIR : It is a
matter of opinion, Sir. If the word ‘liar’
is unparliamentary, 1 am withdrawing it,
Sir. But Mr. Fernandes has uttered a lie,
"pure and simple.

ot W KRR | Heqer 73127, qfz
of qT¥AT A4 A X WS It e
g &, @ AW FrE TwAT AR W
T & AT FaT AqwT E1 ATAT 7

ot wy femdr o A & s a0
Feta 1 AT qEAr g 7

SHRTS. R. DAMANTI : Sir, this one
question”has taken half an hour. Yesterday
the hon. Members have agreed that no
question should take morc than len
minutes.

MR. SPEAKER : How can I get oul
of this dispute ?

SHRI S. R, DAMANI : There are
oiher important guestions also. If we go
at this pace, they will not be reached.

MR. SPEAKER : Do you think that
while they are quarrelling, I should pass
on to the next question 7

sft oot wARRY : Few X A2 foors
afem & fedr =1 fgarers snianfeat #1
o7 G §, W IT & A H g WA Ak
wregufa & qm et & ot o1 formm
afd fs ¥ § dza Rad gfva =
YT wT & WO Y gear w or G
2 37 W A W7 @l , I N gEA_
arft s @Y §, 97 A araw afafafedy
% werez wrelt ar oY & 7 wr o owoft
a1 wegafa & qrw ag win € § fe T
ari o dad go . A, 4. wwvw
¥ wfem o forar o ?

SHRIY. B. CHAVAN : Government
of India have received some complaints and
some allegations including the one by Mr.
A.K. Gopalan. We have received these
complaints. Naturally we send these
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comlaints to the Kerala Government. Per-

somally, Sir, Ido not see much substamos
in these complaints.

qiTw grrmae

.!_
*424. St Qo WTTo el
Wl geN W W
st ww  wroww foy

T adEn wa; wdfre JyEw W
Tg TATT F BT w0

(%) =& 1967, 1968 XaT 1960 %
faRell & g fead qdzw e ¥ § ;
158

(&) =4 1970 & fadwii & fwax
qz® ¥ qiET arx Wy e f 7

THE DEPUTY MINISTER IN
THE MINISTRY OF TOURISM AND
CIvIL AVIATION (DR. SAROIJINI
MAHISHI) (a) The total number of
foreign tourists (excluding nationals of
Pakistan) who visited India during 1967,
1968 and 1969 are:—

Year No, offoreign  Percentage
tourists increase
1967 1,79,563 .
1968 1,88,820 +5.2%
1969 2,44,724 +29.6%

(b) The expected number of tourist
arrivals in India during 1970 is about
2,75,000.

SHRI S. R. DAMANI : Sir, accor-
ding to the statement, the number of
tourists are increasing every year. But, il
you compare the world tourist traffic our
Percentage is very meagro, namely, 0.1 per
cent. May | know from the Government
what staps Government has taken or are
going to take to increase tourist traffic in
the country 7 :
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THE MINISTER OF TOURISM AND
CINIL AVIATION (DR. KARAN
SINGH) : Large number of tourists will
be coming into the country and steps arc
being taken in this regard. Broadly they
fall into two categories, steps taken for
publicity abroad and steps taken to sireng-
then the tourist infrastucture, accommoda-
tion, airports and transport facilities in the
country. 1 am confident that in the years
to come the number of tourists visiting
this country will be stweadily increasing.

SHRI S. R. DAMANI : Another
question is this. What we sec for the last
two or three years is this that number of
hippies are visiting this country and they
come in large numbers and they are indul-
ging in so many unsocial activities. May
I know what steps Government is going
to take to stop such tourists ?

DR. KARAN SINGH : So far as this
Ministry is concerned, hippies are also
bonafide travellers and we are not comside-
sing any special measures against them to
fosee anybody —hippic or otherwise—who
comes to this country. If anybody breaks
the law of the land he will be prosecuted
and punished.

st s eent 0 €9 qii A
qdz ®! o% A #r g ¥ fawfe
Peqroar 3\ Q@ P aw & foa & omw
&1 9T ¥ T GG T4 IAM | W@
¥ T TH IR & TUEw—%7 BT 9F9
§, fox & QO AR B T TETHT W) FWT
¥ wgn afew gfgEr wwedr 21 svadr
nErear ¥ oy o wwar qai g, HT I
W e qar At w3 fear arE, AT Arag
wrow dtw e & fog @18 & 1 & g ST
wTge § 6 WITE W A el qee—e
E gu o favelr odew agi aw & fag
wrefew T @ X & ¥ & W o g
are ww waew ¥ A0 w9 X w1 Aerd
£ 1 IR QY ¥ TR-DCF R & ST
ftz R ¥ ofew o wear F AT ST
wigh § | v AR W § I
3wz gfeerd & wf § arfe ¥ wiww &
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#fe® e § A0 # AT AR o gy
qqER IAIT FY v gy ?

wo wor fag : gwt IW A fare
qiz sfaw wem ¥ sy amoew mE
BT ag s & e ot gfeerd e W
foreit wifegd, ¥ gw agt AW ¥ D
o & faaa ¥ frdie w9 & gurdt drorn
tfegmridm g aly o & ot wga ¥
T §, ART 9T ydzET ® T o g%
WY F oyaw fEar oy atg Ao
afes gear § qdew gk I H aWvd,
T AT wATETHAT § ST R A wad
g ¥ g o fevr  fwy weaie
i g

St g AT e © AT N 9 A
9T NG 9 98 o1 fF oW § osan
sfe wea-F+z gla 50 A faeil gazwi
& I T AT Afad 7 89 ¥ w7 F07
& o waw H Wy ey awg g7

oo ww fag : T afaw srwfoa 1@
g affs swamra ¥ §a ¥ Ffr amar
arag &fs fom 31 & qdes ad & &
W g ¥m §aga s § oI wwfeg
SE A & fow 37 %1 wr wAufn ad
TR A & | AfET 9 FgA 3w Ad &
fev sirfaamfigT® & AvfaRa & fe
T -6 ATRfRT g1 @ & A AT AWl
% & wfuw srefam 0 1 o amard §,
W IR gL FW R U T W Y

i swTwee et 3 arard qa § 7

wo ww fig: & fe & A ah
qamar §, @ ¥ @ awr a1 ag g fw
garo XM IA AW W g IT §, g
Aqiew Id E | AW & faw @
Harfrwr & oH &, AT TW G AW WY
T8 o ¥ 1wt @ w qw W g F wga
WO &Rt 2 W& FWATEH T
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TR T A AFAT & A AgT @ a3
o w § afw Avr afes wwr @
gt Ty )

SHRI R.K.AMIN : The hon. Minister
knows it very well that there isalready a
proposal before him to provide a direct
link between Tel Aviv and Delhi. He
knows that so many tourists come to Israel
from all over the world, and if a direci—
air link is provided between Tel Aviv and
Delhi, then many more tourists will be
attracted towards Delhi. May I know whe-
ther Government have accepted the propo-
sal and whether in counting the expected
tourist traffic in 1970, they have taken this
also into account ?

DR. KARAN SINGH : As far as I
am aware, there is no such proposal before
Government.

SHRI BEDABRATA BARUA : May
I know from the hon. Minister whether
one of the restrictions on tourist trade to
India is the restriction of tourist traffic to
the entirc Eastern India from Darjeeling
to Assam and NEFA, Manipur and other
areas ? Even the entire Brahmaputra valley
is closed to tourist traffic except for two
jungles like Kaziranga and Manah. May
I know whether the hon. Minister has
taken up this matter with the Home Mini-
ster <0 that tourist trade is encouraged in
this area, because thatis not onlyin the
interests of the development of this area
but also in the interests of the development
of the country 7

DR. KARAN SINGH : T do not
think that it would be correct to say that
lack of permission to visit other tourist
place is provingin any way a disincentive.
There is a great deal to visit in India
alrcady.

It is true that there is a great tourist
potential in Eastern India, but, for various
reasons, including security considerations,
it has not been possible for us to encourage
very large-scale tourism in that region.
However, [am in close touch with the
Governments of Assam and the other States
in that region and also with the Home
Ministry, and consistent with security
requirements, we shall certainly do what
we can .0 encourage tourism in this
rogion :
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SuoxT Notice Quesmions
+
Wild life Tourism in Tndda

S. N. Q. 6. SHRID. N. PATODIA :

SHRI J, MOHAMED
IMAM :

SHRI GADILINGANA
GOWD :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Governmen* ars aware of
the potential importance of wild life
tourism;

(b) whetherit is a fact that wild life
tourism is being discouraged, Indiaa forsta
are gradually being cut down and wild life
eliminated ;

(c) the steps which govemment prepose
to take to encourage wild life touriam;
and

(d) the amount proposed to be allocat-
ed during the Fourth Five Year Plan for the

purpose ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) and (c). A Statment is laid on the
Table of the House.

(d) A sum of Rs. 50 lakhs has been
allocated in the Fourth Five Year Plan for
promoting wild life tourism,

Statement

The Government of India is acutely
aware of the danger to wild life posad: by
cutting down of forests and other fagtocs.
With this in view; active steps are being
taken to encourage wild life tourism, and
a Cell has recently been  created in the
Department of Tourism for this purpose,
It is proposed to provide various [acilithes
including accommodation and transport, is
selected National Parks and Sanctuaries.
Several steps are ako boing taben to
preserve wild life and protect importamt
forest areas, such as:.--

(i) Development of National parks
and wild life Senctuanies.
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(ii) Regiriction on the export of wild
animals and birds, dead or alive,
and their products.

(iii) Protection of rare and

vanishing
species.

(iv) Encouraging State Governments Lo
enact suitable wild life legislation.

(v) Education of the general public
to inculcate a love of nature and an
appreciation of our rich wild life
heritage.

SHRID. N. PATODIA : I hope the
hon. Minister is aware that in several
countries, their economies depend on the
promotton of wild tourism. May I, there-
fore, know, what in his estimate are the
potentialities for the growth of this indu-
stry in India, and whether following the
example of Kenya, the Government of
India are exploring any possibility of
obtaining international financial assistance
from institutions like the International
Finance Corporation ?

DR.. KARAN SINGH : Itis true that
there are many countries in which wild
life tourism plays a very important part
in their economies, particularly the count-
ries of East Africa, like Kenya and
Tanzania. As far as we are concerned, we
in this country have now begun to realise
that wild lifecan be a very important
attraction for tourists, In this regard, what
we are doing is that we are approaching the
State Governments, because forest is a
State subject, and, therefore, the develop-
ment works have basically to be done by
the States, We have approached all the
State Governments concerned.

As far as finances are concerned, I think
we shall be able to produce them from our
own resources. There is no proposal at pre-
sent to secure international finance, but I
feol even if we spend from our own
resources, we shall go a long way in
imporoving the facilities for wild life
tourism.

SHRI D. N. PATODIA : It appears
that the action taken by Government is
not in conformity with the views expressed
by the hon. Minister. Is it a fact that some
rare species of wild life are gradually
being climinated from the couniry, and if
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50, the names of the species which are
being climinated, and specific steps taken
by Government to preserve those species

which are in the process of being elimina-
ted ?

DR. KARAN SINGH : It so happens
that in my personal capacity, Iam also
the Chairman ofthe Indian Wild Life
Board, and, therefore, T am well aware of
the terrible danger that many species in
India_today face. The danger of extinclion
is there. Some species have already fallen
bzlow the ecological minimum necessary
for survival. The Indian Board of Wild
Life has rccommended a list of 30 species,
a copy of which T have here with me. to
the State Governments for protection, This
isa matter whereit is the State Govern-

* ments which are legally and constitutionally

responsible.  All that we can dois to
urge them with all the emphasis at our
command. T have written not only as
Minister for Tourism, but also as chair-
man of the Indian Board of Wild Life, to
the State Governments urging them and
pleading with them that before it is 100
late, these beautiful and rare species
should be saved.

SHRI D N. PATODIA : Will he
place the list on the Table of the House ?

DR. KARAN SINGH : Yes, | shall
place thelist on the Table of the House.

SHRI ). MOHAMED IMAM : Wild
life in Tndia and other tropical countries
is a sourcc of great attraction to foreign
tourists, especially in countries where such
animals live. 1 come from Mysore State,
and the Stale of Mysoreis richin wild
life potential, consisting of tigers, bisons
and elephants. The tigers are 1n danger
of extinction there, because there has been
destruction of forests. Secondly, there is
no control on the shooting of these
animals. Again, | may mention that round
about Kakankote, there are bisons and
clephanis. Recently, there was the khedda
operation in Mysore in which about S50
elephants were trapped, and it was &
uniqu> occasion which attracted good many
tourists from abroad. Still, sufficient
encouragement is not given lo the Sm_.te
Governments. Some game sanctuaries

were started there, specially; near Bandipur
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and it has been fully developed. A few
years back, a committee was appointed
under the chairmanship of the Maharaja
of Mysore to go into the question of the
pres:rvation of wild life, and that commi-
ttee  had submitted its report to Govern-
ment with a number of recommendations.
May | know what steps have been taken
o implement the recommendations of
that committee and whether they have
been put into action 7 May I also know
how much amount has been ear marked to
the State of Mysore whichis rich in wild
lile potential, in order to revive the wild
lite  which is almost coming under
exlinction ?

DR. KARAN SINGH : The hon.
Memieris quite right when he says that
My.ore is one of our richest State in wild
life. Butitis also unfortunately true that
o preat deal of destruction has taken place
in that State. As I said earlier, thisis a
maticr which is squarely the responsiblity
of the Siate Goveimment, and 1 feel that
the Siate Govermments concerned must
give top prirority in their plans for this.
It will not be possible lor the Governmeant
of India w take upon themselves this
responsibility of loosing after wild life all
over country. With the greatest of difficulty
tor the first time since Independence, I
have been able to get Rs. 50 lakhs from
the Pianning Commission for Wild life
tourism. [ intend to spend this money in
a lew sclecied are as; it will not be wise for
me to spread it all over India because
otherwise the amount for cach area would
become infinitesimal, We are planning to
choose a few sclocted arcas in dufferent parts
ol the country.

Asfar as Mysoreis concerned, I am
not sure whether it will be possible for us
Lo given any direct aid. But a new commi-
ttec has been set up under the Indian Board
Wild Life, an export commitice, which
will go all over Indis, visit wild life sanct-
uaries and national parksand lasy down
proper crileria for the sciontific manage-
ment of these vital areas. They have already
visited Mysore, and I am quits surc that
when (he recommendatsions of this mew
commitlee come, the @ate Government
will take full cognizance of them,
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SHRI J, MOHAMED IMAM : What
has happened to the recommandations of
the old committee ?

SHRI K. NARAYANA RAO : Though
foest isa State subject, I do not think
that wild life belongs to the state List. This
is a matter relating to wild life tourism and
as such it relates to tourism, ln view of
this, may I know whether the Central
Government will take the entire inatitive
with our any reference to the State Govern«
ment ?

DR. KARAN SINGH : In the broader
philosphical sense, wild life belongs to the
nation because it is part of our rich natural
heritage. But technically the ferests arc in
the states; and wild life belonge to the
forests and the forests belongs to the State.
Therefore, though personally I have got
very deep sympathy for the wild life in
this country, I have got to function basi-
cally through the States, and I am doing
that bzcause without the full co-operation
of the State Governments, their Forest
Departments, their Revenue Department
and so on, it is not possible for us to make

any improvement.

I am in close touch with them, and'l
am quite sure that as a result of our moral
pressure, something will be done.

DR. KARANISINGH : Isthe hon.
Minister aware that tigers and leopards
arc being poisoned for the use of their
skins for export 7 Itis & known fact that
a tiger skin today can fetch as much as
Rs. 5,000 if sold to a forcigner. Have
Government any proposal to ban export
of tiger-and leopard-skins 7 Secondly, are
Government aware that ofie of tho largest
destruction of animal life today takes
place by government officors, the army, the
air forco and the police force ?7 I know
it because it happens in my own area. A
large number of dcar species have almost
been wiped out.

What steps do Gevernment propose lo
take to prevent government servamts from
poaching. and what punitive steps are
going 1o be taken 1o sce that this measce
Is completely stopped 1
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DR. KARAN SINGH : The House
will be happy to know that we have intro-
duced a complete ban on the export of all
tiger and leopard skins and the export of
anumber of otherrare species of animal
and bird life. This is a new step that has
been taken because beautiful birds and
animals have been mercilessly slaughtered
just to satisfy the vanity of some ladies
living in foreign countries. I think ladies do
not require beautiful animals to enhance
their beauty. I feel that this feeling of
vanity should strictly be discourage.

DR. SUSHILA NAYAR : Why docs
he bring ladiesinto this 71t is the men
who want money by selling the skins who
are responsible for this.

DR. KARAN SINGH : As far as
government officers are concerned, recently
I had occasion to visit the hon, Member's
constituency, Bikaner. There I was told by
some people that these extremely unfortu-
nate activities are taking place. I told
them that if they would bringit to my
notice in writing that certain officials in
certain areas are misbehaving in this
manner, we will take very severe cognisance
ofit. Tam sure my senior colleague, the
Home Minister, will mete out draconian
punishment to any such officers of the
Government of Indiafound guilty to this.

SHRI RANJEET SINGH : It is true
that wildlife is becoming rare and some
species have disappeared comypletely. Are
there any statistics with the Minister
about the number of rare species like
tigers, panthers shot by various hunters
and poachers? Also in view of the large-
scale poisoning of these animals, is it
possible to bring any regulation about
the agriculatural insecticides and pesticides
that are being used for such poisoning
to bring down their content of poisonous
matter to such an extent that they do not
kill or Harm these animals ?

Thirdly, is there any plan with the
Minister to reintrodcuce certain varieties of
wild life that is extinct now in India like
cheetah or hunting ;Jeopard and} others
from other countries like Africa whore they
are #till plentiful ? When the Minister
suggesicd that specific instances should be

MARCH 13, 1970

Oral Answers 36

brought to his notices» how is it possible
to bring to his notice the killing on a large
scale by an entire divison of the CRP or
BSF the entirc wild life in the areas of
Jalpaiguri, Siliguri and in Assam’ which
has taken place at the hands of military
personnel ? Would it not be more effici-
ent to have some sort of educational team
going round the army units and getting
them more interested in photograping and
watching gsme rather than in killing it ?
‘This is something the Central Government
could do.

DR. KARAN SINGH : /The hon.
Member has made many valuable sugges-
tions. 1 may point out that Tdo not have
actual statistics as to how many animals
have been shot by various people, butT
am quite clear that the destruction has been
immense, and il is for this reason that the
Indian Board of Wild Life has recommen-
ded to all the States that there should be
a complete ban on the shooting of the tiger
for five years, because the tiger which s
such a beautiful animal, is also on the
verege of falling below the ecological
minimum that is necessary.

Asfar asthe Army is concerned, T
must say that in the new Board for Wild
Life I had specifically requested the Chiefl
of the Army Staff to be 8 Member, and he
is 8 Member. T have written to him and
he has said that he has written to all his
senior officers impressing up on them
importance of preserving wild life.

T entirely agree with the hon. Member
that this is really an educational problem.
Whether we lower the quantum of pois-
on in insecticidesor not, it is not really
going to help. What is going to helpis a
growing awarenessJamong the general pub-
lic that these beautiful creatures are not
merely fo: exploitation or for the shooting
lust to be fulfilled, but area part of our
heritage. This is a broad problem which
needs to be taken up and made parts in
fact, of our educational curriculum as it
has been done in many countries abroad,
We are beginning to iake steps now to see
that there isa growing awareness of the
importance of wild life in the general
public,
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SHRI R. BARUA I very much
appreciate the interest that the hon.
Minisler is taking in wild life. He talked
of some limitations of the Home Depart-
ment. but even within the limitations. 1
may inform him that so far as the wild
life of my State is concerned, itis being
constantly threatened particularly by the
poachers, and this is so particulary in the
case of the one-horned rhino. Will he take
some steps 10 see that the wild life is pre-
served so that in the not distant future it
can be developed further. So far as my
information goes, & small pittance of Rs.
5 lakhs has been allotted for the preser-
vation of wiled life in Assam, subject to
correction. May I request the hon. Minister
to examine it, putin more money and
more efforts for the developmen! of wild
life in Assam ?

DR. KARAN SINGH : Itis true that
Assam is thc home of the one-horned
rhnio, which is a very rare animal. In
fact, Kazranga Santuary is one of the five
that we are planning to select for special
development from the funds that have
been allotted to us, but the Assam Govern-
ment has i* selfl got to make the major
effort in this regard. [ am in close touch
with the Government of Assam, and I am
urging upon them the necessity of doing
this. As far as I am concerened, I will
give top priority to Kaziranga.

SHRI' VIRENDRAKUMAR SHAH:
One of the best species of wild life is the
Gir Lion which is in my constituency. and
itis also be coming rarer, the population
of the lion is getttng reduced. One of the
causes even for the stagnation of the
population of the lions is that they are
being poisoned by the shepherds and catile
owners. The reason for thatis that the
compensation procedure and rules are such
that when the lions kill their animals, they
do not get any payment. Would the hon.
Minister consider steps by which this rea~
son does not remain and they are not
induced to kill lions by poison ?

DR. KARAN SINGH : The lions in
the Gir forest are & very pracious asset to
us. In fact, the lion is also our national
animal. Everywhere India goes, the Indian
lion also gose befor, Therefor, it is a
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trrible targedy if people poison these
lions.

As far as the procedure is concerned,
1 will take up the matter with the Gujrat
Government, because this really is a
matter which has to be handled by the
State Government. 1 have already written
to the Chief Minister two or three letters
with regard to other problems of wild life.
I will also take up this matter of proce-
dure.

SHRI NATH PAI : The hon. Minis-
ter says that such beautiful creatures like
the tiger should not be shot for the grati-
fication of the vanity of foreign ladies.
I hope he will be gallant enough note to
make a distinction so far as the vanity of
Indian ladies is concerned.

DR. SUSHILA NAYAR: These peo-
ple do not know what they are talking
about ladies wear mink coats; and not
tiger skins.

SHRI1 NATH PAI . So (ar as vanity
is concerned, he should not draw such a
distinction between Indian ladies vanity and
foreign ladies' vanity; he should not pan-
der to any ladies” vanily. With . skill that
is maiched only by the Home Minister
he tried to pass on the buck to him saying
that he would make draconian laws. The
question Karnisinghji asked was different.
Itis that the Armed Forces who should
be exercising their material skill on the
frontiers instead go on marauding the jung-
les in the country and with the jeeps, pet-
rol and weapons at their disposal they
commit mass massocre. The Army should
change the code of discipline for the
soldier, particularly the officers. The
jawan cannot afford a jeep or have petrol
and ammunition, But the officers do go
in groups and the foreet officers are simply
shocked at the spectacle; they are cowed
down by the officers’ badges; they go often
in uniform and they dare not stop them.
It is they who dommit this kind of atroci-
ties. Instead of passing the buck from the
Home Minister to the other—he talked about
the senior Minister—what about the junior
Minister who is heading a shikari organi-
sation, 1 do not say he goes to slaughter a
tiger; itis 2 fact that he is heading an
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organisation and all | say is that his very
vast experience should be put to use by the
Minister of Tourism in this matter. But
it is the Minister of Defence who must take
a correct stand in this matter that the
ammunition supplied should not be used
to destroy rare wild specics. May I know
whether they will have if not a co-ordi-
nated policy for preservaiion of hurhan
life, atleast collective responsibility for
the preservation of wild life.

DR. KARAN SINGH : T think it
would not be fair to say that the Army is
goingon....

SHR1 NATH PAI : Not the Army,
but some officers.

DR. KARAN SINGH :....that the offi-
cers are going around organising these
things. I agree that such inslances have
gome tolight. I may clarify that the hon.
Member from Bikaner did not mention army
officers: he mentioned Government of
India civilian officers.

DR. KARNI SINGH : | mentioned
the Air Force and the Army, both.

DR. KARAN SINGH : It is doubly
unfortunate if this sort of antisocial and
anti-national activity is indulged in by
them. However, as T said earlier. T am in
close touch with the Chief of Army Staff
who is also a member of the Indian Board
for wild life and I have written to him and
also to the Chief of Air Staff and they had
written back assuring me that they would
jssuc necessary instruction and take severe
disciplinary action aguinst any offender.
Y shall also take this very valuable opportu-
nity to convey to them the sentiments that
had been exprested in this regard in the
House today but I would say again that I
do not think it is fair or correct to malign
a whole group of very fine people who are
serving the nation very well.

SHRI NATH PAI: T amnot to
intervene during his speach. But the records
must be rectified, It was not my Intention,
nor was it the intention of major Rajeet
Singh or Maharajah Karni Singh to malign
the Indian Armed forces. We said : some
officers madeit a habit. If the Maharsjah
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is trying to malign us and win the goodwill
of the armed forces, that is not very
gallant.

st far wet : aTE efwT wien,
qaue & of O, U, I 16T AEF
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SHRI S. M. BANERIJEE : May 1
know whether it has béen brought to the
attention of the hon. Minister that in many
cases intelligent and influentia' shikaris take
into confidence or connive with their rangers
and the Conservator of Forests and declare
many tigers as maneaters and many elephants
as rogue elephants just to kill them, When
clephants really roam about, they are named
“as rogue elophants and the influential shika-
ris with the help of the authorities kill the
clephants and also the tigars,

So, 1 would Hke to kmow whether strict
instruction wH] be isseed that when the
eicphant becomes a really rogue clephant
ora tiget becomes a man-cater, the fact
should be properly examined. .. ..



4 Oral Answers

SHR) PILOO MODY : By a Commi-
ttee of parliament,

DR. KARAN SINGH : Certain mal-
practices certainly do occur from time to
time. . .. (Inrerruption)

SHRI K. LAKKAPPA : Sir, the
Mysore elephants are not rogue elephants.

DR. KARAN SINGH : Once a tiger
becomes a man-cater. it is a some what
delsicate operation 1o examine to make sure
whether it has become a man-cater or nol.

MR. SPEAKER : Wg have taken 25
minutes on this Short Notice Question. 1
think itis enough.

SEVERAL HON. MEMBERS Rosc—
MR. SPEAKER
Hem Barua.

SHRT HFM BARUA : Itis not a fact
that the STC gives alarge quantity of cartri-
dges to the National Rifle Association for

: Al right.  Mr,

target  shooling and these cartridges
which are to be wused for target shooting
are used by the  shikaris  also

for killing tigers and wild life in the sanc-
tuaries both ways. I1fso, may I know whe-
ther the Government are going to ban the
use of cariridges in such a wrong manner 7

Secondly, there is a regular trade racket
so far as the rhinos are concerned in the
game santuary of Kaziranga in Assam. May
I know whether the Government are going
to take steps L0 sec that the racket is checked
as the rhinos are captured by ambitious
traders for the purpose of export to inter-
national markets ?

DR. KARAN SINGH : Well, cartrid-
ges arc important for skeet shooting and
various types of target shooting. That is an
activity which, in fact, one has to encourge.
We do want our people to know how to
handle firg-arms and also do target shoo-
ting. But certamly, when cartidges arc
misused, as you say, there, il is our respon-
sibility to see that cartridges are not misused
and it is our job that wharever such misuse
takes place, the concerned authority, whe-
thereit is the Government of India or the
State Governmeat, musl tako cogaizance of
it and try and see that the malpractice is
stopped.

SEVERAL HON. MEMBERS, Rose—
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MR. SPEAKER : It has taken half an

hour, Tam sorry. We passon to the next
item.

WRITTEN ANSWERS TO QUESTIONS
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T st dR §w e & a
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Recovery of Transmitter in Gujrat

*427. SHRI RAMAVATAR BSHAS-
TRI : Will the Minister of HOME

AFFAIRS be pleased to state ;
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(a) whether a transmitter with high
frequency had been recovered afew months
back from the Coastal region of Surat Dis.
trict in Gujrat;

~ (b) whether any investigation has
been made to find out how the transmitler
was brought there and for wha: purpose it
was being used;

(c) ifso, the result therof; and

(d) whether any arrests have been made
by the Police in this connection ?

THE MINISTER OF HOME AFFA.-
TRS (SHRI Y. B. CHAVAN) : (a) to (d)
According to information furnished by the
Government of Gujrat, on 25-10-1969 one
Life Boat wireless transmitter was recovered
from Shri Patel Jagjivan Mauji of village
Barbodhan, who is alleged to have bought
it from one Nagar Mancha with a view to
selling the same at a higher price. The latter
is alleged to have obtained it from his
brother Khusal Muncha, who, in turn bo-
ught it from a fisherman Thakor Durlabh on
paying Rs. 300/-, The transmitter was not
found in working condition at the time of
seizure, A case’ under Section 6 (a) of
Indian Wireless Telegraphy Act, 1933 has
been registered and four persons have been
arrested. The case is under investigation.

Criteria for recognition of Trade Unloas
of Seamen

*428 SHRT BAGABAN DAS :
SHRI MUHAMMAD [SMAIL :
SHRIP. RAMAMURTI :
SHRIP. P. ESTHOSE :
SHRTUMANATH :

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government have laid down
any criteria for the recognition of trade
unions of the Indian Seamen;

(b) if so, the details thereof;

(c) whether Government are aware that
industrial peaceis being disturbed as a re-
sult of recognition of a union without majo-
rity support and

(d) if s0, the steps being proposed by
Government to ensure genuine recognition
of the trade utions of the Seamen 7

PHALGUNA 22, 1891 (SAKA)

Written Answers 46

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
1AH) : (a) Government have not laid down
any criteria for recognition of Trade Unions
of Indian Seamen.

(b) Dose not arise.

(c) Government are aware of the rival
claims that have latterly been made for
recognition of the Trade Unions of Indian
Seamen.

(d) The matter is under examination
in consultation with concerned authorities.

Meeting of Educationists and Student Lea-
ders of National Integration Council

*419. SHRI SAMINATHAN :
SHRI MAYAVAN :
SHRI CHENGALRAYA

NAIDU :
SHRI N, R. LASKAR :
SHRI DHANDAPANI :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact thata meeting
of the educationists and students leaders of
the National Integration Council was held
in New Delhi in the month of January,
1970;

(b) if so, whether three schemes for
intogration were put forward by his
Ministry;

(c) if so, what were the main points of
the schemes; and

(d) how far they have boen accepted and
approved in the above mecting ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K,
R. V. RAQ) : (a) Yes Sir.

(b) to (d) : While initiating discusslon
in the meeting of educationists and * student
leaders, Education Minister mentioned about
certain programmes for promotion of nati-
onal integration on which the Ministry of
Educntion & Youth Services were giving
consideration. These programmes were
mentioned for informatien of the Commi-
ttes. Details of these are given below, .
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(ty Adoption of a State by certain
schooly  sitnated in another State :
Broadly speuking, schoals which
adopt an another State should make
available to a student facilities Tor
the study of dilfereni aspects of
gevgrphy, history, culture, customs
and manners of the State adopled.
Exchange of students between the
schools of the two different States
should also be encourajed. Details
of the scheme are still to be worked
out.

(fi) Imter-Stare Sports mecis involving
students as well ay mon-srudent youh
expeciully Rural Youth, : A scheme
in this regard has been preparad
and is now under discossion with
the Planning Commission. Broadly
the scheme envisages ho'ding of
district level champion-hips  on
selected games o be orzanised by
State Governments and thereallor
Inter-S:ate meets will be organised
by Government of Tndia,

(iif  Emcouwraging Visits af mon-studem
youth from one area 1o anoteer :
The general pattern of the scheme
has still to be formulatcd and the-
reafier details will have (o be work-
ed. 2. The above three progra-
mmes did not come up for Turther
discussion in the Committee as the
Committee mainly devoled its atten-
tionto the removal of communa-
lisum and casteism from the univer-
sity/college campuses.

dorTe et rweaT ¥ arfeereit
et #t freward
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Agreement between Belrut and India for
operating Jumbo Jets threugh Beirut

* 431, SHRI MUHAMMAD
SHERIFF Will  the Minister  of
TOURISM  AND CIVIL AVIATION be

pleased 1o srate

(a) whether any new agreement  was
signed between Berrut and Tadia in which
the Aie Todia had  oblained  rights to
operate Jumbo jets thirough Beirut; and

(by 1f s, the details thereof  ?

THE MINISTLR OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) : (a; and (b). A memorandum of
understanding was signd al Beirut on 23rd
December, 1969 between the heads of the
delegations of India and Leb-non whereby
it would be possible  for Air-india o
operate Jumbo Jets  (Boeing 747 through
Beirut,

Under this new arrangement , Lic agreed
number of services may be operated by
the desienated airlines of India and Leba-
non with aircraft regardless of  size,
provided that the total capacity offered
for the carriage of trafic (o and from the
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territories of India and Lebanon respectively
does uot exceed the capacity that could be
offered .ad the services been operated with
Bocing 707 type of aircraft for carriage of
passongers and freight combined.

Discussion with Representatives of Natlonal
Fitwess Corps Organisations

* 432, SHRI S, M. BANERJEE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether some of the officials of his
Ministery had a discussion with the
representativies of the WNational Fitness
Corps Employees® organisations in February,
1970 regarding the future of the N.F.C.
organisation;

(b) what demands were placed by the
representatives of the emplopees; and

(c) Government’s reaction thereto ?

THF MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V.K.R.V.
RAQ) : (a) Yes, Sir.

(b) In a Memorandum submitted by
the N. F.C. Employees Association,
points relating to protection of emoluments,
pensionary benfits- seniority, age of retire-
ment, etc. were raised.

(c) Government is already seized of
the matter and negotiations with the State
Governments for absorption of the N.D.S.
Instructors with protection of present
emcluments and othe service conditions are
in progress.

Travel Agomcies Under Indin And Forelgn
Control in Indla

* 433, SHRI JYOTIRMOY BASU :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased tostate

(a) the names of travel agencies under
~(ir Indian control, (ii) foreign control and
(iii) Joint control, functioning In India at
present.

(b) the names of those travel agencie:
under (i) Indian control (il) foreign control
and (i) jolut control, which have been
ivea recognition by his Ministry !
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(c) the policy of Government wilh
regard to the functioning of foreign cantro.
lled travel agencies in India; and

(d) whether recently a number of
hundred psrcent foreign centrolled trawvel
agencies have been allowed to opean thelr
offices in verious parts of India and, if so,
the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR. KARAN
SINGH) (a) and (b) A statement of
approved agencies is laid on the tabls of
the House.[Placed in library see No,LT-2842
170).

tc) A foreign or foreign controlled
travel agency is subject to the provisions
of the Foreign Exchange Regulation Act
under which it is required to obtain the
permission of the Reserve Bank of India
before accepting appointment as an agent
of any Airline or Shipping Company.
Hitherto, the policy of the Government
has been to allow foreign or foreign con-
trolled travel agencies without any restric.
tion. This positson is being reviewed.

(d) During 1969 recognition was
granted to 3 travel agencies and 5 branch
offices of travel agencies already
Among these only 2 are fully foﬁn
controlled agencies. The main reason for
according recognition is the
that these agencies will be able to help
increase theinflow of tourists into India,

C.B.I. Raid of Offices of Managing
Directors of Cable And Wire Manufa-

cturing Compasnies

*434. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the names and addresses of the
Managing Directors and Directors of cable
and wire manufacturing companies whose
offices wero raided by the C.B.l. during
the last six months;

(b) the names and addresses of the
companies in whose cases inguriry has boen
completed;

(c) what were the specific complaints
agrints each company and how much

imported raw material was alloged 0 Mave
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been  disposed of
company;

unlawfully by each

(d) the names of the companies which
have been prosecuted or whose cases have
been recommended by the the C.B.I. for
prosecution;

(¢) whether the C.B.I. recommended
that permits and quotas given to these
companies should be cancelled; and

~ tf) if so, the the action taken thereon ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVANj : (a) and (b) A
statement giving the names and addresses
‘of the companies is laid on the Table of
the House. (Placed in Library See No,
LT—2843/70 ]  As investigation is still
continuing, it is not desirable to furnish
- more decails at this stage.

tc) Allegations against the firms mentio-
1 to9in the Statement

_related  to import of raw  materials like

_Copper, Polythelene, PVC Compound and

Titanium Dioxide etc. considerably in
excess of actual requirements and unlawful
disposal of some quantities thereof in the
- market in contravention of the actual user’s

. licence. Unauthorised use of some quanti-

ties of the imported raw material by means
of diversification was also alleged.

Misuse of licences on the part of firms
mentioned at Sr.Nos. 10 to 14 in the State-
ment was also suspected.

The exact quantity of raw material
unlawfully disposed of in each case is not

vel known,

»

: these companies

(d) to () The question of taking
penal action, such as prosecution or cance-
llation of permits etc. against any of
can arise only if the
‘investigations disclose a prima facie case,

. Payment of Royaltles to Sclentlsts ia C.S.

1,0, and C.S.LR. for New Designs
and Inventions

SHRI P. GOPALAN :
SHRI B.K. MODAK :
SHRI K.M. ABRAHAM :
Will the Minister of EDUCATION
.AND YOUTH SERVICES be pleased to

415,
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state whether it is a fact that the scientists
working in the Central Scientific Instru-
ments Organisation and Council of
Scientific and Industrial Research are not
being given royalties for the new designs
and inventions ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V.K.R.
V. RAO) : No. Sir. Royalty incomes are
distributed to scientific workers in accor-
dance with a formula and the share of
each worker is fixed on the basis of his
contribution to the development. The
latter is usually sanctioned by the Execu-
tive Council of the Laboratory/Institute.
In cases where distribution is due specific
proposals are being placed at the next

meeting of the Executive Council of
Central Scienti fic Instruments
Organisation,

Conference of Governors

*436. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
any report on the discussions and decisions
of the conference of the Governors held
recently;

(b) whether Government have consi-
dered issuing any instructions for the
exercise by the Governor of their so called
discretionary powers with regard to
prorogation, summoning and dissolution
of the Assemblics as well as the principles
which should guide them in forming popu-
lar Ministries; and

(¢) if mnot, the reasons
formulating these guidelines ?

for mot

THE MINISTER OF HOME AFFAIRS:
(SHRI Y.B. CHAVAN): (a) Govern-
ment are aware of the proceedings in the
Conference of Governors, held in Decem-
ber, 1969.

(b) and (c). The question of evolving
guide-lines thata Govermor ought to
follow in appointing a Chief Minister,
when no party secures an absolute majority
at a general clection, was exminedia 1967
and the views of some leading jurists in
the country were taken, The matter. was
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{urther discussed at iwo meetings held in
February-March 1968 with leaders of
opposition parties. It was found that there
was general agreoment on certain points
and the participants were requested to
confirm whother Govemors could be
informed accordingly. In  spite of
reminderss no replies were received and
hence the matter was not pursued.

Subsequently, the Administrative
Reforms Commission in their report on
Centre-State Relationships  had  also
recommended issue of guidelines to Gover-
nors for the exercise of their discretionary
functions. The recommendations of the
Commission are being examined.

Motor Vehicles Tax

*437. SHRI MANIBHAI J. PATEL :
Will the Minister of SHIPPING AND
TRANSPORT bc pleased to state :

(a) whetherit is a fact thal matters
relating to the Motor Vehicles Tax were
discussed in the Eighth meeting of the
Transport Development Council held in
New Delhi on the 13th February, 1970;

(b) whether the Planning Commission
held views different than in various States;
and

{(c) if so, the points of difference and the
decisions reached in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND

TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) Yes.
(b) and (¢) The Member, Planning

Commission observed that the matter
relating to vehicles taxation might be left
to the judgement of the State Governments
which could make a proper assessment of
the incidence of tax om road transport
development and come to a conclusion
keeping in view the need for raising resou-
rces for the Plan, The consensus in the
Council was that the Governments should,
as far as possible, implement the
recommendation of the earlier meeting of
the Transport Development Council rela-
ting to freezing of taxation onm motor
vehicles at the existing level.
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Arrangement for Passengers Sailing for
Bombay from West
*438. SHRI S. M. KRISHNA :
SHRI MANGALATHUMADAM
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that due to the
closing of the Sucz Canal a large number
of ships do not visit Bombay on their
way lo Australia; .

(b) if so, whether Government have
made any other arrangement with the
Shipping companies for the passengers
sailing towards Bombay from West; and

(c) if so, the details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) to (c), Two foreign
shipping companics whosc passenger ships
proceeding from U.K./Continent to
Australia/Far Easi—Japan used to touch
Bombay enroute, have recently disconti-
nued calls at Bombay partly due to the
closure of the Suez Canal but mainly due
to decline in passenger traffic due to
competition from Airlines. Al present
the Lloyd Triest'no is the only passenger
line maintaining monthly service between
Bombay and Triest (Italy). As the
discontinuance of these passenger sevices
was the result mainly of the decline in
passenger traffic, the question of Govern-
ment making other arrangements with the
shipping companies does not arise.

Commercial Type Universities

%439, SHRI HIMATSINGKA : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government's attention has
been drawn to a number of commercial
type Universitics that have sprung up in
the country, particularly in Uttar Pradeah,
which award degrees like Sahitya Ratana,
Visharad, etc. after armanginga mere
show of exmination;

(b) whether it is a fact that the centres
of such examinitions are fixed on receipt
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of illegal gratification and the Centre-in-
charge earns money by obtaining monetary
gratification from the candidates and in
roturn tho question papers and answer
books are in some cases deposited with the
Ceatre-in,charge in the Examination Halls,
and in other places the candidates are
allowed inlarge numbers to copy down
the answers at the examination centres:

(c) If so, what steps are being taken to
prevent such malpractices by these
commercial type universities functioning
in the guise of Mahavidyalayas or FEduca-
tional Parishads;

(d) the number of such universities,
institutions and Parishads that have been
brought to book during the past three

years and degrees, etc. of which ones have
boen declared invalid; and

(0) the procedure adopied to trace out
such institutions 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES : (SHRI BHAKT
DARSHAN) : (a) to (¢) A statement
is laid on the Table of the Sabha.

Statement

Ministry of BEducation & Youth Services
is not aware of any commercial type of
university in the country, which awards
degroes like Sahitya Ratna, Visharad etc,,
after arranging a mere show of examina-
tions. They have, however. received a
eomplaint in January last about

certain
malpractices that were allowed in the
throo examinations viz. Prathma, Madh-

yama (Visharad) and Uttama (Hindi
Sahitya ) of the Hindi Sahitya Sammelan,
Allahabad, held at Rishikul Vidyapith,
Hardwar, during the period from 29th to
31st December, 1969. The complaint inter
alia contained the allegations that for want
of proper scating arrangement, Lhe
examinoes were made to sit in a play—
ground without any allotment of seats,
inwigilators, irrespective of their ability and
competance for the work, were allowed to
suporviso the esaminations, illegal gratifi-
cations were accepted by the Centre--in--
charge and lovigilators for allowing the
students to copy answers from the books
and notes brought by them to the place
of examination,
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An cnquiry has been held into this
matter and the shortcomings found in the
system of exminations at the abowe
mentioned centre are being brought to the
notice of the Hindi Sahitya Sammelan
for taking immediate remedial measures,

Similar irregularities have not being
reported during the last three years against
other organisations, whose Hindi exami-
nations have been granted permanent
recognition.

In this connection, it may be stated
that the recognition to these Hindi
examinations has been given subject to
the condition that these institutions will
continue tobe inspected every year by
the representatives of the Central Govern-
ment and the concerned State Govern-
ments and, in the event of any grave
irregularities being detected in the course
of inspection, action will be taken to
withdraw the recognition.

Coke Found in Parts of Bombay City
*440. SHRI P. VISWAMBHARAN :
SHRI A. SHEEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have  been
informed by the Moharashtra State
Archaeological Department of the findiag
of Coke in some Parts of Bombay City ;

(b) whether Government have taken up
further investigations in these areas; and

(c) if so the results of their investiga-
tions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Ministey of
Education and Youth Services. has not
been informed of the finding.

(b) No inyestigation has been taken up
by the Ministry of Education and Youth
Services.

(c) Does not arise.

s o
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Indiscipline in Delhi University

*443, SHRI BAL RAJ MADHOK :
SHRI RAM KISHAN GUPTA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
(a) whether it is a fact thac the students
of the Delhi University gheraoed the Vice-
Changell or in the second week of February;

(b) whether it is also a fact that indisci-
pline is growing in the Delhi University; and

(c) il so, what remedial steps have been
taken to improve the silualion in this
Central University ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R.V.RAO) : (a) Yes, Sir.

(b) Nos Sir.
(c) Docs not arise.

Bifurcation of Punjab and Haryana
High Court

*444, SHRI SHRT CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

\a) whether the common High Court
for the States of Punjab and Haryana at
Chandigarh will continue as long as Chandi-
garh remains & Union Territory; and

(b) whether the States of Punjab - and
Haryana have demanded its uﬂy biflur-
cation ?
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-THE MINISTER OF HOME AFFAIRS
(SHRIY. B. CHAVAN) : (a) and (b).
A proposal to set up a separate High Court
for cach of the States of Punjab and Har-
yana was considered in the past but, at a
subsequent stage, the Chief Minister of the
both States agreed to drop the proposal
for the time-being. Government have not
considered the matter thereafter nor has
any communication been received from
either State reviving the proposal.
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& gau § oF wrawr 79 feqr war @
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(4) o9 Troai & gt sarfoa # )

Reforms in the System of Edocational
Evaluation

‘#3316, DR. SUSHILA NAYAR' !’
SHRI YAMUNA PRASAD
MANDAL :
SHRIMATI SAVITRI SHYAM :

- Willthe Minister of EDUCATION AND
YOUTH SERVICBSM plnﬁd to um :

(a) whether some PNM Iuvebu
made to Government by some memibers of
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Parliament to make some reforms in the
system of Educational Evaluation in the
country;

(b) if so, the details thereof; and

(c) the reaction of Government thereto?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.

V. RAO) : (a) to (c). A statement is
placed on the Table of the Sabha.
Statement

The Consultative Commitee for the
Ministry of Education and Youth services
discussed the problem of examination
reform in & special mecting on 16-2-1970,
The members pul  forward several sugge-
stions among which the following may be
mentioned :-

() Examination Reform cannot be
treated in isolation. It is intimately related
to curricular reform and the competence of

teachers.

(2) Exiernal examinations are, in many
ways, unavoidable. A continuous effort is
needed to reduce their well-knwon weak-
nesses such as encouragement to cramming,
hunt after likely questions, eleventh hour
studies, malpractices, etc. Initernal assess-
ment is essential to stimulate students for
sustained study, to serve asa basis for a
diagnostic and remedial action, and to test
various aspects of personality which cannot
be tested in an external examination. But
even these have the other side of the picture:
pressures on teachers, favouritism, injection
‘of political or communal considerations, etc.
and steps have to be teken 0 eliminate
them. Probably the ideal system would be
a proper continuation of both external and
internal systems of assessment. Different
experiments will have to be tried out in
this field,

(3) There need be no external examina-
tion in lower classcs. Passing in all sub-
jects should not be compulsory for all stu-
dents. The examination certificates should
_ state the actual performance of the candi-
‘ dete without saying that he hll passed or
" ailed.

(4 The question papers should be re-
-formed %0 as to cHiminate the hunt for likely

-‘questions by adoption of objective tests,

etc.
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(5) There was no unanimity on some
questions. For instance, some preferred the
*grading’ system while others pointed omt
the necessity of ‘numerical marks'. Some
were for frequent examinations like monthly

tests  while others preferred a smaller
number,
(6) Tt would be desirable to have

common curricula in all areas,

The problem of examination reform is
essentially the concern of the State Govern-
ments in school education and of the uni-
versitics in higher education. It bas been
decided that a working paper would be
prepared on the main suggestions made at
this meeting and make it the basis of fur-
ther work in the National Council of Edu-
cational Research and Training and U, G.

C. which are promoting examination
reform.

Allegation Re. American C. 1. A. P
used to save shri C. B. Gapta's
Ministry in U. P.

*447. SHRIE. K. NAYANAR :
SHRI SATYA NARAIN SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention has
been drawn to the allegation made by four
Members of parliament from U, p. that
American C, I. A, funds had been used to
help the C. B. Gupta Ministry in U. P., as
reported in the National Herald dated the
4th February, 1970;

(b) if so. the reaction of Government
thereto;

(c) whether Government will consider
to institute an enquiry into the aboye-
mentioned allegation of Members of Par-
liament ; and

(d) if so, when and. if not, the reasons
therefor ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (1) Govern
ment have seen the press report.

(b) to (d). Inthe absence of specific

allogation no inquiry is proposed te be
underiaken,
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Reeognition of Shiksha Shastri Degree
by Delhi Administration

*448, SHRI RAM CHARAN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the Central
Government have advised the Delhi Admi-
nistration (Directorate of Education) to
recognise the Shiksha Shastri M
awarded by the Kameswar Singh Sanskrit
Vishva Vidyalaya, Darbhanga (Bihar) as
equivalent to B, Ed, in the General set-
up of Education;

(b) whether it is also a fact that the
Dellii Administration (Directorate of Edu-
cation) is not admitting the proposals of
the Central Government: and

(c) if so. the steps taken by the Cel_'ltrll
Government to get their proposals admitted
by the Dethi Administration ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES . (SHRI BH&K'I‘
DARSHAN) : (a) and (b). This Ministry
had advised the Delhi Administration to
recognise  the Shiksha Shastri degree,
awarded by the Kameswar Singh Darbhanga
Sanskrit Universitys as ecquivalent to B.
Ed. degresfor the purpose of employ-
ment as Sanskrit teachers and not for
employment of teachers in general, md
they have accepted the advice of this
Ministry.

(c) Does not arise.

el & fod gew gfewy

*449. Wt wyrow fay  wrelht ;oW
v W it Jrwew wofr o T
N FH G v

(%) wrawr y fadefr odewi ¥
qg AT w1 wurw femr f fe & wrer ¥
great ¥ e swere #t gfea Wy
t
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¥ WTNTT TRy o ey areft Qi
¥ wrter wr i ?
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qizw way A&fw ITIAN WA (Wo-
wei T ) : (%) 3t (). ag o & farr
e § Srey grew e & sfa fadeft
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[ urarerg % @ fegr oy afwdr | s
LT- 2845/70]

Art Objects Purchased by Art
Purchase Committee

2795, SHRIBABURAO PATEL : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the total number of art objects with
their total cost purchased by the Art pur-
chase Committee for the National Gallery
of Modern Art during the last three years
ending the 30th January, 1970;

(b) the names of members of the Art
Purchase Committee;

{c) whether thereis & change of mem-
bers every year; and
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(d) the criteria adopted in selecting art
objects 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SiNGH) : (a) 43 ant
objects at a toial cost of Rs, 55,018 were
purchased by the Art Purchase Committee
of the National Gallery of Modern Art.
Besides, 26 art object at a total cost of
Rs, 14,950 were also purchased by the
Director of the National Gallery of Modern
Art under his own powers subject to rati-
fication by the Art Purchase Committee.

(b) and (c). An Art Purchase Committee
consisting of the following was set up on
19.7-1965 for a period of 4 years :-

1, Shri Rai Krishnadasa
2. Shri Chintamoni Kar
3. Prof. Bishnu Dey

4. Dr. M. S. Randhawa
5

6

7

Dr. R. V. Laydon

Shri Satish Gujral

Secretary, Lalit Kala Akademi
(ex-officio member)

Director, National Gallery of
Modemn Art (ex-officio Member-
Secretary)

bl

This Committee could not, however, meost
due to paucity of funds and was accor-
dingly wound up on 18-5-1968, However
the following two ad hoc commitlees were
set up for purchase of art objects on
different occasions :-

(a) 1. Dr. Mulk Raj Anand, Chairman,
Lalit Kala Akademi
2. Shri B. C. Sanyal, Secretary,
Lalit Kala Akademi
3. Shri Ajit Mukerji, Director,
Crafts Museum

4, Shri M. L. Datta Gupta, Principal
College of Art, New Delhi

5. Director, National Gallery of
Modern Art (Mcmber-Secrotary)

Dr. M. S, Randhawa, the then
Administrators Unpion Territory

of Chandigarh

®) 1.
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2. Dr. Mulk Raj Anand, Chairman,
Lalit Kala Akademi

. Shri Satish Gujral
4. Shri B. C. Sanyal,

Secrotary,

Lalit Kala Akademi
5. Director, National Gallery of
Modern Art, New Delhi (Member

Secretary)

A regular Committee comprising of the
following was set up on 9-12-1968 fora
period of 2 yeare :-

1. Dr. M. S. Randhawa Chairman
2, Dr, Mulk Raj Anand Member
3. Shri Satish Gujral -do-
4, Secretary, Lalit Kala

Akademi -do-

5. Director, National Gallery Member-
of Modern Art Secretary

(d) While no criteria are understood to
have been laid by the Committee in this
behalls the selection of the art objects by
the Committee naturally depends on the
artistic merit of these objects and their
worthiness of being displayed in the
National Gallery of Modern Art.

C. B. 1. Report on Incidents in Indraprastha
Bhavan, New Delhj

2796. SHRI M. L.SONDHI : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether an enquiry by theC. B. I.
into the incidents wkich took place in In-
draprastha Bhavan on the 19th September,
1968 has been completed;

(b) ifso, the details of the findings ; and

(c) whether Government have taken any
action on the findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKILA) : (a) 1o (¢).
As stated in the reply given to starred
question No. 697 on 22nd Augnst 1969, the
Central Bureau of Investigation completed
their Investigation into the circumstances of
the death of Shri Arjun Singh: The evidence
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collected by the Bureau shows that in all.
Probability Shri Arjun Singh fell down
accidentally when crossing from one ledge
to another.

Preservation and Photographlc Repro-
daction of Rare and Valuable Books in
Nationol Library Calcutta

2797. SHRI DEVEN SEN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that India is
lagging behind other countries in the matter
of preservation of books;

(b) whether itis also a fact that the
library of Tashkent has more books than the
National Library in Calcutta;

(c) whether there is any arrangement in
the National Library of Calcutta for photo-
graphic reproduction of rare and wvaluable
publications and manuscripts; and

{d) how many such valuable books and
manuscripts have been  reproduced during
the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) :(a) In
the matter of preservation of books, India
is lagging behind developed countries, but
as compared to the developing countries,
India has made very good progress.

(b) Yes, Sir,
(¢) Yes, Sir.

(d) 198 booksand new:papers covering
about 1.45,000 pages have been micro-
filmed.

Fatal Accidents in Delhi

2798. SHRI M. L. SONDHI : Willthe
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(2) the names of roads and crossings on
which fatal accidents occurred in Delhi in
thelast one year; '

(b) whether itis afact that the traffic
regulations in  Delhi are not strictly
observed; and "
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(c) ifso, whether Government propose
to take special steps for traffic safety in the
capital 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTRY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) A  statement
showing the names of the roads and cro-
ssings on which fatal accidents occurred
during the period 1-3-1969 to 28-2-1970 in
Delhi is laid on the Table of the House,
[Placed in Library. See No. LT-2846-[70]).

(b) Thetraffic regulation in Delhi are
generally observed .

(c) Does not arise.

TaRi & ¥ Fwd w war
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Change in Commerce Course of
Various Universities

- 2800, SHRIR.K. BIRLA : will the
-Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) Whether it isa fact that many of
‘the Indian Universities are thinking whe-
ther to retain the old commerce course or
to change over to a complete business mana-
gement course or to adopt a middle policy
by changing over to a management orien-
ted commerce course; and

(b) if so, what are the recommendations
of the University Grants Commission in
this respect to ensure uniformity in the
=course in all the universities 7

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR.V.K.R.V.RAOQ):
(a) The University Grants Commission
has not received any proposal for changing
the B. Com. degree course to a _full-fled-
god Business Management Course or to a
managment-oriented course., Post-graduate
Diploma courses in Business Management
have, however been instituted at 11 Unive-
rsity centres. Two Universities are also
conducting separale Masters Degree course
in Business Management.

(b) Does nol arisc.

Loss due to Floods, Students’' Agitations
and Cummunal Riots during 1965

2801. SHRI N. R, DEOGHARE: Will
“the Minister of HOME AFFAIRS be pleased
to State the total financial loos to the Cent-

. ral Government property in States and the

Government property in the Union Terrie
torics in the year 1969 due to (i) floods (ii)
students’ agitations and (iii) conmunal
riots 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.85. RAMASWAMY) : Information is be-
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Issue of ‘No Objection Certificates’
to Government Employees

2802, SHRI S. D.SOMASUNDARAM)
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that ‘No Objec=
tion Certificates’ are not issued to the per-
manent Government employees who are
even under 30 years of age to register their
names with the Employment Exchange for
higher posts which carry belter prospects ;

" (b) whetherit isalso a fact thatin the
name of decade old recruitmen. rules, ade-
quate provisions are not made in the wvari-
ous departments like the C.P. W.D. to
promote meritorius employess to higher
positions, ;and

(c) what are the rules in force regarding
issue’ of *No Objection Certificates’ to the
Government employees who want to  regie
ster their names with the Employment
Exchange 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
and (c). Temporary employees can register
their name with the Employment Exchange
subject to the following conditions :

(i) Employment Exchange and the
employee should in form the head
of Office in which the employee
is working of the fact of registra-
tion with the Employment
Exchange simultaneously when the
registration is undertaken and

(ii) if the Head of Office has any ob-
jection, he should communicate it
forth with to the employee and
the Employment Exchange concern-
ed.

Permanent and quasi-permanent employees®
“irrespoctive of their age, are not allow-
ed to register their names with the Emp-
loyment Exchange, unless they produce a
‘N0 objection® Certificate from their emp-
loyers and unleas they belong to any one of
the three categories mentioned below :

(i) Persons reverted or transferred to
lower posts, instead of being dis-
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charged due to reduction in esta-
blishment, provided such reversion
or transfer results in the reduction
of the individual's pay by more
than 30%,

(2) persons belonging to Scheduled
Casts|Tribes who, while employ-
ed in cartain posts, possess acade-
mic or technical qualifications for
higher, posis.

(3) Class IV employees educationally
qualified for Class III posts and
such of the Class TV employees
who possess technical [ scientific
quailifications prescribed for a
Class I1I post.

(b) Promotions to higher post, which
are generally ‘Selection’ posts, are made
on the basis of merit, with due regard to
seniority. The filed of choice, wherever
possible, should extend to 5 or 6 times the
number of vacancies expected to be filled
wuhm a year. The officers in the field of

luding those considered unfit for
promotion by the DPC, are required to be
classified by the committee as ‘outstanding’
‘very good® of ‘good” on the basis of their
merit, as determined by their respective
record of service, The panel is then drawn
up to the extent necescary by placing the
names of ‘outstanding’ officers in the order
of their seniority, followed by officers of
the other two categories in the same way.

Thus, in making promotions to ‘selec-
tion® posts, marit is given primary conside-
ration, seniority being taken into conside-
ration only for determining the zone of
consideration and the seniority amongst
selected officers of equal merit.

Reorlentation of Education System

2803. SHRI N.R. DEOGHARE : will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(8) whether there is any specific scheme
under Government's cansideration to
change the present system of education in
the country so as to make it more employ-
ment oriented;

(b) if so, the details thereof; and
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(c) the way in which the scheme i
posed to implemen‘l:d ? S

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr.V.K.R.V.
RAO: (a) to (c). It is proposed to initiate
Pilot Projects in sclected areas for voca-
tionalisation of education. The details of
the scheme are being worked out.

Study Leave to Government Servants

2804. SHRI P. C. ADICHAN :
SHRI NIHAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether persons securing employ-
ment in Goveroment offices under force of
circumstance, before completing their stu-
dies, are allowed any special or study leave
for enabling themto complete their
studies;

(b) if so0, the details of regulations in
this regard; and

(c) if the reply to part (a) above be in
the negetive, whether Government are con-
sidering any such proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Thereis no provision under the existing
rules for the grant of any special or Study
Leave to Government Servants for comple-
ting their studies. Study Leave can
be granted under rule 3 of the Study Leave
Rule, 1962, to a Government servant  with
due regard to the oxigencies of public ser-
vice to enable him to undergoa special
course or a specialised trainingin a profes-
sional or technical subject having a direct
and close connection with the sphere of his
duty. No Study Leave can, however, be
granted unless it is certified by the autho-
rity competent to sanction the |eave that
the proposed course of study or training
shall be of definite advantage from the
point of view of public interest, and that
it is for prosecution of studies in subjects
other than academic or literary subjects.

However, a Government s»rvant earns
carncd leave and half pay leavoon the

basis of the service putin by him subject
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to the maxima laid down in the rules, In
addition, extra ordinary leave without pay
and allowances can also be granted upto a
maximum of 90 days to temporary emplo-
yees and upto five years to permanent
employees. Grant of any of these types of
leave can, however, be only for Bona Fide
reasons and subject to the exigencies
of public service.

No proposal for extending the scope of
the Study Leave for enabling a Govern-
ment sorvant to complete his studies is
under consideration.

Permisgion to Government Servants to
Undertake Translation Work for
Vice of America

2805. SHRI DEIVEEKAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Govern-
ment servents are undertaking the work of
translating literary pieces for Voice of
America :

(b) if so, whether any permission was
given by Government ; and

(c) whether no such permission is required
to be obtained under the provisions of the
Conduct Rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VYIDYA CHARAN SHUKLA) : (a) to (c).
Under the Central Civil Services (Conduct)
Rules, 1964, a Government servant is not
required to obtain sanction for undertaking
occasional work of a literary character. No
Government servant, however, can accept
any fee for any such work done by him for
any public body or any private person
without the sanction of the prescribed
authority. The prescribed authority for
this purpose is the Head of Department
under whose administrative control, the
Government servant concerned is employed.
Information about the cases in which per-
mission was sought by Government servant
for acceptance of any fees by them for
undertaking the work of translating literary
pleces for Voice of America is being
collected and will be laid on the Table of
the House as carly as possible.
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Recruliment of Engineers through U.P.S.C.

2806. SHRI S.D. SOMASUNDARAM:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the minimum pzrcentage of marks to
be obtained by the candidates for the
recruitment of Engineers in the Central
Services through the Union Public Service
Commission in respest of Class | and Class
II posts ;

(a) the minimum percentage of marks
to be obtained by the candidates appearing
in the examination for recruitment to the
Indian Administrative Service, Indian
Police Service and Indian Foreign Service:
and

(c) il no percentage is fixeds the reasons
for not adopting any uniformily in such
recruitments 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :(a) to (c).
Direct recruitment of Enginesrs to the
Central Services posts through open com-
petitive  cxaminations ismade on the
results of two different competitive
examination, held by the U. P.
5.C., namely the Combined Engincering
Services Examinativn and the Engineering
Services (Electronics) Examination. Recruit-
ment to the Indian Administrative Service,
Indian Police Sereice, Indian  Foreign
Service etc. is made through the Combined
Compestitive Examination for the Indian
Administrative Service etc. conducted by
the Commission, According to the rules
the above examinations, the candidates
appearing at the concerned examinations
who obtain such minimum qualifying
.marks in the written examinations, as may
be fixed by the Commission in their dis-
crotion; are summoned by them for a
personality test. No minimum qualifying
marks are prescribed for the interview, The
marke secured at the personality test are
added to the total marks secured in the
written examination and the candidates are
arranged in the order of meril as disclosed
by the aggregate marks awarded to cach
candidate. The minimum marksto be
obtained by candidates for eligibility to be
called for personality test will obvioualy
differ from examination to examinatioa
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because the qualifying marks will depend
upon the number of vacancles, the number
o: candidates to be called for inverview and
the uverall performance of the candidates
in a particular examination. Accordingly,
no uniform marks can be prescribed for
all examinations conducted by U.P, S.C.
for qualifying for interview.

Infusion of Young Blood in Services

2807. SHRI S.D. SOMASUNDARAM:
Will the Minister of HOME AFFAIRS be
pleased to state :

\a) whetherit is a fact that according
to the Home Ministry's letter dated the
8th December, 1955 an element of direct
recruitment has to be thret there 1o infuse
young blood in the services taking
sufficient care to allow adequalc oppor-
tunities of promotion to persons employed
in lower grades in order to maintain
incentive to good work ;

(b) whether it is also a fact that the
Central Public Works Department, Military
Engineering Service, Railways, Central
‘Water and Power Commission, All India
Radio, posts and Telegraph etc. go in for
direct recruitment of Engineers through
the Uaion Public Service Commission to
an extent of 66 per cent o 75 per cent ;
and

(c) if so, the reasons for going in for
such a mass scale recruitment without

regard to quality ?

THE MINISTFR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):(a) Ministry
of Home Affairs OM No. 2/45/55-RPS
dated 8th December, 1955, provides that
the manner in which recruitment to a parti-
cular grade or group of posts should be
made, has necessarily to be determined
with refcrence to the qualifications, experi-
ence and provious training roquired for
efficiently manning the post. The OM
also enjoins that, in deciding the method
of recruitment to a particular grade on the
basis of the above criterion, while the need
for providing adequate opportunities of
promition to persons serving in the lower
grades should be kept in view so that
incentive 10 good works is malntationed che
need for providing & certain amount of
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direct recruitment, which would faciliate
introduction of fresh blood intothe grade
has also to b= borne in mind. Depending
upon this criterion, the proportion in which
direct recruitment and promotion are to be
made is prescribed in the relevant Recruit-
ment Rules.

(b) and (c). Direct recruitment in Class
T of these sarvices which require technical
knowledge of a high order is mostly confin-
ed to the lowest rung in that Class. The
direct recruitment quota in these ceses has
bsen providzd at a suffiziently high level
{varying from one service to anothor) in
order to induct meritorious and well quali-
fled candidates into these services.

Assistants Officiating as Section Officers

2808. SHRT ARJUN SINGH BHADORIA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) th: number of cadre-wiss, of the Assis-
tants of the Czntral Secretariat Service who
were not included in the Sslection List of
Section Officers’ Grade but who had offici-
ated as S:xction Officer for more than (i) 200
days, (ii) 300 duys and (iii) 330 days during
the year 1969 ;

(b) the number, cadre-wise, amongst
them whose rank in the Civil List of Ist
December. 1962 was (i) beyond 1500, (ii)
between 1401 and 1500 and (iii) between
1201 and 1400 ;

(c) the inter se position, with reference
to that Civil List, of the senior most and
the junior most amongst them in each
cadre ; and

(d) what anomalies these data
forth ?

bring

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : @) to (d).
The required information is being collected
and will be placed on the Table of the
House.

Payment to Teachers of Chris:lan Mission
Colleges and Schools in Bikar

2809. SHRIKARTIK ORAON : Will
the Minigter of EDUCATION ~AND
YQUTH SERVICES be pleased to state :
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(a) whetherit is afact that Government
pay through the University Grants Com-
mission to the Mission Colleges and
through the District Welfare Officers to the
teachers of mission school in Bihar:

(by whather it is a'so afact that
Government haveno control asto the
manner of appointmsnts of teachers in these
schools and Colleges in Bihar ;

(c) if so. the nmamss of schools and
colleges run by the Christian Missions
which are receiving U.G.C, grants and of
those where teachers get paid by the District
Welfare Officers ; and

(d) the total amount received by the
Christian Mission schools and colleges from
the above sources during the last three years
year-wise ?

THE MINISTER OF EDUCAT\ON
AND YOUTH SERVICES (DR. V. K,
R.V. RAO) : (a) No, Sir,

(b) The Governmoant of India is not con-
cerned with the appointment of teachers in
colleges and schools in States.

(c) and (d). The University Grants
Commission gives developmsznt grants to
colleges which are recognised by it under
Section 2(f) of the U.G.C. Act, 1956. The
Commission, however, does nol maiatain
this list according to denomination of
colleges. Itis, therefore, not possible tn
indicate the grants sanctioned to the
Mission Colleges during the last three
years. There is no scheme in the Ministry
of Education and Youth Szrvices for giving
salary grants to schools.

Armed Mizos eatering India from East
Pakistan Side

2810. SHRI N. SHIVAPPA :
SHRI SHIV KUMAR SHASTRI :
SHRI ATAM DAS :
SHRIN. R. LASKAR :
SHRI NARAYANAN :
SHRJ SAMINATHAN :
SHRI CHENGAYRARA NAIDU:
SHRI GADILINGANA GOWD :
SHRI DHANDAPANT :

Will the Ministsr of HOME AFFAIRS-
be pleased be 10 state :
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(a) whether it is afact that several rebel
Mizo splinter groups with stenguns, who
recently trickled into India from East
Pakistan are steering a propaganda-cum
fund collection campaign in and around
the Miro District;

(b) whether itis also a fact that many
of these hostiles had been nabbed by the
Security Forces with sleeping bags and
heaps of pamphiets ‘Independent Mizorum
Government” among other material;

(c) if 80 , the number of arrests
in this connection; and

made

(d) the steps Government are taking to
face the hostile Mizos?

THE MINISTER OF STATE IN THE
MINITSRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
are occassional reports of clandestine
entry by small groups of Mizo rebels form
East Pakistan. There is no information of
any fund collection, voluntary or forced
form the civi! population or amy such
propaganda drive.

(b) No, Sir.
(c) Does not arise.

(d) Security Forces continue to be alert
and vigilant to curb unlawful activities and
to intercept illicit passage across the
border.

Refusal of & Seat to Dr. C.V. Raman
by Indlan Airlines

2811, SHRI LAKHAN LAL KAPOOR:
SHRI J. AHMED :)
SHRI §. KUNDU :

Will ths Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) Whether itis afact that Dr. C. V.
Raman, an eminent Scientist, was
refused a seat by the Indian Airlines for
Bombay-Aurangadad sector on the 19th
Docember, 1969; and

(b) il so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Dr. C. V. Raman
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purchased tickets on 20. 11. 1969 for
travel on these sectors—

(i) Bangalore-Bombay 19,12,1969
(ii) Bombay-Aurangabad 19.12.1969
(iii) Aurangabad-Bombay 23.12.196%
(iv) Bombay-Bangalore 23,12.1969

While spot confirmation could be given
forthe Bangalore-Bombay sector, the
Corporation had to wait-list him for the
other seciors because of heavy tourist group
bookings.

Subsequently, Dr. Raman revised his

Itinerary on 2.12.1969 and asked for
bookings for—
(i) Bangaloe-Bombay 18.12.1969
(ii) Bombay-Aurangabad 18.12.1969
(iii) Aurangabad-Bombay 24.12.1969
(iv) Bombay-Bangalore 24.12.1969

In this case also although confirma-
tion could be given only for the first,
second and fourth sectors he had to be
wait-listed for the third sector. When
this position was communicated to Dr.
Raman. he cancelled all the bookings on
3,12.1969 and obtained the full refund.

On 8.12,1969, a confirmation could be
had for the Aurangabad-Bombay sector,
for 24.12, 1969 also. The Station Manager,
Bangalore then contacted Dr. Raman
personally and confirmed the booki®
as per his original request. Dr. Raman,
however, did not avail of the bookings.

Construction of a Market In Ashok
Nagar, West Delhi

2813. SHRI V., NARASIMHA RAO :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a contractor black listed by
the Central Puplic Works Deopatment
several years ago was given a contract
for constrecting a market in Ashok Nagar
in West Delhi by the Delhi Municipal
Corporotion;

(b) lfu.unnuofthmnd
the remons for giving him the contract;
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(c) whether itisa fact that the “contra-
ctor from whom the Civil Body was to
recover about Rs. 64,000 plus a penalty
of Rs. 37,000 for non-completion of the
Job is missing ; and

(d) if so, what steps have been taken to
trace the contractor and tc recover the
amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Delhi Municipal Corporation have stated
that there is no information with them that
the earlier contractor to whom the work of
construction of a market in Ashok Nagar
was awarded in the year early 1967 was
blacklisted in the C. P, W. D,

(b) Itis learnt from the Delhi Municipal
Corporation that the work of construction
of the building portion of this market was
awarded to Shri Shyam K. Pandit, S/o
Shri Shiv Bihar Kishore: resident of
66/2229, Naiwala, Karol Bagh, New Delhi,
on the hasis that he was already having
some contracts in Division No. V of
the General Wing of the Corporation
i.e for the construction of
Sputum Disposal Dhobi Ghat, Canteen
and Swalf Welfare Centre at SJTB

Hospital. These works SJTB Hospital
were awarded to this contractor in the year

1966 prior to the date when the Work
Order for the construction of a municipal

market at Ashok Nagar was given to him.
Shri Shyam K. Pandit was undersiood to

be a registered contractor of Delhi
University.

(c) It is further learnt from the Corpora-
tion that there is no such information
that Shri Shyam K. Pandit is missing,
although the arbitration procoedings
against this contractor before the Sole
Arbitrator in the matier of disputes of the
above work, preferred by the Ex. Eoginecer
have been carried out ex-parie. Neither
the conteactor nor any one else
on behalfl appeared before the arbitrator.
He is however, appearing before another
Arbitrator in the matter of disputes regard-
ing the construction of main building of
the Fire Station at Roop Nagar. Heis
being representented by & counsel also.

The Corporation have stated
lh‘?ﬂ-nﬁuﬂmmﬂnﬂowh
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Sole Arbitratorin the matter of disputes

of the construction of municipal market
at Ashok Nagar is beingfiled in the High

Court of Delhi to get it made the rule
of Court. Further action towards the

recovery of these dues from the contra-
ctor will be taken by the DMC under the
law.

Ban on appointment of Judges to
Political Offices

2814. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to the speech of the former
Attorney-General, Shri M. C. Setalvad,
suggesting a ban on political offices for
judges upon their retirement from the
Bench, or withdrawal therefrom ;

(b) whether Covernment
implement this suggwstion; and
(<) if not, what other measures Govem-

ment proposs to take to preserve the imte-
ity and independence of the judiciary?

propose to

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS (8HRI
VIDYA CHARAN SHUKLA): (») Gowra-
ment are not aware of any speech made
by former Attorney-General (Shri M.C.
Sctalvad) suggesting & ban om political
offices forJ after retirement. They
have however seen a press report of &
spooch made by Shri H. M. Seerwal,
Advocate-General of Maharashirs, on
24.1.1970 exprossing such & view,

(b) No, Sir.
(c) The integrity and indepondence of
the judiciary are fully preserved.

Teader submitted by C.1.W.T, for Rallway
Ship repaicr job In Assam

2815. SHRI H.N. MUKHERJEE :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of SHIPPING AMND
TRANSPORT be plossed to state :

1a) whather it is a fact that Public Secter
Central Inland Water Transport in Assam
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has boen losing about 4 lakhs of rupees a
month;

(b) whether the Central Inland Water
Transport tendered for the Railway ship
repair job in Assam;

(c) if so, whether the work has been
given toit;

(d) if not, the reasons therefor;

(o) whether the Railway promised to
give one thousand cargoes aday to the
public sector Central Inland Water Trans-
port in Assam;

(fy il so, whether the promise has been
fulfilled: and

(g) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLLAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (s) The Central
Inland Water Trasport Corporation Limi-
ted, Calcutta, suffered losses to the extent
af Rs,42.32 lakhs in 1967-68. Rs. 45 8]
lakhs (provisional) during 1968-69 and
Rs.40.86 lakhs (approx) during 1969-70
(from 1-4-1969 to 31-3-1970)

(b) Yes, Sir.

(c) and (d). The matter is still under
consideration of the N.F. Railway.

(e) to (g). There was no commitment
from the Railways to give 1000 tonnes of
cargo per day for movement by river. It
was estimated that a traffic of the order of
1000 tonnes a day might be available for
movement by the rail—cum—river route.
However, despite the directive issued by
the Government of Assamfor the move-
ment of goods on Government account by
the rail—cum-—river route, the efforts
made by the Centrz! Inland Water Trans-
port Corporation in this behalf and the
instructions issued by the Railways to
book cargo on this route to and from
certain stations at the option uf the consi-
gnors, the traffic has not picked up on
this soctor-
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Recommendations of Natiomal Council

for Women's Welfare

2816. SHRIG. Y. KRISHNAN: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the number and details of
recommendations made to Government by
the National Council for Women's Welfare
on matters relating to the education of
women and girls; and

(b) if so,
thereto ?

Government’s  reaction

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1 BHAKT
DARSHAN): (a) The Government are
not aware of any organisation by the name
of the National Council for Women's
Educiation an Advisory Body set up by
this Ministry. Atits 11th annual meeting
held in April, 1969, the Council made 12
recommedations. A copy of the recom-
mendations is placed on the Table of the
Sabha,

(b) Action has been taken to implement
the recommendations through the State
Governments, the National Council of
Educational Rescarch and Training, and
through some Central pilot projects.

Statement

1. () As 70% of the wastage in lower
Primary education, in the case of
girls, has been estimated, through
findings of research studies, to
the girls being kept at home
chiefly to look after younger
children in the family, the National
Council for Women's Education
recommends that pilot projects
should be set up. at the rate of
one per district, of attaching
Balwadies and creches to Primary
schools so that younger children
are properly looked after, and
the older girls are relieved to

J schools. It Id be
desirable to entrust the supervision
of Balwadies and creches 10 local
women, with small allowance
under the sapervision of the
teacher and/or the loca’ Mahila
Mandal or Social Worker.
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Adequate grants should be
piovided for the pilot projects
and review should be undertaken
to assess the i mpact of this measure
on the enrolment. attendance
and the progress of the girls in
the school.

(b) The Council recommends that
the education of girls of Backward
Classes, Schoeduled Castes and
Scheduled Tribes should receive
special attention and  suitable
schemes should be cvolved for
the promotion of the education
of girls in these categories and
special provision made for their
implementation,

2. In view of the apathy on the part of
parents and guardians 10 the progress
the girls make in their studies,
teachers in Primary Schools should be
guided to have a simple and effective
programme of instruction and activities
and to mantain records of progress of
individual pupils. These records should
be discussed with the parents.

3. The N. C. W. E. recommends that
the district should be treated as the unit
for planning educational programmes at
the Primary level, and targets should be
fixed for each district, separately for boys
and girls, and action programmes planned
to meet the needs, taking into account the
needs of the district.

4. The N.C. W. E. regommends hat
Women's Voluntary  Organisations,
Municipalities and other Civil Bodies
should invite through advertising and other
means of contact, educated women (S. S.
C. Pass being the minimum qualification)
who are not employed, to take up
educational and social work, on a part-
time basis, either free or on the basis of
small allowances. The work should be
systomatically planned in advance and a
short orientation training should be given,
if required.

5. TheN. C. W. E. recommeds that
women should be given adequate
represontation on  all Advisory Bodies,
Committees and Commissions sppointed
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to consider educational problems and
policies.

6. TheN. C. W, E. recommends that
stops should be taken to implement the
suggestions and the syllabusos drawn up by
its Curriculum Sub-Committee and adopted
by it at the eleventh session.

7. The N. C. W, E. strongly recomm-
ends that the Ministry of Education and
the All India Council for Techaical
Education should consider - the
implementation of the suggestions made
by the Review Committees of the Women's
Polytechnics in the Southern and Northern
Regions for the improvent of technical
education of women at the Tertiary level
based on a review of the working of
Women's Polytechnics.

8. The N. C. W. E. recommends
that it would be desirable to appoint
Advisory Commilttees to include
industrialists, potential employers and
technical experts 1o advise and guide the
Polytechnics for Women in all matters
relating to the choice of courses,
facilities for training means of placement,
establishment of production Centres.
These Committees should cntrust the
surveys of the employment potential in
particular fields to suitable agencies.

9. The National Council for Women's
Education recommends that ways and
means should be found, with the help of
the Ministry of small Scale Indusiries (o
set up Production Centres which will
provide practical training and employment,
particularly for courses ruch as Costume
Design and Dress making, Food
Technology and Catering. These Production
Centres should be attached to the Women's
Polytechnics and should be under the
general supecvision of the Principal of the
Polytechnic.

10. The N. C. W. E. recommends
that suitable assistance should be provided
to studeals completing certain  courses
scuh as Interior Decoration or Commercial
Art for the formation of co-operatives.

11. The N. C. W. E, recommends
that the appreaticeship scheme shonid be
extended to womea students,
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12. The N.C.W.E. recommends that
in every Polytechnic for Women there
should be specific arrangements far place-
ment and follow up of students who
compilete the courses, with suitable allowa-
nces being given to the persons in charge
and with the provision of the necessary
facilities.

Conviction of West Bengal Ministers by
People's Court

2817, SHRI N, SHIVAPPA : Will the
Minister of HOME AFFAIRS be plcased
to state :

(a) whether it is a fact that three Mini-
sters of the United Front in West Bengal
(Marxists) were found guilty in ‘People’s
Court;’

(b) whether these Ministers have been
asked to be treated as ‘Aliens’ | and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a)to (c) .
Government have seen press reports of a
‘mock trial' held by the Chhatra Parishad,
a student body of Calcutta and that in the
‘rmock trial' some Ministers of Wesl Bengal
had been found guilty on several counts
and sentenced to deprivation of their
citizenship, The Government of West
Pengal have reported that they have no
information of three Ministers of the
United Front in West Bengal being found
guilty in People's Court.

Introsion by Pakistani Natiomals in
Goalpara District in Assam
2818, SHRI SAMINATHAN :
SHRI MAYAVYAN :
SHRI NARAYANAN :
SHRI DHANDAPANI :
SHRI BENI SHANKER SHARMA
SHRI N. R, LASKAR :
SHRI CHENGALRAYA NAIDU:

Wil the Minister of HOME AFFAIRS
bo pleased to state :

(n) whether it is a fact that a gang of
sbowt 25 armad Pakistani MNationals tres-

passed a mile deep into the Indian territory
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on the 31st December, 1969 and reached a
border village in Goelpara District in
Assam ;

(b) if so, the details of the incident ;

(c) whether the number of Pakistani
attacks and trespasses has increased for
some time past ;

(d) whetheritisalso a fact that before
1965, such incidents took place and result-
ed in a greater conflict between the two
countries ; and

(e) if so, what steps are being taken to
avoid recurrence of such incidents which
lead to great conflicts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
On 31st December, 1969, about 14/15 Pak.
criminals, armed with decadly weapons,
intruded into Indian territory abont 1000
yards from the boder village Tolli, P,S.
Golakganj, district Goalpara, and commit-
ted dacoity in the house of un Indian
national. They decamped to Pakistan with
cash of about Rs. 1600/- and DBBL gun
with some calridges. Strong protests have
been lodged at appropriate levels and
efforts are continving to get the stolen pro-
perty recovered ;

(c) Mo, Sir.

(d) Incidents of such nature occur
occasionally bult they are of a sporadic and
localised nature.

(e) 'I‘l‘nBo‘(dchecurily Force is main-

ining o igil on the bowder.
Regular and intensive patrolling is being
carried out to prevent such incidents. The
border meetings at Sector Commander and
other levels are regularly held for preven-
tion of trans -border crimes.
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Shadowing of U.S. Students’ Leader
in Bombay

2820. SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Mr. Allen Myers, a leader
of the U.S. Students’ Mobilization Com-
mittee to end the Warin Vietnam, paid a
a visit to Indiain the third week of
January, 1970 ;

(b) if so. whether it is a fact thatas
reported by the Patriot in its issue dated
the 21st January, 1970, Mr. Myers' move-
ments in the city of Bombay were being
*shadowed by a private car with four occu-
pants’ ever since his arrival there on the
17th January, 1970 ;

(c) whether itis also a fact that as report-
od by the same source when the Vielnam
Solidasity Committee, which played host
to Mr, Myess, challenged the occupants of
the car they refused to disclose their
identity ; and

(d) if the repliesto parts (b) and (c)
above be in  the affirmative, whether
Governnent would investigate into the
matter and find out the identuy of the
occupants of the said car ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
VIDYH CHARAN SHUKLA): (a) Yes, 8is.

(b) and (c). Government have seen th¢
press report but have no other informatioz
in this regard.

(d) Does not arise.

Mystery about the death of Sl Lal
Bahadur Shastrl

2821, SHRI MEETHA LAL MEENA:
SHRI A. DIPA : '
SHRI R.K. AMIN :
SHRI D. AMAT:
SHRI C. MUTHUSAM]I ;
SHRI N. SHIVAPPA :

Will the Minister of HOME AFFAIRS
bz pleased to state -

(a) whether the atiention of Government
has bzen drawn to an artiole in the
Organiser Weekly of the 17th January,
1970 in which it has been stated that some
unknown facts were responsible for the
mysterious death of Shri Lal Bahadur
Shastri, former Prime Minister of India, in
Tashkent ; and

(b) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (s) Yes
Sir. .

(b) Attention Is invited 1o the statoment
made by the Foreign Mioister on lésh
February 1966 and 220d April 1966 and Lo
the clarifications given by him on 24.8. 1965.
The circumstances of Shri Lal Bahafer
Shastri's death have already boon enplained
at length and there is no justification for
any inquiry.

s.cu-ulaﬂunhw
Service oo Extension

2822. SHRI P.C. ADICHAN :
SHRI HIMATSINGKA

Will the Minister of HOME AFFAIRS
be pleased to state :
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‘() the number of officers on administra~
tivé side in each of the Directorates and
Subordinate and Attached Offices of
different Union Ministries, particularly
Health Ministry, who have already crossed
their age of superannvation and are still
in service on extension ;

(b) the reasons for granting them exten-
sions in each case separately. when they
aro on purely administrative jobs ; and

(c) wheter in view of the increasing unrest
amongst youth due to unemployment and
stagnation in the lower cadres in the
Government offices, all ol them are pro-
posed to be relieved of their cases forthwith
and, if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) and (b) .
The information is being collected and will
be laid on the Table of the House as soon
‘as possible.

(c) Since extensions of service are granted
in the public i nterest for specifled periods.

the question of terminating the extensions
forthwith does not ari se.

6 QU we-weEt W Afeen
2823. Wl wgro™ fag WA ¢ w4
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Increase in Goerrilla activities of
extreme Leftist and Commuonal
activitiss

2825. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) Whether it is a fact that the guerrilla
activities by the extreme leftists and Comm-
unal activists have increased in the Country
in the recent past;

- (b) il eo, whether Government have made
any investigation into them: and

(c) if so, the details of the investigation
and, if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
.VIDYA CHARAN SHUKLA):(a) It cannot
- be said that such activities of the extremists
have been on the increase during the recent
months. It is unforiunate the Communal
.incidents have Continued to occur.

(b) and (c). A close watchis kept on the
activities of the extremists. Some of the
major Communal disturbances are being
inquired into by the commissions appointed
by the Central and some of the Stac
Governments, The reports of the Commis-
wion of Inquiry on Communal Disturbances
on the Ranchi-Hatia and Jainpur-Suchetpur
riots have already been placed on the Table
of the House.

“ Admidslon to Colleges of Delki University
“© and Jamis Millia Tslamia

2826. SHRI OM PRAKASH TYAGI :

- 71" - SHRI NARAYAN SWAROOP
'©+ _ SHARMA:

4" .- SHRI-J.SUNDAR LAL:

AN the Minister of EDUCATION
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AND YOUTH SERVICES be phlud to
state :

(a) what is the total number of ltuﬁllls
who applied and who got admission in the
Delhi Colleges this year;

(b) whether it is & fact that the existing
colleges in Delhi cannot cope with the
increasing number of students socking admi-
ssion;

(c) whether it is also a fact thet moa-
cooperative attitude of the Delhi {University
has aggravated the problem;

(d) whether it is a fact that because of
the communal character and intolerant
attitude of the Jamia Millia Islamia authori-
ties towards non-Muslim boys, thers are only
restricted admissions in that Instikution: and

(e) if so. the steps taken by Government
or contemplated to be , taken 1o make the
maximum use of educational facilities avai-
lable in the existing colleges and Institutes
in Delhi to meet the growing demands for’
the college education ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (Dr. V. K, R. V.
RAO) : (a) No central registration was made
by the University and as such no record in
respect of the total numder of students who
applied for admission is available. Acocor:
ding to the statistics supplied by the
University, 17581 siudents were admitted to
various under-graduate courses In Arts,
Commerce and Science

(by According to the ecstimates of the
Worklg Group of Delhi University, the ne-
xt year's demand for admissions is lkely
to exceed the existing intake capacity of
colleges.

() No, Sir. The attitude of the Deohli
University In not non-cooperative.

(d) No, Sir. Theadmisgions are open
to students of all commanities, irrepsective
of caste or creed.

(¢) ‘The mattor is under consideration of
Delhi University and Dethi Administration,

Fare Ralse by L-A. C.

2828, SHRIJ. H PATEL: Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased ot state :
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() whether it is a fact that Indian Airl-
ines is cosidering fare raise: and

(b) if so, by what percentageit will be
incremsed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH ):
(1) No, Sir.

(b) Does not arise.

wrerlt wwiark fefowsr S apw
wfeae & sfneenfedi gra
W ¥ qTEETT

2829. st awramrfiy wwarg:F fen
W qus e At a7 qAT AT W w4
fir ma a¢ T €@ ad wfaw Wt @EaE
whtraTRRTet 7 wETCAT wairart fefaea
e wgw, TP ¥ wfmaonfast o
N w7 g o S AT ?

fen o quw ¥y swem ¥ e
W (oft W TiA) e Aot
feowr_wrow, wrfame & faenfagi g
1968-69 WX 1969-70 & 0w oy a0
qeeeTi F1 faaee o 9677 3

1968-69

(i) wrir syt (afaffze)
¥ sav-faeafraen Sfemmm-
ferg vt

(ii) =fr wTRe THEETET ¥ 400
drz ®t amar WY ¥ e
frafeaes fed  wifw
fawar

(iii) goo ¥ 4 x 400 2z
- o fosrd qu fean

(i\r) sfr §to THe m Y dto
C 7 e CRAMINTHA WY BW H WR:
i febqws S ao
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ZT9 g¥ar wifer fiwar oy )

(v) v qwo W wr s
7 gt wfew woim w@
arnfad  (wiefafew) wfa-
qfiEr & Wi 3R A e
favafrarme fm & s
frraesr fasa mar

(vi) fr am7o waTww aqr HATD
fafafors orew ¥ el
s regar qreerT o |

1969-70

(i) #9% &\, F@ FA AT
feaframa geaw zaidz &
Zaw ot |

(i) = Foorer g WY gand oo
FEF A Ty wrirfon sreear
TTERTT FH |

Nomination of M. Ps. to delegations
sent abroad

2830. SHRI MRITYUNJAY PRASAD:
Will the Minister of PARLTAMENTARY
AFFAIRS be pleased to the frate :

(8) What are the Principles adogpesd,
procedures followed and the criteria applied
in the nomination of Members of Parliament
to various delegations/goodwill missions sent
out by Government to foreign countries or
for attending conferances abroad ;

(b) Who selects the Mambers to be imslu-
ded in such delegations/goodwill mission ; and

(¢) to what extent are the members of a
particular delegation bricfed by Gowvernmmat
and under what circumstances they are
supposed to speak on behall of (i) themeslves
(ii) the Government and (iii) the peopie of
India.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
1AH):{a) Principles, procedurcs and eslteria
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for the nomination of members of parlia-
ment to delgation/goodwill mission/
conferences; abroad depend upon the
purpose of the delegations/goodwill mis-
sion/conferences.

(b) Minister sponsoring the delegations
etc. Selects Members of Parliament in
consultation with the Minister of Parlia-
mentary affairs.

(c) briefing, if required, is arranged by
the concerned Minister keeping in view the
purpose of the delegations/goowill missions/
conferences.

Leaflet against presidenatial candidate

SHRI GEORGE FFRNANDES :
SHRI SHASHI BHUSHAN :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have made inve-
stigations to find out the authors, printers
and publishers of ascurrilous leaflet in
English and Hindi brought out against the
Congress Presidential candidate Shri Shan-
jiva Reddy on the even of the Presidential
Election; and

(b) if so, what is the result of the inves
tigations and the nature of the investigations
move and action taken ?

2831,

THE MINISTER OF HOME AFFAIRS
(SHRIY. B. CHAVAN): (a) and (b). The
matter is  Subjudice in the Supreme
Court.

Gandhi Memorial in Kashmir

2832, SHRI BABURAOQ PATEL : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is afact that Mahatma
Gandhi's ashes were buried in the grounds
of Gole Bagh of Srinagar in 1948;

(b) whether the Government of Kashmir
had promised to build a big memorial
over the ashes ;

c) whether the Srin M i
no(w using the spot uﬁwmaw
the city's fifth instead of erectinga memo-
ﬁ in memory of the Fatber of Nation;

PHALGUNA 22, 1891 (SAKA)

Written Amswers 98

(d) if so, Government's reaction

thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). The
Jammu and Kashmir Government who were
consulted have reported that the ashes of
Mahatma Ghandhi were buried in 1948 in
Gole Bagh, Srinagar,on a raised platform
surrounded by six chi trees. There is
mno record to show that tho then State,
Gover had decided to build 8 memo-
rial over this spot but the present State
Government have taken a decision to
erect a suitable memorial at that place.

(¢) No, Sir.
(d)  Does not arise.

200—0dd Mmh Chankyapuri

SHRI B. K. DASCHOWDHURY :
SHRI V. NARASIMHA RAO :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) Whether Government had intervened
during the pendency of negotiations in the
matter of 200 Odd-room building in Chark-
papuri, New Delhi between the N.D.M.C.
and a private hotelier to protect the interest
of the State-owned Ashoka Hotel;

(b) Whether it has been finally becided
to rent out that building and if s0, how the
interest of the Ashoka Hotel is protected;
and

(c) the detailed decision arrived at in
reating out the said building ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (8) No, Sir,

(b) and (c). It understood that the
offers received by the N. D. M. C. for
reating the bullding are still under conside-

ration.

Meeting of Southers Zonal Cooncll
2834. SHRI K. ANIRUDHAN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pieased to state ;
(s) whether the Southern Zonal Counsil,

2833.
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Which met in January lasts recommended
setting up of a fact-finding Committee for
rationalisation of training faciities to the
highly qualified personnel in the Southern
States; and

(b) whether Government have set up
such a Committee and, if so, the terms of
reference of the same ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR. V. K. R,
V. RAQ) :(a) And (b) Yes, Sir. The
Committee will examine the question of
coordination of training facilities in
medicine: engineering and other specia-
lised ficlds in the region. The personnel of
the Committee is being secttled in consul-
tation with the states concerned.

Padma Vibbushan to shri Modl

2835. SHRI MADAU LIMAYE : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) Whether the former Chief Ministers
of Uttar Pradesh, Shrimati Sucheta
Kripalani and Shri Charan Singh, recomm-
ended Padma Vibhushan to Shri Modi of
Modinagar;

(b) whether the Centre accepted this
proposal only because of this recomme-
ndation;

(c) whether it is the practice of

Government to accept all such recomme-
ndations; and

(d) whetherit is not a fact that the
Centre gave Padma Vibhushan to Shri
Modi because he is a supporter of the
Ruling Coagress ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHR1 VIDYA CHARAN
SHUKLA) : (a)to (¢). The procedure
for giving Padma Awards was explained
in the Lok Sadha in reply to Starred
question No. 1753 answered on  16th
May, 1969 and Unstarred Question No.
1749 answered on Ist August, 1969. As
stated therein, a large ber of p
are recommended evry year by various
sponsoring authorities but in the very
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nature of things it is not possible to accept
all the recommendations. This also applics
to the recommendations made by the Chiefl
Ministers. The procedure,» manner of
selection and the principles followed in
awarding Padma Awards are of secret
nature and it will not be in public interest
to divulge the names of persons recomm-
ended for considered for the awards or the
names of persons or authorities who

sponsored the names of particular indivi*
duals.

(b) Political views and affiliations of
individuals do not constitute the basis for
conferring Padma Awards. The awards
are made in recognition of distinguished
service in the field of activity of the indiv-
idual concerned. Shri Modi was awarded
Padma Bhushan in 1968 for his contrib-
ution to industry and philanthropic
activities,

Commissiening of cyclone warning
radsr at Visakhapatnam

2836. SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
whether any cyclonc warning radar at
Visakhapatnam has been commissioned
during the month of January, 1970 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : Yes, Sir. The installation of
acyclone warning radar at Dolphin's Nose,
Visakhapatnam, was completed on 14th
January, 1970.

Unlon Ministers Attending Bombay Session

2837. SHRI PILOO MODY :
SHRI R. R. SINGH DEO :
SHRI R. V. NAIK :
SHRI N. K. SOMANI :
SHRI MAHENDRA MAJHI :
SHRI GEORGE FERNANDES :
SHRIMATI TARKESHWARI

SINHA

Will the Minister of HOME AFFAIRS
be pleased to state :

-{a) thenames of the Union Ministers.
who attended the Bomday Congres
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Session;

(b) the details of the personal staff who
accompanied the Ministers; and

(c) the details of expenditure by way of
TA/DA incurred on the personal staff and
the Ministers through the Exchequer ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY):(a)to (c). A
Statement is laid on  the Table of the
House [Placed in Library. See No. 2847/70]

Alr-Strip used by smugglers near Bombay

SHRIN. K. SOMANI :

SHRI HIMATSINGKA ;

SHRI P. C. ADICHAN :

SHRI KANWAR LAL GUPTA :
SHRI R. K. BIRLA :

Will the Minister of TOURISM AND
CIVIL AVIATIOM be pleased to state :

2838,

(a) whether Government's attention has
been drawn to an unauthorised air-strip
near Kharpada at Panvel (Kolaba
District in Maharashtra) constructed by the
international smugglers;

(b) in view of this and the difficult
terrain of the near by areas, the special steps
being taken to provide adequate facilities
to the Police for antismuggling activities;
and

(c) ths number of people apprehended in
the matter of unauthorised air-strip
construction ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). Investigations have not
revealed any such airstrip in Bomday.

Activivties of Pakistanl ageats and sabotears
in Kashmir

2839. SHRI BENI SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that two Pakistani
agents were caught redhanded in Tithwal
Sector of Kashmir Valley while engaged in
an attempt to blow up a bridge of strategic
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importance;

(b) the numder of such attempts made
by Pakistani saboleurs during the last three
yeras and the results thereof; and

(c) thestops, if any, taken or being
taken by the Government to stop the entry
of Pak agents and saboteurs in India ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAM SHUKLA) :
(ay No, Sir.

(b) There is on information to indicate
that any such attempt was made during last
three years.

(c) Government are vigilant in the
matter, and take action under law wher-
ever necessary.

No tax campaign in Ganganagar,
Rajasthan

2840. SHRI NANJA GOWDER :
SHRI V. NARASIMHA RAO :
SHRI1J. MOHAMED IMAM :
SHRID. N. DEB :

SHRIR. V. NAIK :

SHRI SAMAR GUHA :
SHRI ONKAR LAL BERWA :
SHRI E. K. NAYANAR :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there has been a no-tax
campaign in various parts of Ganga Nagar
District of Rajasthan;

(b) ifso, whether in the agitation
several people were Killed and a number of
others seriously injured; and

(c) the reaction of the Government of
India in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Acco-
rding to information received from the
State Government, the kisan Sangharsh
Samiti started an agitation in district
1969 deman-
ding [Inter alia that the lands in the
Canal Projoct Area should be sllatied to
the landless people and aot auctioned and
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that the betterment levy, cess on commie-
rcial crops and increase in land revenue
sheuld be withdrawn.

(b) To deal with unruly crowds the
police had to resort to firing at Sangaria
-and Bhadra in district Ganganagar on
January 7, 1970, as a result of which six
persons were Killed and 31 injured.

(c) The State Government have appoin-
ted a Commission of Inquiry to inquire
into the incidents.

Implementation of Recommendations of
National Integration Council's
Conference held in Shrinagar

2841 . SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state the progress so far in giving
effect to the recommendations made by the
Srinagar conference of the National
Integration Council 7

THE MINISTER OF STATE IN THE
*MINISTRY fLOF  HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): A
statement indicating the progress of imple-
mentation the recommendations of the
National Integration Council is placed on
the Table of the House. [Placed in library.
see No. 2848(70)

Engineers working in foreign countries

2842. SHRI N. SHIVAPPA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it isafact thata number
of Indian Engineers and Scientists are wor-
king in various contries;

(b) if so, their number country-wise,
and the number of Engincers and other
Scientists who have adopted the citizenship
of those contries; and

(c) whether Government are no longer
in need of their services 7

THE MINISTER OF EDUCTION
_ AND YOUTH SERVICES (DR.V. K. R.
V. RAO) : (a) yes, sir.

(b) No Precise information is available.
However, according to a UNESCO
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Report, in December, 1968, about 10,008-
12,500 Engineers and 4000-5000 Scien-
tists were abroad. Itis not known how
many of them have adopted citizeship of
the countries of their stay.

(c) The Presumpiion is not correct. The
Government have taken a number of steps,
as given in the attached statement, to faci-
litate the return of Indian scientific and
technical personnal, including the engineers,
so that their services are available 1o the
country .

Sratement

(A) The following steps have been taken
to facilitate return of scientific and tech-
nical personnel to India :—

(i) Creation of a Scinentists, Pool to pro-
vide for temporary placement of well-
qualified Indian scientists and techno-
logists returning from abroad.

(ii) Creation of supernumerary posts
in approved scientific institutions to
which temporary appointments can be
made quickly from among the scien-
tists working and studying abroad.

(iii) The Union Public Service Commission
and most of the State Public Service
Commissions have agreed to treat Indian
scientists and technolodgists whose
Particulars appear in Nationa Register
as ‘Personal Contact’ candidates for
all posts advertised by them. The Union
Publie Service Commission have also
made arrangements for interviewing
Indian scientists and  techologists
abroad for posts in India.

(iv) Mainlenance of a Special gection of the
National Register of Scientific and Tech-
nical Personnel for enrolment of Indian
scientists and technologists abroad
and for the circulation of their names
to all Ministries, Departments of the
Government of India, State Goven-
ments, Union and State Public Service
Commissions, Universities, Public
Sector Indusiries and large private sec-
tor establishments, The names of such
personnal are published in the moathly
Technical Manpower Bulletin (CSIR)
which is distributed free to about 3000
organisations all over India.

(v) Provision for payment of travel grant
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to scientists, who, on their selection
for appointment in rescarch institutions
in India, undertake to serve those insti-
tutions for a minimum period of three
years.

(B) Some of the measures {aken to improve
employment opportunities for -scien-
tists and engineers are given below:—

(1)  Scicntists are given merit promo-
tion and advance increments under
the Merit Promotion Scheme.

(2) Merit of scientists from senior
Scientific Assistant onwards to the
level of Scientists ‘C' (Rs. 700-1250)
is assessed once in five yeans Tor
promotion to the next higher post.

(3)  Fellowships are pmvide_d in the
National Laboratries/Institutes and
outside research institutions and
Universities to encourage 8cien-
tific talent in the coun.ry.

) Grant-in-aid to Scientists to carry
out research.

(5) Asaresult of the asssessment of
Fourth Pian develepment needs of
the universities, the University
Grants Commission (UGC) has
agreed to provide assistance for
the creation of scnior staff posi-
tions in various specialities/univer-
sity departments. Provision has
also been made for further deve-
lopment of laboratory and other
facilities including the purchase of
specialised equipment. Opport-
unities are thus being made avai-
Iable for advanced work/research
in various fields for scholars and
sclentists having the requisite
qualifications.

(6) The UGS hasbeen providing
special assistance to carefully
sel octod university/university
departments to function as Centers
of Advanced Study inspecific
ficlds. The aim is to provide
suitable conditions and facilities
for advance studies ‘snd research
and to attract competent personnel
for work at the Ceaters;

(M The UGC has also brought sbout
improvement in the salsrly scales
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of teachers of universities and
colleges which are expected to att-
ract and retain the services of
highly qualified people;

(8) The UGC has all along empha-
sised the importance of attracting
a reasonable proportion of our men
and women of high intellectual
ability to the teaching profession.
Besides improving the salary scales
of teachers in the Universities and
colleges, efforts have been made
to provide essential amenities and
incentives for the teaching pro-
fession. Finacial assistance is
being provided for rescach learned
and work, exchnnge of teachers,
travel grants for visiting centers
of reserch in advanced study
in the country and for atlending
international conferences abroad,
construction of staff quarters and
Teachers hostels etc.

Dispute In coumrt about formation of
Chandigarh as Union Territory at the
time of Reorganisation of Punjab

2843, SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the formation of the Unlon
Territory of Chandigarh was challenged in
the Court after the State of Punjab was
bifurcated into Punjab and Haryana; and

(b) if so, tho detailed report thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (s) and
(b). The wvalidity of section 4 of the
Punjab Reorganistion Act, 1966, relating
to the formation of Union terrtiory a of

' Chandigarh and certain other sections of

the Act was recently challenged in write
petition No., 1013 of 1969 before the
Dethi High Court. The petitioner had also
prayed for the implementation of ‘Shah
Comméssion® report in fote in respect of
Chandigarh. The High Court dismissed
the petition on the 12th January, 1970
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Suit by shri Madbu Limaye for
damages

2844, SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased ot state :

(a) Whether Shri Madhu Limaye, M. P.
sued the Prime Minister and 10 others in
the Supreme Court and claimed damages of
Rs, 25,000 for his arrest on the 6th Nove-
mber, 1968 in Lakhisarai;

(b) if so, the delails thereof; and

(c) Wisthsr the case has been decided
finally and, isso whether a copy of the
decision would be laid on the Table of the
House 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
to (c). Ther is noinformation of Shri
Madhu Limaye havting filed a suvit in the
Supreme Court against the prime minis-
ter to other far amount of Rs, 25,000/-- as
damages for his arrest on November 6,
1968 at Lakhisarai. However, the Prime
Minister and the Home Minister had
received notices under scction 80 of the
Civil Procedure Code on behalf of Shri
: Limaye, stating infer alia his intention to
file & suit in the court of the Sub-Judge
First Court. Monghyr for an amount of
Rs. 20,000/--as damages for his **Wrongful
and malicious arrest on November 6, 1968"
at Lakhisarai and **his illegal and wrongful
confinement from 6th November, 1968 to
25th November, 1968". According to
information reccived from the Government
of Bihar the suit has been actually filed in
the court on November 5, 1969, and is
still pending,

Immolation by Sangat Singh at Rajourl
Garden, New Delhl,

2845, SHRI B. K. DASCHOWDHURY :
W.ll the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a middle aged sikh Sangat
Singh, immolated himsell by jumping on
the burning pyre of his Guru, Sant Sujjan
Singh, at Rajouri Garden, New Delhi on
the 2nd January, 1970;
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(b) whother any enpuiry was held into
t.l; afiair and. if so, the detajls thereof;

(c) ifnot, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
;’IDYA CHARAN SHUKLA) : (a) Yes
ir.

(b) Yes. an enquiry a/s 174 Cr. P. C.
was conducted by the Sub-Divisional
Magistrate Hauz Qazi Delhi. According to
the report of enquiry officer, the deceased
was overpowered by sentiments owing o
endless faith in his Guru and jumped on the
buming pyre and the situation was such
that he could not be saved.

(c) Does not arise.

Dollar Counter case in Madras

2846. SHRIC. K. CHAKRAPANI :
SHRI K. RAMANI :
SHRI VISHWANATHA MENON:
SHRI GADILINGANA GOWD :
SHRI P, RAMAMURTI :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that some persons
were arrested in Madras in the month of
January in connection with a_dollar ¢coun-
terfeit case; and

(b) if so, the details thereof and the
action taken in the matter ?

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA):(a) and
(b). The required information is being
obtained from the State Government of
Tamil Nadu and will be laid on the Table
of the Sabha on receipt.

Duration of preliminary cagineoring Degree
Couree

.

2847. SHRI C. K. CHAKRAPANI :
SHRI VISWANATHA MENON :
SHRI E. K. NAYNAR :

SHRI P. P. BSTHOSE :

Will the_Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whetherit is a fact that the All India
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Council of Technical Education has mow
resolved that all the preliminary Engineering
Degree course should have a duration of
five years for completing the course;

(b) if so, whether the attention of
Government has been drawn to the losing
recognition of four yeir Degree course
throughout India;

(c) whether it is also a fact that the
Kerala University started the four year
Engineering course in 1966;

(d) if so, how many graduates are
ax%eclcd to come out as Degree Lolders;
an

(¢) whether Government will consider the

four ycars for completing the course till the
next three years 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.
R.V. RAO) : (a) The All India Council for
Technical Education has recommended that
the duration of the first degree course in
engineering should continue to be five years.
The Central Government has forwarded the
recommendations to all universities and
State Governments for consideration and
hopes that in the larger interest of technical
education in our country, the recommen-
dations will be accepted by all concerned.

(b) The degrees awarded for four-year
engineering courses arc also recognised by
the Central Government for recruitment to
superior Posts and services;

(c) Yes, Sir.

(d) According to the admissions made in
1966, about 770 students are expected to
pass the degree cxamination this year.

(e) Does not arise in view of the posi-
tion explained under (2) and (b).

Allr freight concession to cotton bandloom
textiles

2848. SHRIC. K. CHAKRAPANI :
SHRI P, GOPALAN :
SHRIE. K. NAYANAR :
SHRI A K. GOPALAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be ploased to state :
(a) whother Government have received
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any memorandum from the North Malabar
chamber of commerce, Cannanore (Kerala)
requesting for air freight concession to
cotton handloom textiles;

(b) whether Government propose (o
allow the said concession;

(cy if so, when it is likely to come into
force; and

(d) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) to (d). For domestic shipments,
Indian Airlines have already introduced
special bulk and commodity rates on a
number of sectors including to and from
Cochin and Bangalore. These freight rates
are applicable to all commodities. Indian
Airlines also offier discount upto 40-50%
on the basic cargo rates for commodity or
bulk cargo on certain routes. Thu bulk
reduced rates and commodity rates can be
combined with each other and basic cargo
rales.

Collection of Parking fee at some Alrports
by India Tourism Development
Corporation

2849. SHRI S. K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether at some of the airports
in the country the India Tourism Develo-
pment Corporation collects even the
parking fee from the persons visiting those
airports; and

(b) whether the parking sites have been
given away to the Corporation on contract
basis 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION(DR. KARAN SINGH):
(a) The India Tourism Development cor-
paration operates a parking lot at the Delhi
Airport, A parking fec is charged for vehi-
cles utilising the facilities in the parking
arca,

(b) The parking area has been leased to
the India Tourism Development Corpor-



111 Written Answers

ation by the Director General of Civil
Aviation.

Confirmation of Scheduled Caste and
Scheduled Tribe employees in Delhl
Administration

2850, SHRI HUKAM CHAND
KACHWAT : Will the Minister of HOME
AFFAIRS be pleased to state :

(a)  whether the principles of reservation
a8 laid down in the Ministry of Home
Affairs Oflice Memorandum No. 10/28/
68-Est (SCT), daited the 12th September,
1968 are being applied by the Delhi
Administration _at he time of confirmation
of Scheduled Caste and Scheduled Tribe
employees in all the grades, I, II, IIl and
IV of the Delhi Administration Subordinate
Executive Services and Ministerial Services,
separately:

(b) iiso, thetotal number ot perma-
nent posts against which confirmations
were made with effect from the 12th Septe-
mber 1968 and the number of Scheduled
Caste/Scheduler Tribe employees confirmed
against such parmanent posts in different
grade of the two services, scparately; and

(c) in what manner the seniority of such

rmanent Scheduled Caste [Scheduled

ribe employees has been determined vis-a-
vis the seniority of permanent and tempo-
rary employees belonging to other castes.

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHIR
VIDYA CHARAN SHUKLA): (a) and
). Amongst other matters, the

emorandum referred to makes a reference
to Home Ministry's Office Memorandum
No. 0,'11;‘35-RPS. dated the 22nd December
1939 and No, 9/45/60-Estt (D), dated the
20th April, 1961, indicating the manner
in which seniority of temporary/officiating
officers of the grade has to be fixed vira-
vis the permanent officers of that grade.
Delhi Administration have been vised
that these instructions which have been
adopted in Delhi Administration (Seniority)
Rules, 1965, which have come into [force
:i‘:: effect from 31.7.1965, should be follo=

(b) Ministerial Excoutive

Grade [ 8 (No S. 22 (3 Sheduled
C./S.T. Castes)

Grade [1—
Giade IT1—
Grade 1V 2 (No
Scheduled Castes
or Scheduled
Tribes,

MARCH 13, 1970

Wrien Answers 112

sivern wvay firwvarre vt ¥ weffirgfer
T wy Tt afeerd

2851, «ft gww Wy wea

oft ¥ aroraw fog -

w7 g-wT WAl qg a@e W oW
w4 fF -

(%) wea wfw & 97 wavfr
wiemrfal 1 a&ar fraet § O x8@ @@
s gt frerare i #  wiafagfer
g,

(@) dm wfeefal ¥ dew #

sfafrafer %t gaaw aar afavan sfw

wrk;

(m) fort Troafor arfewrfedi WY

sfafirgfe 81 aafa 1 awrfr & qoe
wew i # aifew sor ;A

(w) foex sfewrdr wfafrafier o
aafa %t qurfea & qv=ry WY wfafagle
X FR FT @ § A9 I www qfw F
arfaw Fod & W ¥ gowre w1 W wrd-
anft s w1 frare g 7

TE-wrd swrwg ¥ wog st (oft fewn
wew s - (F) 62, ST

(w) wiwwry st frevere @0 &,
sfewfat & sffrfe & afe
T 3 @ &) aurfy, | fgw &,
srfwrma wTaw) & vw axfa o wy@r o
v ) sfafgfem & s freww
srafy fruffcr ff 81

(v) 1 wRt, 1967 ¥ 9 W,
1970 ¥t swfe & orrr, 55 Twfw
sfwefadi &), It gawm A et
srererr ¥ srfafrafs o awwf o @ 9T
R  qw weifemt W wfew
|



113 Written Answers
(%) 1o, sftar 1 farr wrfwwrfoat &
avft sfafrgfer o sufe gt w7 &t g
% ol & fag gee e @ 4
wurfy, o afwwerd &, foraf sfafirgfor
W safe s, 1967 ¥ W §
Y, I Ty wor Tog A ok Gaedy s
¥ feeg, vower W wUwT ® %
fez gifewr aac Y R, ot @ werx
HTHAT AT §

o s¥rare & fadft el # sregrewt
& forgfe

2852. it gwwww wHER 1
wit W wrerew fog ¢

w7 faren wray guws & 54T @ W@
¥ $ w4 5

(%) =g ax § fs O g
fodt wiferofi & &7 af g5 sTSETORY €
fFgfer dv 1% o s arg feafn
i vk 8

(=) afz g, o w wma Q@ wTSAr-
WY Y ey frerdt §;

() < seaTowt o s fomfy §
forret wm wTon wolt dwwt ¥ gz fear
mr §; ax

(W) ¥ srvaTet ¥ st frh &
fere! fawr fewre & gt foler &
fogwer foeur war & ?

fowt we quw ¥ dwow ¥ oW
ot (o wew wiw) : (%) sw avw
wrirr & fafaw off & fad  smmow

FHALGUNA 12, 1991 (SAKA)

Written Amswees 114
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yedagre fipg oy & any & wrg fead A
frelt ot | fireg, foeelt & 37 wgwr 3,
forad waweq o ¥ oo IaF A AT
19 fawreaT, 1968 %t g€ weaTsl AT
w3 & fag gt an, i fear & fe
7 qawrr, M TETW TR H 19
faamart, 1968 Y gf weandl & faafad
¥ wrgw gu ¥, 9% @A IIfeqa gu A
W wfafer, & sg e aw g
AT Y &, ITA F OF FHTAC AN &
qawre At 77 AT wae €

(w)sf (). ¥ wzATEt & qfcoms-
TET ETFX A WA WiE B AR

FEml W efigfa &7 ) 39 g erErd
frefafen ga-afat & -

(1) =t go amo faw,

fgrgeaT eriew & @R
—- 1,000 %o

(2) sfroe & ¥,
fegmm oo & qew H@am-
TMAT — 250 ®o
=t do dto i,
ELCCOE s S S R A
ATHT = 250 Te

ﬁﬂ'nmom,
ifzuz & =% SR
- 250 %o

=t 79 ArgA TEw,
FATATC ATCAT & GaAHTC
- 250 %o

(3)

(4)

(s)

(¥) swr et v |
Taking over of Patna university

2854, SHRI RAMAVATAR SHASTRI;
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased
o state :
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(a) whether it is a fact that he has
received 2 memorandum captioned as ‘A
case for Central take over” from the Patna
University Teachers, Association reques-
ting that the Patna University be taken
over by the Union Government;

(b) if so, the detials thereof:

(c) whether Government have considered
the point; raised in the memorandum; and

(dy if so,

the reaction of Government
thereto 7

THE MINISTER OF FEDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) Yes, Sir.

(b) A copy of the memorandum is laid on
the Table of the House [Placed in Library.
See LT—2849/70)

(c) and (d). The Secretary of the Asso-
ciation has been informed that a
matter such as this should, in the first insta-
oce, be considered by the State Govern-
ment and if after a full consideration
of the question, the Siate Government
makes a proposal. the Central Government
will be williug to get it examined by the
University Grants Commission.

Overhauling of Primary Education system

2855. SHRI RAMAVATAR SHASTRI :
SHRISAMINATHAN :

SHRI N. R. LASKAR :

SHRI MAYAVAN :

SHRI CHENGALRAYA NANDU
SHRI DHANDAPANI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the atten:ion of Government
has been drawn to the suggestions made by
Dr. S. V. C. Aiyar, Director of the Natio-
nal Council for Educational Research and
Training for overhauling the Primary Edu-
calion systam;

(b) ifso, whether Government have

.considered those suggestions; and

(c) if so, the reaction of Government
thereto 7 :
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ): (a) to (c). No specific suggestion has
been received from the Director, N. C. E.
R.T., for overhauling the primary education
system. Certain sugestions were made by the
Director, while addressing Confrence on
wastage and Stagnation in Primary School.
The suggestions inlude adoption of a mini-
mum curriculum for use in ungraded
schools, use for radio etc, As School Edu-
cation is a State subject, the State Govern-
mznts have to consider the suggestions .
The N. C. E. R. T.is engaged in preparing
a common core-curriculum for the school
stage in cooperation with Stale Gavernme=
nts. The Government of India proposesto
try out some of the suggestions in pilot
projects.

Seventh Whips conference held in Madras

2856. SHRI RAMAVATAR SHASTRI 1
Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether itis a fact that the Seventh
Whip's Conference was held in Madras from
21st to 23rd September, 1969;

(b)if so, thecriterian adopted for the
selection of participants to the Conference;

(c) the number and the names of the par-
ticipants, party-wise ;

(d) whether itis also a fact that the whips
from the Bihar Legislative Assembly were
also invited to participate in the Confere-
nece;

(¢) whether it is further a fact that no
whip from Bihar was present in the Con-
ference: and

(f) if so, the reasons therefor ?

THE MINISTER OF PARLIAMENTARY !
AFFAIRS AND SHIPPING & TRANS-
PORT (SHRI RAGHU RAMAIAH)
(a) Yes, sir.

(b) From the Parliament, invitation were
extended to the Government Deputy chiel
whips and Regional whips of the Ruling
Party and the Chief whips of various oppce
sition Groups. From the States, the Chief
Ministers were requested toask the Govern-
ment Chief whips and also the Chief whips
of the opposition parties to attend;
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(c) A statement is laid on the Table of
the House [Plaed in Librasy. See Ne.
LT-2850(10)

(d) Yes, Sir.
(e) Yes, Sir.

(f) The Government of Bihar stated that
since the Bihar Legislature was under sus-
pension, they did not propose to send
delegates to the Conference.

President’s assent to West Beagal
Subsistence Allowance Bill

2857, SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :

Will the Minister of the HOME ' AFF-
AIRS be pleased to state :

(a) whether the Governor of West
Bengal have forwarded the Subsistence
Allowance Bill to the President of India for
his assent;

(b) if so, the date on which it is was for-
warded;

(c) whether the assent has been given by
the President; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The West Bengal Payment of Subsistence
Allowance Bill, 1969, was forwarded by the
Secretary to the Governor of West Bengal
on the 13th Seprember, 1969 for obtaining
the assent of the President

(c) Yes, Sir.
(d) Does not arise.

Wastage In Engincering design talest
2858. SHRIBHAGABAN DAS :
SHRI P. GOPALAN :

SHRI P, RAMAMURTI ;
SHRI K. ANIRUDHAN :
* 'Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether a study on the utilisation of
design engincers conducted by the Techni-
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tal Manpower Depariment of the Couikil
of Scientific and Industrial Resesrch bae
observed that engineering design talemt ie
being wasted in the country;

(b) if so, the main points thereof ; and

(c) The steps proposed to be taken by
Government in the matter ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. VK.R. V
RAO) : (a) and (b). The study contained
in Tethnical Manpower bulletin of Novem-
ber, 1969 makes the following points: —

(i) One-*enth of the design engineers
are with postgraduate gualifications
and the rest hold a bachelor degree.

(ii) The Public Sector appears to employ
over four times more post-graduates
indesign work than the Privase
sector.

(lil) The design engineersin Pritvase
sector appear to obtain better
salaries.

(lv) About 40 percent of the design
engineers in the Private sector are
below 30 years age, compared to
30 per cont of the design sngincers
in the Public sector.

(V)] It also observes that the .'Dmm
Departments are d
completion of projects, and tho
design engineers are diverted to
other activities which have no rela-
tion to their expertise at all.

Engi-

{vi) 1In an earlier study on Design
nesrs published in Janua m« it
was noticed that only half the
noers with design expericmce m
currently engaged in design work.
(c) The bulletin is widly circulated to
more than 2,000 organisations including
Ministries, Public and Private Sector
Undertakings, technological and research
institutions for  their information and
guidnnie,

Resentment of young scheatisis agalnst
old scleatists

2859. SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
SHRI SATYA NARAIN SINGHM :
SHRI VIRENDRA KUMAR

SHAH :
W1 the Minister of EDUCATFON AND

YOUTH SERVICES be pleased to state :
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(#) whether his aitentjon has been drawn
toa report published by the parrior of
Delhi and the Economic Times of Bombay
in their issues dated the 12 th January, 1970
under the titles ‘*Resentment against
‘Coreries’ young scientists restive” and
‘‘young scieatists revolt against old™,
respectively;

(b) if 80, his reaction to the same; and

(c) the steps taken to remedy the situa-
tlon 7

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) Yes, Sir.

(b) and (c). The grievances, if any, of
youger scientists must be examined careful-
ly, and suitable opportunities must be pro-
vided to then to participate effectively in the
ﬂm and development of research
i our country. For this purpose, the Com-
mittec on Science and Technology, appoin-
ted by the Union Cabinet proposes to
wadertake studies on working conditions im
scientific establishments and decislon—
making machinary in R and D organisa-
tlons and recruitment, utilisation and pro-
motlon of research personnel. Meanwhile,
a number of measures have been adopted in
the couucil of Scientific and Industrial Rea-
search, like merit promotions and advance
Increments for junior scientists, award of
junior and senior felloships, Scientists®
pool. creation of Super numerary posts
for well quatified scientists and so no.

As for Imternational Conferences, the
National Institute of Sciences is includiag
younger scientists also in Indian delege-
tions.

Aatl-Mao Literature discovered la
Dhanbad district

2860, SHRI K. LAKKAPPA :
SHRI S. M. KRISHNA :
SHRI S. KUNDU :

Will the Minister of HOME AFFAIRS
e ploased to state :

{a) wheather it is a fact that some antl-
Mao-literature attached to a parachute at
Sitapar was discovered in Dhanbad distriey
in Bihar recently;
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(b) if a0, what are the details of this
incldent; and

(¢) whether the literature was despatched
to its destination 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). According to informatiop
received from the Government of Bihar, a
parachute was found caught on a treein the
jungle area of Sitapur, District Dhanbad
oa July 2,1969. Some Chimese leaflets
bearing Pro .K. M, T. and antiMao prope
ganda material were found.

Enquiries in this connection indicate
that the balloons appear to have been used
by Formosa Government to drop propa-
ganda literature on the Mainland China and
these balloons caught in an air current,
drifted towards India.

Model Rules for™ Motor Vehicles

2861. SHRI SAMINATHAN
SHRI N, R. LASKAR :
SHRI MAYAVAN :
SHRI CHENGALARAYA

NAILDU :
SHRI DHANDAPANI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(x) whether it is a fact that the Central
Government have prepared model mator
Vehicle rules which have been circulated
to the States also to ensure maximum ol
formity in the State rules;

(b) If so, whether the modal rules were
prepared by an expert committes,

(c) whether the State Governments have
accopted these model rules; and

(d)if so, how far this will be helpful to
the State as woll as to the Centre 7

THE DEPUTY MINISTER IN THE DE-
PARTMENT OF PARLLAMENTARY
AFFAIRS AND IN THE MINIS-
TRY OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (2) to (d). Model
Motor Vehicles Rules framed by this
Misistry and approved by the Tramsport
Advisory Council, were circulated to
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the State Goveraments in 1940 for
adoption, to emure the maximum
measure of uniformity in the State Motor
vhicles Rules, since then, the Motor vehi-
cles Act bas boan amended several times
including ths extensive amsndments carried
outin 1956 and 1969. Some State Govern-
ments have also ameonded that Act inits
application to their territories to suit local
conditions. Consequently, at presest,
thereis lack or uniformity in the Motor
vehicles Rules cf the various States,

It has, therfore, been decided to revise
the said Model Rules with a view to effege
ting maximum uniformity in the Motor
Vehicles Rules of all the State Govern-
ments/Union Administrations. This work
has been entrusted to a Special Commi ttes
consisting of State Transport Controllers/
Commissi oners set up in this Ministry te
examine proposals for amendmends in
the Motor vehicles Act recoived from the
vorious State Governments and others.

Increase It trade handled by
Tuticorin ports

2862. SHRI K. RAMANI :
SHRI NAMBIAR :
SHRI P. RAMAMURTI :
SHRI UMANATH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to State :

(a) whetheritis a fact that the value of
trade handled by the Tuticorin Port has
increased; and

(b) if so, the rise in exports through this
port and the rise in eamings by this port
during 1967-68 and 1968-69 1

THE DEPUTY MINISTER IN THE
PEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(S8HRI IQBAL SING) : (a) and (b). The
administration of ports other than Majog
Ports vests with the State Governments
coacerned. The infomation is being collec-
ted from the Government of Tami! Nadu
and will be laid or. the Table of the Sabha.
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Grants given by Indian Councill of
Soclal Scienoe research

2863, SHRIK. RAMANI :
SHRI K. M. ABRAHAM :
SHRIA. K. GOPALAN :
SHR1 GANESH GHOSH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(2) The toral number of institutions and
individuals who were given grants by the
Indian Council of Social Science Research
for research in social services in the year
1968 and 1969,

(b) the number of institutions and indi-
viduals who sobmitted reports to the said
Counczil ; and

(¢* the number of reports accepted by
Government 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.
K. R. V. RAO): (a) The Indian
Council of social Science  Research,
New D:lhi, cameinto being on 12 th
May, 1969 and its rules for granis-in-aid
to research projects were approved
in septembar, 1969. So far, the Coun-
cil has sanztioned 12 research prejects, as
per ‘ist laid an the Table of the House.
[Placed in Library. See. No. L.T.2851/70)

(b) and (c). Since the council has started
sanctioning grants very recently, no reports
?lr the sanctioned projects have yet become

ue.
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Conference of Telengana Praja Samitl
beid in Hyderabad

SHRI MAHENDRA MAJHI :
SHRIR. V. NAIK :
SHRIR.R. SINGH DEO:
SHRID. N. DEB :

SHRI J. MOHAMED IMAM

Will the Minister of HOME AFFAIRS
be to State :

2865.

(a)" whether the attention of Govermn-
meont bas been drawn to the deliberations

of the iwo-day conference of Telen-
BAfa Praja Samiti concluded in
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Hyderabad on the 11th January, 1970 deci-
ding that the Samiti would intensify its
agitation after 20 th February, 1970 if the
Ceantral Government failed to evolve a solu-
tion to the Telengana issue; and

(b) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA: (a) Govern-
men. have seen a press report 1o this effect.

(b) Government have alrcady reviewed
the Telengana question and have taken
d:cisions on issues of genuin concemn to
the people of the region. The decisions
were announced in a press communique
dated 18 February, 1970, a copy of which
has bzen placed on the Table of the House
in reply to Starred question No. 276 on
6th March, 1970.

C. L B. activities in India

2866. SHRI 5.M.BANERJEE : Will the
Minister of HOME AFFAIRS be pleased
1o Slate :

(a) what further progress” has been made
to curb the C.I. B. activitics in the
couatry;

(b) whether it is a fact that certain
organisations are being used by C. 1. B.
for their anti-national activities;

(¢) if so, which are those organisa-

tions; and
(d) the steps taken by Government to
close down such organisations ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). No such
activities have come to notice of the
Government.

(c) and (d). Do not arise,

Demasd for repaal of Essential Services
Maiatemancs Act

2867. SHRI S. M. BANERIJEE : will
the Minister of HOME AFFAIRS be plea-
sed to state e
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(a) whether it a is fact that the Central
Government  Employees organisations
and Central Trade Union organi-
sations like the All India Trade Union
Congress have demanded ropeal of Essen-
tial Services Maintenance Act; and

(b) if so, the reaction of Government

thereto ?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) yes, Sir.

(b) The Esscntial Services Maintenance
Act, 1968, is a temporary law, the object of
which is to provide for the maimenance of
cortain essential services and the normal
life of the community. Maintenance of
life of the community is the foremost duty
of Government and they have 1o tdke
Decessary steps to achicve this end. A
proposal to enact & comprehensive legis-
lation to give statutory basis to the Machi-
nery for Joint Consultation and Compul-
sory Arbitration for Central Government
employees is under consideration and the
Essential Services Maintenance Act, 1968
will be repealed on the enactment of the
legislation referred to abovc.

Boeing 707 flight’s forced return from
Perth to Singapore

2868. SHR1 MOHAN SWARUP :
SHRI P. VISWAMBHARAN :
SHRI LAKHAN LAL KAPOOR :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that an Air India
Boeing 707 carrying 144 passengers, afler
leaving Perth for gingapore, was forced to
return to Perth on the 27th December,
1969; and

(b) if so, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) yes, Sir.

(b) The alrcraft was called back to Perth
by the Perth Air Traffic Control due to &
_bomb scare, which subsequently proved to
be & bomx. .
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Dispute over recoguition of National Union
of Seamen la Calcutta

2869. SHRI JYOMIRMOY BASU :
SHRI B. K. MODAK :
SHRI P, RAMAMURTI :
SHRI GANESH GHOSH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have received a
memorandum regarding the dispute of
Calcutta Seamen on the question of
recognition of National Union of Seamen
in Calcutta;

(b) if so,

(c) the steps taken by Government on
the memorandum ?

the details thereof; and

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND
TRANSPOST (SHRI RAGHU
RAMAIAH) : () Yes, Sir.

(®) An unrecognised Seamen's Union at
Calcutta has contended that it should be
recognised, in place of a union, already
recognised.

(c) The matter is under consideration in
consultation with the authority concerned.

Performance of Indian Teams In international
Hockey Tournament

2870. SHRIJYOTIRMOY BASU :
SHRI P. P. ESTHOSE :
SHRI A. K. GOPALAN :
SHRI K. ANIRUDHAN :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whetheritis a fact that both the
Indian teams were eliminatd 1n the Interna-
tional Hockey Tournament held at Bombay;

(b) ifso, the reason for this debacle
and the reaction of Government thereto; and

() whethor Government would give
serious attention to strengthea the Indisn
Hockey team in future 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (s) The two Indias hocksy
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teams, fiolded by the Tudian Hockey Fedess-
tion in the Intermational hockey Tourna-
ment held at Bombay during January, 1970
could oaly secure 3rd and 4th positions,

(d) According to an agreed arrangement,
the Tournament was first played on lsague
basis and the two Indian teams secured 1st
and 2nd positions. This was followed by
the matches played betwoen the first four
teams on knock-out basis. The senior
Indian team (Dark Blues) played against
Holland and it resulted in a goal.less draw.
Holland was, however, declared the
winner on the basis of ‘‘toss”. In the
other match, the junior Indian tean (Light
Blues) lost by |1 goal to the west Germany.
The report received from the Indian Hockey
Federation is being referred to the All
Indian Courcil of Sports.

{c) The matter mainly concerns the
Indian Hockey Federation, who have
already been requested to take suitable steps
to implement the various recommendations
of the Hockey Committee set up by the All
India Council of Sports, which has
suggested a number of steps to be taken as
a short term measure and some steps as a
long term measure for the development and

maintenance of a high standard in hoc
consistent with the past traditions of t

game in India. Copies of the report are
available in the Parliament Library.
Hotels in public and private sectors

2871. SHRIJYOTIRMOY BASU :
SHRI N. K. SANGHI :
SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRIN. R. LASKR :
SHRI NARAYANAN :
SHRI BAMINATHAN :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of classified(i. ¢. three,

four, five star) hotels built State-wise in the
mﬂﬂ and private soctors, separately,
during the last three years;

- (b) thetotal aumber of seats avaitable
Btate-wise ia the hotols built during the last
three years;
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(c) whether Government have appointed
anew Committee to review the classifi-
cation of hotelsin the four and five stdr
categories; and

(d) ifso, the reasons therefor 7

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) and (b). The information is
being collected and will be laid on the
Table of the House.

(c) and (d). Yes, Sir. It wasfeltthat a
stricter assessment was necessary in respect
of four and five star hotels in order to
ensure conformily with  international
standards,

Building of an Inland Water Transport Port
at Jogigopa ( Assam)

2872. SHRI K. HALDER :
SHRI JYOTIRMOY BASU :
SHRI1S. C. SAMANTA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the amount of money originally con-
templated to be spent by Government for
building a modern inland water transport
port at Jogigopa in Assam;

(b) what was the final allocation under
this head;

(c) whether the amount finally provided
for the said port was less than the amount
originally contemplated to be spent;

(d) if so, the raasons therefor;

(e) the amount of money so far spent
under this head: and

(f) how the work has progressed ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF [PARLIAMENTARY
AFFAIRS, AND IN THE MINIS-
TRY OF SHIPPING & TRANSPORT
(SHRI IQBAL SINGH) (&) and (b).
The scheme originally appr ved by the
Government was at an estimated cost
of Rs. 160,00 lakhs, The scheme was
revised in February 1966 to provide
for the minimum facilities needed and
was estimated to cost Rs. 59.35 lakhs.
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(c) Yes.

(d) . The reason is that after the closure
of the river route to Assam via Pakistan
in September 1965, taking note of the
consequent uncertainties of traffic, the
scope of the scheme had to be restricted
to provide only minimum port facilities

needed.

(¢) Theamount sanctioned upto March
1969 is Rs. 27.29 lakhs. .

(f) The items of work completed are,
land aquisition, earth work in filling the
reclamation of foreshore, construction of
a few staff quarters, and one rail spur. Tt
is proposed tentatively to provide for Rs.
10 lakhs in the Fourth Plan to complete
the minimum essential anciallary facilities
such as water supply, sanitation 'and app-
roach roads etc. for the use of the port

facilities.

Responsibllity for problem of Unemploy-
ment of Engineering Graduates

2873. SHRI B. K. MODAK :
SHRI JYOTIRMOY BASU :
SHRI MOHAMMD ISMAIL :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(ay whether, whiledelivering the convo-
cation Address at the Indian Institute ef
Technology at Kharagpur (West Bengal) on
the 14th January, 1970, Dr. P.B, Gajendra-
gadkar, Vice-Chancellor of Bombay Uni-
versity said that the policy makers and
Planers were responsible for the problem
of unemployment that faced the Enginee-

ring Graduates; and

(b) if so, his reaction to the same ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
. : (a) According to his
Convocation Address, Dr. Gajendragadkar
did not explain what precisaly in his view
are the reasons for unemployment among
engineers. He only analysed the situation
and stated that it might have been due to
a veriety of reasons including industrial
recession, unreliability of manpower
estimates and %0 oD, :
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(b) The Central Government and State
Governments have taken a number of
measures to deal with the situation. It is
hoped that with increasing tempo of eco-
nomic development and larger investments

adequate employment opportunities will be
available to engineers.

Setting up of Regional Research Laboratory
for Blhar U, P., M. P.and Rajasthan

2874. SHRI GANESH GHOSH :
SHRI JYOTIRMOY BASU :
SHRI MOHAMMAD ISMAIL :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether his attention has been drawn
toanote by ShriS. B. Singhof Village
and P. O. Chakra, District Ballia (U. P.)
addressed to the Prime Minister on ths 31st
October, 1969 urging upon the Government
to establish a Regional Research Labora-
toryin & central place of Bihar, Uttar
Pradash, Madhya Pradesh and Rajasthan;

(b)if so, what action, if any, has been
taken by Government on this note; and

(c) whether Government propose to exp-

lore the possibility of establishing such
laboratory as suggested by Shri S. B.
Singh 1?7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R.V.RAO) : (a) Yes; Sir.

(b) and (c). The proposal will be placed
before the Working Group constituted
to formulate the Fourth Five Year Plan
proposals of the Council of Scientific and
Industrial Research.

[llegal Stay of Pakistanis in India

2875, SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 819 on the 2lst
November, 1969 regarding illegal stay of
Pakistanis in India and state:

(a) whether Government have since
collected the required information;

(b) if s0, the details thereof; and
(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
required information has been received
from all the State Governments and Union
Territory Administrations except the States
of Bihar, Jammu and Kashmir, Punjab and
Rajasthan.

(b) A statement giving the information,
except in respect of the States of Bihar,

Jammu and Kashmir, Punjab and Rajasthan,
is attached.

(c) Information has to be collected from
the local authorities.

Sratement

Showing answer to parts (a) to (¢) of VSQ@.
819 dated 21-11-1969 by Shri Kanwar Lal
Gupta regarding lllegal stay of Pakistans in
India.

(a) 30,749,

(b) 11,045, of whom about 6,500 belong

to the minority communities in
Pakistan.

(c) 431 in Delhi, 1488 in Gujara! and
584 in Bombay.

(d) 784 for one year, 449 for two years
and 298 for three years.

(e) About 7,000 (including those belong-
ing o minority communities in
Pakistan) have applied for extension
of stay or Indian citizensnip and
their applications are under consi-
deration. About 700 have filed Civil
suits which are pending. About
2,500 have gone out ot sight. Appro-
priate action, wuch as issue of look
out notices, prosecution deportetion
etc., under the lawm is taken in respect
of thuse who have gone out of sight
and others who arc staying unautho-
risedly.
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Chartered Planes booked in the Country
from 15th November to 25th Novem-
ber, 1969

2876. SHRI KANWAR LAL GUPTA:
Will the Minister ~ of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question No.
4630 on the 19th December, 1969 regarding
chartered planes booked in the country from
15th November to 25th November, 1969
and state:

(a) whether the required information has
since been collected; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Theinformation has
since been collected and is given in the
statement laid on the Table of the House.
[Placed in Library. See No.LT-2853 /70].

Charges made by West Bengal Chief
Minister against bis Depaty Chlef
Minister

2877. SHRI KANWAR LAL GUPTA:
SHRI SURAJ BHAN:
SHRI BANSH NARAIN SINGH:
SHRI SHARDA NAND:
SHRI ARJUN SINGH BHADO-
RIA :
SHRI RAM SEWAK YADAV:

Will the Minister of HOME AFFAIRS be
pleased to siate:

(n) whetherit is a fact that the Cniel
Minister of West Bengal has charged his
Deputy Chief Minister with publishing
State secrets in viclation of law of oath of

L]
(b) if s0, the details thereof;

(¢) the reaction of the Government of
India thereto; and

(d) the legal opinion of the Law Ministry
over this issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (2) and
(b). The Government of West Bengal
have furnished a copy of their Chief
Minister's demi-official letter lo the
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Deputy Chief Minister. In the courseof
the letter the Chief Minister had referred to
the disclosure of some information by the
Deputy Chief Minister, relating to the procee-
dings of the State Cabinet, the Deputy Chief
Minister’s secret note to the Chief Minister
their confidential discussions and other
facts not known to the public,

(c) and (d). The Chief Minister has
further stated in the letter that the legel
implications of the disclosured made by the
Deputy Chief. Minister were being
examined .

Collapse of Air India Bullding at Santa
Cruz Alrport

2878. SHRI MADHU LIMAYE:
SHRI HIMATSINGKA:
SHRI DEVEN SEN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what was the cause for the collapse
of the building for Air India at Santa Cruz
Airport;

(b) the loss in terms of life and property;

(c) who were the contractors of the
building;

(d) whether any quiry has been
ordered; and

(e) if 50, the results thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The inquiry reports show that
the collapse was due to the inadequate and
insecure centering used for supporting the
firnt-floor slab of the building.

(b) Seven persons were killed and 26
injured, 10 seriously. There was no loss of
property to Air-India as no payment had
bean made to the contractor in respect of
the portion of the bullding damaged in the
accident,

(c) M/s Chamundi Construction Com-
pany.

(d) Immedistely on hearing of this
unfortunate accident, I ordered that an
enquiry should be conducted by a senior
officer of the Civil Aviation Department.
Adr-India also set up a departmental enguiry
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tommittee arid the Municipal Commissioner
of Greater Bombay appointed an Expert
Committee of structural engincers to probe
into the matter.

" (¢) The report of the Committee set up
by Air-India shows that the contractor was
primarily responsible for the failure of the
centering. The engineer of Air-India’s firm
of Consultants was also held at fault. The
report of the Committee setup by the
Municipal Commissioner has not yet been
received.

Accldent to 1.A.C. Plane at Patna
Alrport

2879, SHRI MADHU LIMAYE:
SHRI BABU RAO PATEL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

{a) whether Government have received
reports about the recent grue-some accident
to an I.A.C. plane at Patna Airport which
was narrowly averted;

(b) whether Government have asked the
Bihar Government to take steps to remove
**Neel Gais” from the Airport area to some
distant forestin Chota Nagpur or outside;
and

(c) if not, the reason for not effective
action?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. On 9h January
1970 an Indian Airlines viscount operating
flight 1C-410 (Calcutta Patna Delhi), while
on the take-off run at 1848 hours from
Patna, hit a ‘neel gai’ near the centre of
the runway. The pilot, after being airborne,
reported having hit something and was
therefore returning for an emergoncy
landing. In the meantime, the aerodrome
authorities found the injured beast and
removed it before the aircraft touched down
at 1852 hours. Three tyres of the aircraft
burst, The aerodrome fire crew assisted
passenger in getting down from the aircraft.,
None was injured.

(bv and (¢). The matter pertaining to
‘neel 'gal’ nuisance at the aerodrome was
discussed by the Civil Aviation authoritics
with the officials of the Government of
Bihar., Experience has proved that it is
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difficult to catch them. However, the

following measures have been taken in this
regard:

(i) Additional personnel have been dep-
- loyed for night operations,

(ii) Swurveillance of the operational area
has been increased during night
operations with the help of a jeep
fitted with radio telephony and a
spot light,

(iii) Repairs have been carried out to the
existing fence and its height will be
increased in certain portions,

(iv) Tall grass in the operational area is
being moved.

(v) Frequent inspection of fencing has
been ordered.

Setting up of Enquiry Commission for
Educated Unemployed

2880. SHRI MUHAMMAD SHERIFF:
SHRI JAGESHWAR YADAY:

Will the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state:

(a) whether Government propose to set
up a Commission to enquire into the prob-
lems of educated uncmployed in the country;
and

(b) if 30, ihe details thereof and, if not,
the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) and (b). A proposal to set up a
committee of experts 1o asscss the extent of
unemployment in all its aspects and to
suggest remedial measures is under exami-
nation.

Codificatlon of Privileges of Members of
Parliament

2881. SHRI HIMATSINGKA:
SHRI P.C. ADICHAN:

Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state:

(a) whether the question of codification

of Parliamentary Privileges has been comsi-
dered by Government ; and
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-"(b) If 50, the decisions taken in the
matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
TAH): (a) Yes, Sir;

(b) It has been decided that the question

of Codification of Privleges of Members of
Parliament be deferred for the present.

Utilization of Ship and Cargo Hand-
ling Capacity of Ports

2882, SHRI HIMATSINGKA: Will the
Minister of SHIPPING AND TRANS-

PORT be pleased to state :

(a) the ship and cargo handling capa-
city of each major port in India and how
far this capacity was utilised and to what
exlent it remained idle in 1967-68; and

(b) the steps being taken to make the
best use of the available capacity?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING & TRANSPORT (SHRI IQBAL
SINGH) : (a) The capacity of Ports is
determined in terms of the quantum of
cargo that can be handled and not in
terms of the number of ships handled.
It isnot possible to lay down in absolute
terms the capacity of Ports as it depe-
nds on several factors such as the number
of berths available, the draft restrictions,
the mode of handling cargo~mechanical or
manual, the type of ships calling at the
Ports, the nature of the cargo, the mech-
anical handling facilities available, the rate
of clearance of cargo from the Port pre-
mises to the destinations and the number
of shifts worked etc. However, roughly,
the overall capacity of the major ports
during 1967-68 was about 61 million ton-
nes against which the actual traffic hand-
led was about 55 million tonnes as detai-
led below:~

( In Millions of Tonnes )

5. No. Name of Port Capacity Traffic handled
§)] (2) 3) (4)

1.  Calcuta 12.50 8.90

2. Bombay *15.60 16.96

3.  Madras 6.00 5.80

4. Cochin 572 5.43

5. Visakhapatnam B.50 6.50

6. Kandla 2.10 2.47

7 Mormugao 8.40 8.10

8.  Paradip 2.00 0.89

Total:—  60.82 50,05

It will be observed that, by and large, the necessity for maintaining the 126

there has been no under-utilisation of
capacity except in the case of some indivi-
dual Ports such as Calcutta, Visakhapat-
pam and Paradip. In Calcutta, the decline
in traffic has been principally due to the
general  recession in trade affecting the
export of engineering goods, the reduc-
tion in foodgrain imports, petroleum and
petroleum products and the decline in
ore exports. Besides, the comparatively
higher incidence of port charges owing 10

mile navigable channel between Calcutta
and the Sea and the limitations in the
length and draft of ships that can visit

the Port have also contributed to the

decline in traffic. Inthe case of Visa-"
khapatnam and Paradip, ths decline
in traffic has been duc 10 the shortfall

in iron ore exports on account of in-

adequate arrivals of orefrom the mine

heads and the fall in drafts at

Paradip.
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(b) At Calcutta, with a view lo attr-
act traffic, the Port Commissioners have
decided to extend a number of marginal
concessions to trade. The limitations in
regard to the length and draft of ships
are expected to be overcome with the
expected commissioning of the Haldia
Dock - System and the Farakka Barrage
in 1971. At Visakhapatnam and Paradip,
the position is expected to improve with
the prospect of increased arrival of iron
ore from the mines for shipment and
the improvement of drafts at Paradip.

Ilegal Practices induiged in by Inter-
national Airlines

2883, SHRI HIMATSINGKA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the proposal to create a
special unit to tackle illegal practices by
certain International airlines, e.g. by

under-cutting fares to the detriment of
Air India, has been finalised;

(b) if so, the details thereof; and if
not, the reasons for the delay; and

(c) waat effective measures have been
taken in the meantime to prevent such
illegal practices by these airlines:

THE MINISTER OF TOURISM AND
CIVIL AVIATION ( DR. KARAN
SINGH) : (a) and (b). The matter is still
uner examination,

(c) A close waich is being maintained

by the I.A.T.A. Baforcement Organisation

as well as our own vigilance machinery.
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Foreign Sples Coavicted on
Esplonage Charges

2887. SHRI HARDAYAL DEVGUN :

SHRI YAJNA DATT SHARMA:

SHRI JATSINGH :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of the foreign spies con-
victed on espionage in India duri
the last three ycars he names o}
the. countries to which they béionged;
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(b) the broad classification of the
charges against them;

(c) the action
and

taken aganist them;

(d) the steps taken by Government to
intensily the activities for uncarthing their
sinister designs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ( SHRI
VIDYA CAARAN SHUKLA ) : (a) to (d).
Facts are being ascertained.

Port at Nhava Sheva in

Mahsrashtra

2888. SHRI SHIVA CHANDRA JHA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Government
are planning to develop a port at Nhava
Sheva (Maharashtra);

(b) if so, the specific roasons therefor
and by when; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

(b) The traffic st the Port of Bombay
has increased considerably during the post-
independence period and the need for
additional berthing capacity has been
keenly felt. In recent years, not only the
volume but also the nature of the traffic
has changed and more and more of bulk
cargocs are being handled at the Port.
Since the existing docks are  designed
mainly for general cargo, itis considered
necesaary that the additional capacity requ-
ired to be devel oped should primarily be
designed for the handling of bulk cargo.
Among the various sites investigated for
locating the additional port facilities, the
siteat Nhava Sheva has been considered
as the most favourable from the point of
view of the awvailability of natural deep
waters, connection to the mainland, rail
and road communication, avallability of
electric power and water supply and loca-
tion of port-based industries.
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The Master Plan Report relating to the
development of the satellite port is expec-
ted to be received from the Consulting
Engincers by June 1970, after which an
iuvestment decision on the project will be
taken and a time-schedule for the execution
of the project will be drawn up.

(c) Does not arise.
Forelgn Hipple Tourists Visiting Tndia

2889. SHRI SHIVA CHANDRA JHA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleascd to state:

(a) whether it is a fact that the foreign
Hippie tourists have come morein India

during the last two yearsthan the other
tourists;

(b) if so, the details thereof; and

(¢) if not, the total numbzr of Hippie
tourists who came to India during the last
two years vis-g-vis other foreign tourists
and the foreign exchange India eamed

therefrom. specially from the Hippie touri-
sts during this period?

THE MINISTER OF TOURISM AND
CIVIL AVIATION(DR. KARAN SINGH):
(@), to (c). Such a classificavion is not
maintained in the statistics of foreign
tourists vsitinig India.

_The total number of foreign tourists
visiting India and the estimated foreign

exchange earnings therofrom during 1968-69
are as follows;—
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Temple of Lord Lingaraj in Bhuvaneshwar

2891. SHRI BABURAO PATEL: Will
the Minister of EDUCATION AND YO-
UTH SERVICES be pleased to state:

{a) whether itis a fact that the famous
temple of Lord Lingaraj in Bhuvaneshwar
with rare architectural grandeur has be-
come a home for bats, rats and cats though
it is a protecied monument under the
Protection of Ancient Monuments Act;

(b) whether as a result of neglect, the
templ ¢ has started decaying; and

(c) thereasons why repairs are not
carried out o maintain it in good
condition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES ( SHRIMATI
JAHANARA JAIPAL SINGH) : (a) The
temple of Lord Lingaraj in Bhuvaneshwar,
though a protecied monument, is under
worship and is under the management of
acommittee of Trustees. The Govern-
ment is only concerned with the structu-
ral preservation of the temple.

(b) and (¢). No, Sir. The temple is
structurally sound and isina good state
preservation. Repairs when necessary are
always carried out.

Publications of Books in Arablc

2892, SHRI SHRI CHAND GOYAL :
SHRIMATI TARKESHWARI
SINHA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the amount allotted to the Indian
Council for Cultural Relations during the
last three yecars- year-wise, (o publish
books in Arabic;

(b) the amount spent for this purpose,
year-wise;

(c) the names of books published in the
Ambic language by the Indian Council
for Cultural Rolations (other than the
Thaqafat-ul-Hindi magazine) during the
above period; and

(d) if no books have been published,
- the ressons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & YOUTH
SERVICES (SHRIMATI JAHANARA JAI-
PAL SINGH) : (a) No separate amount
was allotted during the last three years for
tlie publication of books in Arabic.

(b) A sum of Rs. 16,818.49 was spont
on the translation and publication of
“*Shakuntala' in Arabic in 1966-67,

(¢) A translationin Arabic of *'Shakun-
tala" by Kalidasa.

(d) Does not arise.
Financial Assistance to Shiv Sena

2893. SHRIMAT] SUSEELA
GOPALAN :

SHRI K.M. ABRAHAM :
SHRI A.K. GOPALAN :
SHRI UMANATH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have made
any investigations into the financial assis-
tance given to the Shiv Sema by certain
Business Houses;

(b) if so, what are the findings; and

(c) ifno investigations have been con-
ducted, whether Goveinment are consi der-
ingany proposal to investigate into the
maltter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHAKAN SHUKLA) : (a) to (c).
Facts are being ascertained.

Beautification of the Old Fort (Purana
Qila), Dehl

2894, DR. SUSHILA NAYAR :
SHRI YAMUNA PMSAD

DAL
SHRIMATI SAV]TIU SHYAM :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state !

(a) whether Government have chalked
out a programme to beautify the Old Fort,
Delhi;

(b) if s0, the details thereof; and

(c) the expenditure likely to be incutred
onit?
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THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH) :

() Yes, Sir.

(b) and (). Floodlighting of the Old
Fort was completed in January 1969 at a
cost of Rs, 1,17 lakhs. It is also proposed
to construct an Open Air Theatre and a
Restaurant., The details are being worked
out.

Representations from Non-Gazetted Officers
and Teachers of Himachal Pradesh

2895. SHRI PREM CHAND VERMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether he has received representa-
tions from the non-gazetted officers, other
employees and teachers of Himachal Pra-
desh for bringing their scales of pay cqual
to those oblaining in the Punjab Govern-
ment in the corresponding grades;

(b) if so, which Organisations or Unions
or other people have made the demand
and the details thereol ;

(c) whether Government have considered
these demands and, if o, the details there-
of ; and

(d) if not, when the matter would be
considered and a decision taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). Certain Associations of the
employees of Himachal Pradesh Govern-
ment have represented for grant of scales
of pay obtaining in Punjab for correspon-
ding posts w.e.f. 1.2.1968. The names of
these Associations are mentioned in the
list laid on the Table of the House.
[Placed in Library, See No. LT-2854/70].

Shri Partap Singh, M.P. has also wrttten
to Prime Minister and Minister.
The mater was examined by the Govern-
ment and it decided to adopt
Central Scalcs of pay and allowances for
all employees of the Union Territories and
NEFA w.e. . 6th March, 1970.

Teaching and Research In Applied Science

2896. SHRI GADILANGANA GOWD :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
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(2) whether Dr, Williams, Vice-Chan-
cellor of Otago University in New Zealand
stressed the need for paying more attention
to the teaching and research in applied
science rather than the study of the fashion-
able nuclear rescarch and pure sciences;
and

(b) if so, the reaction of Government
thereto and the steps taken by Government
in this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V.RAO) : (a) Government has seen
a ncws-item in the press relating to a
group interview given by Dr. R. M,
Williams, Vice-Chancellor of Otage Uni-
versily in New Zealand and the Secretary
General of the Association of the Common
wealth Universities along with some other
Visiting Vice-Chancellors, During the
course of interview, the Secretary General
and Vice-Chancellor of Otago University
stressed the need for paying more attention
to the teaching and research in applied
science ‘‘rather than the study of the
fashionable nuclear research and pure
sciences’,

(b) Thisis a matter of opinion. The
University Grants Commission takes into
account various aspects in supporting
teaching and research in the selected Uni-
versities in specialised fields including
Nuclear Physics.

Cargo Berth at Paradeep Port

2898. SHRI SRADHAKAR SUPAKAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the total estimated cost of the cargo
berth at the Paradeep Port; and

(b) the time by which the construction
islikely to be completed ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRT IQBAL SINGH) : () The total
estimated cost for the Gemeral Cargo
Berth at Paradeep Port is Rs. 2,29 crores,

(b) The construction of the berth is

expected to be completed two and a half
years after the commencoment of the work,



149 Written Answers

gt arfwfeat e fedt et
¥ fd s Wre e s g
g fewmrig Tt

2890, wft ATCTOw TrwT Wi
oft ww arevaw fey -

W g wA g w@E ¥ E
Forfe .

(%) w1 &5 9% ¥A0  J@IET T
fet afamifal qar ferdt ovawst &
qgf % fadr os fawmira 0T &1 7 oF;

(w) afz gi, a1 ;a1 ag 90T #aw
g Faredl q9T A% qEAg FAAl
# s 737 @ e wqaew ¥ fordt
i ol ¥ f= spfafes ao
adfieq wrfedl ¥ F17 §FT R 58 6%
Fwfat &1 9 J57 st & af
dt 3t W FeIw wF ¥ W gy aw
f&g o & gATO-eA 3T WTer Seaw
Ay # faer o

(w) =i fg<e fagamm &
qmfas aar GEART QSTEAT  WTERT
FIW §T T§ FATCHI, 1T FEART AT
afcesar gfaai # fafaw saregl aur g7
vy FATEE X FH FT @ AALH]
a7 fg=t agrawi # afcesar arfim #77
w7 fame §; R

(w) afz 7fY, & sriveq Fgi=an
¥ &7 §T @ o agwn (gl wy-
TTHT) *T ZEW ATH R & wqy wvOor § 7

qE-eTq wwrws ¥ Trva wut () feen
wew gw) (%) @K (w). @0 &
a WG AT 19 ANTE, 1969 W qw
fafea whwr fafesr s /faesenl &
figt e aie g arfieerér araa
e o2 & fg o ¥ farg gemT o
T Fefard &Y gy ¥y sEreaT &
wq ¥ ot 7t ot | ¥ Fuiher o o

PHALGUNA 22, 1891 (SAKA) Written Answers 1%

(i) fgtr fawa & arg dto Qo 47 fosft g
&t (i) g st wfgr fafes
woarerdt [ frarnl ®§ ¥aw fely wd &
fae a7y 7% IR 9% frAw ARy
&1 sfewars 425 To ar Iay wfaw 6,
fet # aifcarfes wrd o ar siioft &
feet A< gy & Wil arqure Tk T
AT 5 a4 w1 (fgdr § sATerwYerT sy
T arE & fAg 3 af w1) wqRe o, N
ofe  d5% ¥ oA ¥ | I afn
wgar gear (i) & g7F § w9 w6 AT
s 7 faam | smiew oW &
FEIRAT] & HTAEA-TA1 & @9 AwA &
fau oF suTor-ax Fraife fegr ar foasr
E] §F §®I1C 91—

“gaifora fea amar @ & st sfraef/

. & ¥ fgft ¥ & farg T

AT .. .. .. ®o & AWM ATAT oW
oy fF i gu § o IR Rt § aife-
oifew F1d a/ar aue ¥ fgT A
fa & Ui sqae W AT 9 A W
(fer & mEs=T JFae @y A
miwai & fau @ ag &1) s &)
qg A warfora far s § fa /sy

RO .. .. IO AT KA 17
# fear mor AW @4 97 & dwAEH
waarf % faaoow adr §
Ho.......... [ {3105 £ QU
ardm. ... ... 1. 1 1 S
21 S warEg sateg., ...
wafew €Y qEe. ... d

W | JAT ATAT FTO ¢F gEAew i
w1 gaa gwreax freffor aff frar mav
a7 | FArAgl/faari ;e g wratemt
# Sfenfen frer & ox aTow A aferd
srfaTd @A AR syferg) W, Ik o) &
e Wiy 5% o 8, vy iR @ fo
s, el myw, fedt fows



151 Written Answers

fed smyfafow onfs & T s W@
&1, forferey ol # ds% fear mam ) s
woi/faami aur arag Fieal § Q@ 911
q¢ srCTTfEwTe T Aty sfeaal &y
forferm ol & sreamd  amare g IAET
FREETd 9T sras faw fe Y s O,
&% ¥t swfa &y o 411 19-7-1969 ®
fafaa ol fag o & 38 & a9 w®S
¥ fgt fRuwg aar  dwifas @@
RN R T W TR & AT
Y ATaTA-HAT A fafad ahar 7 do9
7 W § faeg fawelt 9w A & fe
arfawTd qre %, faes 3o samaET ara
18-7-1969 ®1 ATQ T 77 amwi &
AT qfawTETaTsi ¥ & U #7 gaar
fz arfasr 9T ~mET@a F71 FHAT F1F aF

19-7-1969 &1 &t wE fafag odem &
FeqrdY ATATT 9T, qB% fAr |

qTTAT FIT 11-2-1970F frg a7
iy % fe=dy srfawifat anfz & 9di &
fag aifawRmETst & "EEA B @
O % 90 oF fe o gt Ey |@iF
T wraw #1 fAaw faur A & A Wy
% 7-3-1970 M AT g€ & | T AHA
q< fafw ware @ar @9 5 Jar srET
& qUwd ¥ o w91 w2

(n) fafaw warewifaami aaq
I wg wEwal ¥ waaww
e et agrasi & qx ar i fgh
e o &wTfe @9 aFAEr weRT-
THY HTATT F IFATTHT AAT SATHUTA FET-
76} ¥ 9% quF 9% § A fesr 5w s
waar fdy dafen & o adi &
o fafa=r wedt & ffr spamawt |
fedr gt wefe #t o g afc
%Ttw fa F w1 F sw

I

(w) wwr oyez 7 & 1 ey, S
fr qw & wmr (%) @R (¥) FIwIA
warra vt & fs g swRiwe afea fafaw
st/ fawr) # ¥aw e @ & fg

MARCH 13, 1970

152

Written Answers

FAT ¢ 93T 9T fomd JqawEi o1 afa-
FAX 425 Go TT AfeH §, FH HW AT
gy Afora & wfasi & fgr= wiaws |
ey mfvwfal wanfs & wardt sk
weqTdt &Y %Y, faw qui o welf @9 A
FAT AT W AW ¥ Ay onrAY &, WA
faq smdTs 9% W™ & faq qm@ T
|

Hindi Assistants in Central Secretariat

2900. SHRI BANSH NARAIN SINGH :
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 2440 on the 14th
June, 1967 regarding Hindi Assistants and
state :

(a) if the Hindi Assistants do not be-
long to the Central Secretariat Service,
the name of the service to which they
belong; and

(b) the service cadre for which these
Hindi Assistants were recruited by the
Union Public Service Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). Posts of Hindi Assistants in
the Central Secretariat including thosc
filled through the Union Public Service
Commission examination held in 1959 are
isolated posts created by Ministries/ De-
partments themselves according 1o their
needs. They do not belong to any regular
cadre or organised service.

Government Employees not belonging
to any Service or Cadre

2901. SHRI BANSH NARAIN SINGH:
Will the Minister of HOME AFFAIRS be
pleased to state the number of persons in
the Government of India who do not-belong
to any service or carde ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Central
Civil posts of any class not included in
any Central Civil Service shall be deemed
to be included in the General Central
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Service of the corresponding class and a
Government servant appointed o any such
post shall be deemed to be a member of
that Service unless he is already a member
of any other Central Civil Service of the
same class, Accordingly, every Central
Government employee belongs eitherto a
Central Civil Service or to a General
Central Service, The question of such
employees not belonging 10 any Service or
Carde (which mcans the strength of a
service or part of a service sanctioned as a
separate unit) does not, therefore, arise.

Holding of Interviews for Appointments
to Hindi Officer and Hindi Supervisor
Grades

2902, SHRT BANSH NARAIN SINGH:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) Whether the Hindi Officer and Hindi
Supervisor grade examination was recently
held which was actually a competitive and
promotional testin which only the Hindi
Assistants and Hindi Officers working in
the Central Secretarial could appear;

{b) whether it is proposed to hold
interview of these persons beforc appoint-
ments are made on the basis of the said
test; and

(c) if so, the reasons for discrimination
in view of the fact that no such interview
is held for appointments against the Section
Officer's posts in the Central Secretariat
for which also a limited competitive test
is held ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
A written test was held by the U. P. 8. C.
on 19th July, 1969 in connection with
recruitment to the posts of Hindi Officers
and Hindi Supervisors and equivalent
posts in the Ministries/Departments of
the Government of India, This test was
limited to eligible departmental candi-
dates holding posts created exclusively for
Hindi work in various Ministries/
Departments including attached offices
in scales of pay carrying a maximum of
Rs, 425/- or more. Candidates who reached
such minimum qualifying standard in the
writien testas was to be fixed by the
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Commission in their discretion, were tc.
be summoned by them for interview, the
written test being intended to operate as
an aid to screen candidates for interview.
However, before the commencement of
the written test, certain employees of the
Central Hindi Directorate and the
Commission for Scientific and Technical
Terminology filed writ petitions before the
Delhi High Court against their non-
admission to the test. By their judgment
delivered on 11-2-1970, the Union Public
Service Commission have been directed
by the Court by a writ of mandamus
1o entertain the applications of the
petitioners for the posts of Hindi Officers
etc. A copy of the judgment was received
on 7-3-1970. The matter is being
examined in consultation with the Ministry
of Law and the Union Public Service
Commission.

(c) The Limited Departmental Competi-
tive Examination for the Section Officers'
Grade is an examination for promotion
from the lower grade of Assistant to the
next higher grade of Section Officer in the
Central Secretariat Service according the
to the C.5.S. Rules 1962 which do not
provide forany interview in this
Examination. On the other hand, posts
of Hindi Officers and Hindi Supervisors are
insolated posts not in direct line of
gromoli'on for the departmental candidates,

he written test held by the U.P.S.C. for
recruitment to these posts is only intended
for screening the candidates for interview.
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Selby Fellowship by the Australian
Academy of Science

2905. SHRI BENI SHANKER SHAR-
MA : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether the Australian Academy
of Science has offered the Selby Fellow-
ship tenable for one full year at any uni-
versity or research institution in Australia
in any branch of physical or biological
science ;
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(b) ifso. the steps taken to make use of
the same: and

(c) thenumber of applications received
and the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRTMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir.

(b) The offer has been published.
(¢) No applications have so for been
received .,
wen & T e § afeee
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Posters carrying Mao Slogans in Than-
jawur District of Tamil Nadu

2910. SHRI N. SHIVAPPA : WIll the
Minister of HOME AFFAIRS be pleassd
1o state;

(a) whether itis a fact that some pos-

ters carrying Mao slogans were seen at
scveral places in Thamjawur District, the
rice bowl of Tamil Nadu;

(b) if so, the details thereof; and

(c) the measures Government propose (1
take to face such activities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) to (¢). Facts
are being ascortained from the State go-
vernment.

Delays in Caravelle flights due to
engine trouwbie
2911. SHRI GEORGE FERNANDES :
Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) the number of occassions when the
Caravelle Aircraft returned to base after
take off on account of engine trouble
during the last 6 months;

(b) the number of times when the
Caravelle flights took off later than the
scheduled timings due to engine trouble;

(c) whether it is a fact that the Caravelle
Aircraft are becoming increasingly ‘sick’ in
recent months; and

(d) whether the ever-utilization of the

aircraflt is responsible for the constant
breakdown?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) There were three such occasions
during the six months' period ending 28th
February, 1970, :

(b) There were 14 such delays exceeding
30 minuies during the same period.

() No, sir,

(d) Does not arise.

Police firing on member of Kharwa
community in Porbunder

2912, SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be
pleased to state;

(a) whether Government have received
a representation from the Shree Bombay
Kharwa Ghati regarding certain incidents
in Porbunder where the police misbehaved
with the member of the Kharwa community
killing three and injuring several;

(b) whether any inquiries have been
made in the matter; and

() if so,
matter 7

the action taken in ‘the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): (1) Yes, Sir.

(b) and (c). The Government of Gujarat
have ordered a Judicial Bnquiry onder the
Commissions [of Inquiry Act, 1952 to
enquire into the incidents in quesion.
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Acquisition of Vessels and Freight
Eamings by Shipping Corpora-
tion of Indla

2913. SHRI 8. S. KOTHARI : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whetherit isa fact that the tonnage
of vessels acquired by the Shipping Corpo-
ration of India has crossed the one million
ton mark;

(b) il so, whatis the estimated freight
earnings for the year 1969-70;

{c) how much profit is expected on the
basis of budget estimate; and

(d) what is the future programme of
expansion ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT(SHRI RAGHU RAMAIAH):
(a) Yes, Sir.

(b) The operating earnings of the Cor-
poration for the year 1969-70 are estimated
at Rs. 48 crores.

{cv The estimated profit for the year
1969-70 is expecled to be about Rs. 44
Crores.

(d) There arc palns for
expansion of the Corporation,

substantial

An important aspect of the future expan-
sion of the Corporationis the further
diversification of its fleet. The Corporation
has already on order to-date 29 vessels
aggregating 3.89 lakhs G.R.T. with Ship-
yards in India and abroad comprising bufk
ore-oil grain carrier, a gian. tanker, cargo
vessols, passenger-vessels, elc.

In addition the Corporation is planning
to order large size tankerz for transporting
crude oil for the Public Sector Refineries at
Haldia and Cochin, large size bulk carriers
for export of iron ore and tankers for

* coastal operation.

The - Corporation also intends to
strengthen its existing cargo services ahd
introduce new services in future.
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‘Activities of Naxalites

2914, SHRI S5.5. KOTHARI :
SHRI HEM BARUA :
SHRI R.K. BIRLA :
SHRI YASHPAL SINGH :
SHRI D.N. PATODIA :
SHRI G.Y. KRISHNAN :

Will the Minister of HOME AFFAIRS
be pleased to state the steps taken and
success achieved in curbing the activities of
Naxalites which have of late grown in
volume and intensity all over the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN  SHUKLA): The
Andhra Pradesh and Orissa Governments
arc ‘taking vigorous action under the
law to deal with the violent activities of the
extremists. In other States a close watch
is being kept on such activities and action
under the law is taken whenever warranted.
It cannot be said that during the recent
months the activities of the extremists have
been on the increase.

Mao's Posters in Bikaner Division
(Rajastham)

2915, SHRIMATI LA PALCHOU-
DHURI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government's attention has
been drawn 1o newspaper reports that
Mao’s posters preaching the philosophy of
blood for blood and calling upon students
and Kisans *'to take up arms to avenge the
massacre, during recent police firings at the
Bhadra, Sangharia and Churu towns of the
Bikaner Division"” in Rajasthan and .hat
**Naxabari Lal Salam-not ballots, but
bullets would decide the future of the
people of India' have appeared-on the walls
at Bikaner; and

. (b) il so, what steps have been taken to
find their origin and for the prevention of
further appearance of sich posters?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir.

PHALGUNA 22, 1891 (SAKA)

Written Answers 162

Arvest of Pakistanl Intruders

2916. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that a Pakistani
intruder was apprehended by villagers in
Raiganj Sector of the Indo-Pakistan border
in West Dinajpur District on the 3rd
February, 1970, and another on the 5th
February, 1970;

(b) if so, the details thereof; and

taken against those

(c) the action
persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). On 3rd Febrnary, 1970, one Lance
Naik, with two Constables of Bast
Pakistan Rifles entered the Indian village
Mollapara (200 yards inside Indo-Pak
border) and attempted to kidnap an Indian
woman, On hearing the alarm the villagers
and Border Security Force personnel rushad
to the place of occurrence. The two cons-
tables escaped leaving behind their rifios but
the Lance Naik was apprehended with his
sten gun. The apprehension was made in
Gangarampur Sector and not in Raiganj
Sector. The Government of India have no
information regarding apprehension of a
Pak intruder on the 5th Febrnary, 1970.

(c¢) A case has been registered under the
relevant law against the arrested person and
investigation is proceeding.

Disfiguring of Idol at Bhima Shanker
Near Pooma
2917. SHRI DATTATRAYA KUNTE :
Will the Minister of EDUCATION AND
YOUTH SERVICES bs pleased to state:

(8) whether it isa fact that at Bhima
Shanker, a place seventy miles from Pooma
city (Maharashtra), an ancient monument,
namely an idol of s doity, was disfigured
and ancient tank filled up with earth during
the last few years;

(b) whether it is alsoafact that this
could be pomible as the sald ancieat
monument and the adjacent property has
not yet been taken over by the Archasolo-

(by Facts are being ascertained from the  gical of the Government of
State Government. o India; and ‘
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 (c) if so, whether Government propose
to take it over under the Proteclion of
"Ancient Act and take necessary action for
restoring the temple and the property?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION & YOUTH
SERVICES (SHRIMATI JAHANARA
JAIPAL SINGH): (a) As reported by the
‘Collector, Poona, a stone idol of Nandi,
which is of recent orig'n was broken due to
the accidental fall of stone during the recon-
struction of the roof, An idol of Bhairavana-
tha, which was installed in 1960, was broken
by an unknown roaming Sadhu. Govemn-
ment have no information regarding filling
up ol an ancient tank.

_{(b) The temple is not protected by
Archaeological Survey of India. The dis-
figurement of Nandi was due to accidental
fall of stones, It was just an accident.

The damage to theidol of Bhairavantha
was caused by an unknown Sadhu; this
could have been perhaps avoided if the
priests in charge of the temple had been
vigilant, The position would not have been
different even if this living temple was
protected, as the Archacological Survey of
India does not interfere with the religious
use of living temples.

(¢) Does not arise.
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Proportion of Indigenous and Foreign
made Aeroplanes owned by Indian
Alrlines Corporation

2921. SHRI 5.C. SAMANTA : Will the
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) out of the present fleet of acroplanes
being operated by the Indian Airlines Cor-
poration, what percentage of it is of foreign
origin and what percentage is from indige-
neous source;

(b) by what time the needs of the Indian
Airlines Corporation shall be wholly or
1o a large extent, met by the indigenous
source; and

(c) what is the savingin the cost of
planes both for passenger and cargo il
purchase from the indigenous source as
compared to those from foreign source?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Of Indian Airlines flcet of
58 aircralt, as at the end of February 1970,
44 (about 75%) were of foreign manu-
facture.

(b) At present, only the HS-748 aircraft
is being manufactured in India for use by
Indian  Airlines. Due to limited
requirements it would not for the present
be economical to manufacture bigger
aircraft required by Indian Airlines.

(c) Only the passenger version of HS-748
aircraft is manufactured in the country.
Its current cost of production is comparable
to the cost of similar aircraft produced in
the United Kingdom.
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Regional Languages for U.P.5.C,
Examinations

2922. SHRI S.C. SAMANTA: Will the
Minister of HOME AFFAIRS be pleased
to state:

ta) the progress made so far by the
Union Public Service Commission in intro-
ducing regional languages for the U,P.S.C,
examinations;

(b) by what time the examinations are
likely to be conducted by the U.P.S.C. in
the regional languages; and

(¢) the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A
start was made in the use of the regional
languages in 1969 when candidates appearing
at the Combined Competitive Examination
for recrui.meni to the ]AS etc. were given
the option to write their answers in two of
the compulsory subjects, viz. Essay and
General Knowledge, in any of the langua-
ges mentioned in the Eighth Schedule to the
Constitution, besides English.

(b) and (c). Tne results of the wrilten
part of the IAS elc. examination held in
1969 have been declared only recently, and
the question of extending the option to use
the regional languages to other subjects
and other examinations will have to be
examined in the light of the experience
gained in  the above mentioned
examination,

Plyiag of Delux Buses from Deli to
other Important Citles

2923, SHRI ABDUL GHANI DAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is 3 fact that Government
had decided to run delux buses from Delhi
to Srinagar, Delhi to Gauhati, Delhi to
Madras, Delhi 10 Trivandrum, Delhi to
Jodhpur-Udaipur-Somnath  Mandir and
covering all other important cities also;
and

(b) if so, the details of the amount
required and whether the consent of the
State Governments concerned for tlus
armangement has been taken?
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THE DBPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (s8) No.

(b) Does not arise.
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Replacement of Grounded and Obsolete
Alrcrafts

2925. SHRI P.C. ADICHAN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number and types of grounded
aircrafts and obsolete aircrafts proposcd (o
be grounded, with the Indian Airlines and
Air India, respectively;

(b) whether these aircrafis are proposed
to be replaced by new types of aircrafts
and, if so, the number of aircrafls to be
purchased and of what 1vpe; and

(c) the steps being taken lo dispose of
or renovate the grounded aircrafts?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR." KARAN
SINGH): (a) No aircraftin the fleet of
Indian Alirlines _or Air-India i proposed
to be grounded, although the older aircraft
such as DC-3s and Viscounts will be
progressively phased out of service.

(b) For the replacement of their older
aircraft, and to meet their expanding
requirements, Indian Airlines are purcha-
sing seven Boeing 737-200 aircraft. They
are also proposing to acquire additional
HS-748 aircraft manufactured in India.

(¢) The question of the disposal of the
older aircraft is under consideration.

Posts of Principal and Vice-Principal in
Highber Secondary Schools in
Maaipur

2926. SHRI M. MEGHACHANDRA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether the posts of Principal and
Vice-Principal have been introduced in the
Higher Secondary Schools of Manipur;

(b) if not, the rcason for the delay in
creating the posis;

(c) whether the Assistant Headmasters
in the High Schools and Higher Secondary
Schools of Manipur are given some special
pay as on par with m:m; and
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(d) whether it is a fact that the Assistant
Headmasters in the High Schools and
Higher Secondary Schools of Manipur are
paid only the graduate teacher scale
although they are paid in Assam a higher
pay plus allowance?

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) Yes, Sir.

(by Does noi arise.
(c) No, Sir.
(d) Yes, Sir.

Untrained Non-Matriculate Teachers in
Manipur Elementary Schools

2929, SHRI M, MEGHACHANDRA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer to
the reply given to Unstarred Question No.
1482 on the 27th February, 1969 regarding
the untrained non-Matriculate teachers of
Manipur Elementary Schools and state:

(a) whether the aforesaid teachers hav:.

been exempted from training, if they have
been in cervice for iwenty vears by the 4th
November, 1969; and

(b) whether the teachers are being paid
trained teachers scale in view of their
experience of 20 years in the teaching
profession and also the selection grade scale
as is usually paid to teachers of 20 years
service?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) It has been decided to
exempt from training the untrained non-
Matriculate teachers of ME/LP Schools of
ersiwhile Manipur Territorial Council who

had completed 20 years of service on
1-1-1959. Necessary orders have been
issued on 11-3-1970.

(b) This will be examined and processed
by the Manipur Administration in the light
of the orders issued on 11-3-1970.

Selection Grade Scale for Teachers of
Government-Alded Scheols, Manipar

2930. SHRI M. MEGHACHANDRA:
Will the Minister of EDUCATION AND
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YOUTH SERVICES be pleased to refer to
the reply given to Unstarred Question No.
5331 on the 20th December, 1968 regarding
the Selection Grade Scale for teachers of
Government aided schools in Manipur and
state:

(a) whether payment according to the
Selection Grade Scale has already been
made to the teachers of the aided High
Schools of Manipur;

(bv if not, the reasons (herefor; and

(c) the further taken in this

regard ?

slops

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) No, Sir.

(b) and (c). Steps are being tuken by the
Manipur Administration to frame Rules
for this purpose.

Minor Ports in Orissa

2931. SHRI RABI RAY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whetheritisa fact that a technical
is ining the q ion of
minor ports in Orissa;

(b) if so, which are the ports in Orissa
that are likely to be declared as minor
ports; and

(c) when the said committecis going to
submit its report?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Yes.

(b) There are two minor ports, namely,
Chandbali and Gopalpur,in the State of
Orissa. The Committee has been constitu-
ted to recommend one of these two poris
for development under the Centrally Spon-
sored programme during ihe Fourth Five
Year Plan.

(¢) The Committee is likely to submit
its reporl by April, 1970.
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Remarks about Tibet's Trade with India
in a Text Book on Geography
Prescyibed for Schools in Jammu

2932. SHRI RABI RAY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(ay whether his attention has been
drawn to one of the paragraphs of an
approved text book on Geography for the
Sixth St: ndardin all Government Schools
in Jammu in which it is written ' Tibet was
in trade with India but since China has
captured America this trade has been
stopped™;

(b) if so, what is the
Government to that; and

reaction of

(c) whether he has suggesied to the
State Government for its removal?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) to (c). No such mistake has been
brought o Government's notice. However,
the State Government has been requesied
to verify the fact and takesieps to correct
the error if any.

I.A.S. and 1.F.S. Results

2933. SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whetheritis a fact that this year the
results of the Indian Administrative Service
and Indian Foreign Service Examinations
have not been published in time; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No. Sir,
In the preceding four years the result of the
written part of the examination was publi-
shed between 92-112 days after the conclu-
sion of the examination. This timeit was
done after 99 days.

(b) Does not arise
Future of Coal Gasification Plant, Hyderabad
2934, SHRI RABI RAY : Will the

Minister of EDUCATION AND YOUTH
SERVICES be pleased to State :
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(a) whetheritis a fact thal a Coal gasi-
fication plant was set up by the Regional
Rescareh Laboratory, Hyderabad some
time back;

(b) if so, whether it is also a fact that the
experts see no future for it; and

() what were the recommendations of
Kane Committee in this connection?

THE MINISTER OF EDUCAT.ON
AND YOUTH SERVICES (DR.V.K.R.V.
RAQ) (a). The Coal Gasification Plant has
been partly erected at the Regional
Research Laboratory, Hyderabad.

(b) and (c). The Kanc Commitiee in their
Report, a copy of whichis available in
the Library of Parliament, has come to the
conclusion that it would not be advisable
to establish and operate the Plant in the
manner proposed by the Regional Research
Laboratory, Hyderabad and has also inter-
alia suggested that:—

(1) Possibilities may be explored to find
out whether any fertilizer producing
Company in the public or private
sector would be prepared 1o take
over the plant as o whole for use as
an experimental unit for development
work on the production of synthesis
gas from low-grade coal,

(2) I the transfer of this plant to a ferti-
lizer factory is not possible, then the
only alternative is to erect the plant
in the campus of Regional Research
Lahoratory, Hyderabad for operation
as a testing unit for developmental
work for the gasification of coals to
the extent funds are available for the
purpose.

While considering the Report of the Kane
Committee the Governing Body of the
C.S.I.R. at its meeting held on 14th May,
1969 recommended that the Ministry of
Petroleum & Chemicals & Mines & Meotals
may be asked to take over the Plant in case
they needed it. That Ministry have intima-
ted that the Hyderabad Plant based on
Lurgi process does not seem to
use lnI:Iu Fertilizer Oomution tel' °{a'§ﬂ
since the Committec appointed by the
Government of India have recommended
the adoption of the Koppers Gasification
process for the fertilizer plants,
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Padma Shri Award to Persons From Haryana

2935. SHRI RAM KISHAN GUPTA :
Will the Minister of HOME AFFAIRS be

pleased Lo State :

(a) the names of persons from Haryana
who were given Padma Shri  Award on the
Republic Day this vear; and

(b) the nature of services done by them
for which they have been awarded?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The list of persons who were given Padma
Awards on the Republic Day, 1970, was
published in the Gazette of india onthe
same day. According (o information
available, Sarvashri Ghanshyam Das Goyal,
Phul Chand and Govind Ram Hada who
were given the Padma Shri Award have
their native places in Haryana. Shri Goyal
and Shri Phul Chand were given the Award
for philanthropic activities and Shri Hada,
for his contribution in the field of industry.

Discovery of Skeletons Associated with
Harappan Culture in Chandigarh

2936, SHRI RAM KISHAN GUPTA :
SHRI HEM RAJ :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased 1o state :

(a) whether itis afact that skeletons
associated with Harappan culture have
been discovered recently in sector-17 at
Chandigarh; and

(b) ifso, further sieps taken or pro-
posed to be taken to give greater attention
to the discovery of skeletons there?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Yes, Sir.

(b) The skeletons were brought to light
in the course of the digging for the base-
ment ofa building. Since these were
already damaged by indiscreet digging, it
was not considered worthwhile to preserve
the cemetery aiea. However, the Univer-
sity of Punjab had undertaken the final
phase of the excavation in the area and
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removed the finds. It is felt that it would
be more desireable that an exploration of
the adjoining open area, accompanied by
trial trenches, should be undertaken to
uncovel Lhe township. The Government
would afford technical assistance 1o the
University in this Project.

Reforms in Public Schools

2937. SHRI R.K. BIRLA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased 10 state :

(a) whether there is any proposal under
consideration of the Union Government to
make reforms in the public schools ;

(b) if so, the details thereof; and

(c) whether any assessment has been
made by the Union Government about
the functioning of these schools and if so,
the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V.
RAO) : (a) and (b). The main programme
which Government is striving to promote
is the institution of a large number of
scholarships in Public Schools for talented
but economically handicapped children so
that their present exclusive character is
altered and their social basis widened,
Some changes in the curriculum to empha-
size experi ion. Indian culture and
traditions and programmes of socisl service
to create a sense of social awareness and
responsibility have also been suggested,

(c) No, Sir.

Outer Harbour at Madras

2938. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the time by which the outer harbour
at Madmas will be ready 1o receive larger
vessels ;

(b) what are the reasons for the delay:

(.) when the Port Trust will be able to
provide berthing facilitics ! to the Madras
Refinery; and

(d) the reasons why itis charging a
wharfage of Rs. 7/- per tonne?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) The Quter Harbour
is expecled to be ready by the end of 1971
except for the Quter Arm extension. The
work relating to the Quter Arm extension is
a major item of work to be undertaken
after necessary studies.

(b) The delay has been due to certain
technical problems which werc encountered
during the construction of the breakwaters.
A special Technical Committee appointed
by the Madras Port Trust, with the appro-
val of the Government of India, has
examined the position and recommended
various measures for solving them. These
measures are under implementation by the
Port Trust.

(c) The Madras Port Trust is even now
providing facilities to berth 36 ft. draft
tankers of the Madras Refineries north of
the North Groyne of the existing harbour.
This facility is available for nine months
from mid-January to mid-October. The
question of providing facilities for berthing
36 ft. draft tankers inside the Harbour
during the North-East Monsoon period
from mid-October to mid-January to enable
hand'ing of 36 ft. tankers round the year is
under active consideration,

(d) The rate of wharfage on crude oil
has been reduced from Rs. 10 per 1000
litres to Rs. 7.5 per tonne ona purely ad
hoc basis. The final rate to be levied,
when the Outer Harbour is ready, would be
worked out subsequently taking into
account the working cost of the new Oil
Dock and ater discussion with the Madras
Refineries.

Acquiring of Ships by India

2939. SHRIMATI SHARDA MUKER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) the number of ships India would
acquire up to 1972 and the estimated cost
thereof’;

(b) whether it is a fact that Yugoslavia
had ended the facility of doing business
with us on the rupee payment basis and
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other countries too are not keep on doing
business on rupee payment; and

(c) if so, what stcps Government have
taken to achieve the target of 3.5 million
gross registered tonnage in the Fourth Five
Year Plan?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Ason 1-3-70, there
are 258 vessels of 23.29 lakhs GRT on
Indian Registry. In additicn to the above
theie are 52 ships of about 6.77 lakhs GRT
firmly on order. Out of this, 21 ships of
3.78 lakhs GRT (estimated cost Rs, 81.315
crores) are expected 1o be delivered up to
the end of 1972. By that time some morc
orders may be placed for new ships which
will be delivered after 1972 and possibly
some second hand ships may also be pur-
chased which will be delivered immediately.
An estimate of these prospective acquisi-
tions is not available at present.

(b)and (c). No. Sir. The existing bilate-
ral trade and payments agreement with
Yugoslavia has been extended upto 31,3, 72
and the rupee payment arrangement with
Yugoslavia will be available upto that date.
Some other East European counlries are
also continuing to do business on rupee
payment basis as we have during the cur-
rent financial year placed orders for the
construction of 10 ships in Rumania and
10 ships in German Democratic Republic
on rupee payment basis. In view of this
and as some more credits may be available
irom other foreign countries, it is anticipa-
ted that the target of 3.5 million GRT
envisaged for the Fourth Five Year Plan
could be achieved.

Foreign Exchange speat by way of Freight on
Cargo carried by Foreign Ships

2940. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state

(a) the amount of foreign ecxchange
spent by way of freight on cargo for the
country carried by foreign ships;

(b) whether, to reduce the huge burden
on the slender foreign exchange resources,
Government have received any proposal for
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setting up a revolving foreign exchangs
fund for acquiring new ships; and

(¢) ifso, the reasons for the delay in
setting up the fund?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT-
ARY  AFFAIRS, AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) No precise estimate on freight pay-
ments to foreign ships is available. How-
ever, on the assumption that ten percent
of the value of the country’s overseas
trade will account for freight payments
and deducting therefrom freight earnings of
Indian shipping companies it has been esti-
mated that freight payment to foreign ships
during 1967-68 and 1968-69 would work out
to about Rs. 211 crores and Rs. 209 crores
respectively.

(b) and (c). The proposal for setting up
a revolving foreign exchange fund for
acquisition of ships has been considered by
Government. It has not been found accept-
able in view of the generally tigat foreign
exchange position of the country. More-
over, the proposal is against the basic con-
cept that foreign exchange earnings of any
trade cannot be exclusively earmarked for
that trade, Itis also uncertain whether
the credit accruing to the proposed fund
would be adequate enough to cover the
tonnage expansion programmes.
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g I =g T
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2947. SHRI SITARAM KESRI: Wil
the Minister of HOME AFFAIRS be
pleased to state: '
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(a) whetheritisa fact that in spite of
Government’s  instructions to all the
Government Departments/Public Under
takings for the reservation of posts for the
Scheduled Castes/Scheduled Tribes, the
reservations are not made by them in full;

L]

(b) if so, the names of Government
Departments/Public Undertakings which
are short of the quota of Scheduled Castes/
Scheduled Tribes; and

(c) the steps taken to cover upthe gap?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) All Ministries
and Departments of Government of India
are implementing the orders providing for
reservation for Scheduled Castes and
Scheduled Tribes in rectuitment to services
and posts under them. Ministries etc. have
also been requested in the past to issue
suitable instruclions to the public under-
takings under their control to make reser
vation for Scheduled Castes and Scheduled
Tribes in their services on the lines of the
reservations in Central Government services,
A few of the public undertakings expressed
difficulty in implementing these reservation
orders. The Bureau of Public Enterprises,
Ministry of Finance, have circulated in
September, 1969, to the Ministries a dmaft
directive incorporaling provisions regarding
reservations and other concessions for
Scheduled Castes and Scheduled Tribes to
be issued to the public undertakings under
them. After the issue of this directive, it
would be obligatory for the public under-
takings to implement the orders providing
for reservation fully.

(b) and (c). Thereis no reservation for
Schedulod Castes and Scheduled Tribes in
the total number of posts either under the
Governmen® or in the public undertakings
but reservation is required to be provided
in the vacancies arising in each service or
post from time to time. The shortfall in the
recruitment to reserved vacancies in a year
is carried forward for recruitment in two
subscquent years.

Appointaest of Class II sad Chame IV
Empioyess [n Shipping Corporstion
2948. SHRI S. KUNDU: Will the
Minister of SHIPFING AND TRANS-

PORT be pleased to state:
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(a) whether for the appointmentin class
10T and Class 1V categories of jobs in the
"Shipping Corporation at Calcutta, the
names from Balasore and Baripada Bmploy-
‘ment Exchanges in Orissa are asked for;
apd

(b) if not, whether his Ministry proposes
to issue instructions thatthe names from
these Exchanges should also be called ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
(a) and (b). No, Sir.

As per Rule 3 of the Rules made under
the Employment Exchange (Compulsory
Notification of Vacancies) Act, 1959, the
vacancies in regard to the posts coming
under classes 1N and IV categories in the
Shipping Corporation of India are notified
to the Local Employment Exchanges in
those States where the Bmploying Offices
aro located and the Central Employment
Exchange.

2949. SHRI S. KUNDU: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have finalised
the construction of suberna rekha Bridge at
Jaleswar, Orissa during the Fourth Plan
period;

(b) if not, the reasons therefor and when
it will be finalised;

(c) whether the survey and estimate for
the construction of this Bridge has been
compleled; and

(d) whether the Government of Orisa
have recommended the construyction of this
Bridge during the Fourth Plan period?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (d). The proposed
bridge would fall on a State road and is,
therefore, the respons'bility of the Goverp-
ment of Orissa. They have completed the
survey with Central aid amounting to Rs.
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12,400/- and sent a detailed estimate

amounting to Rs. 74,00 lakhs for a grant-
in-aid for its construction 'under the Central
Aid Programme of State roads inter-State
or economic importance. The pattern of
Central financial assistance for all such
projects has, however, recently changed
from grants-in-aid to 100% loan assistance.
In order to enablc the Government of India
to consider all such demands, the State
Governments concerned, including Orissa,
have been requested to communicate their
views on the acceptance of the loan scheme.
The Orissa Government's reply is still
awaited.

Conference of Transport Ministers of
States

2950. SHRI HEM RAJ: Will the Minis-
ter of SHIPPING AND TRANSPORT be
pleased to state:

(a) whether a Conference of the Trans-
port Ministers of the States was held
recently at Delhi; and

(b) if so, the subjects discussed and the
conclusions arrived at ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING ..ND TRANSPORT (SHRI
IQBAL SINGH): (a) Yes. The Conference
was held at New Delhi on the 13th
February, 1970.

(b) The subjects which were considered
at the eighth mseting of the Transport
Development Council included, taxation on
road transport, abolition of octroi and
other check posts, financing and organi-
sation of road transport industry, develop-
ment of transport in metropolitan cities,
basis for division of stage carriage traffic
on inter-State routes, framing of uniform
Model Rules by Government of India
under the Motor Vohicles Act, 1939,
increase in the number of tourist cabs and
tourist omn;buses for country-wide
operation, reconstitution of the Standing
Committees of the Transport Development
Council, aspects of road development and
development of Inland Water Transport.

The important conclusions of the Council
are indicated below:—
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(i) The Council reiterated the necessity
of abolishing octroi and its replace-
ment by other levies and clubing
various checkposts within the States
and of checkposts of two States on
their common borders.

(ii) The Council reiterated the recommens
dations of its Standing Committee on
Road Transport that efforts should
be madeto reorganise the road
transport industry by the formation
of viable units of road transport
operators and that a beginning
should be made with the formation
of a few such units on a **pilot*” basis
in each State/Union Territory, having

. regard to local conditions etc.

(iii) Instead of laying down any rigid
formula for the division of passenger
traffic on inter-State routes, a better
arrangement would be to examine
cases, where there is a dispute or
difference of opinion between two
States on merits. The Union Minis-
try of Shipping and Transport should
take the initiative and assist the
States in resolving these differences/
disputes,

(iv) The working of the existing scheme
for all India operation of tourist cabs
and ominibuses should be watched
for some time before the question of
increasing the number of permits
under the scheme was considered.

(v) It was unanimously agreed that the
membership of the Standing Commi-
ttees of the Council on Roads and
Road Transport should be increased
from 5 to 12, s0 as to provide repre-
sentation to all the States and Union
Territories on one or the other two
Standing Committees.

(vi) The Council urged the States to
ensure earmarking for rural roads, at
least 257 of the State Plan allocation
for roads and that the money alloca-
ted for ryral roads is fully utilised on
those roads and not diverted to any
other project,

The Council recommended to the
State Governments to consider increa-
sing the allotment of funds for the
maintenance of State Roads on the

(vii)
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basis of the recommendations of the
Technical Group which had been set
up by the Government of India for
assessing maintenance costs for
National Highways and other roads.

Scheme to Sabsidize Printing of Standard
Books in Indian Languages

2951. SHRI HEM RAJ: Will the
Minister of EDUCATION AND YOQUTH
SERVICES be pleased to state:

(a) whether Government have evolved
any scheme to subsidize the printing of
standard books in Indian languages; and*

(b) if so, what are its broad features ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b). No, Sir. Government
has recently sanctioned a scheme to subai-
dize the printing of standard books written
by Indian authors im English language.
University books in regional languages are
Imn; produced by the State Governments

wopm-luon with their universities and

proposal has yet been received from
lhe.ln regarding subsidizing such books.
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Technlcal Colleges In Various States

2953. SHRI ABDUL GHANI DAR:
‘Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state the
number of Technical Colleges, with their
location, opened in various States and the
Union Territories during the last three
years, year-wise and State-wise?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO): Only one ecngineering colloge
approved in the Third Plan for the Union
Territory of Goa, Daman and Diu started
functioning in 1967. No new

;ollllmhubnn included in the Fm
.

An Institute of Chemical Engineering was
started by a private agency at Nld.hd
in. 1968,
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Drivers, Conductors and Clerks in Delhl
Trassport Undertaking

2954, SHRI ABDUL GHANI DAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the number of Drivers , Conductors
and Clerks in the Delhi Transport Under-
taking as on the 31st December, 1969,
category wise;

(b) the number of staf members
dismissed during the last three years; and

(c) whether some of them have been
re-appoiated during the said period ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH):

(a) Drivers 2812
Conductors 3931
Junior Clerks 364
Senior Clerks 112

(b) Only two conductors were dismissed
during the last three years.

() No.

Disbandment of the Central Reserve
Police

2955. SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have decided to
disband the Central Reserve Police Force;

(b) if 80, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) The question does not arise.

Setting wp of n Tourist Hotel at Nagpur

2956. SHRI N.R. DEOGHARE : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal under
eonsideration of Government to establish
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a Tourists Hotel in the public sector at
Nagpur;

(b) if 8o, the details thereof; and

(c) if not, the reasons for not establi-
shing any hotel in the second capital of
Maharashtra ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

(b) Does not arise.

(c) On account of limited funds, priority
has to be given to centres which have a
much larger flow of foreign tourists,

Officer-Oriented Scheme in Ministries

2957. SHRI RAM CHARAN: Will the
Minister of HOME AFFAIRS be pleased
to state:

\a) whether it is a fact that the Officer-
oriented Scheme has been introduced in
some of the Ministries and Attached Offices
of the Government of India;

(b) if so, the procedure of disposing of
the cases under this scheme;

(c) whether itis a fact that in some of
the Offices where the Officer-oriented
scheme is in operation, the Assistants are
posted only to do the diary work and
tracing out the files; and

(dv if so; why this type of work is not
taken from L.D.Cs. and U.D.Cs. when
the Assisants can do case work themselves ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
Itis a fact that in some parts of organisa-
tions of the Government of India office
structure has been reorganised with the
object of eliminating or reducing
d Rnce on d hands and requiring

cers initial J to dnl wilh references
dmn with or without supporting staff.

(b) Generally the procedure is that the
officer concernod deals with references

rblating 0 his work direct taking help from
supporting staff to the extent necessary.

(c) No, Sir, according to the information
w for collected, - further information

is being collected and the outcome will be
laid on the Table of the House.
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(d) ‘Does not arise for the present.

Promotion of L.D.Cs. as U.D.Cs. 1
Ceatral Secretariat

2958. SHRI RAM CHARAN: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the number of Lower Division
Clerks in the Central Secretariat Clerical
Service who were appointed between the
yoars 1950 and 1953 in the Government of
India ;

(b) the number out of these Lower
Division clerks who are drawing the
maximum of the scale and have not yet
been promoted as Upper Division Clerks;

(c) whether there are some graduates
and post-graduate Lower Division Clerks
also who have not yet boen promoted; and

(d) if so, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(m) to (d). The roquired information is
being collected and will be laid on the
Table of the House. However, in the
matter of promotions of L.D.Cs. to the
U.D. Grade of the C.§.C.5., the rolevant
provisions of the C.S.C.S. Rules 1962 do
not provide for any special consideration
on the basis of educational attainments.
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Demand for Increasing Flight Services
between Calcutta and Siichar and
Silchar and Gauhatl

2960. SHRI TRIDIB KUMAR CHAU-
DHURI: Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to state:

(a) whether Government have received
any representation from the public for
increasing the frequency of passenger flight
services between Calcutta and Silchar and
Silchar and Gauhati; and

(b) if so, what are the plans of Govern-
meant in this respect?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and 1b). Indian Airlines have
reported that thore was a request for increa-
sing the frequency on the Gauhati-Silchar
sector,

At present, Indian Airlines operate the
following services:—

(iy Calcutta—-Agartala--Gauhati--Silchar-
Four days a week with Fokker
Friendships.

(iiy Calcutta-Silchar-Daily with Fokker
Friendships.

\lif) Calcutta--Agartala--Silchar--Imphal-
Daily with Dakotas.

Indian Airlines hope shortly to extend the
Calcutta-Agartala-Gauhati-Silchar service
to Imphal and also to replace the Dakotas
with Fokkers on the Calcutta-Agartala-
Silchar-Imphal route. The Corpomation
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will examine the question of increasing \he
frequency of the Calcutta-Agartala-
Gauhati-Silchar service when their fleet
capacity is augmented.

Construction of Work on National High-
way No, 34

2961. SHRI TRIDIB KUMAR CHAU.
DHURIL: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the work of widening,
strengthening and providing by passes for
the increased load of road traffic on the
National Highway No. 34 which connects
Assam and North Bengal with the port of
Calcutta which was to be undertaken in
1968-69 has actually been taken in hand
and completed;

(b) what was the total amount of money
provided for this work and the agency
enrusted with it; and

(c) whether Government have formu-
lated any scheme in the current year for
further widening and strengthening of this
National Highway in view of its strategic
and economic importance and also in view
of the expected spurt in the road traffic on
this National Highway after the completion
of Farakka Barrage and the road bridge
over the Ganga river ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) No such work was
to be taken up during 1968-69,

(b) Does not arise.

(c) Yes, Sir, to the extent possible
within available funds.
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Powers Sought by Chiel Minister of

Tripura Regarding Budget aad
Additional Financial matters

2964. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether budget making powers and
some additional financial powers were
sought by the Chiel Minister of Tripura at
& meeting with him in June last year;

(b) if so, the precise demands made in
this regard; and

(c) Government's decision in
thereto 7

regard

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The Chiefl Minister of Tripura had met the
Union Home Minister in May, 1969 (and
not in June 1969). He had discussed
generally matters pertaining to development
and financial powers. No specific delegation
of financial powers was asked for, The
question of delegation of more powers to
the Union Territories (including Tripura) is
however being examined in connection with
the recommendations of the Administrative
Reforms Commission.

Unfiform fee level in Primary and Secon-
dary Schools in States

2965. SHRI S.M. SOLANKI: Will the
Minister of EDUCATION AND YOUTH
SERVYICES be ploased to state:

(a) whether it is a factthat in our
conntry the fees level in Primary and
Secondary schools is not uniform in all the
States;

(b) whether the Government of India
propose to fix-uniform fees level upto the
highest level of education in the States;
and

(¢) if not, the reasons therefore ?

THE MINISTER OF STATE TN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (8) Yes, Sir.

(b) There is no such proposal under
consideration,
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(c) Bducation is a State subject and
rates of fees are to be decided by the res-
pective State Governments,
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Finalivation of Senlority List of Cadres
of Erstwhile Pepsu State

2969. SHRI GURCHARAN SINGH:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Joint Seniority list of
some of the Cadres coming from the erst-
while Pepsu State has not been finalised yet
although this State was merged on the lst
November, 1956 and a period of more than
thirteen years has elapsed; and

(b) if so, the name of the cadre and how
long it will take to finalise the Seniority
L'st 30 that the future of these employees
is not Jeopardised 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA) : (a) and
(b). Thejoint seniority lists of the Punjab
Educational Service Ctass IT and Class IT1
and of the Personal Assistants and Stemo-
graphers of the Punjab Civil Secretariat have
not yet been finalised.

Finalisation of the joint seniority list of
Punjab Educatlonal Service Class TI and
Class Il may take some more time as some
representations against the provisional lists
are still awaited from the State Govern-
ment.

In the case of Personal Assistants -ﬂ
Stenographers the State Government have
been asked to prepare the joint seniority
list on the basis of acceptsd equations of
posts, Efforts are being made to have the
matter finalised early.

Withholding of Applications of Scheduled
Caste/Scheduled Tribe Employees
in CBI for Higbher Jobs in other
Departments

2970. SHRT SURAJ BHAN: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whetheril is a fact that the applica-
tions of the Scheduled Caste and Scheduled
Tribe employees working in the Central
Intelligence Bureau for higher posts in
other departments including those for the
U.P.S.C. examinations are not forwarded to
the authorities concerned ;

(b) ifso, the reasons therefor,;

(¢) thenumber of such applications of
Scheduled Caste/Scheduled Tribe and other
employees, separately, which were forwar-
ded and withheld during the last year;

(d) whaether Govt, propose to revise the
old instructions, if any, oh the subject so
that such applications of the Scheduled
CasteScheduled Tribe employoes are not
withheld and they are given opportunities
to improve their service career; and

(e) if not, the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF AOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA,): (a) and (b).
Applications of employoss beloaging to the
‘scheduled caste and Scheduled Tribes
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working in the Intelligence Bureau are
being forwarded for posts advertised by the
U.P.S.C. except where on compelling
grounds of public interest it is considered
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not desirable to forward applications for
posts in other Departments or services;

() The requisite information is as
under:

Applications forwarded

Applications withheld

S8.C. /| S.T. Others
L] 22

S.C./S.T. Others
- 29

(d) and (e). Instructions already exist that
the applications for appointment to ex-cadre
ts of temporary or permanent Central
ovt. servants (other than the Scientific and
Technical personnel) belonging to Scheduled
Castes/Scheduled Tribes should be readily
forwarded except in very rare cases where
there may be compelling grounds of public
interest for withholding of such applica-
tions. In respect of all categories of
Scientific and Technical personnel, a liberal
policy of forwarding their applications to
outside posts has been prescribed in order
to ensure their mobility and rational utilisa-
tion of scientific talent. In view of the
position stated above, no revision to the
existing instructions seems to be called for.

Development of Tourism in Tripura

2971. SHRI KIRIT BI[KRAM DEB
BURMAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether there areany schemes for
the development of tourism in Tripura
during 1970-71 and under the Fourth Five
Year Plan; and

(b) if so, the details and financial outlay
thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Government of India
have no schemes lor development of tourism
in Tripura during the Fourth Five Year
Plan. However, an allocation of Rs. 10
lakhs has been made in the State Plan for
the purpose.

Development of Barapen| Alrport near
Shillong

2972. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state:

(a) the progress made inthe develop-
ment of Barapani airport near Shillong
(Assam), which is mainly for the benefit of
the tourists visiting that part of the
country;

(b) the provision made for the imple-
mentation of the scheme during 1970-71
and the total lost thereof ; and

(c) the time by which the work is likely
to be completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c) In view of strictly
limited resources it has not been possible to
take up project for the time being.

Assistance to Political Sufferers in Tripura

2973. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of Government aid given
s0 far to those in Tripura who fought in the
freedom struggle of the country including
that given to the families of the deceased
political suffercrs in that State in the Central
Assistance given so far to that State in this
regard since independance;

(b) the number of beneficiary-familics in
Tripura to whom such aid and assistance
has been given and the number of families
of political suferers in Tripura who have
not yel been properly resettled or rehabili-
tated; and

(c) how the facilitics and aid provided to
political sufferers and their families in other
States/Union Territories compare with
those given in Tripura and how the Central
asshstance given for the purposs to other
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States compares with that given to the
Tripura Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA): (a) to (c).
Government of India do not give any
financial assistance to the State Govern-
ments for the rehabilitation of freedom
fighters. Ad-hoc grants are, however, given
from the Home Minister's Discretionary
Grant to individual freedom fighters
who may be in indigent circums-
tances and who seck such assistance. A
total sum of Rs. 91,000/- has been given to
182 freedom fighters in Tripura from this
fund since its inception in 1955-56. This
includes the amount given to some fifty
freedom fighters by way of business loans.
In addition, the Tripura Administration are
giving financial assistance to the freedom
fighters for the education of the children
under the scheme formulated by the
Minisiry of Education as in other areas.

Merger of Dadra and Nagar Havell with
Maharashtra

2974, SHRI SHINKRE: Will the Minis-
ter of HOME AFFAIRS be pleased to
state:

(a) whether Government are aware of
the aspirations and consequent demands of
the people of Dadra and Nagar Haveli for
the merger of these territories into the
adjoining Maharashtra State on the basis of
linguistic and cultural affinities and also
geographical contiguity;

(b) whether Government are also aware
of the fact that the officers belonging to the
Gujarat State working as deputationists in
Nagar Haveli Union Terrilory are engaged
more in **Gujarathisation” of the area than
in the proper administration; and

(c) if so, the steps Government propose
to take to allay the fears of the respective
Marathi-speaking people and fulfil their
aspirations ?

E MINISTER OF STATE IN THE
MINIBTIIY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA). (m The
information is being collected and will be
placed on the table of the House.

(b) No, Bir.
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(c) Doesnot arise.

Proposal to Start a Casino at Chapora
Fort ln Goa

2975. SHRI SHINKRE: Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether the State Government of
Goa have approached his Ministry for the
sanction and consequent financial assistance
to start a casino at Chapora Fort situated
at the sea coast in Goa;

(b) whether a private party presently
managing a casino in Kalimpong has also
approached his Ministry with a plan to
start a casino in Goa; and

(¢) ilso, the reaction of his Ministry to
both the proposal.?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). No, Sir.
(c) Does not arise.

Athletic and Sports Boards/Associations

2976. SHRI K.P. SINGH DEO: Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the names of the various Athletic
and Sports Boards/Amociations which are
receiving Government's patronage/encour-
agement;

(b) whether the sport of rowing in the
Olympic and Oxford Cambridge Boat Race
has been left out for encouragement from

" Government side; and

() il so, the reasons therefor and
whether Government would consider open~
ing & Rowing Club at Okhla?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN)() A list isleed on the Table

of the House. [Placed in Library. see No.
LT-2856/70.)
(b) and (c). It is understood from the

Indian Olympic Association that no All-
India Rowing Association exists s present,
but they are making aitemps to form one.
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There are, however, many Rowing Clubs
in Calcutta, Bambay and Madras and sume
of them are affiliated to the Asian Rowing
Association. As soon as an All India
Rowing Association is formed and duly
registered under the Societies' Registration
Act of 1860, the Government will consider
in consultation with the All Indian Council
of Sports, proposals for financial assistance
for the promotion of Rowing. Howaver.
there is no proposal under consideration at
presen. for opening a Rowing Club at
Okhla,

Upgrading of Reglonal Englneering
College, Rourkela

2977, SHRI K,.P. SINGH DEO : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased Lo state :

(a) whether itis afact that the Govern-
ment of Orissa have requested the Centre
to consider the desirability of upgarding the
Regional Enginecring College established in
1962 at Rourkela and for granting auto-
nomy to enable the College to diversify its
subjects;

(b) whether it is also a fact that the
Orissa Government have forwarded a
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detailed scheme in this regard as desired by
his Ministry;

(c) the details of degrees and diplomas
that would be awarded by the said college
after autonomy has been granted to it; and

(d) the financial aid given or proposed
to be given by the Centre in this regard?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V.K.R.V.
RAO) : (a) to (d). The Government of
Orissa had made a proposal for the grant
of avtonomy to the Regional College
through appropriate legislature and for its
development as an Institute of Technology.
The Central Government has suggested to
the State Government that in view of inade-
quate provision under the Fourth Plan, it
will be desirable for the Regional College
to function as an autonomous institution
under the U.G.C. Scheme for the present
and that after the College has consolidated
its position, the question of developing it
as an Institute of Technology can be consi-

dered depending upon the resources
available.

_The Central Government has already
given the following financial assistance for
the establishment of the Reglonal College:—

(1) Grantsfor College buildings, equip-
mant, staff quarters etc.

(2) Grants for recurring expznditure
(3) Loans for staff quarers

(4) Loans for hostels (interest-free)

Rs. 1,39,64,334
Rs. 77,45,900
Rs. 25,15,000
Rs. 63,25,232

Shifting of Rallway Safety Commis-
siomer's Office

2978, SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whote the Railway Safety Commis-
sioner's office has been located during the
fast 10 years;

{b) whether it is proposed to shift the
office to Secunderabad;

(¢) if so, what are the compelling reasoa
therefor; and

(d) what is the probable recurring and
non-recurring u_ﬁuditun involved as a
result of the shift?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The office has been located at the
undermentioned places :

From 1941 to Oclober, 1963 : at Simla
From October 1963 to 1965 : at Meerut
From 1966 to-date : at Lucknow.

(b) and (c). The Commissioner of Rail-
way Safety has proposed that as Secundera-
bad is the Heauquarters of a Zonal Rail-
way and is more centrally located that
Lucknow his office should be shifted to
Secunderabad. The Railway Accidents
Inquity Committee, 1968, under the chalr-
manship of Shri K.N. Wanchoo, retired
Chief Justice of India, has howsver, recom-
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mended that the office of the Commissioner
of Railway Safety should be located at
Delhi, This matter is now under conside-
ration.

(d) No additional recurring expenditure
will be involved in either proposal. There
will, however, be a non-recurring expendi-
ture by way of T.A. and carriage of office
records from Lucknow to Secunderabad or
Delhi as the case may be.

Creation of Vidarbka State and
other New States

2979. SHRIMATI SHARDA MUKHER-
JEE : Wil' the Ministerof HOME
AFFAIRS be pleased to state :

(a) whether he made a statement during
December, 1969 to the effect that he was
not averse to the creation of Vidarbha
State if the people wanted it ;

(b) if so, on the same analogy, whether
Government would concedc to the popular
demand for the formation of Telengana ;
and

(c} whether Government have come 10
a conclusion that the linguistic division of
States was a mistake ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) In tho course of his two speeches at
Nagpur the Home Minister said that the
cherished dream of Marathi-speaking people
was realised after generations on creation
of the Maharashtra State. While emphasis-
ing that it was in the interests of the people
of Vidarbha to remain in Maharashira he
also mentioned that the support of the
people of Vidarbha to remain as a part of
Maharashtra was effectively demonsirated
inthe last general elections. The Home
Minister had also stated that while the
Central Government were not in favour of
creation of pew States by dividing the
existing Ones, hs was not a dictator to
impose his views onthe people. In a
democracy, ultimately the representatives
of the people themselves docide such imsues
and Parliament is supreme.
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ment are not in favour of creatiug & sepa-
rate State of Telengana,

(c) No, Sir.
Alrcrafts Crashed during Last 2 Years

2980. SHRI ABDUL GHANI DAR :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of aircrafis crashed dur-
ing the last two years, year-wise, and the
total loss as a result thereof ;

(b) the reasons of each crash ; and

(c) the countries from which the crashed
aircrafts were purchased and when ?

THE MINISTER OF TOURISM AND
CIVIL AVYIATION : (DR. KARAN
SINGH): (a) to (c). There were 27 accidents
in India in 1968 and 26 in 1969, of which 25
and 21 respectively werein respect of aircr-
alt owned by Clubs and private-owners. A
statement giving available information in
regard to extent of damage to aircraft, pro-
bable cause for accident,date of registration
and country from which purchased, is laid
the Table the House. [Placed in library. sce
No. LT-2857/70 |
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(@) w1 (7). st g, o) 59
wfewifcl 1 FurT o ¥F ard Fawmi
T 'Y SRrta & af § e
wore I faeent gfere w5 anfaew a@f Fon
o w7 wWhifs @ wiasfal § 99 1)
o arer fawry &7 fafoee s s &
faar & w97 @l & oo Sugw
sfaeqrawt & o ww &) ag favig femr
T g f—

(i) =fear =0 o 3= geawo
=3 ¥ sfafrafia & safa s
% ¥ grft ot & SRwrr 3
aal o 731§ a1 @I, s A
& I W waEiy § famre
T WATTEF AT A &g
g3

97 siferwicai &, ot f gfwn
T #R FEm weaee g
® w4t ¥ fafiree s ey w2
T & o R ok
wiuw wafa # fag @ T2 &,
=TT ¥ § wATRY fRan s
wrfgw 1 wa® fag  faeelt gfew
# ux wfafwgfer s
(¥gewwr foord) gl faar
s & fwar s W e
yATUrSr 10 AW ¥ afww
*r sfafrafer ¥ sfawtfadi
®T WO §SA| § EqTdT €
¥ wwfaee HT ¥ ITE wHEAT
4 | ¥ wfusrd, st fs qar-
forez Y fod o | faeslt
sUrE %7 gurafe ¥ AT
afm &2 fad o ot fe
yqwe sfaearasi o srrea
w3 |

(i)
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(iii) 55 ar wo¥ sfew g ™
afawrd sfard @ % waw
gl

wyd St & st & ferg wfat

2983. ot frgrer ey : wT pw-w
HAT Og AT KT FIT F4I (6 I AATGAL
Fam ar § fomn sga it § saarfaEi
w1 w4t va i ¥ afzgt agt & s § 7

TE-SR HATe § I9 WA () Houwo
TwreaTEt) o oweTdt SRW ¥ A
warEl #§ 9gd Al st e S
gftax TREAT Aroiedl, I gl
T SFEd 1 afeat & Sy § 1 caa
srasr AT qar “gaT dreHET | & 'Y
Hfiga a=20 # Fmw WA oA
wreqaTe T afeat sy # feafa g, < wt
& 9 I ¥ § drewETe aqr Ma-
wree & afet & st &

Candidates Selected for Training in 1.A.C.
as Appreatice Pilots

2984, SHRI KANWAR LAL GUPTA;
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether itis afact that the Indian
Airlines Corporation sclected 70 candi-
dates in December, 1968 for training in
I.A.C. as Apprentice Pilots;

(b) the number of those candidates who
have so far been called for training;

(c) the date by which the remaining
candidates, if any, are to be called for
training;

(d) the reasons for delay in taking all
the candidates already selected; and

() whether 1.A.C. prop to hold
fresh selection before absorbing all the
candidates already selected by it; and if so
the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(s) A penal of 70 persons was prepared
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from which appointments of apprentice
pilots were to be made.

(b) 51.

(c) This will depend on the number of
vacancies. However, Indian Airlines do
not anticipate any requ.rements in the
immediaie future.

(d) 51 candidates on the panel have
already been sent for training. There is no
further requirement at present.

(e) 19 candidates arc still on the panel.
The Management has decided, subject to
the approval of the Board to extend the
life of the panel till April 1972. Vacancies
arising during this period will be filled from
the panel subject to the suitability of the
candidates, including their flying records
during the intervening period since their
placement on the panel and the current
validity of their licences.

Insecurity among Central Government
Employees in West Bengal

2985, SHRI N, SHIVAPPA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the growing
sense of insecurity among the officers and
staff of the Central Government's establish-
ments located in Wesi Bengal is increasing
day-by-day; and

(by) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The anxiety over the deteriorating law and
order situation in West Bengal would, no
doubt, be shared by the employces of the
Central Government establishments in that
State.

Bibliography of Writings by and on
Gandalji

2086. SHRI G.Y. KRISHNAN : Will
the Minister of EDUCATION AND YO-
UTH SERVICES be pleased to state:

(a) whether a comprohensive bibliogra-
phy of all writings byand on Gandhiji
has been prepared; and
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(b)y if so, the steps taken to bring out a
popular edition of it which would be with-
in the reach of common people?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH): (a) and (b). The
Ministry of Education and Youth Services
have not undertaken the preparation of a
comprehensive bibliography of all writings
by and on Gandhiji. However the National
Committee for the Gandhi Centenary has un-
dertaken the work of compiling a bibliogra-
phy of monographs on Gandhi of which the
Librarian, National Library, Calcutta is
the Honorary Chief Editor. An advisory
committee under the chairmanship of Shri
R.R. Diwaker has been set up to look
after the progress of the project. The
work is in progress and is expected to be
completed by 1972, The price of the baok
will be decided in due course,

Arrest of Women and Girls during Poli-
tical Agitation

2987, SHRI G, Y, KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose to
issue directions to all the State Govern-
ments that during agitations of political
nature, arrest of women and girls should
be avoided or they should be taken into
custody in extreme cases where apprehen-
sions of serious incidents or possibilities
of violent activity exist; and

(by whether Government have made
any changes in their attitude towards wo-
men and girls agitators after the attain-
ment of Freedom?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA,): (a) No, Sir,

(b) Irrespective of sympathy towards
the gentle sex the provisions of law do not
envisage any difference in the treatment of
persons belonging to different sexes,
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Expenditure Incurred on widening and
doubling of Natlonal Highways

2988. SHRI ABDUL GHANI DAR :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether itisafact that accidents
take place nearly every day on the NMatio-
nal Highways from Delhi to Bombay,
Delhi to Madras, Delhi to Calcutta and
Delhi to Srinagar;

(b) if so, the steps being taken to reduce
the accidents; and

(¢) how much expenditure has been
incurred during the last three years, year-
wise, for doubling or widening of the

various sections of the aforesaid National
Highways?

THE DEPUTY MINISTER TN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
( SHRI IQBAL SINGH ) : (a) to (c).
The information is being collected and

will be laid on the Table of the Sabha
when received.

Speech by Khan Abdul Ghaffar Khan
at Coimbatore

2989, SHRI BABURAO PATEL : Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention
has been drawn o a speech of Khan
Abdul Ghaffar Khan at Coimbatore, Ta-
mil Nadu, in which he is reported to
have said that those who drafted the In-
dian Constitution were clever andin the
name of secularism one or two Muslims
here, were aliowed to rise to high posi-

tions while a large majority of them
suffered; and

(b) il so, Government's reaction to the
speech ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
( SHRI VIDYA CHARAN SHUKLA ) :
(a) and (b). According to information
available with Government Khan Abdul
Ghaffar Khan is reporicd to have told a
delegation of lawyers at Coimbatore that
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in Pakistan non-Muslims were excluded
from high offices, but in India the same
thing was done in a cleverer and subtler
way though the Indian Constitution might
profess to be sccular. The Government
do not take his observations as intended
to cast any reflection either on the Cons-
titution or the Constitution makers but as
an emphasis on the need for a truly secu-
lar approach to the problems of religious
minoritiesin this country.

Statutory Corporation for managing
International Alrports in Indla

2990. SHRI S. R. DAMANI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(8) whether a decision has been taken
to set up & statutory corporation for man-
aging the international airports at Delhi,
Calcutta, Bombay and Madras;

(b) if so, what will beits composition
and functions; and

(¢) when it will come into existence?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@ Yes, Sir.

(b) The Corporation will be responsi-
ble for the devel opment, control and mana-
gement of the four international airports
Aeronautical communications, air traffic
control and weather forecasting services at
these airports will, however, continue to
be provided by the Departments of Civil
Aviation and Meteorology.

The composition of the Corporation is
under consideration.

(¢) TItis proposed to introduce legislat-
jonin Parliament during the current year
for setting up the corporation,

Unified Cadre of Allocated Clerks to
Himachal Pradesh

2991, SHRI NIHAL SINGH : Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it isa fact that the cadre
of allocated clerks to Himachal Pradesh

was unified in 1955 by the Punjab Go-
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vernment, abolishing the channels of
Junior and Senior Clerks;

(b) whether itis also a fact that they
are gotting their present grade l.e, Rs. 60-
172, excluding dearness pay which was
paid in Punjab; and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): (a) Accor-
ding to information given by H.P. Govern-
ment the unified pay scale of Clerks, viz.
Rs. 60-4-80/5-120/5-175 was introduced by
Punjab Government in 1955.

(b) and (c). the allocated clerks have
been given option to retain their own
scales of pay i. e. Rs. 60-4-80/5-120/5-175
with dearness pay of Rs. 40/- p. m. orto
put for the Central scale of pay of Junior
Clerks in Himachal Pradesh Secretariat
i.e. Re. 110-3-131-4-155/4-175-5-180 plus
dearness pay Rs. 70/-in the pay range of
Rs. 110-149 and Rs. 90/- from Rs. 150
to 180.

Pay Scales of Allocated Clerks in Himachal
Pradesh Secretariat

2992. SHRI NIHAL SINGH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whetherit is a fact that the Hima-
chal Pradesh Government have been
wrongly certifying that the present grade
of allocated Clerks iy Rs. 60-175 without
mentioning dearness pay, while the grades
of clerks so allocated from Punjab were
evolved by Punjab Government in 1955 ;

(b) whether the present grade of Junior
Clerks in the Himachal Pradesh Secretariat
is Rs. 110-180 while the rate of increments
of allocated employees as unified Clerks is
Rs. 4 and 5 and after the merger of dear-
ness pay of Rs. 40/-, the grade of allocated
Clerks is Rs. 100-220;

(c) whether any protection has been
provided to the allocated Secretariat
clerks; under the Pumjab Reorganisation

Act, 1966, and if not, the reasons therefor;

(d) whether the allocated clerks have
represented to his Ministry against their
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integration and equation and if so, the
action taken by the Government ; and

(¢) whether some allocated clerks have
resigned because of wrong equation in
Himachal Pradesh and, if so, the nuomber
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The Guvernment of Himachal Pradesh
have informed that the allocated Clerks
from Punjab to the Himachal Pradesh
Sectt., arein the grade of Rs. 60-4-80/5-120/
5-175 plus dearness pay @ Rs, 40/-in the
pay range of Rs. 60-149 and Rs. 45/- from
Rs. 150 to 175. It is therefore, not cor-
rect to say that the grade of allocated
Clerks is Rs. 100-220 as the word *“Grade"
or **Scale" does not include dearness pay.
These clerks have been finally equated with
the Junior Clerks of Himachal Pradesh
Secretariat in the Central Scale of Rs. 110-
3-131-4-155/4-175-180 plus dearness pay of
Rs. 70/- in the pay range of Rs. 110to
149 and Rs. 90/- from Rs. 150/-.

(c) Yes, Sir. Theallocated Secretariat
Clerks have the option either to retain their
own scale of pay or opt for the central
scale of pay of Junior Clerk in the Hima-
chal Pradesh Secretariat,

(d) Yes, Sir. The represeniation were
examined and the cquation of their posts
was found in order.

(0) According to the reportof the
Government of Himachal Pradesh, no
allocated clerk has resigned from service
on the grounds of equation of posts.

Fall in Traffic at Calcutta Port

2994. SHRI DEVEN SEN : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased o state :

(8) the figures of traffic at Calcutta
Port from 1966-67 onwards ;

(b) whether there is any fall in the
trafTic ;

(c) il so, the reasons therefor; and

(d) the steps that have been taken to
improve the situation 7
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH) : (a) The volume of car-
go handled by Calcutta Port from 1966-67
is as follows :

MARCH 13, 1970

(in millions of tonnes)

1966-67 10.10
1967-68 8.99
1968-69 7.95
(b)y Yes.

(¢) The decline in traffic has been pri-
marily due to slowing down of the economy
_and the adverse efiects of recession on en-
gineering industries. The other commo-
dities which contributed to the fall in
traffic were petroleum and other cargo
under imports. The fall in petroleum and
lubricating oil traffic was to a great extent
due to the degree of self-sufficiency achiev-
ed through expansion of local production.
The decline in the import of other cargo
was due to import licensing restrictions
and stagnation 1n trade, The commodities
under export, which contributed to the
decline in traffic, were coal, ores and gun-
nies. The fall in coal traffic was primarily
due to loss of foreign markets and to diver-
sion to rail movement of the bulk of the
coal meant for Railway use in the Southern
Region which earlier used to move by
coastal ships. Inthe case of gunnies, the
fallin traffic was dueto slump in the
trade. As regards ores, competition from
neighbouring ports, which are in a position
to offer better drafis and fast loading faci-
lities, accounted for the fall in the export
traffic, Another factor contributing to the
decline in traffic is the comparatively
higher incidence of port charges at Calcutta
owing to the heavy expenditure that the
Calcutta Port Commissioners have to incur
on dredging and maintaining the 126 mile
navigable channel between the sea and
Calcutta Port. One redeeming feature is

the slow em«fanoe of iron and steel asa
major export item.

(d) Itis difficult for any port to create
traffic when commercial activities are

adversely affected by various factors beyond
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the control of the porl authorities. How-
ever, steps have been taken by the Cal-
cutta Port Commissioners to induce and
sustain a regular fiow of traffic in selected
commodities by giving relief in port char-
ges and by simplifying procedures with a
view to augment ore expoit rebate of Rs.
2 per tonne in port charges has been offered
by the Calcutta Port Commissioners provi-
ded the tonnage shipped increased progres-
sively from year to year, On Ethyl Alcohol
a new item of cxport, the port charges
leviable have been reduced. To avoid
undue delay and extra expenditure 1o the
Exporters, the normal practice of assessing
port charges on exports of iron and steel
on the basis of actual weighment has been
dispensed with and sectiona' weight forms
the basis for assessment of port charges.
A post of Traffic Promotion Officer has
been created to atitend to the grievances
and difficulties of trade, to identify their
problems and seek solutions.

The opening of the Haldia Dock to
traffic in 1971 offering deep drafts and
mechanised handling facilities and the ex-
pected commissioning of the Farakka
Barrage by about that time is likel y to help
the growth of traffic threugh Calcutta Port
as these two projects are designed to over-
come the limitations of the existing po.t in
regard to draft and length of ships which
inhibit the growth of traffic.

12.28 hbrs.

RE, MAINTENANCE OF DECORUM
IN THE HOUSE

DR. RAM SUBHAG SINGH (Buxar) :
Sir, I want to say a few words. This
morning in the papers some disturbing news
has appeared and it is about you. I feel
that we must not be deprived of your con-
tinuing guidance and therefore I request
you that you may mot take that extreme
step. 1 also trust you will kindly bear our
request in mind. 1 also expect that the
Prime Minister, who seems to be totally for-
getful about her responsibility in regard to
helping you, should also be sincere in her
cfforts to help you.
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There is another news, regarding Shri
Dinesh Singh. Something has transpired
between the Prime Minister and Shri
Dinesh Singh under the curtain and press
has removed that cur.ain, that purdah. I
hope that the Prime Minister should not
hide that fact from usand she must bring it
to our notice.

SHRI S.A. DANGE(Bombay Central So-
uth) : Sir, we do not know whelher my
friend was speaking on behalf of the Oppo-
sition as a whole. My parly completely
disassociates itself from this statement.
‘We still hold—(Interruption)

MR. SPEAKER : Order, order.

SHRI 5. A. DANGE : We do not regrel
our behaviour yesterday because we think
that the hon.Chair should not be influen-
ced by interview with ex-Generals and de-
cide his line in view of such interviews.
Therefore, what we did was absolutely
correct and we do not regret it.

SHRI BAL RAJ MADHOK ( South
Delhi) : The way his party misbehaved
yesterday was an insult not only to the
Chair butto the whole House and we de-
mand that they should apologise before
the House for insulting the House and the
Chair. Their behaviour was most despic-
able. (Inrerruption).

DR. KARNI SINGH (Bikaner) : We
cannot allow the commusists to hold the
House to ransom, We have complete faith
in you,

st wwerw g (fasl. &)
FEqE wERq, AT Fga ag & fe st
"avgw W I mfew & e I g
eNF Y e @ war & Afwew o
aTg W WA WAg A A& mfwat
wfrwe wt & o€ Ay age fa=eitg § 0 AT
g A w1 wEW o A fagA
aE ® THG ¥ HurwAw  sqage fear
it ot A ¥ & I qEA AT
atrdy wfeq T 9w oef & A w
wTH I wed #1 v gy fr g o
A ST Jafw T KT | ()

Decorum in the House PHALGUNA 22,1891 (SAKA) Decorum in the House 218

They have no faith in democracy and
they waatto wreck the Constitution,
(Interruptions)

_MR. SPEAKER : I request younot to
fraise a debate over this. (Interruption)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : We say that what happened in
the House yesterday arose out of the de-
cision taken by you, We have nothing

- more to say in this regard, It is for you

to decide whether you should resign or
not.

SHRI PILOO MODY (Godhra) : What
‘the Chair did or did not do was in its
own judgment. However, there is nothing
that the Chair can do Lhat can justify such
uncouth behaviour on the part of a mem-
ber. Thercfore, I would like to say that
we do notwant tosit in the same House

" with these uncouth people. (Inferruption).

st wwoemw Ty fET TW wOETC
1 A1 £8 Fgar wrfgw 1w ag
T Wiga &1 1 AE wEW weA § ?
T A IAF Q@O Fi w9 s Ay
amEg & g5 @7 swy g radE
i @Y &7 #m vEA g wAWT S fE
qg TIT ATRT FT €4 w7 § 7 qOWTC
7 faaga waz 7 T wTEAr TTaEw
A T AIET E @TAIN g WL qAOE
FEIE (wawm) gz ad wd € am@
¢ sin wgw & fawfagfaeT £ siw
Tt feai @ @ & W ag "R AW
51 g2 1aw W WA W wa g
(wraam™)

MR. SPEAKER : [ request you not to
raise a debate over this.

SHRI E.K. NAYANAR (Palghat) : We
are not associating ourselves with Dr Ram
Subhag Singh's statement. (Inrerruption).

DR.KARNI SINGH : The Minisier of
Parliamentary Affairs should say some-
thing.

SHRI NATH PAI (Rajapur) : We want
to know the meaning of the petrified silence
from that side. (Interruption).
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ot sTeTTIC wTeRt (ET9¥) ¢ Wew
wgeg, w0 frdzw & fs wanm &1 oY
4 & 9q¥% fau frataw @w o ot
oF qrET & g gar & weaw ¥ qx
w1 frafaT aqg 1 avi; ofeqi, da7 &
wT d7 A $TF@ § ) W HRT &
I & FAT AT IuEi AfAST F I
fed a<g ®r siiq.d giai §, T OF FO%
& ag sufem & SUC WIS F UELEW qAn
g O AT g WifE aems &l
wET ¥ GE A ATAST FT NAF gATE )

gl st fads &7 ¥ & ag wgm
Sige g i ot a% g5 daa r wfass
WA F AW § a8 499 39 UF I w7
& =ifue <Y &1 sfyg 78 @1t gaa &7
aifeer & ) faudiow & o WY SEE
FELTA &I T FL WIC AT HATEG W
& Wi § I 7 TH WRT ¥ qIATH &Y
W & 97T | Afew wg & aw
ur frdea % s AwEsg w7 "TEAT
g o fwgm i g8 9T Wi anfrar
& fawic #T fF @ & s gw wfe
o w8 arfeqt €& wET® § A s
W14 FHHT A F weraeqr 32T FTT Al
g W Ry gEA ¥ A wayyeqr by T
argdlt & S mafe 9 wwEng
frvg 7 & | a8 AUwe ¥ frdes
¢ 1 (wawwmw)

SHRI J. B, KRIPALANJ (Guna) : We
come here and we are sent here to perform
cerlain  duties. We cannot perform those
duties if we are not allowed to speak
freely and to listen to the proceedings that
are going on. Yesterday we could make
nothing out of the proceedings going on. If
we say anything that is unparliamentary,
it is for you to decide and take away
those unparliamentary remarks. Our duty
is only to refer the matter to you. As for
keeping the order in the House, it is your
exclusive privilege. I have said this bafore.
Even when my communist friend sitling
here was not allowed to speak, [ said, he
must be allowsd to speak. We stand for
some kind of dignity at least in this
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House, We are all called MPs. If one
MP misbehaves, it is a slur on all of s, We
want to escape being aligned like that for
no fault of ours, If some people commit
fault, they must bear the blame. If they
are not pointed out then the blames comes
to all of us that this House becomes a
fish market.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH): For sometime past, we have
been noticing certain incidents
in this House and certain behaviours which
affect the dignity of the House and also
the prestige of the Presiding Officer. Gov-
ernment deplore it, whether it is from this
side or that side or from any side. This
House and the Chair cannot function until
all of us give our whole-hearted support to
the Chair and obey the rulings of the
Chair, whether they are palatable or not.
‘We assure you, Sir, of all the support of
the Government in this matter.

st e fagrt aravdt (FFEAR)
wew weed, # w9 a0 s &R
& ¥ FTUAEY g & o AT ww W
WiRT qUAATET Wi & E9 ®aw Fr ey
waw ¥ WYqE AEY € ) o e wr Ay
& TI¥ Oy At T IAET wAAfeqw
AT UF TE; TPEIC a1 & |

T §IA W gW 9ger A< Agy any
€ T agw Ay Wl 3R
s wft gz £ gfesst &1 qreen g
qr ar Age o war Ivfegr @R ¥ A
FTr w1 wnftEew w@ ¥ ) Afew
qEw wurT AT we ofr aefrc F
§ o o ot wg A A Al § oA
FEFA RN 9 ¥ @ v
wrfee |

SHRI RANGA (Srikakulam) : Mr. Spea-
kor, Sir, 1 agres with what my hon.friend,
Shri Vajpayee, has said about the responsi-
bility of the Leacer of the House. But in
addition to that I wish to say that if my
hon. frdend, Shri Dange, and his group have
any conflict w'th the speaker, they are wel-
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come to bring forward a motion of no-
confiderce against him. Then it is for the
House to take & decision on that. But
whatever might be anyone's view in regard
to any action decision taken by the speaker,
cortainly what had been displayed yesterday
by his friends and his group is not justi-
fiable. They could certainly have thought
of & vote of censure and brought it forward
and it would have been left to the House to
decide whether the House whould be on
their side or not, So far as we were con-
cerned, we made it very clear yesterday it-
sclf—Dr. Ram Subhag Singh, myself, Shri
Bal Raj Madhok and Shri Dwivedy--that we
had confidence in you and that we did not
agree with our friends. Iam glad, today
at last the Government has come forward
to cxpress their confidence in you. It is
for them, if they so wish,to bring forward a
motion, ,,..,., (Interruptior). 1 have no
obicction to that at all; that would be
quite parliamentary. But the manner in
which they behaved yesterday and my hon.
friend, Shri Dange, comes forward here and
says that he has no regrests to offer only
shows that what is happsning in the country
is also being repeated here and displayed
here and they are not ashamed ofit........
(Interruption). 1 hope, the House is with me
in censuring them on their behaviour
(Interruption).

ot grearw dwqw (7 feet)
€ a9 wfawe & ugi ¥ & | gA
w A & w1 7Y F wwar | (wwwawr)

® yoge wwh (wwig) &
AT wgar g efrer oW 7 ug
TR T AR X E 7 ()

ut - () v el g8

P E2 D A S pape &5 pb Lralg Wity
= (UWdees) yab dgb S g LSe35 oS

ot wrw fagr®t wwddht ;oW ag
® R et wlr & wo aff
qo1 f& disTwm g 1 (wwww)

MR. SPEAKER : Onder, order.

SHRI YASUDEVAN NAIR (Pesrmade):
Who is responsible for all this?

AN HON. MEMBER : You.

MR. SPEAKER : Order, order. [ saw
thestatement this morning. I did not issue
any statement. What happened was that
yesterday there was a Business Advisory
Committee meeting and Members asked me
to settle down some business at the end of
the Budget. Then I made a casual remark
that all depends on the Speaker, who ever
happens to be there at that time.

It is engaging my mind very se:iously as
to how we are going for sometime past,
not only yesterday but for sometime past,
I am seriously thinking whether—Iam sit-
ting here—itis worthwhile. I represent
the whole House. You elected me as your
Speaker unanimously. 1think, one bad
side of being elected unanimously is that
everybody’s friend is nobody's friend.
Everybody thinks he is a friend of this side
and he will protect him and the other side
feels he will protect him.

1 have found that, besides the o.her wea-
ker sections, thereis still one more class,
that is, the class of Presiding Officers. We
are most defenceless people sitting here.
Very often, if not like women bul any other

ion, weare unpr d, undefended
and sometimes unaided. My sitting here
cannot be successful unless you come to my
protection and my defence and give your
cooperation. It metters little as to which
group is there and which is not there.

I have been the Chairman of the Presiding
Officers’ Conference and, recently, this was
discussed there. I receive telephone calls
from many Presiding Officers and I am very
much distressed the wiy the Presiding Offi-
cen are going through a lot of difficuliies
in the States and, in my case also, some-
times I have to pass through the same tor-
ture and ordeal.

I am seriously thinking about what we
are doing. Should I compromise my per-
sonal self-respect, the dignity cf the Chair
and the decorum of the House with exigency
and expediency or should I accept the cha-
lilenge and stand upto this? It is serioualy
engaging my mind. 1am not going to act
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ina hurry. T am seriously thinking -over
it. Kesignation is not my personal thing
but it represents the will of the House.

Then, as I told you the other day, the man
sitting here is notinfallible. He is liable to
err.  After all, there are questions of inter-
pretation and even the lawyers, the judges
of the Supreme Court, do not agree with
each other. Imay also err. But, in that
case, the proper procedure is not to  disrupt
the sitting of this House but I would request
you to see me in my chamber and discuss it
with me. I can say, on a word of honour,
that since I become the speaker, I gave up
my personal inclinations, my prejudices,
my ties and everything. When somebody
is not allowed a supplemenrary, when some-
body is not allowed a call attention motion
or when somebody is not given his turn, he
feels angry and T try to assuage his feelings.
Ialsotry to calm him down. But then
somelimes 1 see the dignity of the Chair
and the decorum of the House going down.
These are the two things about which T am
worried. Personally. 1 try to calm him down
and [ try to soothe the Member. Sometimes,
you will sec a Member, when he enters an
argument with me, being very harsh and the

next moment we forget it. And he gets up
again,

Now, if we are to function and carry fur-
ther the ends of democracy, it is through
this House alone and this House is puided
by rules of procedure, decorum and dignity,
In case you differ with me. 1 request you to
kindly see me in my chamber and I can call
the officer and I can send for other advice.
But 1 request you not to allow the proceed-
ings of this House to be disrupted. This is
my humble request to you. 1 differ from
what Mr.Dange thinks. We had enough of
discussion yesterday and I thought that the
matter was over. Still I think there is noth-
ing controversial. Ome thing is that is is
for the House to decide, for the Rules Com-.

mittee 1> decide whether, if anything is said

about anybody, he has a right to represent
to the Minister or send a letter or give some
literature or not. This I am going to refer
to the Rules Committee. How far can we
leave It to that decision 7 The moment my
decision is wrong , I will openly express my
regroty in tho House. - These gro ms of
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interpretation, procedure and ; ‘onventions.
I hope yon will kindly bear in mind that we
cannot run this democracy unless we behave
in an orderly manner in this greatest temple
of democracy.

SHRI S.M.BANERJEE (Kanpur) : What
about Gen. Cariappa’s statement?

MR. SPEAKER : That will also be deci-
ded by that Committee.

SHRI M.L. SONDHI (New Delhi) : Be-
fore you go to Gen. Cariappa, what about
Mr. Dinesh Singh’s resignation?

MR.SPEAKER : That will come scparat-
tely. Don't link it with me:2I have finished
my observations and now if the Minister
wants o say something about other matters,
he can very well do it.

Mr.Shivachandra Jha raised yesterday that
I first allowed and then disallowedit. I
very much . appreciate your point. I told
you that I had kept it pending and sent the
papers 1o be seen by the Mcmbers concer-
ned. I was waiting and I kept it pending.
But the main reason for my accepting it is
this. T make it clear that it was allowed in
the other House and the Home Minister
made a regular statement on it. In view of
that T don't think I should make it a point
of personal prestige. I1don't want this
House to be deprived of the privilege to dis-
cuss a  thing which the other House has
done. That is my point of view. That is

the explanation, I appreciate the point
raised.

SHRI RAGHU RAMAIAH : Ithink the

House wanied me to say something about

the news appearing in the Sraresman that Mr,
Dinesh Singh has resigned.

AN HON. MEMBER : Let him say.

oft ferw wox e (weEAt) @ BR 3w AT
Fifaw viwm Afem fmar i

SHRI RAGHU RAMAIAH : I am autho-
rised by Mr. Dincsh Singh to say that there
is no truth in that statement. There are
no differences between him and the Brime
Minister regarding any poliey or imple-

tion thereof.
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SHRI RAGHU RAMAIAH : | asked
the House if they wanted to know it.
They said ‘Yes' Therefore, 1 gave the

reply,

12.54 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STATEMENT BY GeN,
CARIAPPA CALLING FOR IMPOSITION OF
MILITARY RULE IN INDIA

SHRIS.M. BANERJEE (Kanpur) : I
call the attention of the Minister of Home
Affairs 1o the followiag matter of urgent
public Importance and I request that he may
make a statement thereon:—

Reported statement by Gen Cariappa
calling for scrapping of the Constitution
and imposition of military rule in India.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr. Speaker,
Sir, my attention was drawn (o the reported
statement of General Cariappa suggesting
the scrapping of the Constitution and imp-
osition of President's rulein the country
followed by spell of administration by the
army. I considered this statement as most
irresponsible and utterly uncalled for, Gen-
ral Cariappa mef me on 11th March 1970.
and informed me that his remarks were not
correctly reported in the Presa,
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SHRI S. M. BANERJEE : This appea-
redin the Times of India on the 10th
March, 1970, It Seems that there wasa
contradiction also by Gen. Cariappa. There
was astatement of the Home Minister
also. (Interruptions) we wanted to raise the
issue, Sir, becauseit is not Gen. Carriappa
only but a section of those right recation-
ary elements who are the enamies of parlia-
mentary democracy and who are startinga
whispering campaign in the country that
there should be a military rule. And that
is why, Sir, some of the ex-Army Generals
and some of the ex- [. C. S. offlicers are
members of Lhis particular party, They
want to perpetuate this idea of a military

rule.....

SHR1 PILOO MODY (Godhra): And
some Ex- Communists also.

SHRI1 5. M.BANERJEE: I do not want
this sort of uncouth behaviour and interru-

ptions. So, Sir, Iwould, liketo know if
General Cariappa is &8 Government pensio-

ner and he as doing politics at the cost of
Government money.

AN HON MEMBER : He is a freec man.

SHRI S. M. BANARJEE ; Heis a pen-
sioner. Mr. B, T. Ranadive was a free
man. Mr, A.K. Gopalan and Mr. Nambo-
odripad were free man. When he said some-
thing about the Constitution, there was a
furorein this House, by these so-called
champions of Parliamentary democracy
who pounced upon them fora pound of
fiesh and said this was very bad. But now
it a question of Gen.Cariappa. would like
to know as to what action is being taken
against Gen. Cariappa, whether Govern-
ment will seriously consider it fit to warn
him that any recurrence of such a
statement from him would amount to fore-
feiture of his pension, because it is mid
here: General Cariappa said he had been
asked by many importanot politicianz, inclu-
ding Congressmen of both factions, if the
Indian army was capable of taking over the
ruins of Government'. So, Sir, both the fac-
tions, I mean, both the Indicatc and the
Syndicate have something to do with this
question. (Interruption)

1256 b

[ MR. Derury Sreaxsn in the chair |
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MR. DEPUTY SPEAKER :I am not
able to catch. If there is too much of con-
versation in between, Tam not able to
listen to the hon Member, (Interruption)

Unfortuanately, Mr. Piloo Mody has a
big booming wvoice.

SHRI S. M. BANERJEE : [ am happy
that Home Minister ha said that it is
highly irresponsible; but, Sir, apart from
that T would like to know this. What act-
ion is being taken against such irresponsi-
ble utterance of Gen. Cariappa? And, has
!w been told clearly that if he goes on do-
ing such things his pension will be stopped ?

SHRI Y. B, CHAVAN : I understand
the hon Member's anxiely when some
Wrong views which have the dangerous
f:onnotar.ions in them were expressed ; cerla-
inly we should all be concerned; and so
am I coneerned about it and that is why
cven without waiting for the Call Attention
l_wtioe in the HouseI gave my reactions
immediately I read the statement because
such ideas are 1o be fought; there is no
fioubt about it. General Cariappa is certa-
inly a pensioner but we have not thought
of starting any action about rhe pension.

SHRIS. S. KOTHAR] : (Mandsaur)We
are opposed to all statements or activides
directed at subverting the Constitution,
whether (hey emanate from Gen, Cariappa
l::l' Mr. Namboodiripad or anybody else,
Such statements which create disaffection
and disruptive ideas undermine discipline
and democratic norms in the country,
Government must curb with a firm haod
any such tendencics from wherever they may
emerge we firmly believe in democracy, and
my party does that, and under no circumst-
ances are we prepared to countnenace any
dictatorship, whether it be of the fascist
variety or the communist variely or mili-
tary rule, Gandhiji once said in another
context ‘Freedom is my brithright' We are
not prepared to  barter our fundamental
rights or our liberties for anything else in
the world.,

Secondly, such statements are symptoma-
tic of the malaise in the body—politic. It
is because democracy has been brought into
disgepute by the conduct of politicians, the
politics of conscience, the politics of defec-

tions and the tendency of this Government
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to topple State Governments run by rival
parties. You must have observed that now
orissa is being threatened and it is under
pressure. Such things are heppening in this
country.

MR.DEPUTY-SPEAKER : What is the
hon. Member*s question?

SHRIS. S. KOTHARI : Law and order
in various paris of the country i being
thratened and people are suffering from
unemployment poverty inflation and high
tanation. That is the reason why there is so
much of disatisfaction and why common
people. Members of Parliament, as some-
body said in the other House, and like Gen,
Cariappa some times say that there should
be military rule. Those are symptoms. I
want a proper diagnosis of the discas, so
that we can eliminate from the body-politic
all this talk of military rule.

Now, I come to my main question. what
steps are the Government of India taking
to ensure that the Consitltution is protec-
ted from disruptive tendencies and that no
person, whether it Gen, Cariappa or Mr.
Namboodiripad, is allowed to make such
statements and indulge in activities which
tend fo undermine democracy 7

Secondly, what the Home Minister has
said, I believe, has mads confusion worse
confounded. Will Government institute an
inquairy as to why there is discrepancy
between the original press statement and
the PTI statement that was placed before
the Speaker and what Gen, Cariappa actu-
ally said? This should be properly inquired
into. Will the hon. Minister do that ?

My last question is this, Gen, Cariappa
met the prime Minister and also ths Home
Minister. What actually transpired? This is
almost a mystery, Will the Home Minister
kindly enlightend this House on that?

SHRI'Y. B. CHAVAN : The hon.Mem-
ber had started with a longish premable,
and in, his first remakrs he has said that
there is threat of subversion of Constitution
from both the exterme right and extreme
left, and I share that view. (Interruptions)’

SOME HON. MEMBERS : Not extreme
right.
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SHRI §. S. KOTHATI :1 did not say

‘Extreme right' I do not know whether

Gen, Cariappa is right middle or left.

SHRI NATH PAI (Rajpur): Who is the
extreme right and who is the extreme left ?
Let him pleasg elucidate that.

SHRI HARDAYAL DEVGUN (East
Delhi): Who are those who say that Consti-
tution is not sacrosanct?

SHRI Y. B. CHAVAN : Let him listen
to me first. Let me be allowed to complete
my reply. (Interruptions)

MR.DEPUTY - SPEAKER : Look here
MR. Sheo Narain, | warn him.. . (Inrerrup-
tions).

DR.RAM SUBHAG SINGH ( Buxar ):

Shri Sheo Marain is not here al your plea-
sure ...... (Interruptions)

MR.DEPUTY - SPEAKER : 1 do not
want a running commentary at my elbow.
The Mini steris giving his reply.......

DR.RAM SUBHAG SINGH: You can-
not take any action against him. . .(Inferru-
ptions)

MR. DEPUTY - SPEAKER : lam not
going to be cowed down in this manncr ..
(Interruptions)

SHRI CHENGALRAYA NAIDU (Chi-
ttor): We are also not going to becowed
down.

MR.DEPUTY-SPEAKER : | do not
want a running commentary to my elbow,
(Interruptions)

SHRI VASUDEVAN NAIR (Peermadi):
On a point of order?

SHRI TULSIDAS JADHAY (Baramati):
On a point of order.

MR.DEPUTY-SPEAKER: Let the Mini-
ster reply.

oft yerefiere ey IqTerw AR,
st 57 fafae og@ oftet & woer wEd
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SHRI SONAVANE (Pandharpur) : On a
point of order. Your seat should not be
occupied by anybody. It should be left
vacant, [

DR. RAM SUBHAG SINGH: It is ir.eor-
rect to make the Deputy Speaker sit here.

SHRI SONAVANE : I want your ruling
on this.

DR.RAM SUBHAG S:NGH : This is
the seat of the Opposition, not of the
Deputy- Speaker.

MR. DEPUTY-SPEAKER : He has
raised a point of urder whether any Mem-
ber can occupy the seat of the Deputy
Speaker when the Deputy- Speaker is not
there. I think I cannot give a ruling just now.
This has to be considered by the Rules
Committee or some other body.

DR.RAM SUBHAG SINGH : Thisis
the seat of the Opposition, This should
not be occupied by the Deputy-Speaker.
This is the convention in all parliament.

ot e et (g19T) : ST
Aga, ¥v s § fs ooft wg wal
agreT ¥ X¥ Sramedw-gErY & gaw
¥ g awre fogr & 1 omw gad
& feft o % o W Ao WA @
wgua Tff g f& gt afae o
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MR, DEPUTY SPEAKER: Let the Mini-
ster reply.

SHRI Y. B. CHAVAN : The hon. me-
mber has asked me as to what transpired
between Gen. Cariappa and me when he-
met me. Naturally I had with me only the
statement which had appeared in the press.
He said that he had givena copy of what
he had stated to the Speaker. But as that
copy was not with me, I couid not natural
lly know exactly what was stated in that.
But he explained to me that this particular
statement that «‘the Consti tution should
be scrapped, the President should take over
and it should be followed by army rule”
this particular sentences is%not there. Of
course, I again tried to get a copy of what
ever he has said. But he has said many
other things also which, according to me,
are equally objectionable. Naturally, I did
not start a debate with him. Heis an old
man, a respected man. When he came, I
listened to him, I told him that T would
give the information to the House if Iam
asked as to what was your original state-
ment, what was my reaction to it and also
your statement to me that. You have not
been properly reported; this factI will
report to the House',

SHRI S. S. KOTHARI : What about
instituting an inqury into the discrepancy
with regard to the three statements, Gen,
Cariappa’s statement, the PTI statement
and the newpaper report?

SHRIY. B, CHAVAN : Ido not think
there is any need for Government to inqu-
ireintoit. It isfor himto do what he
wants to do.
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+“Gen, Cariappa met me on the 11th

February and informed me that his rem-
arks were not correctly reporied in the

press.

& 37 afr foamd o ¥ 7 ol
oY QT Sver g Jawr garar o
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‘‘1 consider the statoment as most
irresponsible and utterly uncalled for. ™
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SHRI Y.B. CHAVAN : The hon, Mem-
ber posed a question whether it was
necessary to educale public opinion about
the disastrous effects of military rule. T
have no two opinions about that. That is
the worst thing that can ever happen to
any people in the world; All of us fought
for our freedom. I did not express these
views in the reply to the statement be-
cause the call attention motion raised &
specific question referring to a particular
part of the statement.
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SHRI S. M, BANERJEE : We cannot
give a call attention notice that long: we
have to give it in three lines or four lines.

SHRI Y. B. CHAVAN : I have to give
a specific reply to a specific point raised.

Then, as I said earlier, when General
Cariappa came to meet me. 1 did not have
his statement before me and I did not exa-
ctly know what he said nor did he have a
copy oOf that statement. I could not
cross-examine him (Interruptions) The
purposewas not to Cross examine.

AN HON. MEMBER : You could have
asked for a copy of that statement,

SHRI Y.B, CHAVAN: The only copy he
had, he had given to the Speaker, and
obviously I could not ask himto get that
copy. Later on when I gota copy I found
out what the statement contained
and it contained certain other statemenlts
which are equally objectionable; he has
said that the parties should be disbanded
etc.. (Interruptions) I could not ask him
the question as to which Members of the
Congrees party he met and discussed. [
have asked him at that time, but then I
did not have that statement and I did
not know that he had made sucha state-
ment.

AN HON. MEMBER :
ask him,

Now you can

SHRI Y. B. CHAYAN : What I should
do further is a different matter. The hon.
Member has taken objection to the latter
part of my statement, [ think he is reading
init meanings which are not there. [ am
reading English in a different way and he
reads it in a different way. The word
‘utterly’ is very eloquent there.

i mdk wAnRw  gww TR,
qO QU IO A Imav | A qa7 § R
ag ffw sTU 8y a@ Ao .
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SHRI Y.B. CHAVAN : As a matter of
fact. when I saw that statement on the
ticker, read that statement of Cariappa on
the Creed, I did not wait forits publication
and [ Bave my reaction immediately I
saw it

oft vl Sl c A gE wd S
4t ?

st auw qw wagre : forr g &
Ta FEH ag A€ 4r | ot &% e
Wi fomw fag & sravwe faar e
IF aAFT AZ ATA ALT 4F

SHRI P. GOPALAN (Tellicherry) : This
statement of the former commander-in-
chief has come in the wake of systematic
efforts to build up public opinion in this
country in favour of military take-over of
this country. The recent trends of thought
of some parties have established this fact
and therefore this cannot be treated as a
silly matter, In this connection, I should
like to remind the House that on a previous
oocasion the Swatantra - Party leader. Mr,
Masani when he spoke in this House very
clearly stated and threatened the Prime Mini-
ster of this country that if she continued in
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the same path the fate of Sockamo &
Nkrumah would overtake her.

Moreover, some of the leaders of the
Swatantra party have also made such state-
ments to this effect. Not only that.
Recently, another gentleman who occupies
a very high position in one of the Congress
States has stated like this. [ just quote a
few sentences from his statement. He
says

‘*An unstable government is a weak
government. A weak government can be
intimidated. It is amenable to pressures.
It attempts to survive by compromising
the principles and by surrendering to
threats. Ina perliamentary form of
government, the Prime Minister or the
Chiel Minister has to depend upon the
support of legislators; Hankering for
power and office is so great today that
loyalty to parties. its leadership or even
to principles is searcely thought of.”

He continues :

**Its only atiempt will be to survive at
whatever costit may be. A govermment
struggling for its existence can really have
no objective other than to survive some-
how.™

He concludes by saying :

‘‘Under these circumstances, it has to
be carefully considered whether we should
stick to the present form of democracy
or to change it."

This statement was made by no other a
person than by a Suprome Court judge,
Mr. Justice Hegde.

MR. DEPUTY-SPEAKER : Please come
to the question,

SHRI P. GOPALAN : I would like to
know from the Minister, in view of the
various statements made by many indivi-
duals as well as some parties, whether the
Minister has tried to find out if any secret
link exists between these parties and indi-
viduals and, il so, whether there is any
foreign p behind  it, whether any
foreign agencyis operating behind that.

PHALGUNA 22, 1891 (SAKA)

Statement (CA) 238

1 would specifically ask the Home Minister
whether the Home Minister is aware of the
fact that this gentleman, Mr. Cariappa,
has been touring all over the country and
forming ex-servicemen's associations in
various parts of the country. Is the Home
Minister aware of the fact that these are
the types of activities in which Mr. Cariappa
is indulging 7

MR. DEPUTY-SPEAKER : Only on
question : nol so many.

SHRI P. GOPALAN : MayI know
whether it is a fact thatin 1962. during the
India-China conflict, this same gentleman
toured all over the country and delivered
speeches and tried to create public opinion
in favour of a military dictatorship in this
country. Isthe Home Minister aware of
this fact also ?

SHRI Y.B. CHAVAN : 1 would like
to deal with the last question first. As far
as what Gen. Cariappa did in 1962 is
concerned, I do not think he triedto
create any feeling for military dictatorship,
Certainly, hecreated, a strong opinion
against the Chinese aggrosmsion at  that
time.

As far as Gen. Cariappa's views are
concerned. [ entirely disagree with him,
and [ porsonally consider that there are
germs of dangerous thinking in it. [ have
no doubt about it.

At the same time, 1 do not think there
is anything to believe that there is any
comspiracy or secret understanding with
any other ; particularly, as far as the other
officers of the army are concerned. it would
be very wrong to create even an indirect
feeling that they entertain such ideas.

About Justice Hegde, T have seen what
he has said, but T can only answer that
question if | have got proper notice.

SHRI P. GOPALAN : This question
was put by Shri Murasoli Maran, and the
Home Minister's reply was thatitis his
persosal opinion. That was his reply.
What does the Home Minister say about
it now ?
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SHRI Y. B. CHAVAN : As faras his
views are concerned, I do not agree with
Justice Hegde also. (Imterruption.)

wft warw fag (farmar) : garsaer wEt-
T, A OAET WG ATET § | WY T
& & fgrram waw oF gfvaa #fcdr

e dur Few gm fafaey ¥ R,
FET HER ¥ & | W qgt A Or
W ¥ grea ags ww @ ok @
fenras w3 & oF @@ wEATE AR
qT ¥ 1Y F-TH HHTC FT oreAr WY
Ty

MR. DEPUTY-SPEAKER : What are
you talking about ? This is no point of
order.

13.28
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL INsTI-
TUTE FOR TRAINING IN [INDUSTRIAL
ENGINEERING

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.
R.V.RAQ) : I beg to lay on the Table:—

(1) A copy of the Annual Report of the
National Institute for training in Industrial
Engineering, Bombay, for the year 1968-69.
[Placed in Library. See No. LT-2832/70]

(2) A copy of the Audit Report (Hindi
and English versions) on the accounts of
tae National Council of Educational
Research and Training for the year
1967-68, [Placed In Library. See No.
LT-283370)

PAPERS UNDER COMPANIES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
On behalf of Dr. Karan Singh, I beg to
lay on the Table & copy each of the follow-
ing papers under sub-section (1) of section
619A of the Companies Act, 1956 :—

(1) (i) Review by the Government on the
working of the Ashoka Hotels
Limited, New Delhi, for the year
- 1968-69. wr
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(ii)) Annual Report of the Ashoka
Hotels Limited, New Delhi, for
the year 1968-69 along with the
Audited Accounts and the com-
ments of the Comproller and
Auditor General thereon,

(2) (i) Review by the Government on the
working of the Janpath Hotels
Limited, New Delhi, for the year
1968-69.

(ii) Annual Report of the Janpath
Hotels Limited. New Delhi, for
the year 1968-69 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-2834/70)

AssaM REORGANTSATION (MEGHALAYA)
(ELECTIONS TO THE PROVISIONAL
LeaisLATIVE AssemaLy) RuLEs, 1970 eTc.

THE DEPUTY MINISTER 'IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : On behalf of
Shri V. C. Shukla, T beg to lay on the
Table —

(1) A copy of the Assam Reorganisation
(Meghalaya) (Elections to the Provisional
Legitlative Assembly) Rules, 1970 (Hindi
and Bnglish versions) published in Notifi-
cation No, G.S.R. 3% in Gazette of
India dated the 2nd March, 1970, under
sub-section(2) of section 77 of the Assam
Reorganisation (Meghalaya) Act, 1969.
[Placed in Library.See No. LT-2835(70]

(2) A copy cach of the following Notifi-
cations under sub-section (2) of section 3
of the All India Services Act, 1951 :—

(i) GS.R. 52 (Hindi and English

versions) published in Gazette
of India dated the 10th January.
1970.

(ii) G.S.R. 53 (Hindi and English

: versions) published in Gazette of
Todia dated the 10th January,
1970.



241 Papers Laid

(iii) G.S.R. 54 (Hindi and English
versions) published in Gazette of
India dated the 10th January,
1970,

(iv) The All India Services (Provident
Fund) First Amendment Rules,
1969 (Hindi and English versions)
published in Notification No.
G.S.R. 55 in Gazette of India
dated the 10th January, 1970.

(v) The Indian Police Service (Fixation
of cadre Strength) Second Amend-
ment Regulations, 1969. published
in Notification No. G.S.R. 160in
Gazette of India dated the 31st
January, 1970,

(vi) The Fifth Amendment of 1969 to
the Indian Police Service (Pay)
Rules, 1954, published in Notifi-
cation No, G.S.R. 161 in Gazette
of India dated the 31st January,
1970. [Placed in Library. See No.
LT-2836/70]

ANNUAL REPORT OF THE SALAR JUNG
Museum BOARD, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES - (SHRI BHAKT
DARSHAN) : On bohalf of Shrimati
Jahanara Jaipal Singh, I begto lay on the
Table :—

(1) A copy of the Annual Report (Hindi
and English versions) of the Salar Jung
Museum Board, Hyderabad. for the year
1968-69 along with the Audited Accounts.
[Placed in Library. See No. LT-2837/70)

(2) A copy of the Ancient Monuments
and Archaeological Sites and Remains
( Amendment )  Rules, 1969 (Hindi
and English versions) published in Notifica-
tionNo. S. O. 5002 in Gazette of
India dated the 20th December, 1969, under
sub-section (4) of section 38 of the Ancient
Monuments and Archaeological Sites and
Remains Act, 1958. [Placed in Library.

See No. LT-2838/70)
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Devws Motor VenicLes (THiRD
AMENDMENT) RULES

SHRI IQBAL SINGH : 1 begto lay on
the Table a copy of the Delhi Motor Vehic-
les (Third Amendment) Rules, 1969 (Hindi
and English versions) published in Notifica-
tion No.F, 3 (40)/69-Tpt.in Delhi Gazette
dated the 24th January, 1970, under sub-
section (3) of section 133 of the Motor
Vehicles Act, 1939, [Placed in Library, See
No. LT-2839/70)

13.30 hrs.

PUBLIC ACCOUNTS COMMITTEE

EigHTY FOURTH AND NINETY SIXTH
REPORTS

st w2 fagrd wrddt (FETAT):

Iqreqer wgrey, § Avw Sar afafa ¥ foer

fafae sfades swqm st g—

(1) farey, arforem #vx frmfor, smare
aar qfd sare@i & it ¥
afafs & 39 & sfedaw & &
m§ famfan 9T @ gTa
o atdagl ¥ W H
84 a7 wfadaw |

% fawmr, w=w™, TEA)
Frarrtier sfaker (arfoafere)
1968, 9T afafa & 74§
sfaaga # 4 mf fawrfont o
T I Bk wrdanfy &
qrew ¥ 96 o afadgT |

difew e\ (AqeT) @ IaTew
wgYea, AT oz % Wi § )

qEHT ATET T AT qy § - & aArqwer
o wfreT ¥ nroaey & frow 125
® ave femrn wga § o W@ F e
mar —

““The Lok Sabha Secretariat
circulate to members either Tat

their



243 P.A.C. Reports

[ faaszar )

residence or through the Publications
Counier, papers,.”
tw ® aw g fe ot qoh qg o A
few @i, I W Arew TR T
wt fexdraqz 07| Ao 4 ATE W FET
aTwaTA wAY o ¥ &7 qoo ¥ fRAY

1. Review by Government on the work-
ing of the Uranium Corporation of India
Limited Jaduguda, Bihar

2. Annual Report of the Uranium
Corporation of India Limited.
waed ® FEdz  Ag fear m@m

9% & fagre & "l o faawadr oo
g =@ fad & srrr wmgarg fo 33 W
"z wut Aff fem war ?

AN CAMET ATE QTET AT § 2o WMo
¥o wfto fo T ¥ dfafors wawaiv
aqr sfereror £ T aftgz Fad 19 67-
68 ¥ srfez s dor oY &, w1 5 o
1970-71 a8 97 <@T § T9H 3 AW FT AT
2§ &1 =10 T wt wgw wifz fr s
wravasig 81 aft 97 & wgww A
TR AT QAT AT g ST wWEEA ¥
w7 Ietie T 57§ 7

MR. DEPUTY-SPEAKER : Firstly, it is
not necessary to circulale the papers that
have been laid on the Table. Membeis
who are interested can get copies from the
Library.

SHRI SHIVA CHANDRA JHA : Itis
not nvailah!g there.

MR. DEPUTY-SPEAKER : Ifit is not
available in the Library, we will look into
it. Secondly, about the delay, that can be
brought to the notice of Dr. V. K. R. V.
Rao,
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13.32 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
TAH): With your permission, Sir, I rise to
announce that Government Business in
this House during the week commencing
16th March, 1970, wibl consist of —

(1) Further discussion on the Geneial
Budget for 1970-71.

(2) Submission to the vote of the House
of Demands for Grants on Account
(General) for 1970-71.

(3) Discussion on the Resolution seeking
disapproval of the Banking Companies
(Acquisition and Transfer of Uudertakings)
Ordinancc, 1970 by Shri Beni Shanker
Sharma and others and consideration and
passing of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Bill,
1970.

(4) Discussion and voting on the
Demands for Grants (Railways) for 1970-71.

ot srew fagrt ot (FerAgE) -
Iaremd Y, T faarz ¥ #Y qAw W
T & s oo § R o
afeew e UHo FYT T/ MY FT FIvEw
F ot i w #r v ff o Forear foird
qETT #1 4w A ar A g, Afew o
aft a% wwifoa A §r g AT AH
gzq ¥ wrax e € f, Sy wei W
forq wré www g AT Tfge Afew ooy
YT AT e qgw owd § fe @
foivd ggn frafem ov @ oy ) qreEE-
=0 shw fafret @ ae &1 qad
fs ag foé ot a% 7= & am Wi
T Tofr TER, IEHT T4 FT WA Y7

SHRI JYOTIRMOY BASU (Diamond
Horbour) : Wehave had a lot of talk
about General Cariappa. May [ request
you to convey the displeasure of the House
to General Cariappa so that in future he
will be more restrained ?
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MR. DEPUTY-SPEAKER . We are
now considering the business of the House
for the following week.

SHRI S.M. BANERJEE (Kanpur): I
want to refer to two or three points and
request you to consider whether they could
not beincluded, T know that when we are
discussing the budget grants it may not be
possible for the Minister of Parliamentary
Affairs to accede to all our requests, but
these are only small points.

More than one lakh of non-gazetied
employees of Himachal Pradesh are on
pay-strike, dharna or hunger strike. Day
before yesterday a s'atement was made in
the House by Shri Vidya Charan Shukla,
informing the House that Central pay scales
have been given to the Himachal Pradesh
employees. The Central scales are less
thah the Punjab scales and the Himachal
Pradesh employees want the Punjab scale.
So, this is an injustice done to the
Himachal Pradesh employees,

1 would request the Minister of Parlia-
mentary Affairs to convey to the govern-
ment the plea of the members that the
Himachal Pradesh government empioyees
should be paid at the Punjab Government
rates and not at the Central Govermnment
rates.

MR . DEPUTY-SPEAKER : [ am told
that a discussion is likely to take place on
this on the 17th.

SHRIS. M, BANERJEE : T am happy
to hear that., Secondly, another injustice
has boon done to the Central Government
employees. The hon. Railway Minister
was pleased to declare while Speaking on
the budget that ad hoe increments have
been sanctioned to all the non-gazetted
employees who have been stagnatmg at
the maxisnum of their pay scales. But this
is applicable only to railway employees.
There are about seven lakhs to eight lakh
employees in defence, postal dopariment
. and many other offices, including the Lok
Sabba Secretariat, who have beed denied
this privilege. This is the worst kind of
discrimination and I would request the
Minister to convey 1o the government our
strong Teelings on this question. Many
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represeniations have boen sent (o the
Prime Minister saying that this discrimina-
tion should be avoided by giving this parti-
cular comcession to ali Central Govern
ment employees.

Thirdly, I would like to know from the
hon, Ministes whether a Bill to abolish
the privy purses is going to be introduced
in this session. There is a lurking fear
that those who belong to the syndicate
and their way of thinking are putting
pressurc on government not to go ahead
with such a Bill. 1wantto know whether
it will be introduced or not,

Lastly, it should be conveyed to Dr.
K. L. Rao. the Minister of Irrigation and
Power that the electricity wage board
award has not been implemented and in
Kanpur even loday a hunger strike is going
on, two people have been jailed and more
than 200 people are going to be on sirike.

ot forw wiw @7 (WeqEAT) : FaTSder
werey, fevrge wC SEA ¥ foer 87
T § | IWH AT qEgER @ T IEE
ot waa o wfY wui At § 1 o
U FTAT Wgegw & AfEw geac
F@IT A w1 AAw AFT TET
fae# w17 FuTT w=igh o, ¥y w™ -
g wat Wi FET T, a8 & qoAT WEar g

o ww WO (T afew)
fa® &1 @17 qFiaT §O ¥7AOT IRAT {1
qg ar oft aat 7 A frfgd § are §
fors faT, smawT qz o fd W gEE
weft 7wz qw fargy qr A1 A W & Aar
oft 7y fomdy 5 o7 @ fa awz dm A
fear oy wifs wam Wy & fekr m
e ET w1 QU A fear § feawz ga & |
qger ag S of wew ad aver fadaw &
sl | T Ay F oy W g0 w0 €
aid wx T § Afew wrk v aiw Y £
AW W TEE AN F @ & qEw § e
5 o ¥ feqars s mifwe gy
war § &1 Y 1Ay Awa T aF grar
¢ fe Wit wg wiw SO wwy Wwiwa g
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X awag & fr foewr g o
A ¥ At & Cww A wgETeeT
sreqTa wraT a1 HfEw IEwr X awf w7
w1 oY aew ¥ g gf | fred @ aw
T AU WX ARY, oA sl &
faamas swam WY, g W@ AT gw A
¥ fer sk e &\ agr o qffeafa
g wra DAt wsEt § aga mff
feafer & W\ arerraor famear o <@ &)
wafag & wigar g fe s saryg w7
wrE oar w2 M swd fewm ¥ owmr g
g |TH ATE Try |

fenraw 93w & st a1 o0
araer § foma art § = wvgw 5 @
¢ & 39T QU U wET FETE

it e STE (g19T)  FeTeas
oY, fafe ¥ mraer, oz w6 & fF wow
¥ fawa'§ vy oy @ Y @ fE afqee
W aweqT ¥ AT Angetw qify sy
fod e & wiw @ oY ag ¥ w1 faww
Qomr &) ofeem @ # fow awy
ot feafer wo «ft &, a5 art & oy
T & qww WA waw Afr ¥ e §
W W WY dwefoi @ e
WTH ¥ T § WX WY T ETe # i ey
feafer faredt or oft & 1 o owe 2
fs s wex wrd st # o froarar
SR gETy & &7 ¥ @@ owr oy
e qwr wvfr W1e s wofr & areowar
are g€ & a1 otk A aR gy F aw
W g & wafor gwer wniww §
X A ey gy

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Sir. I have raised this matter before
also without getting any response from the
Traul_.:ry Benches. I gave notice of a calling
Altention motion some days back and I
received no reply at all, The Speaker wants
protection; the weaker rections of the
House, who abide by the rules, also require
your protection. The gituation in Telangana
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is getting worse; the students are agitat @
and now the teachers have also declared
that they are going on a strike. The Prime
Minister has summoned the Chief Minister
and has had some talk with him. We want
this to be discussed here and to know
what the policy of Government is,

SHRI E. K. NAYANAR (palghat) :
Some days ago the P and T Minister assured
us that no action would be taken against
employees who took part in the 1968 strike.
We have got information from the PMG
in Kerala that promotion of some emp-
loyees, who took part in the strike, and
their increment of wages were stooped.
That should be discussed here; that is an
important thing.

SHRI JOYTIRMOY BASL : Secveral
hundred Tea Board emplovees have gone
on a token strike on Government’s attitude
and failure to meel certain demands of
theirs. May I request Government through
your good offices that the Minister of
Foreign Trade make a statement in the
alternoon about the Tea Board strike that
is taking place today.

SHRI SONAVANE (Pandharpur) :
Government has not yet brought for dis-
cussion the Scheduled Castes and Scheduled
Tribes Commissioner’s report. Our appre-
hension is that they will come at the fag-end
of the session when we do nol get lime.
Therefore they should bring that report for
discussion after the Budget Demands arc
passed.

LUR LB IR R el o
gdT FT@T g |

it womto forurdt (aferm ) : Iovemer
wgizg, 714 fage % o= ¥ uF fo-
2 g e maAAe ® fravmar g S
fir ferT ® e § dEwEHw W OwT

I at@ *gag A™ fagre 7oA

ar § o wgen fe gwE At w e

gaT 7y rurw @@l 9% faar omd
SHRI RAGHU RAMAIAH : Hon.

Members have expressed various apprchen-
sions and their desire that verious discussions
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should take place and reports should be
placed before the House. I hope. it is your
desire . ... (Interruption)

SHRI S. M. BENERJEE ;
want a* discussion; I wanted
ments ... .(Interruption )

I did not
two state-

SHRI RAGHU RAMAIAH : You wanted
a statement but others wanted a discussion.
Many hon, Members have made various
stalements. I hope, it is your desire that I
should convey it to the concerned Minister.
i shall do so.

SHRI BAKAR ALl MIRZA : This is
very vague. There is no assurance.

SHRI JYOTIRMOY BASU : Is the
Foreign Trade Minister being requestea to
make a statement in the afternoon about
the Tea Board employees strike 7

SHRI BAKAR ALI MIRZA : Sir, do
you permit this evasion? There is no kind
of an assurance. what is he golng to do ?

MR. DEPUTY-SPEAKER How can
he give an assurance ? He has 1o discuss
it with the concerned Minister.

SHRI BAKAR ALI MIRZA : I has to
be discussed. This matter was raiscd before
also and he must come prepared.

SHRI RAGHU RAMAIAH I will

convey to the Ministers concerned.

SHRI BAKAR ALI MIRZA ; He has not
given any assurance. . ..

MR. DEPUTY-SPEAKER : Ho has heard
you.

SHRI BAKAR ALI MIRZA : He has
been hearing me for the last fortnight.

SHRI RAGHU RAMAIAH : As you
will see from the Report of the Business
Advisory Committee which I am placing
before the House for adoption, all the loadors
of the parties who are members of the
Business Advisory Commitiee have sugges-
ted that even no No-Duay-Yet-Named motion
should be taken up before the Fimance Bill
is passed. The House will appreciats our
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difficulties. I will certainly convev to the
Ministers concerned.

13.40 hes.

BUSINESS ADVISORY COMMITTEE
FORTY-SIXTH REPORT

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND rRA-
NSPORT. (SHRI RAGHU RAMAIAH) :
I beg to move:

““That this House do agrec with the
Forty-Sixth Report of the Business
Advisory Committee presented to the
House on the 12th March, 1970."

MR. DEPUTY-SPEAKER : The ques-

tion is :

““That this House do agree with the
Forty-sixth Report of the Business
Advisory Committee presented to the
House on the 12th March, 1970,

The motion was adopted,

MR. DEPUTY-SPEAKER : Now, the
House stands adjourned for lunch to meet
again at 2.40 P. M.

13.41 br.

The Lok Sabha adjourned for Lunch il
Sorty minutes past Fourteen of the Clock.

The Lok Sabha re-assembled aficr Lunch
at foriy-four minutes past Fourteen of the
Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

RE: PROROGATION OF JAMMU
AND KASHMIR LEGISLATURE

MR. DBPUTY-SPEAKER Mr.
Raghuvir Singh Shastri.

SEVERAI. HON.MEMBERS rose.—

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, on a point of order. It isa
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{ Shri Kaawar Lal Gupta ]

very important matter. [ had written to
you also a letter about it,

JuTere AEEE, IToRT wrew ¥ e
WY g gl & gar wft T ST
#grEr e e e fafrex &
FeX 7T TN F G fear § ) 78 fo-
W ¥ 39T AwT wrdr s ¥ 0 W %y
weny e e ® ogwr & vak fad
iy, fufres A9t do e & @ @@
fe wfE agr wrgre frwows aoft 7w 8
Let him

MR. DEPUTY-SPEAKER :
kindly listen to me....

SHRI SHRI CHAND GOYAL (Chandi-
garh) : The constitution is being torn to
pieces every day.

MR. DEPUTY-SPEAKER : Let him
please listen 10 me first,

SHRI INDER J. MALHOTRA (Jammu):
Please, listen to wus for one or two
minutes, and then you camsay what you
want.

MR. DEPUTY-SPEAKER : 1 know
that Shri Kanwar Lal Cupta wants (0 mise
it. and Shri Inder J. Malhotra also came to

SHRIGULAM MOHAMMED BAKSHI
(Srinager) : There are so many other
Members also who want to arise it.

SHRI KANWAR LAL GUPTA : We
had given a vegular motice.

SHRI SHRI CHAND GOYAL : We have
given regular notice,

MR. DEPUTY-SPEAKER : Hon. Mem-
bers do not even allow me to finish what
I was going to say, I understand that a
regular notice of a motion has been sub-
mitted to the Speaker, and this is heing
considered, and, therefore, let him not
press it now. Let us go on with the busi-
ness before the House.

SOME HON. MEMBERS : We wass a
discussion om it todmy.
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SHRI INDER J. MALHOTRA : Let the
Home Minister come out with the facts, as
to what has actually happened, why the
Governor has prorogued the Assembly and
why democracy is being murdered in
Jammu and Kashmir, We are not interested
in the regular motion, We are interested in
knowing the facts.

MR. DEPUTY-SPEAKER : Let the hon.
Member kindly listen to me... ..

SHRIINDER J. MALHOTRA : Kindly
give me two minutes.

MR. DEPUTY-SPEAKER : It will not
be two minutes.. ..

SHRI INDER J. MALHOTRA . The
major duty of this House is to saleguard the
rights of the people all over the country.
When democracy is being slaughtered in
one part of this couniry, may I know whe-
ther this House should mnot take notice of
that 2....

MR. DEPUTY-SPEAKER : Let it come
ina regular way, so that there can be a
proper discussion.

SHRI INDER J. MALHOTRA : We are
not interested in the regular motion. We
are interested in knowing the facts.

SHRI BALRAJ MADHOK (sowth Delhi):
May I make a submission ?....

SOME HON. MEMBERS rose.—

MR, DEPUTY-SPEAKER : Lot me Mstcn
to hon- Members one by one.

SHRI CHENGALRAYA NAIDU
(Chittoor) : I am moving & motion to sus-
pend the besiness before the House and
take op the Kashinir e,

MR. DEPUTY-SPEAKER : All right,
he has moved the motion, That is all.

{ shall aliow ome minute to each Mem-
ber, { would request hom, Members to co-
oporste. Let them not make it intoa
regeiar debates evem il 1t takes some time
to gt aMl ¢he information for a regular
disoussioa. Lot mot hea. Members prolong
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Now, Shri Kanwar Lal Gupta.

SHRI GULAM MOHAMMED BAKSHI:
Kindly allow Shri Inder J. Malhotra first.

SHRI INDER,). MALHOTRA : I am in
possession of certain facts, and my hon.
friends may be interested in knowing that.

MR. DEPUTY-SPEAKER : I am
allowing Shri Kanwar Lal Gupta first be-
cause he has....(/nterruptions). Let hon.
Members please allow me to run the
House.. ..

SHRI KANWAR LAL GUPTA : Let
him speak first. 1 have no objection.

SHRI INDER J. MALHOTRA : Tshall
be wery brief. What has happened In
Jammu and Kashmir State this morning is
this. The Governor has prorogued the
Assembly. The Assembly was sitting for
the budget session, and it was scheduled
W meet  oworrow 1o vole on the
Demands for Qrants, but the Governor
has prorogued the Assembly. Now, we are
interested in knowing the facts. 1 would
suggest that let the Home Minister make
a statement before the House rises today,
as to what the facts are, and what has
aclually happened, and after we know all
these facts, we can come forward with a
regular motion.

oft Warcemw e IITEIE WETRA, Y
¥ aw & Hear 7 gg-=mag wuifeg
f wadz & ofre fafreee ®wgy Fwe
#YT wredrT sdeadT €1 S0 w7 famr
A% fafreee ¥ o o) wrew fak @
¥ ug w7 & fe &% o fay medx
stereaat o wen & fad fowsoe foar
f& gree & amgT @gT ¥ amTACOT
ax g ¢, foed ww wasaw; § #ré
wtw 30 & ff ww &wer | g5 oy e
§ ot gfammr ¥ g 1 wrs o frfir-
= A W oW Tt FT g
wife ayt o¢ grew yaw smew g
o @ 7@ ¥ fordd@ & g
¢ EW ag o e T B o fafs-
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&t w fooe & §, smew fafaeet w1
FAUT FOA | TEH AN woy
¥ WA et § o ow g
T wxh & fr wfem s gufas
mﬁ|#mﬂargffm
oft R At § wory 7 & qade €t
v fe %t Srover 8, 9w o e

SHRI CHENGALRAYA NAIDU : In
our country, the Speaker of this House
presides over the Conference of Presiding
Officers. So, asa matter of fact, you are
the guardian of these presiding officers.
We find that one presiding officer after
another goes on proroguing the House, . ..

MR. DEPUTY--SPEAKER : What is

the hon. Member's submission ?

SHRI CHENGALRAYA NAIDU:
1 want to move a motion. |am movinga
motion to suspend the business before the
House and take up the discussion about
Kashmir.

o wwTeie wrest (FTgY) :owATR
Zor & frwry warslt F ww oefr wzard
azi wify & w1 &y & o o awdr
ar o § 1 o wdre Teg Ay feafr
yag gt ¥ fu= g mrat ag
draradfi g k) geT wAdEn ofe
# At ag on ad oy feafe & X g
FT AT QY § | Ay 9T war g g 7
goww qiéf & faemr war ¥ 62 wwew
o=l B oas et wrge wd w2 §
ey St AT QA agAa W Ok ) QX
T it woAt mit W o Ty ¥ farg
Tt ®1 wg §T wdvaeh w0 wvAwry
s fewr & 1 AT frter an ¥ e ang
Wi fr g s Fav fwe wF
ey g vy ag & WY am SO
¥ ofiz ¥ mar v N gwr o gfer
¥ ff ag wrrwaw § f& ow & AR
qow uenfw e we fear g
wrr ur aff fear way Ay apt frafe
Aot v T g aret §
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SHRI S.M. BANERJEE (Kanpur) :
I am opposed to President's (nle.. -

MR. DEPUTY--SPEAKER : The ques-
tion of opposing or supporting does not
arise now. What does he want to be
done ?

SHRI S.M. BANERJEE We do not
accept the suggestion made by Shri Prakash
Vir Shastri. But I would like to make one
submission. 1 want that there should be
a statement by the Minister of Home
Affairs clarifying the position, because we
also heard this news on the radio. After
that, let there be a disccussion. The Gover-
nor has used his power wrongly. This
House has definitely to discuss whether it
is correct or not.

SHRI RAJASEKHARAN (Kanakpura) :
Yesterday, 35 Members of the Jammu and
Kashmir Assembly decided to withdraw
support to Shri Sadiq. And the issuc was
to be decided in the meeting of the Assm-
bly tomorrow. In view of that, Shri Sadiq
has asked the Gowvernor to prorogue the
House. Itis just a case of murdering of
democracy. So, we must discuss this point
here.

SHRI BAL RAJ MADHOK : Normally,
it is not the practice to interrupt the
proceedings in this manner. .

MR. DEPUTY--SPEAKER : I am
grateful to him for saying that.

SHRI BALRAJ] MADHOK : But the
point is that the Jammu and Kashmir
State is a borber State and a very strate-
gic State. There isa lot of discontent
already there because of the discriminatory
policy of the State there and also because
of what Sheikh Abdullah has been doing
there, and it is against the policies which
are being pursued by the Sadiq Govern-
ment which are not only against the
interests of Jammu and Kashmir but
against the interests  of the country as
also = whole that the people there,
the members of ruling party them-
selves have revolted against  the
Chief Minister and they have almost
passed a vole of no-confidence. In these
circumstangces, it is some thing serious
which has happened. The Chief Minister
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holds office because he has a majority in
House. But now he has lost the majority.
In these circumstances, in that border
State, to prorogue the House, even when
the budget is not passed—and the demands
for granis relating to Shri Sadiq’s Ministry
or department were to be discussed today,
becomes a matter not only of importance
to Jammu and Kashmir but for the whole
country, from the point of view of constitu-
tional propriety. So, 1 would urge you to
ask the Prime Minister or the Home
Minister to make a statement, One report
is that they have also reported to the
Prime Minister. The Prime Minister must
make a report to this House today,
because otherwise, thinis might become
worse.

SHRI SHRI CHAND GOYAL : Three
constitutional points arise out of this.
Firstly, it ha: happened for this first
time that the Assembly has not been
dissolved or adjourned sime die
but it is being prorogued. It is in
the case of Haryana, that Shri Y,B.
Chavan took the position that since the
House.. ..

MR, DEPUTY--SPEAKER : The main
submission now is that the Home Minister
should come forward with a statement.
The Minister of Parliamentary Affairs is
here and I am sure he has heard what
hon. Members have said, and I am sure
the desire of the Members would be conve-
yed to the Home Minister.

SHRI KANWAR LAL GUPTA : We
have tabled an adjournment motion,

MR. DEPUTY--SPEAKER : As regards
the adjurnment motion, 1 cannot admit
it because the motion has to be given
proper notice of. It cannot ‘be taken up
just like this. .

SHRI SHRI CHAND GOYAL : 1 was
submitting that without the Assembly
having adjourned sine die the Governor is
not authorised to propogue it and this Hou-
sc cannot remain a silent spectator (Inter-
ruption) This House cannot remain a silent
spectator when Ministry Governments are
being allowed to function because, Sir,
this has become abundasitly clear lhat the
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Ruling party has lost majority in the House
and it is misuse of the power of the
Governor to utilice this device and there-
fore, Sir we will request this, that the
least that ought to be done today itself is
that the Governor should be directed
to summon the House immediately.

st nemw Aigeay wet ¥ ow A
T ATE HTOFT  FEewy frerAr  wwEar
1w

Budget is being discussed; Chiefl

Minister’s Demands were presented
yestarday befo e the House,

ST HITE FY 92 7rA AT aow A
7 o femrsw feasw gFy o, ...

MR. DEPUTY-SPEAKER. Please don't
take much time,

ﬁqmmmﬁ: graet q
T f& ¥ gn wEvEdT § o1 FEARA
4 1 7 3 fenrew 71 71 w9 7@
AT I awT dweAr & oAvar . (FTTw)

Chief Minister’s Demands were before
the House. I don’t know what is
going on there.

W I1q OF AT § 1 TE FU AU
¢ fa wadz & fawm w1 w1 gEfEn
S fear § & ans fowr ot o 3g
i adt dY | Afwa waaw £ gerEwa
T TAY § agi A9 @ & Wi s
a1 &3t ¢, fad aw fev @@y &

e i Ll
- ot Laly Uds ka3 '_,qr iyl S

Budget is being discussed; Chief Minis-
ter's Demands were presenied yesterday
before the House.

o oy S i Jea S By ]
Sut S e il &

PHALGUNA 22, 1891 (SAKA)

J.&K. Legislature 258

MR. DEPUTY-SPEAKER :  Please

don’t take much time.

S S J pyban - o Sumia (B g3
gy ddap Sl i gtead 2 S
ol 93 355 oyl @y o8 3L Sy

(rEpR) - Ul y» lagh 2y

Chief Minister's Demands were before
the House. I don’t know what is going on

there.

2 L LS - &yl Kol ol gy
Bl e oy dyipd &
5y 5 g2 W plb S 2l ot
S e o g - ¥ et el
P U Uy e Mt IS I
0 e 2 R g el gl 2

= adtd P

MR. DEPUTY--SPEAKER: Kindly finish.

SHRI GULAM MOHAMMAD BAKSHI :
I am very much concerned; Unfortunately
Icome from that part of the couniry.

MR. DEPUTY-SPEAKER : One
minute, please. Youare concerned with
Kashmir: I very much appreciate it. Iam
concerned with the rules of the House and
running of this House. You will kindly
cooperate with me. And threrefore I am
saying this (Interruption) Bakshi ji, please
address the Chair. When a regular
motion is admitted you can have your
full say. Iamnot preventing you or
shutting you out. [am only trying to

regulate the procedure.

SHRI GULAM MOHAMMAD BAKS-
HI: Mr. Qasim and Mr. Sadiq belong
to the same group, that is, Congress (R).
Mir Qasim owes allegiance 10 the Prime
Minister and to the Home Minister and
Congress President Mr. Jagjiwan Ram. It is
their internal matter.

MR. DEPUTY-SPEAKER ; 1 will allow
you to speak at the proper time. When
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[ Mr. Deputy-Speaker ]
procedure is not there, how canl allow
you ? (Imterruption) This will be comming
again I hope and you can have your full
say. Kindly co-operate.

SHRI GULAM MOHAMMAD BAK-
SHI : I will not ask the Prime Minister;
but 1 beg of you to ask the Home Minister
to meke a statement taday.

SHRI TENNETI VISWANATHAN
(Vishakhapatnam) : Do I take it that a
statement will be made today ?

MR. DEPUTY-SPEAKER : I have told
*he Minister of Parliamentary Affairs to
convey to the Minister of Home Affairs
what the Members have expressed here.

SHRI TENNETI VISWANATHAN :
And also to the Prime Minister,

SHRI GULAM MOHAMMAD BAK-
SHI : Prime Minister is not concerned.
It is the Home Minister who is concerned.

st frr wer s (Fuat) o FEi O
Sq wEEdr it d5% I @ & Ak
THTOF TAACX FAwT A0 fear &, @
dfear qxox weraEAw & 1 & wmwAr
§ﬁ-‘=[xwa“rﬁgﬁaﬁﬁm oF
Twvey AT Wifgd | ag wrw aw & femn
arT Tifgd | 99 € §T9 ¥W 9T UF
wET agy A g wfgd 0 & zaw
qdT &7 §

SHRI SHEO NARAIN (Basti) : Sir,
1 rise on a constitutional point. (larerrupt-
ion) As my friend has said.. (Interruption)
What is this* thing ? (Interruption)

MR, DEPUTY-SPEAKER :
word will be expunged.

That

15 hrs.

SHR1TSHEO NARAIN : The Assembly
should have been adjourned sime die, then
it could be prorogued.
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After that President’s rule will come.
But instead of that, something else has
been done, The Home Minister should
come and explain the constitutional
position. We are not concerned with
Kashmir as such now. We are concerned
with the constitutional point. I hope you
will give aruling from your on book
which is in your hands.

15.02 hrs.
GENERAL BUDGET 1970-71—GENE-
RAL DISCUSSION—Contd.

MR. DEPUTY-SPEAKER Shri
Raghuvir Singh Shastri may continue his
speach.

it i feg et (ava) ¢ 99T
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w1 W F AT A o & g 97
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*Expunged as ordered by the Chair,



261 Gen. Budget—

®fq-30s &1 WG a¥ FQ O fFEH
®1 "ma ot Iuw sw & gfe d @
a1 forg THTC IAW F WY gt 9T
3% fed frmg & o @, 9@ @@
frarr # yfw *1 sardy qof w17 *T 34
o7 fezdt 2 am & a7 |

qrme & T AN & A™A A FAEAT
#, gE®T @A gY AT JAE WO _
fearr ¢ 3q9r & W ag &y @@
w1 Hfa-JeraT & e f¥, ar 6y
s A TIgeE & wew fre g,
arg &1 w1a &9 g 9ifge, faad &1 &
r % g =ifgy, arf

g FHAfEl R Aagd &
g § gCee 7 48 fagra fawifa
#T @ § @ SrqarEn aegEr
TR faeft fadie &¢ a% 3% @1 W §,
a1 7q7T IA9 A& JATET AT g AT AY
fat & g 1 qafeTaq foar smar § o
&t 3t atg 99 o Foe 7 # Aoy
& Wig 9 WI4, a1 HA-IARA & Je@
& fpe & Frafor faar amar =fgo

AR F AR AE F qIGT T
arar § fe ot At zamg s gfe-
®1or 37X feer a1, wEifs o a@
9T 10 Nferwd FT FAT 4T | gHW AT
F@ ¥ fF fog awz #1 2@ & fogw wt
N W FW AT AN FY A@l @,
i fewAi w1 wi€ gwge fod @ 7
faar, #% & wa gz Iugre wwT fadwr
fir &rz ax A1 10 sfowa 3w T €T
Ia 1 wEW w¢ fear qqy a1, IEwT W
w¢ fagrardar | ¥fer af awere § f
qar g fear war g

uf- gerdl ® ww ¥ @ X @
awig 1w feufa g & fr gfa-gare

PHALOUNA 27, 1891 (SAKA)

Gen. Dis. 262
¥ art ¥ fafwer dar, eerd Wi ardfai
T FE THC AT AT Fg W ¥ )
Wy W § a9 ®AEAT §, E-Iew 9%
JEET T AW 7T QT ¢ W Fram
¥ fam § adfy wfafmaer ¢ 1 wwfog
Afw & weww oo 7 a1 Fw A
FC 8, a7 UH-IN wC fear wry Y
Tg 7a *< faqr @y & wqfw & difaw
TAA THT &1 gH TG ¢ et @ wR
A EN | WIETX BT EH AR A TH
fafewa arfedy fawifea ¢ & wfeq
arfe fadt wwt 1 gawe ar  weH
Gar & @1 W Ffy A g9 e FE AT
gaLd qF |

T FT HTEHY T qEHW &7 § fiF wfw
#r qff 9T W awar o gefa g ar
diferr Frg St W@ & — & gawr faow
TE w1 § A ik A Tnfgg-—afea
gl awafa 9% &M ¥ quy §reg el
A WY g 9T Ao w) A qre ot
& | YETH WA T ¥ AW Hiqor F T
T Ao Faa fwar § afew & gawar
g fe ot §8 S w71 ¢, o ag afw
adf gvrr 1 vw fag wgd avafer g difaa
qAA K AT § TARAWTE www ISMAT
Tifgw |

ae wor gfeder @ e,
I8 wmear A arx fawow v € §)
afafrdl & qweray § fr fodt serc
¥ gawT wifer Jeary g wrfgy, seeer
wifos a=peg g1 wifgg A Ty
wifas feafs dgac grfr wifge 1 & aw-
RaT g fs guwr adteT Fawr ot § fe
art ¥ a wiwl ¥ o2 12 Igra-vy,
oY JU, WT g% W @1 fuemr W
et @k e I i v -
@ A &7 STy AR oo



263 Gen. Budges—

[ sy oyerefarg wredt |
waTar yfelAl o ewen w1 s wr
gara A e € )

#x faw ag wfw-gard T @y
awfer & @t § oF fafima A swwey
&1 wvg fwar g, Idr ag & w0 @
g‘ﬁsmﬁw"nﬁ%mﬁtﬁ
ey e fafees st arfge | @&
w1 7g qu wT ZAT AhEe f A1 "™ B
Iuri & @ o G Al @ swa g
Ia% faq ot @@ aF suw wiE &3
JAH, F @A FETQ IOT FW, [
g 3T faafaq SOw gR ; aTer
O A-TAR F W G qW0T AL
T faelt &0 &1 IF T9H FT TATAS
A it | AIHRTT FT IAT F FEH
¥ goh fifs sz &7 & Aifew s

wifge |

wa & I RBW F AT H B
EAT WTgAT § | 99T ¥3W & AT
ag wawdr § fF wft aF FE @R
gra fzd oy weEw o wafadl &

¥ 9+ w9 SET AT e

& # a facfrm agraar fasfy
§ W ¥m Foe o AR M W
i o X wreft ww w 38 wfewa

IO NAW & WO qg AW HAAT K |

& geewdw § wfw-sfe s 250.62
w3 ff, &fT i TomTa ¥ 3T wa amt
tw & wfrsafer smw 315 WY Hrk, 9w
g IaT sy - 244 w0k

MARCH 13, 1970

Gen. Dis.

gr o AT Ew ami ag wgr § Afew
Jo T g 9T wr g

WE W T qg g feoawm A
IO AT A A T 7@ faar | ggeht
a1 YA ArorATSHT F INT qIT FT FE
Fry oframn -8 &1 of | @ g
affg g &t ow ¥ oW g
dietfrs  aftgramsit T 1144 F0E
Wy @w faq 17, #faw guc gaw ®
Faw 72 FUT ®F WS F7 07 | "
feafti 7 & B e frand fagre & 9o
93 B & @ Tt & A g om

I FIFIC 98 Feal & o o & fagrs
#1 3T 5, 6 wfama arfas g 2fzo, 4t
IuE| @A ifEw 5 fawre # 78 av
HqEeH T gL T KA | qE Hiw
¢ fea=a fam sair Y fawifesi &
FAATE AT A faw 7 dear i
@"TTlﬁfFfﬁ'*F"ﬂTmﬁT g fs gmv
N3 ¥ A9 WA AF A W-RiF v 77
8 TaF WY A S AT T, FAE
afemrsis & =9 § 3o 9IT F7 07 Fafore
wifr 31 arfew, 9q91 wuret dar fama
wifgu, aiff W aF g1 97 A7 FAT g
wk 8 ga qofa g Wy w7 gar =B
¥ gueegt ¥ arq wew faer & fawme
T gafa & a1 9% W @ w0

IO NAM {9 FET FFOTS AR AvaET
¥ vwra £ wudt faarf grord ser @
g 1| VI ORI ®T IR Agd iy
graat ¥ wfefaa &7 &1 wifge | =
& # i w39 R g
IEF vEGY W OF  guwar fear g
78 ardar & e a0 T AT faw
FC ®E FH FC @ E, AN &9 9
FIT F IART HTFAT FIAT  Tifgw A%
fyere ag draAT F do-aeiT gveEAT ¥



265 Gev. Budgei—

mfew s wrfgy, fawd T ¥Faw I9T

AW %1, afex fus, S, ghamm, fqln-
T qAW YT TTIEATT Y A AW T

T A% WIeT a7 werw §, &fwww d
I5% gary & ox A qearg 1€ F
fergter feaqr fear mar & | &F 1963 &
IR ga g fear m@r | Ay A
g® WY Ay qur 7 fRT smavasatqET
AT &7 Fw & wa S w S Y
i, fedlt #1 foetas = @, f6T qF sar-
uw faar nar | Afea foeraa # a9 98
ﬁhﬁﬂﬁﬁﬂﬁﬂﬁﬂo@o%ot
amr & #8 A & g e
FtT 1 JeAry, AR wgAfT FT AW
g Wy awe w1 A gy, Wy fedr ot
faeq ¥ ®easy § AT g, QET €T
& e Tl Gl EaTe & ¥z FT IAE
AT FAw v wra; F7 wwEn & @
| &fyw & 378 FgT TIEA §, TF AH
ar agug o Fga & & FWwow wW
afge, 37 § dHWwA @ R A
w7 gaa Jy fgrdy wredt /r & ag SR
7 frm gawT arfae 3% f Tz T
AT ¥ el A Fgrar fxoag &% R
fr aferor & A1 g7 fg=T 7@ Ardy wrdy
arfge, #fes oY awg ag +f tF R
f& gaTwrTa & amt 9T waer o 7ff
ardy o st AT gmr 3k ghewior
¥ wEWW F GO, I afden fay
¥ ¥ wIa gU 4 = fear
fr &7 % oEr o wEAr @ 1 few
arqw qe § fe owlt ot 9 ddn
adi & | WX &= a7 omr awen ¢ e
wrar ageedy g€ mafrs aofdfefaai &,
4T A1 THFWA TodTF 91 W & AT WK
wrf arg & foad aegiv fer ofy ame
oM WE A § | AT yg WTaT FEEn
w T T T TAwR W 7 awew

PHALGUNA 22, 1891 (SAK4)

Gen. Dis. 266

TR wa% Ay FaeAEs gATam &Y T
A ATT AT IH ATT FT HF FI wgar Gar
G 48 & qawar g fesr ot wig 7,
frdy ot ot &Y WA Y FAT 0 o &
. oW, HF ATEET § AWATCEE ST
o wrgar g ofF wmr 4 daw 7 37
w1E fasrid g1 A3 8, FnT ¥, AfeT
FEL Al # wrEAw & f wE W
FT ®@ WIC 5 AW &1 gfeT w7 o eww
¥ el g W awiwar A1 a1 i
Gt ad’ o1 § @ @iz & faww wear
qar A &

siT ¥ uF ara w7 § sefrafor &
9 Fwgw A giag awd e
gare aw & 97 57 frafrn Y Afa g ag ow
THTC ¥ Tt & e o wrE wreet €T A
faamr & xoAsd @ W AT LR Qar
araw qxal ¢ fr o9 gEwr qfae ¥
wTRY AW FAC F 1 g wedr sawar §
W & tAna #%4 wiiew § wid g oar
wom dww wifem § ot pU 0 W &
otz & gra it T Eaw wrfend 7
IT® wg QA Fmia A ¢ fr oag
ATRHT TEE AE FAT A7 AT AT o
I¥ awaft ¥ war ox Ay ag agi arar
¢ 7 & ®rf TA T ¥ oagt wmAr
g A ATYET TH YEIT AT FAT HAT
e Trfee Y ureE A1 AIETeY a-
arfi ¢ wd o€ & w1 A uf Few e
afeme g1 3% am avg 0 o &
arr =rfgq fF a7 s=ar & @ dar
qofr 71 & wrows o8 IEgor g fw
aré & s fay srAgre 7A &) & faed
a9 addr war 4r 1 gt AW A A
gt wiforew g & IR 4% AT T
aorar | gewd #* fdr wrofra sy &
ITE WA W@ 05 g sl
i fodt § g 17 wrk 3 O o



267  Gen. Budget—Gen. Dis.
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15.15 brs.

RE: REPORTED LEAKAGE OF
GENERAL ~ BUDGET

SHRI N.K. SOMANI (Nagaur) : Sir, I
rise to a point of order before Mr. Sethi
takse the floor to intervene. I would like
to make a very serious charge with which
he is directly concerned. I am coming to
the point. There has been a massive
leakage of this budget, a copy of which—
the entire "proposals—was in my hands on
the 26th evening which I did not believe
as a matter of fact at all. As soon as I
heard the budget proposals on the 28th,
I'lost no timeat all and got into touch
with the hon. Minister, Mr. Sethi, and
brought this to his notice on the
telephone.

MR. DEPUTY - SPEAKER : On the
26th ? '

SHRI N, K. SOMANI ; Atfer comp-
aring the budgst proposals, soon Lhere-
after, 1 telephoned him and | said, I
have reasons to belive and 1 have with me
a copy of the budget proposals that had
leaked out much before it was presented
to the Lok Sabha" He said he will try
and get into touch with me on Monday.
The meeling did not take place.
Soon thereafter, | had to go to Bombay.
Cuirously enough, the same sheet of
budget proposals incerporating 98 per cent
of the tax changes—which is three percent
more than there popularity claimed by the
Prime Ministor—98 per cent of the budget
proposals were duplicaled ana sent at 4.30
p.m. on Saturday, haff-an-hour before
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she was prssenting this budget. to six
editors of newspapers. I am holding the
receipts which show the postmark, 4.30
p.m, on the 28th. Isent a message to Mr.
Sethi from Bombay to get into touch
with me so that there could be a lull-scale
and large investigation into this kind of
public immorality resulting from the
leakage from the Ministry. There was
absolutely no reaction from him. As a
desperate measure, on thc 7th or 6th, T
Sent an urgent telegram to the prime Minis-
ter and brought to her notice that the
budget proposals had leaked out. I said
I had brought it to the attention of Shri
Sethi. I had requested that there should
be an instantancous massive investigation,
but Ithink the Prime Minister, because
she thinks thut we call her reactionary, has
not reacted at all so this message-

Sir, I am making this statement with a
full sense of responsibility and I am
prepard to authenticate these sheets of
paper and lay them on the Table of the
House if you sodesire. But the purpose
of this presentation is this : that in the
interests of  public morality and in
the interests of scruples, [ would
like ecither a Parliamentary Committee
to go into this or the whole mater should
be given to the CBI as soon as possible.
That is why | wanted to intervene before
Mr. Sethi started his speech.

SHRI SEZHIYAN (Kumbakonam) :
May I say a few words before the
Minister rises toreply to this 71t isa
very serious matter. [ suggest that this
matter should go to the Privileges
Committee, beccause it involves the
privileges of the House, whatever may be
the reply to be givenby the Minister,
This must go to the Privileges Commitee
because theiris a bona fide case which
has been presented by the hon. Member,
Unless you have got anything to doubt
that, I feel on the face of it that this
matter should be referred to the Privileges
Committee.  straightaway.

SHRI RANGA (Srikakulam) : That is
the least we cando. Let it go to the
Privileges Committee and be discussed
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there with the Finance Minister and others
concerned.

SHRIMATI TARKESHWARI SINHA
(Barti) : I agrec that this is a matter
which should be immediately referred o
the Privileges Commiitec so that the
matter can be gone into thoroughly. The
reason that [ am giving is important, When
the matter has been brought before the
house, the wishy-washy reply that may be
given by the Miniser will not help. All the
evidence which has to be collected by
any later enquiry would be taken cogn-
isance of by others and it would be
destroyed. Thetefor, this matter cannot
be allowed 1o hang on, and should be
immediately taken up, and your decision
should be there, that this mater be sent
to the Privileges Commit ee.

Mr. DEPUTY SPEAKER : Mr. Kanwar
lal Gupta. Please do not elaborate.
The consequences are known.

SHRI K. LAKKAPPA (Tumkur) : On
account of the lcakage many people have
been benefited.

st wwewrw qom (fest wvw) o
Iqreqe ofY, ag aga g AAR mrHer §
R oF srer 7 ug foedard ot € fe
ag ¥a W wrfewr w7 Tek § 1 ow IAE
ai wrd oft § @Y I wgmd fv w W
#odtoumE oY TATTH % fary fear wmw
st g2for fod qw t fas 7@ a7k oW
o1 org fe st ag wefvitew Frw § ar

| ¢ fr avat st
;grrl?g‘(mwsm i} g A
Wy AW w1 Plar § UE wga W
qeEe &0 ... .. (vawwva) ., ..

SHRI CHENGALRAYA NAIDU
(Chittoor) : In view of the leakage of the
budget before it was presented to the Houss
and in view of the pending investigation,
can we go on with the discussion now 7 No
discussion can be allowed. Government has
1o present a new budget.
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MR. DEPUTY-SPEAKER Certain
submissions have been made. The Minister
is here and he will reply. It is all before the
House. So far us the privilege motion is

concerned, kindly submit it in the proper
from and the Speaker will consider it.

o wuv o g gy frEEs A
a1 AE & get  sosr fedraq "
Irfg@, sRw wiAe wifed, a9 T 9%A
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MR. DEPUTY-SPEAKER : 1 cannot
give my decision on the spot offhand. The
whole thing ha: to be gone into carefully.
It is a very serious allegation. We have a
right to hear from the Government and

after that, we can go into the matter.

SHRI PILOO- MODY (Godhra) :
According to the finest parliamentary prac-
tice, when a budget leakage has been dis-
covered, it i3 only right that the Finance
Minister should resign, pending the enquiry.
She just happens to be the Prime Minister
also.

SHRI KRISHNA KUMAR CHATTERJEE
(Howrah) : The charges are very grave, but
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it has come so late and it is very difficult
to verify. Whatever be the document
produced, the budget was presented on 28th
February. It can never be a matter for
privilege.

MR. DEPUTY-SPEAKER : All these
are points to be considered carefully.

SHRI KANWAR LAL GUPTA : Let the
ministers verify the facts stated by Mr.
Somani.

THE MINISTER OF STATE IN THE
MINISTRY OF FINAINCE (SHRI P. C.
SETHI) : Before coming to my speech, I
would briefly refer to the point raised by
Mr. Somani. I remember that last year also,
it was Mr. Somani's name which was men-
tioned by Mr. Madhu Limaye., He had
said that there was budget leakage, Gover-
nment had promised that they would look
into all the aspects. We certainly looked
into those aspects and found that whatever
was said was the normal, intelligent guesses
or speculations which are usually taking
place during the budget period.

As ar as this yearis concerned,the House
will remember that because the Finance
Bill was not introduced, the House re-
assembled in the night. If I remember
aright, I had no occasion to talk on that
day to Mr. Somani on telephone, because
I went home and T came back here at 10
o'clock. After the House adjourned, [ went
home and from there [ went for a dinner,
So, that was not theday on which Mr,
Somani talked to me on telephone; it was
possibly the next day. I am saying this be-
cause Mr. Somani said thatit was on the
same day immediately after the budget
proposals were read out. Of course, I should
not tell all those things which he told me.

Now he has compelled me to say all that.
He asked me casually whether I am handing
the budget or the Prime Minister. T told
him that since the Prime Minister has pre-
sented the budget she would handle it. Then
he said : if you are handling the budget,
then certainly I have nothing to say; but if
she is handling the budget, than I would
like to place certain matters before the
House. | told him that he is at libériy to
do whatever he wants but if he wants to
take me into confidence I will certainly be
at his service. After that 1 had no occasion
to meet him. Then a telegram came from
Bombay to the Prime Minister wherein he
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had stated that he had referred to me cer-
tain points. We are scized of the problem.
We are enquiring into it. If he has any-
thing positive to place before us and he
does so, we will give very serious consi-
deration to it. We will look into the matter
in all its aspects.

SHRIN. K. SOMANI : Now fourteen
days have passed. Does he know what date
is today ? Does he remember on what date
I first talked to him ?

SHRI RANGA : did they take the
trouble to find out whatever furlher infor-
mation and records he had in his possession
so that they could ask him to supply them
those records ?

SHRI P. C. SETHI : We will take all
the trouble. But L would only like to say
that if Shri Somani war so serious and he
had certain positive information. . ..

SHRI PILOO MODY : What do you
mean by saying ‘*if he was so serious™ ?

SHRI P. C.SETHI : I know what I
mean, Ttis no use shouting,

SHRI PILOO MODY :1want to know
if youare serious.

SHRI P. C. SETHI : 1 am serious.

SHRIMATI TARKESHWARI SINHA :
The hon. Minister has stated that they are
enquiring into the matter. That is one aspect
of the question. The other aspect is leakage.
The leakage itself is a gross and serious
charge. The question who is responsible for
it comes later on. On the basis of Shri
S i producing a ipt of ackonwledge-
ment, where the postal mark bears the time
4.30 p. m. on the day the budget was
presented but before it was actually presen-
ted on that basis itself the case should be
referred to the CBI for inquiry straightway
and also to the Privileges Committee. This
cvidence indicates that the editors of the
newspapers, whoever they may be, have
received the budget papers at 4.30 p. m.
The case should be referred to both CBI
and the Privileges Committee.

SHRI P. C. SETHI : The leakage of the
budget is a serious matter, If Shri Somani
was in pomsession of certain facts, which he
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now claims to be in his  possession, he
should have taken the first opportunity to
come to the House and place everything
before the House instsad of going to
Bombay. Coming to the evidence, he has
just now shown some postal stamp mark of
things despatched from here at 4.30 p. m.
on that day. As far as 1 could see, that
could be the receipt for certain lettars des-
patched, What are the contents of those
letters, that could not be so lightly gone
into.

SHRIN, K. SOMANI : Sir, what is
your ruling ? Is it going to be referred to
the CBI ?

SHRI P, C. SETHI : If he has got somé-
thing concrete and fool proof in his posse-
ssion, weare certainly prepared to look
into it with all the seriousness,

SHRI KANWAR LAL GUPTA : Sir,
what is your decision? This is a serious
matter where you should act.

MR. DEPUTY-SPEAKER : I have said
that a notice of privilege has to be given in
the proper form when it will be considered
and a decision given. I caniot give a deci-
sion offhand from here.

SHRI KANWAR LAL GUPTA : The
legkage of the budget is & serious matter.
‘We want an inquiry by the CBI.

MR. DEPUTY-SPEAKER : That alle-
gation of leakage is from onec side. The
Government have given their reply to it. If
youwant toraiss a breach of privilege,
kindly give proper notice.

SHRI PILOO MODY : We want to find
out how the budget has leaked.

MR. DEPUTY-SPEAKER - When it is
s0 scrious, you should expect the Chair also
to study it seriously, which cannot be done
from here until a noticeis received.

SHRI KANAWAR LAL GUPTA :
You may give your decision on Monday.
We do not mind, Butlet there be deci-
sion from the Chair. You may give your
decision on Monday after making necess-
ary inquiry into the matter. We take it
that you will give your decision on

Monday.
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MR. DEPUTY-SPEAKER : The hon.
Member has to give noticeina proper
way to the Secretariat, and it has to be

put up before me and it has to be consi-
dered.

SHRI. PILOO MODY : You are tal-
king about the matter of privilege. There
is no motion of privilege. There is a point
of order, and you have to dispose of the
point of order,

MR. DEPUTY-SPEAKER : What is
the point of order 7 1 thought that the
question of privilege was being raised.

SHRI PILOO MODY : It is a point
of order about the budget leakage.

MR. DEPUTY-SPEAKER : Ifitisa
point of order, then my ruling is that there
is no point of order., Now, Shri Sethi.

15:35 hrs.

GENERAL BUDGET  1970-71--
GENERAL DISCUSSION—Conrd.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : By its very nature, the
budget has to be a simultaneous exercise
in several directions. It has to provide
for the expamding needs of economy
including the needs for development. 1t has
also to be seen whether in its overall
impact, the maximum feasible strides are
made towards correcting the more blaiant
imbalances, and from this point of view,
[ could say with confidence that this year's
budget proposals have been well received
in the country as a whole, and several hon.
Members, with the exception of twe or
three, have recognised that this budget is
certainly an exercise in a new direction &
a thrust forward. There has been an
appreciation of the growth acceleration
and the step-up of the plan outlay and the
reduction in the disparities, Therefore, the
climate.of the country is conducive and
favourable, and T could say that the bud-
get has been well received.

Having made this opening remark, T
would like to come to some of the points

made by hon. Members, One of the points’

made by hon. Members, especially Shrl
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Asoka Mehta, Shri N. K. P, Salve and
Shri M. R. Masaniis that the tax reven-
ues for the next year in this budget have
been over-estimated. You would appreciate
that as far as the tax proposals are concer-
ned, the tax proposals by themselves envi-
sage a further income of Rs. 170 crores on
account of the new taxation measures.
But besider this, if we donot take into
account taxation measures which have been
proposed for this year, the overall increase
that has been envisaged here is of the range
of Rs. 235 crores at the present level of
taxation, It isfrom this point of view
that we shall have to look into this.

As far as the import duties are concer-
ned, an overall increase of Rs. 35 crores
has been envisaged and from the point o1
view of the fact that a number of import
licences have been given as yet, and on
account of the recession being out and the
industries clamouring for more raw
materials, it is absolutely likely and quite
perceptible that as far as the import duties
are concerned, we can certainly envisage
an increase of Rs. 35 crores and we have
not over-estimated the increase as far as
import duties are concerned.

Similarly, besides import duties, an
increase of 10.1 per cent has becn estima-
ted due to excise revenue, and I would say
that as far as the .ncrcase in the excise
revenue is concerned, this exercise is not
a futile exercise; neither is itan exercise
in the air. It has been our experience,
and it is on the basis of this experience
that we can say that an increase of excise
revenue to the tune of 10.1 per cent is
not much. In 1968-6%,the increase in excise
revenue, when we were just begioning to
get out of the recession period, was to the
tune of 12 per ceni. From that point of
view we have been rather more cautious
in our estimate of the excise revenue, and
an increase of 10.1 per cent in the excise
revenue is not on the high side.

Besides the excise revenue, there has
been an estimated increase of about Rs.45
crores in the income and corporate tax.
Looking to theexperience of our collec-
tions this year. whatever estimates we have
made with regard to the Rs. 45 crores
increase in the income from income and
corporate tax isalso mot on the high
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side. The overall collection up to February
this year was about Rs. 160 crores more
then the previous year. From this point of
view, if we have put up the incomc figure
from the income-tax and corporate tax at
the figure of Rs. 765 crores, I could well
say with confidence that in view of the
measures that we are taking, it is quite in
sight that we would be able to collect Rs.
765 crores.

Therefore the overall picture which we
have given with regard to the revenue
collections is not on the high side as has
been mentioned by hon, Members.

Itis on account of this, namely, that
we have estimated the revenue collections
on the high side, that thay have jumped
to the conclusion that what we have provi-
ded for deficit financing, namely, Rs,225
crores, is very much on thelow side and
would certainly go up to a very high figure,
When one reaches a logically wrong
conclusion at one end, the logical conclu-
sion at the other end has also to be
Wrong.

Qur estimate of the revenue collection
isnot on thehigh side; it is cautious
enough and whenit is cautious enough,
wehope to realise it. When we could
realise it, I can also say that the figure of
deficit financing, whatever we have provided
forin the Budget, is not on the low side
and is not likely to cross it.

Shri Masani has also said that the
Budget is going to cause inflation, He has
evolved a peculiar methed of calculating
the average increase or percentage. He
has taken the figures from November 1969
to middle January 1970 and is claiming
that the countryis experiencing price
inflation of 12 per cent, Shri Masani has
arrived at this annual rate of increase in a
very ingenious manner. He has taken the
figure for these three months, multiplied
that with four and has come to the figure
of 12 per cent. This is a very poor way of
arriving at the percentage of inflation that
Shri Masani has followed. As a matter of
fact, price inflation is not likely 1o be of
that order. Between 1962-63 and 1967-68,
of course, tne average level of prices has
increased at am anmual rate of about i0or

11 per cent, or 12 per cent but since then
it is not of that order. In 1968-69 there
was a decline of 1.1 per cent over the
previous year. Although the average level
of prices during the current fiscal year,
April 1969 to the third weck of February
1970, has shown an increase of 3.4 per
cent, but that does not necessarily lead to
the conclusion that the overall increase
during the entire year will be of the order
of 12 per cent,

Besides this, as faras production of
foodgrains, their stocking, consumer goods,
requirement of raw material and other
things are concerned, we are taking care
and measures, for example, to import
cotton which is badly needed, Weare
importing soya bean. We have got food
in stock with the Food Corporation of
India. Production has been quite satisfa-
ctory. From all these trends we can safely
say that the Budge! is not going to be as
inflationary as Shri Masani feels.

Besides this, as was poicted out by
Shri Dange, it islikely that the Reserve
Bank might have taken belate action but
certainly now the Reserve Bank has also
taken necessary measures and has tightened
credit control over commodities subject to
price pressures. The effectiveness of these
measures is reflected in the recent respite
in the price situation,

Therefore it is not correct that inflatio-
nary pressures would be there on account
of the present Budget, The conclusion
which have been arived at by Shri Masani
are not very correct from thid point of
view.

Shri Masani also said Lhat this Budgst
is monsoon-orienied. Certainly, when in
our country we are %0 much dependent on
the monsoon, we cannot @lways taks a
pessimistic view. I am quite sure that God
is not going tobe on thé side of 'Shri
Masani all the time; God is going to be
on our side and on the side of the coun-
try. From that point of view if we have
concluded that the monsoon is going to be
favourable and taking an oveiall and
balanced view of the situation if we have
come to the conclusion about the growth
rate and the acceleration of growth, we
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[Shri P. C. Sethi]

have not wrongly concluded. We are
absol utely sure that whatever estimates we
have pointed out in the Budget are likely
to be fulfiled.

Then Mr. Masani also said that the
burden of excise duties is going to fall
more on the common man. Hn‘ has ll.id
that the proposed increase In excise
duties will hit the people particularly in
the lower and middle income brackets. In
this connection, I may invite the attention
of the House to the fact that the commodi-
ties which have been subjected to excise
duties have a weight of only 11.4 per
cent in the wholesale price index. The
food items on which excise dutics have
been levicd have hardly a weight of 6.5
per cent in the price index. Even assuming
that the burden of new levies is passed on
to the consumerin full, the estimated
effect on the wholesale price index is only
of anincrease of 0.5 per cent. Thercfore,
it is not quite correct to say that lt!e
entire burden of the excise duty levies is
goingto fall on the common man. Of
course, in & country like ours, it has to be
wide-based, as far as indirect taxation is
concerned, but at the same‘the care has been
taken that the minimum possible burden
falls on the common man. So, more of
the luxury items and items which are
consumed by higher class of people have
been taken into consideration and that is
why items like tea, suger, cigarettes,
biscuits have been included in the levy of
excise duties.
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SHRIP.C. SETHI : Then, 1 would
like 10 briefly mention some of the points
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whith regard to the levy onsugar and,
specially, on tea. With regard to sugar,
this has been very clear that as far as levy
on sugaris concerned, in the case of
70 per cent of the entrie production of
sugar, it has been increased only from 23
to 25 per cent and therefore, the burden of
the excise duty, as far as sugar which is
consumed by the consumer and which is
sold by the fair price shops is concerned,
is not going to be at all higher. It is going
to be marginal here and there. With
regard to 30 per cent sugar, certainly, the
levy has been increased from 23 to 37§
per cent. But even there the recent indica-
tions are that the price level even with
regard to free market sugar way nol go up
to the full extent of the increase. There-
fore, some part of the incidence of this
duty is more likely to be absorbed by the
producers themselves and is not likely 1o
be passed on to the consumer in a big
way as it-is being envisaged.

Apart from that, a point was raised by
some hon. Members specially with regard
khandsari sugar. I would like to point out
that as far as khandsari sugar which is
generally consumed by the village folk is
concerned, the duty on khandsari has been
reduced. Then, for example, in the case of
khandsari sulphitation plant, centrifugal,
machine category I, the proposed levy is
590 instead of 730 in the case of category
II,—it is 780 instcad of 1470; in the casc
of category III,—it is 1160 instead of 1470
and in the category of others, it is 1520
instead of 1950. Therefore, as far as propo-
sed levies are  concerned, they have been
reduced from 730 Lo 590, from 970 to 780,
from 1,470 to 1160 and from 1950
to 1520. As far as khandsari sugar is
concerned, a reliefl has been given there.

Now, | come to the question of expen-
diture on developmental and non—
developmental activity to which Mr,
Masani and Mr, Salve referred. Itis
a known fact that as far as our country
s concerned, the defence expenditure
has gone up. Nobody in this country will
think that in the present set of conditions
we can at all take risk and reducc the defe-
nce expenditure. Therefore, I will not take
into account whatever rise in the defence
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expenditure has been made. Of course,
I would not like to say that if there is any
possibility of economy evenin the defence
expenditure that should not be effected and,
if there is any mis-spending, that should
not be corrected or that should not be
brought to book. But, at the same time,
the overall picture of the defence expen-
diture is that the defence expenditure has
gone up and we have to maintain it.

Besides this, as far as the productive and
unproductive  expenditure figures are
concerned,, the figure of Rs.108 crores
must be considered in two parts because
that is the only rise with regard to non—
developmental expenditure. Now in this
figure of Rs.108 crores, increase in non-
Plan developmental expenditutre is Rs.33
crores and increase in non developmental
expenditure is Rs.75 crores. Therefore,
this expenditure of Rs, 108 crores would
be explained in this way—increase of Rs.75
crores under other expenditure comprises
Rs.39 crores under defence and Rs.29
crores under interest charges, the rest of
the increase, namely, Rs.7 crores being the
net increase in non—Plan grants to States,
notably provision for rural works in drou-
ght affected areas, and reduction under
others items. This is the position with
regard to the Plan and non Plan expent-
diture. The figures which have been quoted
by Mr. Masani are misleading in the sense
that they have not taken into considera-
tion the defence expenditure, and besides
this it does not take into account interest
charges, etc. ,that we have to pay on account
of our developmental activities.

Having said this, I would like to dis-
pose of some of the points raised by hon.
Members within the limited time at my
disposal, It was off and on said by Shri-
mati Sucheta Kripalani as well as by Shri
Ashoka Mehta and various other Members
that this year the Prime Minister has made
a special provision of Rs. 175 crores and it
is going to be politically used. As far as
the provision of Rs.175 crores for various
States is concerned, this is not the correct
picturc. As far as tho current year is
concerned, the money that has beea provi-
ded for the States is Rs. 275 crores. No
nothing was provided when the budget was

presented by the last Finance Minister,
Nothing under this item was provided, but
the provision of funds to the States from
the Centre this year will be of the order of
Rs.275 crores. We have been a little more
cautious and we have taken precaution and
instoad of comming at the end of the year
and saying that we have to give Rs.275
crores to the States, we have tried to do an
exercise in advance and we have come to
the conclusion that Rs. 175 crores should
be provided next year and that is why this
amount has been provided. It is not as if
the Prime Minister herself or the Cabinet
itself will be deciding as to ‘what amount
out of this Rs.175 crores should go to the
different States. That will be based on an
exercise which would be done by the
Planning Commission in consultation with
the State Governments. Therefore, it is
not true to say that this Rs.175 crores is a
sort of a discretionary grant at the disposal
of the Prime Minister. The First Finance
Commission went into the revenue account,
but the capital account remained to be
tackled as it did not fall withhin the
purview of the Finance Commission. The
problem on capital account arose mainly
because of the debt repayment liabilities
of the States. In this context a plea for
the rescheduling of the debt obligations
was also made. It was then decided that
the entire question would be gone into in
the light of the reassessment of the States
resources tobe made by the Planning
Commission on the basis of the devolution
scheme recommended by the Finance
Commission. Therefore, the question of
Rs. 175 crores has been entirely misrepre-
sented. On the contrary, [ would like to
say that every year, a'though it has not
been provided in the plan there have been
overdrafts. In the yeay 1966-67, overdrafts
to the tune of Rs.108 crores had to the
cleared, In 196768, Rs, 118 crores were

cleared. TIn the current year, although
nothing was stipulated and provided in

the Budget, Rs.275 crores have to the
given to the States. This year we have
done only advance thinking looking to our
experience of the past 3 years we have
provided Rs.175 crores so that instead of
rescheduling the debts, it would be better
to improve the ways and meant position
of the States and this money should be
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provided, and that is how this amount has
been provided.

Then with regard ro drought relief it has
been mentioned that certain States have
been helped to a very great extent compar=
ed to certain other States which have not
been helped. About this, Iwish to sav
that this isnot a correct picture. With
regard to allotment of funds to the States
cither for drought relief or  for
cyclone relief or for flood reliefs it is
not the Finance Ministry which decides as
to how much portion of the money is to be
given to which particular State, but it is
the Planning Commission who, in consulta-
tion with the respective Ministries concer-
ped, appoint a tcam and it is that team
which vitits these particular States and
after visiting the particular State or States,
it comes to cerlain conclusions that such
and such amount may be given to that
particular State or States and itis in the
light of the recommendation of such a team
that these drought reliefl or flood reliefl or
cyclone relief assistance is given to States.
Therefore, Sir, it is not the sweet will
the Finance of Ministry. The discretionary
fund of the Minister or the Prime Mini-
ster cannot be used in any way and there
are strict well considered basis on which
the assistanc is; decided and this is
decided in the Planning Commission by
those persons dealing with the respective
States. Therefore, Sir, the allegations that
Rs.175 crores provided in the budget would
be given like flood reliel or drought relief
with some political purpose and a'l that is
only indicating the confused political
thinking with which there are diseased.
I have no other explanation at this stage to
offer.

Then with regard to market borrowings it
has been said by Shri Asoka Mehta that
market borrowings should have been more
and iha: instead of 141 crores it is going
1o be Rs.162 crores only. Now this again
will not be a correct figure. The year's
budget estimate was only 106 crores.
Actual market borrowing as far as Central
Government are concerned was 141 crores
which was 35 crores more than that figure.
‘We had come to this figure of 141 crores,
We have put it at Rs. 162 crores
which means again afurther rise of
Rs.21 crores. And this does not reflect the
market borrowings of State Governments
and Governmental institutions which
is likely to go up. It is not correct to say
that market borrowing capacity is much
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more and we have not tried to mobilise
this source or that market borrowing figure
has beon indicated at & very low level,
Apart from this, various public enterpri-
scs and Electricity Boards and all these
things have been in a position to improve
their position by another Rs.60 crores,
besides this by nationalisation of banks
institution would begetli%nnolher Rs.45
crores more next year. e capacity of
the market borrowings indicated in the
budget is quite sufficient and it is not low
ils !Elas been pointed out by Shri Asoka
chta.

With regard lo direct laxation it was
pointed out why the exemption limit was
not raised to R:.7500 as had been
recommended by the Bhoothalingam
Committee and A.R.C. In acountry like
ours fora population of 55 crores, the
entire direct-lax paying people who are
on books would conie to 28 lakhs. The
figure is very much less. On the contrary
there are people who are of this line of
thinking and last year the Finance Minister,
Shri Morarii Desai indicated that there is
scope for widening this bare 1ather than
reducing it. Therelore there are people who
are of this line of thinking that out of
the population of 55 crores only 28 lakhs
are lax-paying and therefore this tax net
has to be widened. We have taken a more
balanced view and so this tax limit was
raised to Rs.5000. This would take out 5
lakhs people and il we incrcasc the exemp-
tion limit further, this would mean reduction
of another 5§ lakh assessees. Even now
therefore those who would be on our books
would get reduced from 28 lakhs to 23
lakhs. This is an exercise in the right
direction. I would like to point out that
as far as India is concerned, for per capita
income of Rs.542.9, Rs.5000 exemption
limit is 9.2 multiple of the per capita
income of our country wheieas in the case
of the USA their per capita income is 3303
dollars per year and exemption limit is
3,000 dollars. In the case of UK itis
£650 sterling per capita income and £724
sterling exemption limit; in the case of
Japan, the per capita income is 3,31,560
yen and exemption limit 4, 80, 000 yen,

SHRI E.K. NAYANAR (Palghat) : So-
far as indirect tax is ned, the percen-
tage of incidence is the highest in India
compared to other countries.

SHRI S.S. KOTHARI (Mandsaur) : In
the field of direct taxes also.
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SHRI P.C, SETHI : I am sorry [ am
not a dictionary from which any figures can
be quoted at any time. He can raise a
half hour discussion on ‘this and T will
reply.

NAYANAR : Weare

SHRI E.K.

prepared.

SHRIP.C. SETHI : 1 was pointing out
that in India the exemption limit is 9.2
times the per capita income, in USA it is
0.9, in UK. 1.1., in Japan 1.4 and in
Malaysia 6. 1.

Therefore, we have done an exercise in
this direction, Five lakhs of assessees
have been taken out of the list. This will
certainly increase the efficiency of the
staff. They would be able to devote more
time to the higher cases.

I would only like to aad that we have
taken administrative measures for improve-
ment of the tax collection machinery.
That is why I say with confidence that this
year tax collection has been to the tune of
Rs. 160 crores better than last year. We are
tightening the machinery and are taking all
possible measures so that tax is not
evaded. As hon. members are aware, il
was on the insistence of members in this
House and the other that Government has
constituted a very high-powered Commi-
ssion to go into cases of tax evasion. All
possible legal, administrative measures arc
being taken to ti ghten the machinery. On
that point, we would b: more siringent.
The Bill which is before the Select Commi-
ttee for consideration has a provision that
non-filing of income-tax returns will entail
a penalty of imprisonment.

A point was raised by Shri Dange and
also by some other hon. members asking
why we have chosen the figure of
Rs. 40,000 income onwards to increase the
slab rate of income-tax and why we did
not consider doing it even at the income
level of Rs.15,0000r R+.20000. The
rates of tax in theslab Rs. 10,001 to
Rs.15,000 and Rs. 15,001 10 Rs.20,000 were
15 and 20 per cent respectively; they were
raised in 1969 to 17 and 23 per cent
respectively. This progression in the rates
has beensteep, The rates in the slab
Rs.20,000 to Rs.40,000 are already quite
stecep. Therefore, it is Dot comrect to say
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that this income range was not considered.
There was already a steep increase inthe
income ranges below this in last year's
budget. Therefore, now the rate has been
increased on the slab Rs.40,001 and
above.

Coming back to the point about the
exemption limit, even when the limit is
raised from Rs.4000 to Rs. 5000, it goes
a long way; incomes at the higher ranges
have also to be given this exemption.
From this point of view, if income upto
Rs.6,000 or Rs. 7,000 were exempted, it
would affect us very steeply. Even by
going up to Rs.6,000, it would have
affected not only the income upto that
limit, but those in the higher ranges would
also have to be gi ven that concession, So
the effect of reduction of revenue would
be greater and perhaps we would have lost
about Rs.20 crores on account of those
measures.

Some points were raised about public
sector enterprises.

I do not want to go into details.
16 hrs.

SHRI KAMALNAYAN BAJAJ
(Wardha) : Why not speak on Monday ?

We would like to know more. We would
like to hear whaiever you want (o say.

SHRI 5.S. KOTHARI :
nue on Monday. He may have
paints.

He can conti-
more

MR. DEPUTY--SPFAKER : Let him

conclude.

SHRIP.C. SETHI : Lastly, in regard
to public sector undertakings 1 would like
to say that although this year's perfor-
mance in respect of Hindustan Steel and
four engineering concerns has been a
matier of concern and anxiety to the
Government, the overall picture has
improved and we do hope thai in the next
year the financial picture of these public
enterprises would be definitely better.

In this connection, 1 would only like to
point out one point which was wrongly und-
erstood by Mr. Surendranath Dwivedy. as
far as 1 could see. He referred to the Dutt
Commitiee” s report and he said that in that
report joict sector has been mentioned.
Perbaps. he was thinking that this joint
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sector means that we will allow the private
sector to come into whatever public sector
projects have been established, like Hindus-
tan Steel. That is not the idea. The idea
fs that wherever the private sector is work-
ing and the finances are coming from the
financial or public institutions, then itis
the Government which would be handling
such private sector projects. It would he &
one-way traffic, not atwo-way traffic.

Therefore, the conclusions of Shri Dwivedy
are not correct .

T would like to say that we are aware of
the deficiencies of the public sector projects
wherever they exist, and all possible
offorts are being made to improve their
lot, and we hope that as far as this year is
concerned we will be able to present a
much better picture to the country.

Ido not want to take more of your

time. T thank you very much and the
House.

MR. DEPUTY-SPEAKER : He may
continue on Monday.
SHRI KAMALNAYAN BAJAJ :

A point was raised about Kashmir. Both
the Prime Minister and the Home Minister
are here. You had requested them to
make a statement. Will they enlighten us
to what has happened in Kashmir ?

SHRI JYOTIRMOY BASU (Diam-
ond Harbour) : A statement should be
made on the floor of the House. You
would appreciate the anxiety of the hon.
Members.

MR. DEPUTY-SPEAKER :
point was made and
them,

That
it was conveyed lo

16.04 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS
FiFTyi-EIGHTH REPORT

SHRI BALJIBHAT PARMAR (Dohad) :
1 beg to move :
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““That this House do agree with the
Fifty-cighth Report of the Committee on
Private Members' Bills and Resolutions
presented to the House on the a4th
Macch, 1970."

MR. DEPUTY
question is :

SPEAKER : The

*‘That this House do agree with the
Fifty-cighth ! Report of the Committee
on Private Members® Bills and Resolu-
tions presented to the House on the
4th March, 1970.™

The motion was adopted.

16.05 hrs.

BANKING LAWS (AMENDMENT)
*BILL

SHRI BHAGABAN DAS (Ausgram) : I
beg to move for leave to introduce a Bill
further to amend the Reserve Bank of
India Act, 1934 and the Banking Regula-
tion Act, 1949,

SHRI SEZHIYAN (Kumbakonam) :
The item isin the name of Shri Umanath.

MR. DEPUTY-SPEAKER :
authorised Mr. Bhagaban Das.

The question is :

He has

**That leave be granted to introduce
a Bill further to amend the Reserve
Bank of India Act, 1934 and the Banking
Regulation Act, 1949."

The motion was adopted.

SHRI BHAGABAN DAS : 1 introduce
the Bill.

CONSTITUTION (AMENDMENT)* BILL

(Insertion of new Article 1654)

oft forw ww Wy (wegedY) TSR
wirew, & wems won g fe v ¥

* Published in Gazette of India Extraordinary, Part II, Section 2, dated 13.3.70.
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wfaarr ¥ o gwrew w7 A fagaT
T AW w7 ¥ wqfr & ary

MR, DEPUTY-SPEAKER : The ques-
tion is :

““That leave be granted to introduce a

Bill further to amend the Constitution
of India."

The motion was adopled.

oft forw wer o : & fadws W @
TTE |

CONSTITUTION (AMENDMENT) *BILL
( Amendment of Article 233 )
st forw wr wr (weat) ;- guTSam
wgiEy, & g s gfe o &
wfaar Hamr wwneT £ Ay favae
w1 dw £ €1 wwfa & wwy

MR. DEPUTY-SPEAKER : The ques-
tion is :
““That leave be granted to introduce
a Bill further to amend the Constitution
of India."

The motion was adopted.

oft frw war wy ;& fawos w7 dr
LIl A

16.07 k.

FOREIGN AID (MAINTENANCE
OF ACCOUNT) BILL—Conrd.

By Shri Kanwar Lal Gupta

MR. DEPUTY-SPEAKER : We shall
now take up further consideration of the
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Foreign Aid (Maintenance of the Account)
Bill moved by Shri Kanwar Lal Gupta,
Two hours were allotted and 1} hours had
been taken.Only thirty minutes remain and
we can accommodate one or two Members.
Then the Minister will.speak and the Mover
will reply. We have to complete all this
within thirty minutes.

SHRI YASHPAL SINGH (Dehradun) :
What about my amendment ?

MR. DEPUTY--SPEAKER : You were
not here when the time came.

SHRI YASHPAL SINGH : Kindly

permit me to move it now.

MR. DEPUTY SPEAKER : No not
now,

oft ferw wor wr (Y ) - FaTeT WETEw,

# @ e wv fadaw & gt
W E | 4g ane ww § e g & 4w
FwT T =fe a1 g soard’ W W)
wadfas st snfaw arAe ¥ wofaat
Tt § Afea ww wr wex g A §
fe afx 3w # aoet e faere & frg
¥t 7z famdfr &, &% ga¥ w19 w6l
fgwr oZsz adt B, At x| waw A
¥ wifgy 1 gfrar w1 shgra Tarar d
e arET #Y 7oz ¥ W o & HEET
a1 aglre ar ¥ & fawres © @y
¥ vt frear T ko

16.08 brs.
[ Surs K.N. Trwari in the Chair )

oy ard § e wrondr frmd & qadr
g wE A 3w arwed @ fro fgg-
T ¥ argT wee Gy ¥ o wf 1w
fiaex foar s 41 99 e & g
gadt & o waw A &, W *gHQw
atw §ify ot ? frgam qt fmi w1
e q1, AT wxw  orft o dT T
wf weard ol gurt wi dwwwr dw o
ATy & frdr sl aveToTaE ¥ fawrs

* Published in Gazette of India Extra-ordinary, Partt IT. Section 2. dated 13.3.70
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[0 ferr =z )
qEX Y\ I FT FE THFR FT [E A
¥ faeelt off | w7 W wEw @TW A 7

g & zat gesi d ofr o el
srnAY SR w1, a1 fawTa & FTH W
AT A A TET g, AT g ;W
ARz Y ot § | W@ swlwr fawfaa
€Y a1, IW Aw 7@ TCHTA TR Forq
agl W sid-syaEar W Hi @A F @
Hag fodft 15w W w v WY v oaw
¥ wy wofet s aiufmai 28, fm &
OO qAOE § HAr gH o qF
wark | ¥fFT a7 agq7 & fr sidst o ¥
oo AT & fawra F agrar faer

€W # W gAe €o dre, T wEWITHS
qrfeefi, & sy ¥ et - g8 Iz A
HEz & e gf | '

Wt gwemw e (feer AT -
wror- gy & f6 s e & @O ag
far mff qard 1wy faw ArwmaT @R

o Wy fewwr o afadt @
for - feeft agdr waw & gy sETE
THEH < FFF1 TNaT & 91 A1 IR
W P & 7ag A7 &, agdr oe i &
¥ Ow1 g1 orar & fr argdl vz & anfaat
Qromt § it fygmmm &1 o
To @ AH wr wewEAr 8, vafen
W Ay o arar grn i srg wrf safer
e W Aar & ar wrg ot A
tar 9w & T aw o AW &yl
HEeR REmar g & 7 @
#g A &1 g1 it ¥ fe gfrar % g9
AATHATET ATRA WY T ®T G § A
WOTRETEY ATHA] FT AT | A1 qww fawdt
R IOE 7 GATHIH LT W W AT
t  fewre w1 gwer swar @, afw @
Ty A agat & afew aafoft graTg-
ane ] a1 waw fawdt § oy ffa 3
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w12 wrf =i Far oy o figed dear wY
fawar &), fedy sa & foemar &1, ag e
faarr #rzfas w7 ¢ afew faame &
e W rEas g o7 afe fedy @
fracmoa d 2, st Az Iq &1 9T
FIATE TeT 4T AT gH qg FIH A ISMAT
arfge o & faare &Y sy yT o aF
W | & W9 7 740 FA, wieEw FwoF
Fa1 v formar o7 Ifewa ate g faane
A EL, AT AT FIT R FIAL WX
AFz EwT AL AiqT 2 A9 A¥ W IO
AF A FT A1 g AR Y | Sf=E A
Fwar fF afy avf feRzfag & amF
F7AT § AT ST FTAT B AWM H AT
dfqurt  #e faareramaym 1 qFvar @
f& seIqd srsidy g wifgg | AfEa
39 97 yHzHT A1 FT Ffezm dEnw §
T fr ok ¥w vz 3w & Amw €
¥or ¥ uferey O "AT ATAT E AN BT WY
7% famrar & fr 38 o2 g = AfER
S a% Ig qAT T AT E A AF I
sTaE g1t =nfee | T F1 suA @ FT
FET FY 7TT AT AT E T AATL A gy
2 3w %1 g9 aAT & | zafaq & sgar
g fr 9 qeqro g g w6
7% gwr fram & faaw § &1 3%
# gt s grm f w17 o gafasie ar@
¥ mze fomr o @ wir v sfafwar-
arfy mr 7 wez faw @ R, AW
gt =T g g 1 ag fafdarr @@ @
fr wifest & Fqea & S sy Elam B,
38 ¥ 5 wex feadr & 9q & fegana
¥ AOgT WREA W garh swfr ¥
FTH Y T A ;_lﬂ'ﬂ"mt_mhalfﬁr
gorty awe & A wex et & 3@ & o
aTEY 7€ WY | g R & e & o
wf falg AT § 1

SHRI KRISHNA KUMAR CHATTERJI

(Howrah): Mr.Chairman,Sir, if the purpose
Kaawar Lal Gupta is
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to prevent the activites of some of our fore-
ign governments doing injury Lo our national
interests, then of course, the purpose of
the Bill is a healthy one. But then, he
should have brought a Bill in which we
have got definite proof that ‘certain for-
ign governments are inimical to our
interests, For exmple, if h¢ had come
before the House with a Bill whose pur-
pose is to stop such activities of the
Government of China, Red China, and
the Government of Pakistan as are
inimical to our intersts, who are not
responding to our national overtures (o
bring about some understanding with
them, if the purpose iz to stop such - coun-
tries from having their agents in this
country and sending to this country money
to injure our interests, certainly we would
have supported this Bill of Shri Kanwar
Lal Giupta, But unfortunatly the Bill has
a wide range of certain insinuations also
as if certain parties are interested in
having foreign money to strengthen their
parties in this country. We do not agreec
to this. India i1s wvast country, and
we have got friendly relations with  all
the big blocs of countries whe are sup-
posed to have been helping  ws In various
respects.

If they have got their organisation
and institutions here to strengthen the
cause of our national interest, certainly
we have no objection to it. Our External
Affairs Ministry has already taken steps to
close down all those cultural institutions
which are functioning in an unauthorised
manner. For example, the Soviet cultural
institution in Tamilnadu was stopped,
because it was unauthorised. But this
Bill asit is, cannot be accepied by the
House.

I come from a State where really
Chinese interests arc inimical (o our
interesis and we arc facing a siluation
. where we can say that the Indian security
is i stake. We know that Chinese money
is flowing and also thrqugh Nepal. If
such a non-official Bill seeking to prevent
aclivities by countries inimical to us s
brought before the Hous:, we can support
it. In its presont form, this Bill canmot
_recaive the support of the House.

of Acert.) Bill o

Our country has friendly relations
with several’ big and small countries. We
do not wantto antpgobise our friendly
relations with them by taking a onesided
view of things. We know that West Gen
mény has got certain cultural institutions in
India. We have studied their activitios
and do not agree that their activities are
inimical to our interest. '

We are not aware of the fact that
certain individuals are being financed by
foreign countries, except that I have got
definite information that countries like
Pakistan and China are trying to creata
agencics of their own to injure our inte-
rest.” If a Bill is brought by Mr. Gupta
to prevent such things, I can support it,
But wcare pot prepared to accept this
omnibustype of Bill which prevents even
friendly countries from helping us and
which might be interpreted as hostile action
on our part. We have lo maintain very fine
diplomatic relalion with countries, big
and small. We arca  developing country
with a population of 54 crores of poverty-
stricken people and our monetary resources
are limited. Therefore, we have to seok
the help of friendly countries, big and
small. Therefore, Istrongly oppose this
Bill and Icannot supportitinits present
from,

** SHRI E.K. NAYANAR (Palghat):
Mr. Chairman, Sir, 1 would like to
spcak in Malayalam. The Bill iniroduced
by Shri Kanwar Lal Gupta is inadiquate.
It is said in his Bill that foreign aid
udversely affects |he souereignty and the
indopendence of the country. That is
correct. Ttis not specifically stated in this
Bill as to how the entry of such foreige
money into this country can be stopped.
Foreign money does come to our country,
and we have also established undertakings
in collaboration with forelgn countries,
We have got money in our country under
PL 480 from America. Our Home Mini-
ster Shri Chavan has himself said in answer
Lo questions in this very House that during
the 1967 elections foreign money was the
utilised. It was passed in our papers that
accounts about the utilisation by America

*% The original specch was delivered in Malyam.
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of about Rs. 30 crores received in this
country under PL 480 have not been
cleard. During the 1962 clections, the then
Prime Minister Pandit Jawaharlal Nehru
went to Bombay from where ShriVv. K.
Krishna Menon was secking election. At
that time Mr. Nehru himself had vehement
by criticised the inflow of foreign money
into our country and its use in our elec-
tions. This had created alot of sensation
in our country at that time. What Shri
Kanwarlal Gupta has said in his speech,
that foreign money is behind the national
troublesin our country, iscorrect. Not
only through cultural Centres of Soviet
Union and China alone what he Daid
but also through organisations like the
Ford Foundation of America and other
institutions set up by West Germany and
other Western countries, foreign money
is coming to our country. Mr. Gupta is
not secing this. The only object of Shri
Kanwarlal Gupta's Bill is that accounts
of foreign money coming to our country
should be maintained. Even in this respect
the Bill is inadequate. Everybody knows
money is received in our country through
Christian missionaries. Certainly everybody
knows that money is received here for reli-
gious proapanda. But our country dose not
believe inonly onereligion;icis a secular
State. Being a secular State there should
be freedom for the spread of any religion.
Qur State is not like Pakistan or any
other State where all the people belong
to one relegion. All religions should have
full liberty 1o propagate their temets in
our country. We should remember that
organisations like the Ramakrishna Mission
§° to America and other countries to
propagate the Hindu religion. Therefore,
we should not do anything which goes
against the secular spirit of our country.
But religion should not be allowed to enter
into our politics.

Another point is about the literature
that is coming to our country from
America, Russia, and other countries. It
is said that through books and literature
foreign money is comingto our country.
This is not a thing which started recently.
Books from Socialist and Capitalist coun-
ries are necessary in our conuntry., Only
through them will we be able to expand
our knowledge and learn about the latest
technical developmentsin other countries.
Therefore it is wrong to say that through
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books foreign money is coming to our
country. Any attempt to stop such books
to our country will be a step in the wrong

direction. For example, even words like
Socialism and Communism were not first

coined inIndia. They have come to India
from foreign countries. Anything good
that has come from foreign countries
should not be rejected just because it has
come from foreign countries. Even during
the days when our country was under
British rule, books on socialism, Commu-
nism and Capitalism were in circulation
here. Any attempt to stop these books
coming to our country on the ground that
it is another way for entry of foreign
money is not acceptable to us and I would
say that it would not be a correct step.
Truly speaking, it is not through these
books that forcigners exert their influence
on us. Actually it is the trade agreements
entered into by foreign and Indian
monopolists that zre responsible for
foreign influence in this country. After
attaining independence we are indebted
to foreign counirtes to the extent of Rs.
6500 crores. We know that a major por-
tion of this has been obtained from
America and Britain. 1f we want to stop
the inflow of foreign money into our
country we must become financiallv sound
so that we will not have to enter into
trade agreement with foreign companies.
For example, Fgyptwhich has attained
independence is not a Socialist or a comm-
unist country like Russia or China but
still they have nationalised all foreign
capital. In our country there is foreign
capital; there are foreign companies doing

business and through them those countries
are able to exert influence on us. Because

this Bill does not provide for making our
country financially sound so much
s0 that we need not take the helpof
foreign companies, this Bill |s inadequale,
The existence of foreign capital in our
country affzcts even our sovercignty and

we should find out ways how we can do
away with foreign capital. Without attain-

ing self-relience in the matter of finance,
we will not be able to face the challenge
posed by foreign capital in our country.
Instead of trying to stop the flow of foreign
literature into our country and curb the
work dooe by Christian miwionaries, we
should try to evolve an independent finnan-

cial system. For that, this Bill i inade
quate.
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SHRI K. NARAYANA RAO
(Bobbili) : Mr. Chairman, Sir, one cannot
have any objection to the object of the
Bill but the way it has bzen transiated
into the Bill secems to create certuin  doubts
in my mind.

First of all, I feel that the way it has
drafted it is largely defective. For instance,
it talks of persons, organisations etc. God
knows to whom it refers. Normally, that
is not done in a legislative piece of work.
When you impose certain restrictions and
obligations on persons or organisations,
you have to bz definite about them. This
Bill lacks that precision and that is suffi-
cient to throw this Bill out.

Apart from this technicality, I feel
that by and large there are two aspects
implicit in this Bill. The first fundamental
question is whether it is desirable to
recives any foreign aid on behalf of other
Governments or agencies by individuals or
association in this country. The sevond one
is whether the receipt of such aid influences
the people at large. It must be viewed from
these two aspects.

So far asthe first aspact is concerned,
we have to draw a distinction. If there is
any aid from Governments or educational
institutions abroad for libraries and
eduacational institutions in the country,
Idonot find any particular reason why
we should have objection to that. By and
large what idelogy wehave to develop
and what polity we have to evolve, ultima-
tely isto be decined by the national will,
To assume that any amount of influence
from outside will have an imegrative
impact on this country—it may have certain
marginal influencc—is to assume that we
have perhaps not matured—a conclusion
I protest azainst. We are competent to
decide for ourselves what policy we must
adopt ultimately. In that processit is but
natural that system all over the world will
try to influence, This process is not only
pnin;on in this country but is going on
in all the underdeveloped countries: the
only difference—which I want to empha-
size—is that when it is a question of
mational dignity they stand up in the Afri-
can countries, whether it is America or
Russia, sndsay, ‘“You are interfering in
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our affairs; please go away."” They draw
upon theaid but they mnever succumb to
its influence. Therefore aid by itsell is not
such a wrong thing. If we develop astrong
will that will be a remedy.

Some friends have reterred to the
missionaries and in that context, unfortuna-
tely, secularism has also been brougat im.
Secularism is a concept which we have to
believe in. If any outside agencies iry
to influencs our religion, I object to it
because ultimately that will have certain re-
percussions. But we have to deal with it on
a different level and not in this perfunctory
manner.

Similarly, political parties. We have
had a lot of discussion about these things.
The Home Minister has also come forward
with certain proposals. We have to deal
with political parties on the political
level.

Next comes the question of maintenance
al accounts, | feel, whatever imposition
you make, as the Bill itself states there is
certain indirect aid and how that indirect
help can be detected. The wvery nature of
indirect help is such that you c¢an never
detect it. Ifyou cannot detect, there is no
question of mainteining accounts. There-
fore, I feel that it only has 8 nuisance
value and nothing beyond that .

Ultimately the
things is

answer for all these
that we have to develop our
national will and character. That is the
solution. Meanwhile, these marginal
interferences are bound to take place. with
these remarks, | oppose this Bill.
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17 brs,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr, Chairman, Sir, I am
in fufl agreement with Shri Kaowar Lal
Gupta's Bill which has come befere fhe
House. 1 am quite happy that the hon.
Minister of Home Affairs, Shri Chavan,
has been conscious of the problem long
before, and he has been aware of the
dangers which may come if the flow of
foreign money comes in an invisble manner
to individuals and sssoociations. After the
assurance of the Home Minister 1 hope
that our friends like Shri Gupta how has
domo a great servioe by bringing this Bill
before the House will help ws so thai a
now Bill can come which can tackle this
new danger.
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MR. CHAIRMAN : Hon. Member may

come to the front so that he may be
audi bie.
SHRI CHINTAMANI PANIGRAHI :

Yes. Sir. I was submitting that I wasin
full agreement with Shri Gupta's Bill and I
was happy that the hon. Minister has
besn aware of this problem earlier, and
h+ has also assured this housc that a fresh
Bill can come forward which can sal':;uar‘d
and can save us from the dangers of this
inflow of forcign money to individuals
and associations and to political parties.

Sir, in this connsction, I wish to bring
just two or three more points which may
be relevan: to our debate. L[ we just read
our ancient history also, we find this, In
the days of Lord Krishna, India was not
very much united as one nation as
we are today. Lond Krishna used to
to go every yearlo the different King-
doms so that he could forge the idea of
unity of the whole of India. Once after
he returmed from the tour of the various
kindoms he was quesiioned by the parlia-
ment of those days of the Yadavs, as (o
the amount of moaey he had spent in
meeting the kings of the different king-
doms. 1t was some members, thosc who
were in the Opposition, who guestiocd
the wisdom of Lord Krishna's spending
this money and going abroad. But then
those who were in the Treasury Benches
including Lord Krishna defended it and
said that this money had been spent to
safoguard the way of life, democratic life,
- thmt we want 10 cherish and foster and to
help forge the integration of the country:
Therefores thay said, this money was spent.
Aftet his explanation, therc was overwhel-
ming support both by the opposition and
the Treasury Benches- They agreed that
this money was spent Tor good purpose
and the sim wak Quite good.

Today we cannot avoid the tripolar
world. It was hitherto a bipolar world,
but the worid has now been divided into
three spheres of influence. Previously,
there were only two powers, and now a
#hird power has come in. It isnot ¢ mew
thing. It has happened iahiuu;. An
attempt will go on when every power
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will try to build up its own sphere of
influence. Here is a very delicate political
struggle that we arc facing.  The struggle
will be, on «he one side, there will be the
capitalist.and the feudalist way of life, and
on the other, there will be a regimented
way of life, and on the third side, when
we are fostering the democratic and socia-
list way of life, there is the danger of our
democratic and socialist way of life being
in jeopardy, from two parties: one is from
those who want to foster regimentation and
the other is from those who want to foster
feudalism and capitalism. Therefore, today,
in  our country every man, every
Indian, should be very much beware
of the great task before us. If we are
aware of this great danger and task that we
are facing today. in view of the conflict
between these threc forces, I hope we
shall be very much careful about the
inflow of foreign money that is coming
from all directions to our country,

We shall have 1o be careful about two
things. If anything comes at the govern-
mental level to foster our economys to
strengthen' our ways of life and 10 sec
that our democracy and socislism gather
momentum, that is welcome, and that is
the correct approach to the problem. But
we shall have to sce that it comes at the
governmenial level. But if anything comes
to subvert our way of life, our democracy
and our parliamentary institutions which
we arc builng with pain and labour, that
is dangerous and should be stopped. To
whichever party money comes, to whichever
party the man who receives the money
may belong, Government will have to take
stern measures about it,

It has been found that since 1967 foreign
money is coming in various forms to
different political parties, organisations
and individuals, | am not sure whother
Government has kept a strict watch over it,
Sir, sometime back it came to your know-
ledge and you yourself raised it here. There
are vast deposits of foreign funds and some-
times they are withdrawn. What for are they
withdrawn and how arejthey spent? There
are umiversities in this country coming

. under the control and influgnce of foreign

o'ements. This is a great—danger, We arc
seized of this matter in time and we shall
not allow it to continue still further Before
1972, we should be in a position where the
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loopholes are plugged, so that our ways of
life, our democratic and political institu-
tions, are not in po?ur y. Government
should take not ofit. I am sure the Home
Minister would take the necessary steps.
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SHRI NARENDRA SINGH MAHIDA
{Anand) : Mr. Chairman, Sir, I appreciate
. the motives of . Shri Kanwar Lal Gupta for
_bringing forward this Bill. The history of
Tndia has been very tragic. For centuries
- we have suffered (hrough foreign cle
and have becn a prey to that. For ex-
ample, the British company came to India
with the very subtle idea of doing bptinels
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but they took advantage of oyr jnternal
quarrels and ultimately frem a trading
company became the emperors of India,
So, we should be very careful in dealing
with foreign money and how it is spent .

Wearea sovereign country. So much
money is flowing into this country from
various cultural. religious and missionary
organisations. ‘T appreciate that the mis
sionaries would like to serve humanity ;
*hey have a laudable idea but herein India
they have been converting the poorer
sections of our countrymen, the Bhils or
the Adivasis. . Naturally, those peaple
look towards foreign money. They are
being educated but they have education of
a different type. So, - this money which
flows into Tndia for laudable purposes
ultimately goes against the culture and
heritage of India.

The answer to this is that we must have
our own money to these backward people
an¢ prevent them from becominga prey
to other religious sentiments. We are an
open country but, at the same time, open-
ness does not mean that we should be
robbed of our own culture and bring
foreign elements who will ultimately harm
the nation.

So much talk has been going on about
foreign money. My hon. friend. Mr,
Onkarlal  Bohra, very rightly said
that money is necessary for the upliftment
of our backwardness, as far as technical
know-how is concerned and also for our
defence needs. But it is shameful that for
the last several years we have been impori-
ing wheat from foreign countries although
the United Statet may be giving usas a
dole. - Even the Russians have also offered
to supply wheat to us. Tt is shameful for
us, as Indians, that we have to depend upon
foreign countries for our very existence. So
many times Government have assured us
that this import of foodgrains will be stop-
ped. But we have yet to see a day when
these imports of foodgrains are compietely

. .w‘ '

It is a dangerous trend for various organi=
sations to enler inte Indian politics, directly
or indirectly, through financing culiesal
activities or financing certajm literature
from foreign funds. This must be stopped
jmmdintely.”  If the hon, * Miniswr gives
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an assurnce, Ihope, Mr. Kanwar Lal
Gupta will withdraw his Bill and he can
depend upon that assarance and there
should be a follow-up, as Mr. Madhu
Limaye said.

We have to be very careful. Qur large-
heartedness is responsible for many calami-
ties. Even during the battle of Panipat,
we had iuvited foreigners to help against
our own brother enemies. That tragic
history should not be repeated by our
over-enthusiasm in  receiving foreign do-
les. 1f one party takes foreign money to
defeat a particular party. this very party
that is defeated will take money from
another source and defeat others. We are
secing what is happening right from
Vietnam to Middle-East and South-East
Asian countries. We should leam from
our past history that thess foreign countries
with laudable means try to help usbut,
ultimately, we go under them and become
their subjects.

This history should not be repeated.
This foreign money should be debarred for

all the purposes of propaganda. The
Asian countries should also be told about
it. In Asian meetings, we should be
hammering this point to them and we
should prevent our brother Asia nations
from taking foreign assistance. I, there-
fore, plead with the Government to take
strong measures and prevent foreign money
flowing into our country and into our
life-blood.

With these words, I would request my
hon. friend, Mr, Kanwar Lal Gupta, if
an assurance comes from the hon, Home
Minister, to withdraw his Bill.

o} WrerrrTe ATRET (WEAT) - wATNTT
rgred, & aw 0% & faww T daaT
gt g, foawr fosagi A @ @
mar § | wAr "@roamio o wr fors fsay
war, ww %1 fas feqr war, dfexr =
s fos fiedlt & adf fpar 1 @ G W
Fq OF T a-faaw) o o sl
# o szmar war wr fv wgt o ag w@
o2 ot v et o Aoy AT
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SHRI RAJASEKHARAN (Kanakapura);
I must congratulate Mr. Gupta for having
brought this Bill before this hon. House.
As you are aware, most of the countries
in the world today, particularly, the big
countries are very much interested (o
subvert the democracy to which we are
holding so fast and so dear. In this power .
politics, unfortunately, everybody would
like to bring his influence either through
money or through power or through some
political influence. In this situation, the
Government has to take certain stops to
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sec that such influences would not have
any effect either on political Parties or on
individuals or on such organizations which
.are carrying on.their activities in this
country. Unfortunately, thereis no check
" which is being exercised by the Government
on certain organizations and individuals
who receive foreign money from time to
time. This Bill would enable the Govern-
ment to take certain effective steps to curb
this tendency which is going to havea
very bad effect in the ultimate analysis.

As you are aware, we are reading in
* newspapers also time and again that the
money which is being ploughed to this
country through various non-official organi-
.zations and also through individuals is
. having a very bad effect not only on the
political life of the countiy but also the
social and otherwise. Therefore, I would
request the Home Minister to accept the
syggestion and bring forward a Bill before
this House which would curb such tenden-
ciesin future. What is happening today
in every country, particularly in under-
developed countries 7 Due to poverty,
‘ignorance and illiteracy many people are
subjected to certain pressures either through
the pressure we get through finances or
the pressure we get through power. We
are from time to time subjected to such
pressures. If we want to curb this tendency,
the only way is to have an effective law at
the disposal of the Government and
implement it effectively. With these few
words, Twould request the Government
and the Home Minister 1o bring forward
a Bill to curb such tendencies so that our
democracy can be safe.
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(wreem™) ... ..

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Earlier we had requested the
Government to make a slatement, on the
Kashmir issue. May we suggest that the
Home Minister make a statement before we
adjourn because this is important 7

MR.CHAIRMAN : The request has been
conveyed to them. They will make a state-
ment at their convenicnee,

SHRI KANWAR LAL GUPTA : Is he
making a statement at all?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B.CHAVAN) : I am willing to
make a statement, but I can only make it
on the basis of the information that I have
got. I am prepared to make a stalement even
this minute.
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MR.CHAIRMAN : Let this be over.

SHRI A. SREEDHARAN (Badagara) : 1
wellcome this Bill, but still I feel that when
we consider the magnitude of this problem,
when we take into account the great threat
that is hanging over ourcountry in the
form of foreign money and its influence,
Shri Gupta's Bill does not even touch the
fringe of the problem.

After the Second World War, the old
- colonialism which had fallen took a new
shape and the new colonial Powers changed
thier tactics and used new methods to
influence the nations of Africa and Asia.

This is not a problem peculiar to India
alone. In very under developed country
the two power blocs are exercising their in-
fluence and control them through financial
enfluences. This has been happening in
India also. The blame forno: defeating
itlies squarely on the shoulder of the Home
Department of the Government of India.
Somelime back this House discussed the
issue about Chinese money reaching some
citizens in Kerala and Mr.Namboodiripad
the then Chief Minister of Kerala
himself stated in the Kerala Assembly
that the Chincse money was sent by postal
money order to some persons in Kerala but
the Government of India slept over this and
did not take further steps or aclion againet
those persons who were receiving foreign
money from embassies in this country. It
also cameto light that those person. who
receives Chinese money and formed them-
selves Into & group started violence in the
State and attacked police stations., The
very persons who received Chinese money
led the Naxalite attack on the police sta-
tion in Pulapalli, Ifthe Government had
taken power or enforced the power that it
already had inits hand, this situation would
not have arisen,

Another instance came to our notice, The
Soviet Cultural Centre in Trivandrum colla-
psed. The patriotic soil of Kerala refused
to hold it and from the accounts of the
money spent by the Soviet Embassy it
came to light that Rs. 45,000 was paid to
the President of the United Congress for
handing over thai building and the site to
the Russian Embassy....( Interruptions ),
The United Congress? The Congress before
the split, when you were hand in glove with

each other.

" There is no doubt about it.
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This building and the com*
pound were owned by another person and
the Kerala Pradesh Congress Committoe
was only renting that building. But when

_this building was taken over by the Russian

Embassy Rs. 45,000 was paid to President
of the Congress for the so-called improve-
ments mode. Later on it came to light that
not only did the Russian take advantage
of the improvements but they also demoli-
shed the improved building. It is thus clear
that with the connivance of . his Government
and the clearance of this Government,
right under the nose and eyes of this Govern-
menty forcign money had played a very
nasty role in the development of our poli-
tical system and the poltical parties has
been going about spending lakhs of rupees
in elections. This danger has not been
fought out by the Government,

American money is flowing into India.
CIA money
comes to India in every election. There is
CIA moncy on the one hand and Russian
money on the other.” We are told that the
Chinese are now distributing counterfeit
currency on Indian borders, This way,
every attempt is made to destroy the inte-
erity and democratic system in this country.
Sow this problem needs drastic solution. It
is a dangerous disease which needs & dras-
tic remedy. Guptaji’s bill does not go that
far. My suggestion is that instead of look-
inginto the accounts or ordering an audits
if any private agency is to be helped by any
other country, it should in the first place ask
for assistance only through the Government
of India. If any private agency has to re-
ceive money, that should be done. There
are a number of missionary institutions in
Kerala which receive money, There were
complaiots on the floor of the Kerala Asse-
mbly that some of the leaders of the Con-
gress Pany were receiving money and they
were ruoning a press with foreign help.
These printing press was utilised in the elec-
tions. They were publishing a paper; he is
the leader of the Syndicate Congress in the
Kerala Assembly. So, this complaint has
come, and I know that the Central Intelli-
gence has reported this long back to the
Home Minister, Even photostat copies of
th: cheques received by this Congress lcader
were passed on to the Home Minister. No
action has been taken,
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Like this, foreign government are sending
money. Therefore, it must be made clear
when the Government brings a Bill-I hope
the Government will come out with a Bill-
and when they enforce the law, it must be
made eategorically clear that no citizen of
India, no private agency in India,should re-
ceive money from foreign institutions, for-
eign agencies and foreign power except
through the Government of India. If such
a stringent measure could be brought out,
then alore can this problem be confronted.
1 hope the Government will accept this
Bill and welcome it, instead of standing on
prestige, and adopt this Bill. 1 hope they
will amend it in such a way as to make the
law plug all the loopholes and save our
democratic system from forcign influence
which is the biggest danger that we are
facing today.
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THE MINISTER OF HOME AFFAIRS
(SHRIY.B. CHAVAN) : Mr. Chairman,
Sir, I am very grateful to Shri Kanwar Lal
Gupta for givingan opportunity to this
House to discuss this very important ques-
tion of the forcign money and its role in
our political, economic and cultural life. I
may remind the House that immediately
after the general elections of 1967 we dis-
cussed this matter in the House and thenl
bad assured the House that an inquiry, a
short of investigation, would be undertaken
by the Intelligence Bureau into whatever
information that will be possible for usto
lay our hands on. I had madea statement
on the floor of the House about the broad
conclusions that were reached at the end of
thisinquiry. [ had then pleaded with the
House, which I would like to do again if
necessary, that the character of the inves-
tigation was such that it was wvery difficult
to come to aoy precise conclusions about
the nature of assistance, the quantum of
assistance or the individuals, organisations
or parties involved. I had then broadly in«
dicated the conclusions that were reached
and, if necessary, 1 can indicate them again
for the benefit of this hon. House, because
I remember 1 made a statement on the floor
of the House.

SHRI RAJASEKHARAN : Why do you
not place on the Table of the House a copy
of the report and your conclusions 7

SHR1Y.B. CHAVAN : I had explained
that it is difficult to lay a copy of the report
on the Table of the House, But I had made
a statement about it which way laid on the
Table of the House and [ am making refer-
ence to that very statement. Broadly, 1 had
indicated that there was a widespread cop-
cern inthe country about the use of such
money. 1 had broadly indicated, to which
reference was made by the hon. Member,
Shri Prakash Vir Shastri, that I also had the
feeling that some forel‘n money did play
a partin thulectmnl of 1967,

- The only point that was necessary for the
Government to takeinto account was that
instead of going into these past matters it
is much better that we take certain steps 80

that we can prevent the recurrence of such

things in future.

1 will tell the House that we have decided
to bring forward comprehensive legislation
dealing with this problem.

! When?

I will explain

SHRI KANWAR LAL GUFTA
SHRIY.B. CHAVAN :

that.

SHRI JYOTIRMOY BASU : What about
the undesirable activities of the USIS in four
places that 1 bad told the Deputy Minister
in External Affairs Ministry 7 Is there some-
thing ready in your hard about that?

SHRI Y.B. CHAVAN : You have many
points in your mind but I am sorry I cannot
deal with them currently.

The major question that we have to take

note of is that thisforeign money in one form

or the other, is having an adverse effect on
our political, economic and cultural life.
We have reached this broad conclusion. Now
we have to find out theforms in which it is
working and how we can effectively rogulate
it. ‘Thisis the problem before us.

At the same time we have tosee thatin
this process we do not regulate or restrict
unduly the healthy relationship between
one country and another, normal healthy
commercial or other activities, relationship
between one Government and another and
other healthy exchanges between religious |
groups. These things also have to be taken*
note of. 'Therefore we have to go into this
matter ina wvery careful and constructive
manner because it is certainly a very com-
plex question, more so because for the first
time we are thinking in terms of having legis-
lation of this type. Therefore we are draw-
ing a sort of alist of principles which should
be the basis of this legislation, We are in
the process of preparing that list of princi-
ples and I propose to invite the Leaders of
the Opposition to discuss first the pri-
nciples.

Natuarlly, you would like me to indicate
what type of principles they are. For exa-
mple, the Bill that Shri Kanwar Lal Gupta
has placed before us has stated one princh=
ple which is certainly the basic principle,
namely, whoever receives any forcign aid
must be made accountable. This is the pri-
nciple which he has evolved. Of course, he
says thatsuch accounts should be laid on
the Table of the House or should be given
to Government, 1do not think that it is
pecessary that Government should directly
receive such things but we can certainly
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create authorities in different forms which
canlook into then, T do not think it will
be necessary or wise for us to make it in-
cumbent on anybody to lay all the accounts
on the Table of the House. It will bera-
ther very' stupendous or unmanageable
work, ButI entirely agree with the basic
principle which will have tobe accepted
that those who are receiving such amounts
will have to be made accountable to Govern-
ment. S0, this principle will certainly be
there.

Then we have to find out as to what it is
that we waant to restrict, whether it is going
to be money that is received in the form of
oash or insome other form. Assistance
comes in the form of hospitality as well.
80, we have to define all these matters. We
have also to find out the source from which
this assistance comes. It comes from Go-
vernment, certain educational institutions,
certain foundations and trusts and some
relig'ous bodies. So, we will have to think
m to which source we have 10 take note of
and mention in the Act.

1 am merely indicating the lines on which
we will have to sit down carefully and make
up our own mind it. Having once accep~
ted certain principles for legislation, we
should not feel later on that we have acted
rather hastily. So, itis much better to
think properly about it, make up our minds
and we should not take any party line in
this matter bocause essentially it isa na-
tional problem. Ido notthink that any
political party should taks a party-line
about it. Thsrefore, my effort will be to
have some sort of a consensus evolved on
this matter and certain principles decided
on the basis of which then I propose to
get the Bill drafted and bring it before the
House, It will be a long process. But I
think it is much better that we think before-
hand than start thinking after drafting of
legislation,

In view of this simple explanation, I
would requosgt the hon. Member, Shri Kan-
war Lal Gupta, to withdraw the Bill.

Wt wwe ww qe (fessht w2e) -
waraf off, afr oY WA wgeg YEww }
& 7R Al ¥ I WA ¥ wgEa
g W ag & wrrar g fis oY fardgw
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#rgga & A @ § AT Ay A
shfgfer 7 @1 WK 36k W= AT A
i &% % owww | afag oy
¥ ogwgm frug o sTRey
Wy W AoEw Tww e ge
arfefes =4 ot wq #Hamw fr
fre a0r% & g Fgiwgr 8 a7 ¢, Www
W T &, sEE A § uw wTefefen
¥ WX UF T THEHT AN § A AN
Ja® arx afx gy B Y & g
AU FEA ag § 6 T 20 WATF AT
il a5 woee & wif anfefer @
TweT ) frar ot gEd s A
HTPTT & qCH & Fah! Uodl & forg 7t
foa | (@ ol & o A F AT AT
¥ CESTEAEA GAT § | FAA CF AT
TR A TSy 9T F &, I AL %
#ardiesw &1 = FarET 1 & A A

3
4
3
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35&5*?3*35
3oy a%gjag
153
ia1d
- 7
|
114



345 Foreign Aid (Maintetance PHALGUNA 22, 1891 (SAKA) of Accrta.) Bill

dare =t § | wEw w7 &'y aga WA
) wfag @ g @ W ¥ guwar §
fe ag v Faw awer ofr w1 g, I
et T wE gm0

seqw wErey, feafiy feadt wamas &
qE AT 1967 7% & A dw 5 @
et wgre ¥ wEr Al ax il @ R,
W WY Y T FOHTL T gl W &
gai faddft 4% %1 g 1 WA W
faaré Y FT gFar | ag Sar TE i &
|Tq TWTT T TET § | w7 fefy ofr Tow
HTETT 9T FE ATHA WY §, g AWy
aret gret @, vy 2fae ag gEd feadt
¥l & W & % wr wEgAr avag @
fr &frr goeTe ¥ FAT Y 33 fazdfrdar
Q9T T @ E | W AR F qE e
a3, 3% fafw=r qraet o o 39%7 T9Tr
q%, 39 T & FIforw ITET WAL
€W gH FI 9T §a wgna & fe ag wrd
qref &1 gae AEY 3, A 7 ¥ fow w wE
AT &t g AR e e I saa Y
ar @t Wy wTEA § ag IEer ofomw T8
g1 | UF At W1 wF $TF qETT £
T F WAz T A s e s
FAA WA AATH A WTH TR AW AR}
o daT I A v, A7 OF TR
aweTr §, ¥ 3% Fgw 5w av A g
woft Y Yfama ¥ wa qfeqt & Fanei w
XA qT TET HAT AT 81T gT T e
FAO W QAT T R TF N O
wreewe ga qifafews mifegr ¥ fag amr
urr fe fely &% & sfa 9w, 7%
sTEweTan &1 gt S Ao € W
Q-qer g wifgy, war 7w Fewre-

vz Yo fewfea § g wfzgicm

ST ¥ o Afer qar T A A ﬁmﬁ
TogaE o3 § feerd wwr g

ST 6T AT & o wwfoer WAL, ihi
W E, v ¥ R E, ug voww o gt 3
fa¥, IR wiw ¥T, My FANTIE ANA

346
fiF agaw & wy §, v@ wwTT ¥ o
IHT K TE SR G THC & G0
faeT T aFmAT qF o) o aw ag T
g, FUH T A ¥ ST Ty qrr
T ) g et & fow W F oF
WA ¥ ®T §EET GRGA I wifge |
mmmawwmoto
¥ W= oF uiferiie & Aoy

ww g § wafwg fr oy frdwy & dar o
ﬂ*ﬁamtﬁrﬁm&nﬁqu{k
Tw § fe gredw & Qar g wwer 8, &
feeft &7 qr e o wmgen Ao o
FTx & wi ge gat Afordred F A gy
a%at § ww o 3 gl o fRel @ et
A FINT W § a4t av@a wor
H ok foo ft & aw afcg eftee
e & g fo gt o W w1 e
st grar Tifgd vt fore g & gy
¥ I4% F9T agw for Y § fir crodrore
® ¥T WIC ATE FENT T, T Ay
fiRvit ¥ ¥ AT O 345 e M,
JAST WY F WET T AYEA €7 wifow
%X, T @ W A & g wrf e
T %) ﬂmmfmwé‘ra’tnm
aga W T

" w7 Wl T ¥ v oA Wi
oy gaTt 7 ¥ qRofrre wY yATA § Wit
e AR ¥ AT wTX § A w daw ¥
#r w dwr wérer frar wifygt fe ot ge
fro ard wg qwwedw afod fafrsf oY
o et goere & afog & e
wifge, ag A g7 § A vw werc A wrf
feem o i W @ G g
fe ®1€ Xwr forefr ) qerer §, oy Wi ¥
e ST & dwr wav g, o
WYT & g wg Wyl & GTHT Jww fry
W §, o7 O QR aga Wi wed Y amr
t oy wareAr & ¥ owmwn F...
(vawwm)....... .
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| of Acctts) Bill

[sft et )
18.18 hre.

] MR, DEPUTY-SPEAKER in the Chair ]

aifax % & o wasgAr) aga @
o1 gt wEreT & e § 1 AT ®
qar A & e wgl & Gar w1 €
wg g ¥ & ag fafewa fi g war
g v ag qur amgx & amar § 1 Afwr ol
@ § i g aft aw w1 QA
aeet aeirAr wdf Tk fwra & qw ww
¥ s frmg <&t o w1 GeT | o
¥ Iq FA AfHT IT T wAAT TG
w g arer A & | & wiv wEm e
Tew fo oF =T AW ¥IA™WT WMAT
wifgr ot Ve & F=x A AR gt
0 | wg-og A qg wEdAEr § dr Y
Ia6r @ 9%, wifE 7g I faerar
A @ L T AT F AT wEAT TEwAr
aga A€ § | I vk sfengw g IR
gex yar faadr afgy a4+ s
wrk qrfefess wfawtms 78 sar wrfag,
“rg wg fmdy ordt w1 @1, *rf fodara,
ar w1 #f g sEEr g T =ifyo
wi fa ¥ &7 FROTEY, 3 & fodw &
g fasam aff fear st wFar | gAY
¥ G § AAAZ T LFAT §, oAy
¥ g AW HET- LW W a6 § Afwx
W e # vk wavy Ad & 1 qw WY
¥t av sww v e It § oA
Ia% faq gw 1003T 5 fAeT wT 105
§, s ¥w wa faw wr Iawr
w |

wrot st § fe gad g WA
qaTed AT g
T |

The Bill was by leave withdrawn.

MARCH 13, 1970 Bills introduced

18.20 brs.

FREE LEGAL AID BILL*

ot wg fead (3%): goTe g,
& ayafes wivam # o fdw ok
argwaTE wfwEi w7 qes s
/A ¥ TAeqTHT wrw fadaw 6
dw w #r aqafa T g

MR, DEPUTY-SPEAKER :
question is :

**That leave be granted to introduce &

Bill to provide for free legal aid to poor

and needy persons involved in criminal
ses.”

The Motion was adopted.

Wt ay fem? : & fagus §1 W
F@E |

The

18.21 brs.
DELHI ADMINISTRATION
(AMENDMENT) BILL*
Amendmeni of lon 3,22, etc.

ot stwm Waw (W) : ¥ s
T g 5 R Rt swmew wifw-
W, 1966 # UMY & A fewaw i
T w7 S & wg |

MR. DEPUTY-SPEAKER
qQuestion is :

*“That leave be granted to introduce

a Bill to amend the Delhi Administration
Act, 1966,
The Motion was adopted.
oft sirwee e - & fagaw W Ow

saTE |

The

19.22 bew,

CONSTIUTITON (AMENDMENT) BILL® .
(Amendment of Articles 85 and 174)

oft shreveivw (weitry) @ Fareaw
e, & sww s g fe oW ¥
diwwrs & wmit wwteA ww fatws
1w v o st & aw

frubmhnd in Gazette of India, Extra-ordinary, Part II, Section 2, dated 13-3.70.
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MR. DEPUTY-SPEAKER The

Question is :
“*That leave be granted to introduce

a Bill further 1o amend the Conrtitution
of India."”

The motion was adopted.

oft shwey wraw : & fardwr w1 dw
FWTE |

MR. DEPUTY-SPEAKER : We come to
Bills to be taken up for general discussion.
Shri K. R. Ganesh, absent. Shri Nara-
yana Reddy, absent. Shri Yamuna Prasad
Mandal, absont, Shri Madhu Limaye.

18.23 brs.
OONSTITUﬁON (AMB‘ND-MEI;ITj BILL*
(Omission of Article 314)
by Shri Madhu Limaye

ot oy fom¥ (§i) : SI=Ea
wrea, & seary w7 g wfear
I 314 F1 GfamiT A gerr Ay AL

MR, DEPUTY-SPEAKER : Motion

moved

““That the Bill further to amend the
Constitution of India be taken into
consideration”,

Yoluw continue next time. Now, the
Home Minister.
15.24 bes.

STATEMENT RE-PROROGATION
OF BOTH HOUSES OF JAMMU
AND KASHMIR STATE
LEGISLATURE

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Deputy

J. & K, Legivlature (St.) 350

Speaker, Sir, G t have received
reports that the Governor of Jammu and
Kashmir has prorogued both the Houses of
the Jammu and Kashmir Legislature with
effect from B-00 A. M. tomorrow, the 14th
March, 1970. It has been stated in a press
note reported to have been issued by the
Jammu and Kashmir Government that the
order of prorogation has been necessitated on
account of the agitation launched in Jammu
by various groups and parties which has
scriously affected the proceedings of the
current session of the Legislature,

@t wq femd (qgic) :© gumenw
wgeT, AT AT FT A § |

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : On a point of order ,Sir. You
Cannot ask a Question on a statement
made by a Minister, Norcan you ask s
clarification.

SHRI CHENGALRAYA NAIDU
(Chittoor) : You are 10 years behind. -

&t wy femd : goww W,
CER wTeirT g ¥ gra o S fawfar
serior Y €, § 3@ %1 AvAA fr @A B
wamaT g, farad ow agay o @ IFA
xart § fr Sfs 1 s gt W
. 9w wrRtam W awg & fawra qwr w0
v T ww @ Fwar §, va fad frara
91 %7 FAvaEr fegr w0 @ &1 Iorene
HRrEY, aw W A wIHTC yg Ay R
far feeft wrArga & s framy @ o7
O A wW gwaTg, @ AT qT AA-
wa t fic w e feaw 96 o #
wo grger § | O feqfr ¥ afqary
TH 356 & oy oty oY e wegafr
T 7w § ¥ woeTe v wiawrc § e
wgt o7 WA W gre A ¥ vy H wyr
Tk — '

“If the President, on receipt of a

report from the Governor of & State ot
otherwise”.. ..

umt{q{mmi.uﬁnhfm}é
T T AT AT A el g o

* Published in Gazette of India Extra-ordisary Part IT, Section 2, dated 13-3-70.
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[ *fr =g forer )
TR FEAY FG w1 afrere &)
‘Yis satisfied that a situation has

arisen in which the government of the
Staie cannot be carried on in accordance
" with the provisions of the Constitution,.
the President may by Proclamation
' assume to himself all or any of the func-
"tions of the government of the State”. ...

T wqorr w5

‘“declare that the powers of the legisla-
ture of the State shall. be exercisable
by or under the authority of
Parliament",

JITeT WEIE, WU qET qE & — wT
g #ft o o7 a1a & g i - wrwr
T SNV & agd &3 FIO0 ZWA w
T 3% §, AT qg A T T wTOT
fay % Ay fe s @ Ty ¥
fag™ &1 &7 #10 A@ ww gwAT (W
¥ e § v dfm o s et
ﬁmazw&nﬁmﬁhvﬁmwﬂt
T & g T F 129 ¥ @
aos gra ¥ A Ay )

SHRIJYOTIRMOY BASU (Diamoad

Harbour) : I do notwant to go into dee
tails, T would have expected from the Home
Minister nota repetition of a press
statement issued by the Kashmir Goverh-
ment but categorical statement of what
has happened there and the basis of
the action taken,

it e e (faedt 717 < -
o gicq, qA gw § 5 @ie fafrex
gAY H 4 A9y §IA K. @TeH AgT @,
wWifs afes age 5 wer Rehe ¥
ag w1 & fr 9t wrew fafre ot ot
featd 2 €1} 1 aremr ag fran fe wrd fF
wwA aTlt T der we fmy oft & e
WATHS F ATAAT A1 TF WEI q AW QT

&1 xue Y A aridv SR § ot Ayt

qor rIE BT AT wX weid ? qghwr
wors & ? e i Forw s fafet st -

MARCH 13;.1970..

. T &&. Legislature (51) 3~

dnfdr @ & . -ren?m fafreet
TN @A F Zw o v frar § 08 e
TAFEFLATT  THTSg F1 G FROT
f& s wfes o & =fgy e 2
e £

st oft  wew (@TOO) : SATSTE,
wgea, FTAre o v e 8, W
oF e ot Gar we At ) wgt
T FE = fedt gear ¥ AT gAr
2, fog@ agi U7 ®1 QAT _IA @
T g s Ay wewr wr d-uw @Y R
§ ot wiffeams & B FLAW FFL TAS
g o #r€ ofis @A & & Qgar
g fFsmdar &1 wrw a4 fear W
arfs gt &1 wrms §F S lﬁﬁmﬂ
o | ’

SHRI RAJASEKHARAN (Kameka-
pura) : The Home Minister has just repeat-
ed what has appecared on the teleprinter
and what has been heard. over- AIR,
Unfortunately, the situation in Kashmir
is 80 serious that’ we cannot remain
silent spectators. Therefore, I would
request him to give a direction to the
Governor so that he immediately calls the
State legislature into session so that the
jssue can be settled on the floor of the
House.

it swTete st (FTgE) IS
off, Wi qgT H W gW WA &
o agt 9T oFfr go ¥ ow AR oagl
e faar @1 f& T &7 arafoR
feafa gaeft fary wy @ fo vl foart
wegefr qEA & AT FE @O FGH
a6 g | feafrag § fe 72wl A
ﬁmmi_mmﬁiazmﬂ

ir,aarii 35 g g wa, fagen

45 Q% W1 BT T ST 27 woeTe ®

wﬁmﬁl qt W TR A
wr i )
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W ¥ oo TS wged AR
femr —aelr wRmlt  wT oAWT-
warr feaTd, S8 w0 aga agT FTOU TG
warat § f& oon & aavaqer feafer &
t 1w g arfeear Fr gre s 6
wet g0 frafy # Fw A ¥
fadr faara wegafy owe & £ wwT
faweq 7€ § I'UW AT FT ATH FIMAT
wifgd ot wofe & wgafa e
wfaer sy w3 iy o

ot o et (T afeer):
& ag WA A § woag wer g fe
arfew wET ¥ wqai@m o far § 7
e faar & a1 %77 swsr fgorse @&
g7 saw oEe SHER F ag 7
T af @ A fFar g

St o rey e (qoETe ) ¥ gH AT
T war gt f& ga A@Har A
AT T FEAT § F1E FHIQ iR
$F TA AT W HATT FOAT
IJRW A 7 ¥aw wmiEzw gy & @m-
o # fguex @ g afw  squm wly

SHRI CHENGALRAYA NAIDU (Chit-
toor) : Conditions in Kashmir are not bad
except that the Chiel Minister has lost the
majority. In Bengal there is so much
trouble, but there thay have not done any-
thing like this, There is no civil or any
other trouble in Kashmir except that the
Chief Minister has lost his majority. The

PHALGUNA 22, 1891 (SAKA) J.& K. Legislature (St.) 354

Home Minisier comes forward with the
press note when he has got so mach
resources at his command and he could
have got the information by phone or
wireless. The only thing is that the Prime
Minister or the Home Minister will fly to
Kashmir and try to get back all the the
Members to the side of Mr. Sadiq. They
are taking this stand only for that.

o swqw o wTe (TEea) e
aftaT wgreg, aa £ oY T § W
Mewws § 1 w5 A wwhg fE

Ftim & @ AWy, & IR wlew

WEA WY@ g @1 AT G A o
dro 5T ® v fufrecam & aife
or §f gEemm e fafre o fe
win g ggm @ frewr W
& g

Yot 135 - (USE55) 55 _JdIses 52 ]
a3l & petd ¢t PS5 Wl - Loype
S ] gptd S - B AP e
¥y - & Iyleas w3 S ekl &
aly a5 o ale Gle 2y
g 55 0 g2 (6 Loyt e e - BB
Jadain (0 Kol &5 U Loy Pk
ot A el g el g

[ - 2o g% cad 0 6 0l

1.
iﬁir

i1

1:t
3; :

179
4%



355 Prorogation of

SHRI INDER J,- MALHOTRA
(Jammu) : I would only want to submit
one thing to the Home Minister. You
have soon and I am sure that the Home
Minister personally is also convinced that
the reasons given for the prorogation of
the Assembly are not genuine. There are
other reasons which made the Governor
take this action, Keeping in view the
political situation in the State and the
dangers which are ahead if the political
-situation deteriorates, I request thg hon,
Home Minister to take immoadiate steps
for the restoration of democracy in the

State and the mormal functioning of
democracy.

oft o ey weht (i)
¥ gag o ‘u<t frar a1 o @ A 0
RV WIEE ¥ WX FEW, ¥W q%T A
W & fAq f sl o ¥ agiqe ey
fee 81 1 & - oF wrfew amew A A
T A Ffew aEw w1 1 mfzw aww
®aq e Fofet W@ Az
wfew & amq gty oz W wT e
AT § | gH T wifew ¥ avewrw & s
Farfew & arw §--uw ¥R A
¥ dfewa ¥ e & ag e ezt
W e mw@ v owr s e
w T A@r eI F oA@ & o e
W e w1 warad | & g fafrex
& wgw fe Rediw ¥ av dq for-
TH W A, A G § AT ag Ao
| @ ge e v or feaoee @
w2 §, Wy frfiRrae 2 3 -
&% I ot wrf oot ) - are 2@
Xt VT qATE T FT | GHE TIHT
tfodmram Rzite gt W asar e fs
WET AT I Q-4 RN A
& I wgar A wde gk ok,
wirdlt & 15 faq v fear 1 ww §@
g Afer Tad B wF o garr 7 WR
W a1 § o o § e s g e
WEIT 712 fet T freer & s
& Sl wr ot o=y F A 12 fewr @
frar w4 v FdS wwk o A
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J.&K. Legislature (S1.) 56
¥ 1% ofewr gwer g aR T
i Fiomaw §owe A ad @ ) e s
dre fufret oo &3 fF g & s
¥ § EAIE  ASAAIET FHET A
fawifor it ¢ f& om faerr wfig,
& fox g sr=raw - wew g WA o
W faqu srRmm %1 TEET SR wEEE
®1 STCR FAT, Hewwar f W R AW
ft Hodfm @ &) ww aln
T FEEIT & faqfaq ¥ R @ a@
® oa@ @ Wy @ A gard
0% q@dr & 1 oF @ gaen @ wefit
w1 fomd gw e AT §
oI & |19 FTHIC, AEAT ¥ 9
FofT 9T FaofeEr sifas § s
ity &FiEY #ifaqr & sofic &
araa B H IAFT Faq TEr g W H

Once for all, the Kashmir question had

"been decided and settled Irrevocably; a

decision had been taken;

afft ag I 91 @A w1 W
gar i ? fomy oo ow agEa ¢ A
oI T #

As faras I know Qasim owes loyalty to
Indiraji and Jagjivan Ram and they have
said 80 in their statement.

Bfer W0 g7 9T FRRIW T
oaew W FTRY | WO A FH F
wfr grazg

It was started by my friend Dr. Karaa
Singh; it is again repeated.

. AN HON. MEMBER : It was done for

|l gEw  Wgwe e : But ]
think Bakshi was arrested  during
the night; I hope Qasim will not be arrest-
edin the night and Trilochan Dutt also, .
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& oft wot F%M, ©F I & AW,
oF Y & AT W w i § 7 9few,
dwwrafersw # 7 afeg, w1 fF 398 Foic
#qar grit | W W ST TEe
&faa

(Rheyt) (oA dama (Mo p2]
R A e XL
= Wapl Byt o enlo lisy 32 b
sl 1§ 195 ] S g ]
- b Alab zan 40 4y u,ln,é‘_,:,tg
pho Iymegd 5ol K ale olo K
Bl S ale 3l - K ale U
(=0 35 97 B gl Sileae of S
alalas K 468 G 20- Sop Lo &
&l & 3l o (& gaen - 2
Edpdlaeds] Kl - A la5 . sole
& e oY - = caden f e
AU S e Ll ey 1S Kignle
caslan Syl gpmsd eKigal g &
ol 2 g B O e ,.g-uﬁfu;lh,
ke ppp e - e do Hf S
iyt B el et 2 Wil o
e 2 pame &y - Ungs of  uyeby,
Kol G &f Seb 34, dale e &y
Sl - o 3y JB o gt yPe
uH e u‘f EYSY SRR URPEUN 3 ,f
oXed X3 3Y (Ke) - B el Ay S
YA e ol - oS & 83 5f paesf
gt 9 Edelil] Lyl &b yed
- aly o Wyl ale of &
i Wy o ot 30 ]
10 & lawaw] - & Sl claagel
ol o Tan LepS o - LS 6 o0
g{,iﬂfﬁ ;j,-”’u'" J)"O?'re
af b JeS Sy &S v A
a xl. @.&’, slaf 11 U }i"‘f
Gt ute e 97 of oy £ Ryt
AP L) - Bl Lo Lo Sl Y
3 & - & ot W ._r‘!rfnj
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Al oel -2 pard H pS- 2 apd
Ut = OB &S oy ] pRake gy
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Once for all, the Kashmir question had

been decided and settled irrevocably; a

decision had been taken.
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Asfar as 1 know Qasim owes loyalty to

Indiraji and Jagjivan Ram and they have

said so in their statdment.
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It was started by my friend {Dr, Karam
Singh; itis again repeated.

AN HON. MEMBER : It was done for

Sl:lRl GULAM MOHAMMAD BAKSHI ;
But I think Bakshi was arrested during
the night, I bope Qasim will not be arrest-
ed in the night and Triloehan Dutt also.
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SHRI Y. B. CHAVAN: 1 can very weH
understand the concern of the hon. Mem-
- ber of the fact that when the House was
sitting it was prorogued. It it very difficult
for me to express a view on the merits of
the matrer. As I have said, I would have
liked to wait sometime before making a
statement, Now, naturally [ could make
a statement on the facts available to me
and for that Ican only depend upon the
Press note issued by the Kashmir Govern-
ament... . .(Interruptions)

SHRI KANWAR LAL GUPTA: The
Prime Minister had talked to the Chief
Minister.

SHRI JYOTTRMOY BASU: Has not
the Governor made a full report ?

SHRI Y. B. CHAVAN: In these matters
the Governor acts as head ofthe State; he

does not report to the Central Govern-
ment .

SHRI JYOTIRMOY BASU: I find it

difficult to accept.

- SHRIY. B. CHAVAN: You do not
accept it even when we say good things
(Interruptions). My point is this. I am not
really justifying the Chiel Minister's advice
to the Governor. Whether he should have
given that advice or should not have given
that advice is a different matter. Iam not
expressing any views. But the fact is that
the Governor was given that advice and the
Governor has accepted it and the Govemn-
ment had explained why it was necessary,...
(Interruptioms.) ...-.1 wish the House will
be called again. Asl see the situation, the
House will have to be called this month
because the budget has to be passed.

1 would like to say one more thing. One
hon, Member mentionsd aboutitisa fact
that the Chiel Minister did telephone to
the Prime Minister to inform her that the
House js prorogued. He has not given any
more information,

Prorogation of J. & K. MARCH 13, 1970 Commissi
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18.41 brs.

BOMBAY ATOMIC AUTHORITY
BILL*

SHRI GEORGE FERNANDES rose—

MR, DEPUTY-SPEAKER: [sit for the
introduction of the Bill ?

As a special case, I am allowing it.

st wk wTRw  (awrd-afa) ¢
Jqreqe wEYed, ' wer v g e ak
% ogar 99 % fwz uw awfaw saer
wifag £33 & saom § oF nfewor §
TEN HT AT fawat ®r swweq) FCA ATy
farias #1 G w7 8 wqwla & o7 )

MR. DEPUTY-SPEAKER : The questioa
is;

‘*That leave be granted to introduce a
Bill to provide for the formation of an
Authority for the purpose of setting up
an atomic plant in or near Bombay and
for matters connected therewith,™

The motion was adopted.

st W wowew : F fodgs sy
g FWIE
18.42 brs.

HALF-AN-HOUR. DISCUSSION

APPOINTMENT OF PARLIAMENTARY
Commission TO EXAMINE ELECTION
EXPENCES

SHRI VIKRAM CHAND MAHAJAN
(Chamba): Sir, the experience of the past
20 years has shown that the cloction law in
India needs reconsideration and it also
needs reconsideration to the extent of the
limit which we have provided for the ol ct-
ion expenses, The initial charge was that
il we do not put at limit onthe election
expenses, then probably the weaker sections
of society will not be able to fight the
election. But experience has shown that
whether there is a limit or not, the election
expenses would be the same.

I would give a few examples to show that
in fact the system of providing & limit

* Pablished ia Gazette of India Extraor-
dinary, Part 1. section 2, dated 13-3-70,
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works against the interest: of the weaker
sections rather the wealthier sections of
.sociey.

For example, if a jeep is purchased before
she date of notification and then used in the
election, it need not beincludedin the elec-
tion expenses. Butif a person cannot buy &
jeep but hires a jeep after the date of noti-
fication for the purpose of election, he
has to include the hire expenses in the ele-
ction returns, It is only a poor man, a
man who cannot afford to buy a jeeps,
would hire & jecp, because if a person can
affordto buy a jeep, he would buy
the jeep before the of notification and go
through the election. It is only the
weaker sections of society who have to
hire jeeps and suffer mainly from the iimits
provided by «he election law.

There are some limits which have been
provided in the 1967 election, and 1 would
like to show how they are extremely arbitrary
and meaningless. For example, in Mysore,
the limit was Rs. 6,000 in 1967, whercas
in Bihar, it was Rs, 8,000. In Uttar prade-
sh it was Rs. 9,000; in Kerala it was Ra,
7,000 and in the Union territories like Delhi
and Himachal Pradesh. it was Rs. 2,000.
Ths parliamentary election expenses in the
States were Rs. 25,000 and the Union terri-
tories, Rs. 11,000, Now, may I ask a few
questions ?

Would an election in Delhi be cheaper
then an election in Kanpur ? Delhi is a
Union territory and the limit is Rs. 10,000
Kanpur itself isin a Swate: the amount is
Rs. 25,000. What is the explanation about
the fixation of a limit so far as ‘Delhi is
concernad, which is Rs. 10,0007 Can
anyone say in Delhi that the election hgre
would be cheaper than in Bombay 7 In
Mysore. thelimit was Rs. 6,000. But in
Bjhar it is Rs, 8,000, Can anyone say that
it will be cheaper to have an election in
Mysore tham in Biher ? In Uttar Pradesh,
itis Ra. 9000, What is the explanation 7
It strikes & Government officer to fix & limit,
He just takes a pencil and writes down
the figure and we have the limits provided
in the electionlaw. It is not Pariament
that decides that these are the limits. Itis
done by rules that they provide: the rules
are drafted by the officers and they are
then laid on the Table of the House, and
that becomes the law.

This law is again ment for those who
do not need the election law. For example
ifa man has a talented lawyerto advise
him, it would be casily known to him, and
if you spend money through a friend of
yours, it is not included in the election
expenses. If you again spend money
through a party , it camnot be included in
the election. If you put in the momey
through your own pocket it will be included.
Is it difficult for a person to pass the money
cither to the party or a friend and thus
escape the law? The legislators who have to
make the laws for the country who should
look after the interests of the country;
before they take the oath in the Assembly
or Parliament, start fabricating their
election accounts. This is the clasa which
is supposed to govern the country, How
long are supposed to continue this fraud
on the people and ourselves? It is all right
if you fore somebody eise. But once jou
start deceiving yourself, it results in a great
tragedly to the nation. Recently I came
across many cases in the High Courts and
the Supreme Court- [ conducted & fow of
them-where the basic observation made by
the judges is that clection cases stink, This
was the normal expression used. They also
said, ““If this 1s the class of people who
govern our country, God, save the ountry™

In my Union Territory, there is an
Assembly Constituency called Lahaul.
Spiti in which thereis the Rohtang Pass,
12,000 feet high. If & person wants to go
from one corner of that constituency to
the other coner which is 100 miles away,
it takes ten days by jeep, because the whole
terrain is hilly the beight ranging between
8000 to 12000 feet. If B jecp is hired at
Rs. 100a day. it comes to Rs. 1,000 plus
Rs. 500 petrol charge. So, on one round,
he spents Rs. 1500. If he makes a second
round, he excceds the limit prescribed by
the statute, which i< Rs. 2000, a ridiculous
sum. How will he fight tae election? The
only course open 1o him is to file an In-
correct return of election expenses. By our
own legislation, we have made most of us
oither dishonest or forgerers. We forge
accounts. In three cases, the entire accounts
of the people who rented the jecps or from
whom petrol was purchased were forged
for the benefit of the candidates. This is
the extent to which legislators have to go.
We shout from house-tops that the officers
and businessmen should be honest, But il
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we are dichonest, who will follow the
precepts we lay down ? Whenever we point
a finger at somebody saying that he is dis-
honest, there are three fingers which point
back to us saying,'*You are also disnonest’ .
Therefore the time has come to get rid of
this system of hypocrisy. Let us review it
and sce wheiherit is necessary to have a
limit and if so, what should be the limit.

Normally we say it is the weaker sections
who will suffer if we remove the limit. I
have given the example of the jeep. 1 can
given a hundred examples. There can be an
illiterate Harijan caudidate who has no
legal zdvice, who will go through the
election and later on will not know that it
is necessary to file a return. When the time
expires, the other parly takes advantage
of it and the illiterate person is penalised.
Many candidates who lost the elections did
not fils election expente returns and suffered
penalties of disqualification for six years,
What is the justification of disqualfying a
candidate who is ignorent and illiterate?
So far as I know, in no other country
this fraud is perpetuated to such an extent.
There they know that expenses are incurred
while fighting elections. People who have
the money 1o fight elections, who know
that a particular amount of expenditure
is necessary to fight elections, will not be
deterred from spending the amount only be=
cause there is a law, which says that you will
not incur any expenditure beyond a parti-
cular limit. Has the Law Minister come
across a single instance where the candidate
says that he hao the necessary money to
spend, he was rich enough or he could
collect and ‘' spend that money but only
because he feared that it would cross the
oxpense limit, he did not do so. Has he
come across one such instance ?

The second question I shall pose is this,
Why are they not willing to review the
entire clection law? Why do they not
remove the limit? In any case whatis the
harm in eppointing a parliamentary commis-
sion to decide? The Election Commission
will find it difficult because they have no
practical experience. It is the experience of
the legislators who had gone through election
which will decide the basis of the limit be-
sides the question whether therg should be
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a limit. it will be more beneficial to the
weaker sections of society if we review the
entire law and do away with it.

SHRI A SREEDHARAN (Bodagara) : As
one who comes from a State which has
had the largest number of efection, have
noticed three things which corrupt an
election. Oneis payment of cash to the
voters; the second is the large number of
vehicales used by the candidate and thirdly
vehicles used by the candidates to bring
volers to the booths,

Merely passing a limiting the expenses of
the law candidate or of the pariy
on behalf of a candidate, we are not
going to defeat this type of corruption.
Very stringent measures will haveto be
taken. At present the punishment imposed
is wvery light. If a candidate does not
submit his election accounts, he is dis-
qulified forsix years. When a candidate
pays money it is very difficult to detect,
The Law should provide that not only
the candidate who pays the money bhut also
those who receive money should be
punished. There should also be a
restriction on the number of vehicles
used by every candidate. A rich condidate
or a person who has connections with big
business houses can flood the constituency
with vehicles while a poor candidate ora
person supported by a party which has not
got affluent means will he handicapped. Even
though there is a rule that vehicles should
not be used to bring voters to the polling
booths, that is being defeaied everywhere
in every eclection. That has got to be
enforced.

In view of these facts I should like to
ask the Minister whether the Government
will conduct a sample survey when elections
arc actually taking place so that they may
understand the problems and before
considering the recommendations of the
Election Commission or coming to its
own findings or cooclusions, will they

“direct the Election Commission t0 corduct
a sample survey to find out the practical
problem of legislators 7

ot forw ooy wn: (wget) difer ot
¥9 W SFET 978, 99 9 AW feed s
fawre w3t A xEwy & frwf Iak
syrer et ot sroqr Haw a4 FTEE?
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SHRI SHRI CHAND GOYAL (Chandi-
garh) : Sir, T will request you to bea little

indulgent. I have donea lot of a work on
this subject.

MR. DEPUTY-SPEAKER :I am indu-
Igent but the time is not.

SHRI SHRI CHAND GOYAL : 1 will

request the Minister to paya little more
heed.

I will pose threec problems to the
Minister. Firstly, the Election Commission
after every clection, in its report has been
making certain recommendations. For
instance, it has recommended to place a

limiton the use of vehicles, banning of
processions and demonstration for election
purposes and also the use of lo

and paid canvassing. Has Government
considered those recommendations of the
Election Commission ?

Secondly, I have studied the practice in
a number of countries and I find thatin u
number of countries it the Government's
duty to provide free radio and television
facilites to candidates, free voters’ lists,
and postage so that the candidates and send
their own manifesto or communciation
to each voter at State expense and the polt
slip. Is the Government considering this
practice which is existing in most countrics
at the moment?

Thirdly, in 1967 the total expenses
which the Government incurred on con-
ducting elections and preparation of rolls
was Rs, 22,38,00,000. 1 have calculated that
if you give the minimum which is prescribed
according to the law to candidates wha
have been able to save their security
deposit you will have to pay Rs. 5,34,00,000
to 7,625 Assembly candidates and Rs.
7,66,00,000 to 1,660 Parliamentary can-
didates who managed to save their security
deposit in 1967. When you are already
incurring an expenditure of Rs. 22 crores,
would you not think it desirable to incur
an expenditure of another Rs. 7 crores or
Rs. 8 crores so that the common man can
also participate in elections and the evil
influence of vested interests or of foreign
countries does not work against the work-
ing of our democratic institutions ?

& will send him & note and will request
him to consider my suggestions with a cool
mind.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DFPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Mr.
Deputy-Speaker, Sir, the Election Commi-
ssion bas been receiving different proposals
to amend the election law including the
amendment of rule 90 of the Conduct of
Election Rules, 1961, which prescribes
certain limits on incuring expenditure
during an election. Proposals regarding
the amendment of rule 90 received by the
Election Commission were subsequently
circulated to different political parties for
their comments and opinion. Some political
parties and groups have submitted their
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comments and opinion which should
receive serious consideration of the
Commission. I may inform the Hoase that
in view of the recommendations submitted
on behall of the Election Commission,
Government is considering to introduce a
comprehensive Amendment Bill to amead
the election law. It would also include
amendmont of Rule 90 of the Election
Commission Rules. This will satisfy the
requirements of the time because itis no
doubt that the election expenses prescribed
15 years ago do require reconsideration
in view of the present economic conditions
of the country.

19 hes

Taiso assure the Housé that when a
comprehensive Bill is brought before the
House, I will make a request to refer the
Bill to the Select Committee and the hon.
Members belonging to various parties
will be able to express their views and they
will have an opportunity of full debate
available to them and it will be finalised
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lftérunaﬂainin; their views. After saying
this, I do not think there is any other point
which is to be dealt with at this stage.

As regards the policy for the Election
Commission, I submit, it is the Govern~
ment, the Ministry of Law, which lays
down the policy. The Election Commission
is only responsible for supervising the
elections. The policy is laid down by the
Government, the Ministry of Law,

MR. DEPUTY-SPEAKER : The House
stands adjourned to meet again on Monday
atll A M,

19.02 brs.
The Lok Sabha then adjourned till Eleven

of the Clock on Monday, March 16, 1970/
Phalguna 25, 1891 (Saka)



